Wednesday, April. 1, 1970
Fourth Series Vol. XXXVIII - No. 28 Chaitra 11, 1892 (Saka)

LOK SABHA
DEBATES

(Tenth Session)

(Vol. XXXVIII contains Nos. 21 - 30)

LOK SABHA SECRETARIAT
NEW DELHI

Price: Rs. 1.00



CONTENTS
No. 28— Wednesday, April 1, 1970/Chaitra 11, 1892 (Saka)

CoLumns
Oral Answers to Questions—
*Starred Questions Nos. 721, 723 to 725, 727 and 728 . 1-29
Short Notice Questions No. 11 ve e 29-47
Written Answers to Questions—
Starred Questions Nos. 722, 726 and 729 to 750 .. . 47-64
Unstarred Questions Nos. 4669 to 4689, 4691 to 4696,
4698 to 4701, 4703, 4705 to
4714, 4716 to 4729, 4732,
4733, 4735 to 4759 and 4761
to 4800. 65-158
Calling Attention to Matter of Urgent Public Importance—
Reported continuance of Supply of Indus Water to Pakistan
after expiry of Treaty .. - e - .. 158-69
Papers Laid on the Table .. 169-70
Committee on Private Member’s Bills and Resolution—
Sixth Report .. ws . o .. 170
Petition presented:
(i) Excise duty on the Tin Boxes under
Finance Bill, 1970, and . 170-71
(i) Grievance of Released E.C.Os. — 171
Personal Explanation by ¥ember—
Shri D. N. Patoaia 171-72
Demands for Grants, 1970-71—
Ministry of Home Affairs e . . o 172-302
Shri S. K. Patil - . . .. .. 172-182

* The Sign 4+ marked above the name of a Member indicates that the
question was actually asked on the floor of the House by that Member.



Shri J. K. Choudhury
Shri C. C. Desai

Shri Yajna Datt Sharma

Shri Hem Raj
Shri S. Kandappan

Shrimati Jyotsna Chanda
Shri Surendranath Dwivedy

Shri R. D. Bhandare

Shri Ebrahim Sulaiman Sait

Shri Mohsin

Shri Abdul Ghani Dar
Shri Biswanarayan Shastri

Shri Shinkre

(1)

Shri Krishna Kumar Chatterjee

For Half-an-hour Discussion—

Utilisation of PL-480 Funds:
Shri Om Prakash Tyagi

Shri P. C, Sethi

CoLUuMNS
.. 200-205

. . .. 205213
220-32

. . e 23337
. e .. 237-48
248-51

251-58

258-63

263-67

267-72

272-92

293-97

- 297-301

. .. 301-02

302-20
302-08
314-20



'LOK SABHA DEBATES

LOK SABHA

Wednesday, April 1, 1970/Chaitra 11, 1892
(Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKFR in the Chair]
ORAL ANSWERS TO QUESTIONS

Market in Singapore for Indian Goods

+
* 721. SHRI K. M. KOUSHIK:
SHRI J. MOHAMED IMAM:
SHRI D. N. DEB:
SHRI R. R. SINGH DEO:
SHRI K. P. SINGH DEO:

Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether Government have recently
received several reports from its Mission in
Singapore about the potentialities of the
Singapore market for consumption of the
Indian goods;

(b) if s0, whether it is a fact that no proper
action has been taken so far by Govern-
ment on these reports; and

(c) if so, what is preventing Government
from exploiting such a potential market for
the Indian goods ncarer home?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). The Ministry
of Foreign Trade have been receiving periodi-
cal commercial reports and communications
on development of trade with Singapore from
our High Commission. Action is promptly
taken on points arising from such reports.
1t may be mentioned that India's exports to
Singapore have been on the increase. From
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Rs. 878 lakhs in 1967-68, our exports in-
creased to Rs. 1344 lakhs during 1968-69.
During the first eight months of 1969, India’s
exports to that country amounted to Rs.
1079 lakhs.

(c) Does not arise.

SHRI K. M. KOUSHIK: We all know
that China is producing a lot of silk and also
dumping it in Singapore and using it as a
political weapon to gain popularity there.
I would like to know the manner in which
our Government are counteracting this
propaganda which China carries on against
us through their silk business,

THE MINISTER OF FOREIGN TRADE
AND SUPPLY (SHRI B. R. BHAGAT):
Qur trade policy is not to counteract any
other propaganda. The Chinese have their
own methods of trade. As regards silk,
our export of silk is increasing fast and | can
assure the House that the main difficulty is
one of production here. If we can produce
double our present production of silk today,
we can export all of it. Therefore, what we
are engaged in is to produce more silk here
and export it. Our export is increasing.

SHRI K. M. KOUSHIK: There are
Indian businessmen in Singapore. 1 would
like to know whether Government have been
having some sort of liaison to find out whether
their condition there is on a par with that of
other businessmen, and if so, what the pre-
sent position is.

MR. SPEAKER: That is not relevant Lo
the main question. The main question relates
to the trade between our country and their
country.

SHRI K. M. KOUSHIK: There are
Indian businessmen there. | am asking
whether they are treated on a par with other
businessmen there.
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SHRI ATAL BIHARI YAJPAYEE: Can
we discuss trade without traders?

MR. SPEAKER: I do not mind if the
hon. Minister is prepared to answer it.

SHRI B. R. BHAGAT: I have not
received any complaints of discrimination
against our trade or our traders.

SHRI MOHAMED IMAM: Singapore
is a famous international market where all
kinds of goods can be sold, provided, the
quality, quantity and price are favourable.
May I know the various commodities that
can be exported to Singapore? India can
produce different commoditics like silk
goods, handloom goods, textiles, iron goods
etc; in fact, even our railway wagons ar¢ now
being exported to Western countries. May
I know the various commoditics that are
being exported now to Singapore and whether
Government have ascertained the export
potential? May T also know whether there
is a report from our Mission there that the
Government of India are not bestowing as
much attention as they ought to on the ex-

portable goods and if so, whether that is a
fact?

SHRI RAM SEWAK: As regards the
main items of export from India to Singapore,
they are petroleum products, cotton fabrics,
fruits and vegetables, tobacco, spices, iron
and steel, textile yarn and thread, cereals
and cereal preparations, pearls, precious and
semiprecious stones and cinematograph
films. As regards imports, the main commo-
dities imported by India are jute, raw and
cuttings, rubber, synthetic and reclaimed,
copper-waste and scrap, spices and hides
and skins.

As regards the second point made by the
hon. Member, I would like to say that as
regards the export of salt, some enquiries were
made through the High Commission. 1
would like to inform the House that the
latest position regarding export of salt to
Singapore, as reported by the STC is that
contracts for 13,000 tonnes have been fina-
lised, of which 8,000 tonnes have already
been shipped and 5,000 tonnes are in the
process of being shipped.

SHRI R. R, SINGH DEO: May I know
the categorics of consumer goods which are

APRIL 1, 1970

Oral Answers 4

likely to be sold in the Singapore market
and whether any study or survey has been
made by any committee about the competi-
tion from other countries with due regard
to the quality and the price of the goods?
May I also know whether in view of the com-
petition from other countries, Government
have any proposal to subsidise the exports
to the Singapore market, and if so, how the
subsidy is being routed?

SHRI RAM SEWAK: No, there is no
proposal before Government for subsidy.

SHRI RANGA: Are there no export
promotion schemes?

SHRI B. R. BHAGAT: That is different
from subsidy.

For export promotion, we are creating
financial facilities, technical facilities, credit
facilities or other facilities.

SHRI PILOO MODY: Whatever form
it takes is subsidy.

SHRI B. R. BHAGAT: Compensatory
allowance is also considered in order to fill
in any gap where the exportuble goods find
any difficulty. But that is different from
subsidy.

SHRI RANGA: Ts anything being done
in the direction that has been indicated by
the hon. Minister?

MR. SPEAKER: The hon. Minister had
made it very clear already.

SHRI RANGA: The hon. Minister
simply says that therc is no subsidy. But
we would like to know whether anything is
being done in the direction which the hon.
Minister himself has indicated.

SHRI B. R, BHAGAT: 1 have said that
everything is being done in the direction which
1 have indicated, but there is no subsidy.

SHR1 PILOO MODY: Credit facility
is a subsidy.
SHRI B. R. BHAGAT: It is no subsidy.

SHRI1 PILOO MODY: Even his salary
is a subsidy. #
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SHRICHENGALRAYA NAIDU: When
we went there recently to Singapore,
the High Commission has expressed that
they could not go and find out any market
for silk, So, they want a secretary in charge
of trade to be attached to the High Com-
mission, Will Government think of appoint-
ing a trade commissioner or a trade repre-
sentative there? May I also know whether
Government are willing to export raw sugar
to Singapore, because they have got a plant
there and they need raw sugar to manufac-
ture refined sugar? Will Government give
some subsidy or incentive by way of cash
incentive or other incentives to export raw
sugar to Singapore, especially in view of the
fact that there is a lot of jaggery in ourcountry
and there is no market for it here?

SHRI B. R. BHAGAT: As for the first
part of the question, my colleaguethe Foreign
Minister is here.

AN HON. MEMBER: What is this
conversation going on between Shri P. C.
Sethi and Shri Jyotirmoy Basu? What is the
confabulation going on?

SHRI JYOTIRMOY BASU: In order
to help your programme, we are discussing.

SHRI S. K. TAPURIAH: 1| can ap-
preciate his hurry to go over (o that side,
but his plans will not succeed.

MR. SPEAKER: There is no doubt
about the bona fides of Shri Jyolirmoy Basu
by his sitting there.

SHRIB. R. BHAGAT: My colleague the
Foreign Minister has urged upon the heads
of all the Indian missions, the High Com-
missioners and Ambassadors that trade pro-
motion, commercial relations, economic
relations, and trade promotion activities are
also one of the prime duties of all the heads
of all our missions. If he needs more staff
to strengthen the com ial side and writes
to us, action will be taken. In any case. our
attention has been drawn to this and my
colleague is also present. The matter will
be taken note of.

As for raw sugar, we will look into the
suggestion. Sugar is already hedged in by so
many quotas.
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SHRI SHRI CHAND GOYAL: The
new import and export policies have been
explained by the Minister yesterday and a
greater share of import business has been
given to the public undertakings. I would
like to know whether the review committee
over a year ago had recommended the set-
ting up of offices in important places in
S. E. Asian countries including Singapore,
and subsequently the Chairman of the STC
had a tour of these countries and on the basis
of his assessment, he also dittoed that re-
commendation. Some proposals have actual-
ly been made by the Foreign Trade Ministry
but T understand the Ministries of External
Affairs and Finance are sitting tight over
them. Now both the Ministers are by the
side of the hon. Minister. Would he take it
up at a personal level to get it expedited at
an carly date?

I understand in most of these South East
Asian countries now development activities
are going on and they require construction
goods and electric goods which our country
is in a position to supply. The hon. Minister
must be aware that the theory of varying
cost applies and the more we produce the
lesser the cost, Why can we not take steps to
produce more and export to these countries ?

SHRI B. R. BHAGAT: There is nobody
sitting tight over that question of opening
foreign trade offices. The STC Chairman has



1 Oral Answers

announced a scheme of rationalising foreign
trade offices location. More offices will be
opened. Singapore is one of the places where
an office is to be located. This matter is very
much under active consideration and very
soon a decision will be taken.

As for export to this area, | agree there is
enormous scope in regard to various types
of goods, particularly the new type of engi-
neering and industrial products. I am glad
to announce to the House that our trade
with this area has registered a very appreci-
able growth and it includes many items re-
ferred to by the hon. member.

SHRI HEM BARUA: We are told just
now that our trade with Singapore has ap-
preciably grown.

SHRI B. R. BHAGAT:
area as a whole,

T spoke of the

SHRI HEM BARUA: Tt might be that
our export trade with SE Asia has registered
an increase. Ts it part of the increase in our
trade with different countries or is this a
phenomenon particular to this area? If it
is not since this area particularly is flooded
with Chinese goods, what steps have Govern-
ment taken to improve our trade with this
area because of the Chinesc  menace
there ?

SHRI B. R. BHAGAT: lam not able
to appreciate the rclevance of the last
part.

MR. SPEAKER: The same question was
asked by Shri Koushik.

SHRIB. R. BHAGAT: In Singapore also
our trade has gone up, . For example, our
exports have gone up from Rs. 9 crores in
1967-68 to Rs. 13 crores last year. For the
current financial year the figures for four
months are yet to come, but for the rest of
the eight months about Rs. 11 crores of ex-
ports have taken place.

As for the other question, there has been
an over-all rise of as much as 46 per cent of
India’s exports during 1968-69 in this
repion.
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SHRI BEDABRATA BARUA: Our
question was based on press reports purport-
ing to be a report from Gen. Yahya Khan
himself that he wanted to see the Prime
Minister of India and discuss matters. May
I know in that connection whether the ques-
tion of the implementation of the Tashkent
Declaration was later on pursued by the
Government in regard to the possibility of
a non-aggression pact and settlement of
other issues bilaterally, and if so, what is
the reaction of the Government of Pakistan ?
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SHRI DINESH SINGH: We have gone
into these matters several times in the House,
and I have said that we have tricd again and
again to impress upon Pakistan that they
should try to move further step by step to
resolve Indo-Pakistan differences. We have
oursclves done whatever we could to imple-
ment the Tashkent Declaration, but therc
has been no movement from Pakistan.

SHRI BEDABRATA BARUA: The
Nehru-Liagat Pact provided for protection
of shrines. May I know whether, in view of
the recent happenings. this matter has been
taken up with the Pakistan Government. We
do not suggest that the protection of our
shrines in Pakistan is the duty of the Govern-
ment of India any more than the protection
of Muslim shrines in India is the duty of the
Government of Pakistan, but at the same time
may | know whether this matter was taken
up with the Government of Pakistan and
whether any reaction has been received?

SHRI DINESH SINGH: It does not
really arise out of this question, but may 1
say that we have already conveyed the in-
formation fairly and fully to the House when
there was a calling attention on this subject.
Questions have been raiscd here from time
to time and we have brought to the notice
of Pakistan the need to protect the shrines
that are in Pakistan. When the guestion
comes up we send also notes to them, but
may | say that their response has not been
very satisfactory?

SHRI N. R. LASKAR: May I know
whether our Government realises that the
Pakistan Government is continuously vio-
lating the Tashkent Declaration? So, in
this regard what is our Govern.icnt going
to do? I do not think they can implement
the Tashkent Declaration unilaterally unless
the Pakistan Government co-operates.
They are not co-operating at all. In view of
the efforts of our Government to contact
the Pakistani Government and have talks
across the Table and in view of their insistent
demand that first should come the Kashmir
issue, what further steps are the Government
taking to reconcile the different approaches?

SHRI DINESH SINGH: The main point
is this. We have maintained that India-
Pakistan differences can best be resolved
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peacefully and bilaterally and there is bound
to be growing acceptance of this idea. The
Tashkent declarationis an acceptance of this
idea that force will not solve the problems,
outside interference will not solve them
and they have to be solved between Pakis-
tan and India peacefully. We have to pursue
with our efforts.

SHRI BAL RAJ MADHOK: In view
of the fact that every conciliatory statement
that is reported about the Pakistan Govern-
ment is either that day or the next day con-
tradicted or followed by more aggressive
postures and also in view of the fact that
past experiences of meetings between Indian
and Pakistani Prime Ministers have not been
happy for this country, may T know whether
the Government of India will decide that
there would be no talk at the level of Prime
Ministers till groundwork had teen prepared
at lower levels and that no piecemeal deci-
sions would be taken? Because Pakistan
always gets decisions made on matters which
are favourable to it and stalls decisions which
are unfavourable to it the Prime Minister
will be well advised not to rush in where
wise men fear to tread. Let the lower level
secretariat try to settle things with Pakistan
and only if they are in a mood for serious
discussion there should be any talks under-
taken.

SHRI DINESH SINGH: We arc always
willing to consider cverything the hon.
Member says in the House. The point really
is that we feel that India-Pakistan differences
have to be tackled step by step while Pakistan
feels that we must try to take important
issues first. We feel tha there will have to
be some kind of step by step approach. The
point the hon. Member has made is that we
should not go on making concessions from
our side without Pakistan also agrecing to
do so. We shall take that into account.

SHRI SURENDRANATH DWIVEDY:
The hon. Minister while replying to part (a)
of the main question said: Ji, Nahi. . . I
want to know whether it means that he has
not expressed any ‘genuine desire’ or they
do not think the desire to be ‘genuine’.

Soecondly, 1 should like to know, since
Pakistan is not responding at all to the
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Tashkent declaration, is the Government of
India in a position to say that we are no
longer under any obligation we have no
obligations under the Tashkent Declaration
and that we are free to act in any manner we
think proper.

SHRI DINESH SINGH: We are always
free to act in any manner we consider proper.
The Tashkent Declaration, as I mentioned
carlier, is only a measure to enforce an idea
that the solution is to be peaceful and bila-
teral. There is no commitment in any other
aspect except that we should move towards
normalisation. It is not an agreement in
that form, If the hon. Member will see, it
is only an indication of the desire that dif-
ferences between Pakistan and India will be
settled peacefully and bilaterally, Therefore,
we want to liberalise trade and contacts,
let people come and go. All these are proce-
83¢8 in view,

So far as the earlier question is concerned
I said that we had no indication of any desire
on the part of the President of Pakistan to
meet the Prime Minister.

SHRI N. K. P. SALVE: The hon. Minis-
ter has just now said that he hoped that there
would be greater realisation on the part of
both India and Pakistan, On the part of
India it has always been there; we must
resolve our disputes by mutual dialogue. But
the real bone of contention had been the
Kashmir issuc and we shall never be able
to come closer unless there is greater ap-
proachment on the Kashmir issue. Does the
hon. Minister think that Pakistan is doing
some pragmatic thinking or re-thinking on
the Kashmir issue which has impelled him
to feel that India and Pakistan will be able
to resolve their disputes by mutual dialogue ?

SHRI DINESH SINGH: 1 do not think
that 1 have struck any particularly optimistic
note. T was only giving an assessment of a
factual situation. The differences over
Kashmir, to my mind, are not basic differences
between India and Pakistan; that is one of
the aspects. . (Interruptions). Some hon.
Members may feel that since Pakistan says
it is the basic difference, it is the basic dif-
ference. 1 think the important question is
the attitude. After all Pakistan is only a re-
flection of a certain attitude; Kashmir issue
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is a reflection of a certain attitude that Mus-
lim majority arca would not wish to stay
with India. There is no other basis. There-
fore, it is a question of first preparing the
minds that we would like to settle these dif-
ferences, and once the mind is prepared all
these matters will be easy of solution.
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Trade talks with Yugoslav Trade Minister

SHRI P?.ARDAYAL DEVGUN:
SHRI JAT SINGH:
SHRI YAIJNA DATT SHARMA:

*724.

Will the Minister of FOREIGN TRADE
be pleased to state;

(a) whether it is a fact that the Yugoslav
Trade Minister came to India recently to have
talks with the Government of India on mea-
surcs to step up trade between the two
countries;

(b) if so, the nature of talks held with
him; and

(c) the extent to which India’s trade with
Yugoslavia is likely to be increased as a
result of these talks?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) to (c). A business
delegation led by Yugoslav Foreign Trade
Minister visited India recently for an on-
the-spot study of the possibilities of increasing
two way trade exchanges between India and
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Yugoslavia. Further increase in the volume
of trade exchanges and diversification figured
in the talks, The visit of and market explora-
tion by this delegation is expected to facili-
tate increased trade turn-over.

off AT T T AT AT
fe giresifaar g7 300 7 ¥ ow g
famd &g gATdr &9 & ATAC 97
aqrare "fy g€ & o Fur gz A A
¢ fr 99 w14-979 F Awswra A forwr-
ag fasfr g f& gardy s dyo=e gaA-
T &1 wrgzew g & garerfaan a
FTFAT W KT TFAGA T OIATH
o= ardt § ? oy @ aw @ e ogd
qeg & Wt qMT T 0T g AT,
& ofie= iY AT g1 w=7 301 7 FOFT
I eqrar /fa F wewwa qra #Ay
wWreg? g g% ® fasmy @
faefY & at ag i1 s gfafafy g7
W1 T #T TAR IAF LATA H AT
AT § AT AT AT § AT TEET 4T
afcora fagar g 7

wafw samorT War (s W T
W) ¢ AgT Y@ WIS A wa
Tl fdY 3@ § FT F AT H §RUC
A fgam sman & a1 3a¥ gHT 3T 9%,
feaw Zg 9%, a@ AW MY WK 4%
e gadl wg w0 g, favya oW
TgdT & qatiE § ) gafaq a7 & ®rf
TF q<g #1 a1q AT & A 97 gHFAC
am & fawme gt & odl forwrag
qZer WIS A | g W aHT S fagigg
@Y W€ &1 T 41T T TIH IAHT
sq fasmar mar & g @na e
& 41 i &1 TFAwm 3T, qAv
& g &t

st g™ dqw: T & A
WA WA § FT IAG AL H ORI
wt wr€ farwrad fret § 7

CHAITRA 11, 1892 (SAKA)

Oral Answers 14

st wo o WA : g fasrga ar

adY fasft @ f& gEdt s &Y wi
garefaaT & A & agr e €

) uﬁﬁg\tmniqmgwmﬁw@w
FT FATI |

w9 St IEEw 1 @r e, v
IuH guweTiaar & wfafafa-vew Fag
wwz o @ frAg ¥ w9 & WA
qv ®fy At w7 qEA WK WA FAE
arq fagell wqar, W ST oFEEw, ®
T 9 89-239 forgr 1 ? g8 q=y
¥ g & am Aifr & ol gae-
faar & amp sgrae & woe WAt &
art & g 7 s Afa fwifa
& &7

st wo To Wiy : oY F | ey Y
saifor wfafafa-wes amr qi, 7
39 IEF @19 qAAIT ¥ aTr o
fo% g1 ar, afs s fred a,
W aw ¥ garefaar ag g W@
w g fF oy & weae q W
STTATT ETAT 2, TH F qCH T AT
ST &, W B CHRIAA & WIETT
9T 3qT91T g1 | §H §Feg ¥ 4T #
#ifa m% & 1 g9 7@ aww § s wvft
AT wEw @, o gmeerfaar o
WA FT SR A @47 g §, g
§A¥ 3T | FArETAAT qTEC A q%
A foar & fr g ¥ & a0% ¥
ot ofeads #37, ag a9 F187 a1 A
B CFEIA FT, IN FT @A W
H/IET 9T AT (6 FATU AT W,
|t sATr A Afq @At <@, sreafa-
fe¥w g1, W | § s wwraw
ar F4Y 7 g | g9 T & A% Hr (w
w1 9 w9 | fed wwEad ar
feam< & o= § g9 7 W@ A a1
¥ a1 AT fean, Wy gy



15 Oral Answers
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SHRI JAI SINGH: I understand that
the proposed offer by Yugoslavia, which is
a ship-building country, is that 75 per cent
of the aid will be utilised for buying ships
and only 25 per cent will be left over for
buying other machinery and goods. In the
past we have purchased a number of oil
tankers from Yugoslavia and since our con-
sumption of oil in the country is increasing
we shall continue to buy oil tankers, 1 would
like to know whether, in view of the un-
favourable terms offered, Government have
made arrangements for buying oil tankers
from some other countries, particularly
West European countries?

SHRI B. R. BHAGAT: We buy ships
only when we find that it is more competi-
tive to buy from them than from other places.
Also, it is not true to say that ships account
for 75 to 80 per cent of the imports from
Yugoslavia; we have other imports also of
@ sizable nature,

SHRI LOBO PRABHU: Our trade with
Yugoslavia is adverse. We buy more from
them than we sell to them. At present, |
think, there is an adverse balance of about
Rs. 30 crores owing to Yugoslavia. A dis-
pute has been raised by Yugoslavia about the
proper payment of this balance, whether it
should be in rupees or in sterling. I would
like to know from the hon. Minister whether,
when they were negotiating in these trade
negotiations, they had cleared this point that
we would only pay in rupees because that
was the basis of our trade with Yugoslavia
which otherwise has many disadvantages.

SHRI B. R. BHAGAT: The position is
just the reverse.

SHRI LOBO PRABHU: What do you
mean, “'It is just the reverse™? Are you sure
of this? Have you not referred this matter
to a tribunal even aboul the amount to be
paid? Sir, he is not informed. Please refresh
his mind. It is’ adverse balance.
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SHRI B. R. BHAGAT: 1 am sorry, the
position, as | said, is just the reverse of what
the hon. Member has said it is. We have a
very good balance of trade. Even in 1970
we have provided for Rs. 44 crores of ex-
ports and only R.. 11 crores of imports,
So, the hon. Member's assumption is abso-
lutely wrong.

MR, SPEAKER; Please accept the reply
as it is given by the Minister.

SHRI LOBO PRABHU: 1Itis not worth
listening to a reply which is incorrect,

SHRI SRADHAKAR SUPAKAR: May
I know what arc the main items of exports
and imports and whether there was any
talk of diversifying our exports to Yugo-
slavia? If I may refer to Question No. 726,
may | know whether there was any talk
about the mode of payment and mode of
trade after 19727

SHRIB. R. BHAGAT: 1do not have the
whole list of items; it is a long list and 1 will
lay it on the Table. About the mode of pay-
ment, the agreement is that in 1972 there will
nol be any change in the mode of payment.
Any change subsequent to that will be made
only if there is agreement between the two
countries for a change-over to a new mode
of payment. As I explained carlier, the test
of that change should be that there should
not be any dislocation of trade; the volume
of trade should increasc and it should pro-
vide for intensification and enlargement of
economic cooperation. If all these tests are
satisfied only then such a change will be
made.

About diversification, this year there will
be a big increase in our exports; from Rs.
27 crores, in 1970 there will be Rs. 44 crores
of exports. It has all the new elements, new
products, manufactured products and so on.
A lot of diversification has taken place.

SHRI V. KRISHNAMOORTHI: May
I know whether there was any discussion
between the Forcign Ministers about the
import of about 5,000 tractors from Yugosla-
via and also a matching export of other
goods from here for the foreign exchange
required for the tractors? What was the.
result of that discussion?
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SHRI B. R. BHAGAT: In this year's
plan, there is a provision for import of
tractors from Yugoslavia.

Brahmo Samaj Pilgrims refused permission
to enter East Pakistan

*725. SHR1 BABURAO PATEL: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state: -

(a) whether it is a fact that 50 Brahmo
Samaj Pilgrims of West Bengal were refused
permission to worship at Bagora in East
Pakistan by Pakistan recently;

(b) if so, rcasons for doing so when
Government have been allowing thousands
of Muslims to visit India for the last 22 years;

(c) number of times such permission has
been refused by Pakistan; and

(d) nature of protests made on such occa-
sions; if not, reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) The Government of Pakistan regretted
their inability to allow entry to the pilgrims
without giving any reasons.

(c) Four.

(d) The matter has been taken up with the
Pakistan Government. It has been pointed
out to them that they have an obligation to
provide facilities to pilgrims from India to
visit holy places in Pakistan in accordance
with the agreements rcached between the
two countries,

SHRI BABURAO PATEL: May 1|
know whether in the last week of December,
1969, a couple of hundred Muslim hoodlums
invaded this Brahmo Samaj shrine at Bagora,
killed one woman, murdered three Hindu
males and injured one old woman, circum-
cised two Hindu boys, raped three young
Hindu girls and kidnapped them? May I
know whether this incident was reported by
our High Commissioner in Pakistan?

SHRI SURENDRA PAL SINGH: We
arec aware of certain difficulties which the
minority community is facing there. (In-
terruptions). But we have not got specific
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information about this incident. We will

certainly try to find out.

SHRI BABURAO PATEL: I want to
know whether this Bagora shrine has been
turned into a godown for storing cattle bones
which are used for fertiliser purpose.

SHRI SURENDRA PAL SINGH: We
are not aware of it.

SHRI BAL RAJ MADHOK: What are
you aware of then?

SHRI HEM BARUA: We have the
High Commissioner’s office there. Have
they not informed you anything about it?
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SHRI SAMAR GUHA: My question
is: whether it is a fact that not only in the
district of Bagora but in all the Districts and
sub-divisional towns of East Pakistan there
are Brahmo Samaj temples. In almost all
the districts and sub-divisional towns of East
Bengal Brahmo Samaj temples are there and
all these temples have been deprived of and
taken possession of by the people and in
some cases by the Government, and also
is it a fact that not only in Khulna district
but also in the Hill Chittagong district des-
ecration of temples is going on and as a
result a serious terror has been created in the
minds of the minority community there?
If so, what steps have been taken by the
Government to allay that fear and see that
the Brahmo Samaj temples are frecd to their
legitimate owners?

SHRI DINESH SINGH: We have told
the House that we are collecting full material
on this matter and we will submit it to
the House.
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Export Trade during 1969-70

*727. SHRI R. K. BIRLA: Will the
Minister of FOREIGN TRADE be pleased
to state:

(a) whether it is a fact that earlier fore-
casts for Indian exports during the first seven
months of the current year were very gloomy;

(b) whether the later forccaste for Indian
exports during the 12 months ending
March, 1970 have shown an increase of 4.5
per cent over the previous fiscal year thereby
belying the gloomy forecasts made earlier;

(c) if so, the reasons for not making
correct forecasts, and the action taken against
the persons responsible for this lapse; and

(d) the total Indian exports during the
year ending March, 1970 and the total foreign
exchange earned on this account?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) No, Sir. While the
trends in exports are kept under a constant
watch by Government and the export out-
look for the rest of the year is also conti-
nuously assessed in their light, no export
forecasts are published by Government.
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(b) and (c). Do not arise.

(d) The latest available figures of exports
which are upto January, 1970 show that total
exports during April 1969—January, 1970,
amounted to Rs, 1185.1 crores as against
Rs. 1140.2 crores during the corresponding
period of 1968-69. The value of export ship-
ments represents the value of foreign ex-
change earned through exports, though not
necessarily realised by that time.

SHRI R. K. BIRLA: The hon. Minister
has just now said that no forecasts are made
by his Ministry. But here 1 would refer him
to the news item which appeared in the Times
of India of March 1, 1970. 1 want to know
whether the news item is right or wrong.
According to the news item the Ministry has
given a forecast and it is the basis on which
I have put my question. (Inrerruptions) My
question is whether the Minister has got the
knowledge of this news item which has
appeared in the Times of India.

THE MINISTER OF FOREIGN TRADE
(SHRI B. R. BHAGAT): Some news item
has appeared about exports and I can only
say that that is not the forecast given by the
Ministry of Foreign Trade or anybody on
its behalf.

SHRI R. K. BIRLA: 1 would like to
know whether he has got knowledge of this
news item which has appeared in the Press.

SHRI B. R. BHAGAT: What news item?

SHRI R. K. BIRLA: According to this
news item Government of India has given the
figure and they have said that the exports
are increasing whereas the exports were
increasing in the last few months. The news
item says this. According to late Pandit
Jawaharlal Nehru and Dr. Rajendra Prasad,
the forecasts made by the Ministrics are
invariably wrong. May T therefore ask from
the hon. Minister why this news item has
appeared in the paper which has been issued
by the Ministry? 1 still insist that this has
been issued by the Ministry.

SHRI B. R. BHAGAT: I am sorry,
Sir, T do not know what news item he is re-
ferring to. But it is true, as I said, that we
give out the figures of actual exports that
take place which is compiled by the Ministiry
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or Director of Commercial Intelligence. Even
in this reply we have said that upto January
we have the figure and we gave the actual
figure that Rs. 1185.1 crores of exports have
taken place as against the figure during the
same period of the preceding year of Rs.
1140.2 crores thereby registering a rise of
3.9% or 4%. Somebody or other may give
the figure of forecast that exports have gone
up by some percentage or other. But we go
by authorised official exports and imports
figures.

SHRIR. K.BIRLA: My second question
is this. . . .

MR. SPEAKER:
question?

Is it still the second

SHRI R. K. BIRLA: First question still
remains to be replied to. This is my second
question. What are the export agencies em-
ployed by the Government to make constant
vigilance to accelerate our exports and to
review the position from time to time? 1
want to know the names of the agencies and
the set up.

SHRI B. R. BHAGAT: We have ex-
pertise available in the Government and in
the trade. We have the various export pro-
motion councils and we have the Board of
Trade which from time to time looks into
this and actually during this year by Novem-
ber when the rate of growth of exports had
fallen to just under 1 per cent therc was a
meeting of the Board of Trade and we decided
to have a crash programme to give all the
facilities and incentives so as to step up our
exports and the exports subsequently went
up. So, we have the expertise available and
wherever we think that it needs to be re-

imbursed we do reimburse it from time to
time.

SHRI BISHWANATH ROY: Is there
any source with this Government to supply
information regarding monthly exports to
private enterprises in the country which may
know all these things? Is therc any agency
that gives such information to those people?

SHRI B. R, BHAGAT: Unfortunately,
Sir, our information is not very upto date.
We are 6 weeks behind, but this is not be-
cause of the Ministry as such, We are not
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able to instal a computer in Calcutta because
of the opposition from the employees there
and we have decided that we will go in for
setting up a computer centre in Delhi. Then
we can have the information almost within
a week, and not wait for 6 wecks,

SHRI PILOO MODY: Why don't you
use the Tata computer in Bombay?

SHRI S. M. BANERJEE: We shall
oppose it in Delhi also.

MR. SPEAKER: Next Question.
Minority Community in Pakistan

*728. SHRI SAMAR GUHA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether innumerable movable and
immovable properties of the minorities and
Indian citizens have been seized, forcibly
occupied or sold out according to Enemy

Properties Act since the Indo-Pak conflict
of 1965;

(b) whether la-ge number of traders, busi=
nessmen, industrialists, tea gardeners etc.
belonging to the minority community have
been arrested after 1965 Indo-Pak conflict,
und such arrests arc being continued and
many of them are still in jail;

(c) whether Pakistan military continue to
torture, and arrest members of the minority
community calling them Indian Agents, and
whether Maulana Madoodi leader of Jamiat-
E-Islam is raising anti-Hindu campaign in
East Pakistan; and

(d) if s0, the step taken by the Government
to ensure the security of interest of the
Indian citizens and discharge their moral
obligation to East Pakistan minorities?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) The Government have secn reports of
a namber of such casesconcerning minorities
in Pakistan and arc awarc that properties
of Indians have been seized as cnemy pro-
party and some of them ar: being sold.

(b) and (c). Government arc aware of the
hardships and disabilities suffered by the
minorities in East Pakistan, According to
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reports, some influential members belonging
to the minority community have been arrested
for alleged offences under the Mertial Law
Regulations. It is also reported that some
political parties in Pakistan including
Jamat-e-Islami have been making insinua-
tions questioning the minority community's
loyalty to Pakistan, as a part of their elec-
tioneering campaign.

(d) We have been pressing the Government
of Pakistan to stop immediately the sale or
forcible occupation of properties involved
and also to start discussion regarding res-
toration of the seized properties in terms of
Tashkent Declaration. We have also re-
peatedly reminded the Government of
Pakistan of their obligations towards the
minorities under the Nehru-Liaquat Pact of
1950.

SHRI SAMAR GUHA: May T know
whether it is a fact that very recently, that
is, during the last two months, over 12,000
East Pakistan minorities have migrated only
to Basirhat subdivision and more have mig-
rated to other areas of West Bengal, Tripura
and also Assam? T had been personally to
these migrants who have crossed over into
India, and for a whole day T had been with
them and T tried to enquire the reasons for
their sudden migration to India. They told
me that they had been compelled to migrate,
particularly, the 12,000 people who have
come from Khulna district, because of the
following reasons namely kidnapping of
women, molestation of women, dacoities
on the houses of minorities accompanied by
molestation of women, desecretion of many
temples and so on. 1 can give the harrowing
tales that I have heard, Besides there was
also forcible seizure of their paddy and many
other atrocities have been intensified against
the minoritics there. They have also further
informed me that these atrocitieis have been
intensified by certain communal and reac-
tionary organisations. May I know whther
it is a fact that Maulana Madoodi's Jamat-
c-Islami and the muslim League led by
Shabur Khan of Khulna have intensified the
atrocities, with a view to squeezing them out
as a pre-election tactics so that the minorities
living there, numbering about a crore, may
not be enabled to cast their votes in favour
of the progressive Muslim organisation
there?
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THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): There
has been an increase of migration from East
Pakistan, as the hon. Member has said, but
I can not give the exact figure off hand. As
for the rest of the question namely why
they are forcing them out, whether it is with
a view to create a condition where pro-
gressive forces will not be able to win the
votes of one section or the other, these are
all matters of assessment. Tt is very difficult
for me to say something about it here.

SHRI SAMAR GUHA: What about the
other reasons such as kidnapping of women,
molestation of women and desecration of
temples etc? T1f the hon. Minister wants,
1 can mention the specific cases. But there
is no time now to go into the details.

SHRI DINESH SINGH: 1 mentioned
at the very beginning that there had been an
increase in the number of people coming
here because of the unsettled conditions
there and the insecurity that they feel, Per-
haps, these include some of the things which
the hon. Member has mentioned.

SHRI SAMAR GUHA:
ally met them.

I had person-

MR. SPEAKER: I had already thought
that the hon. Member may not leave time
for others. That is exactly what he is doing.
Again, he comes forward with the same
question but adds new material to it. Again,
he puts the same question and again he adds
some more new material to that.

SHRI SAMAR GUHA: Unfortunately,
I come from that unfortunate land. 1 have
so much of material with me.

1 had personally met them and got the
information and T had personally communi-
cated my information to the hon. Minister,
and T had requested him that he should
immediately ask the High Commissioner
of Pakistan here to take measures for the
security of the life and property and honour
of the minorities there? In this House, the
hon. Minister concerned had given an assu-
rance that the issue of the minorities would
be taken up at the UNO level and interna-
tional propaganda will be made for that
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purpose. May | know what steps have been
taken in that regard?

MR. SPEAKER: 1 do not think that he
needs an answer, because the Question Hour
is already going to be over and he was only
interested in putting his question and not in
getting the answer.

SHRI SAMAR GUHA: T do not know
why you are saying like this.

MR, SPEAKER: 1 had already repeated
a number of times that the Question Hour
was going to be over and he may not leave
time for others.

SHRI DINESH SINGH: 1 have already
replied to the carlier part of the question
and said that we are looking into it. So far
as the second point that the hon. Member
has mentioned is concerned, namely the
hon. Minister in charge had said that we
would take it up in the UNO, 1 would sub-
mit that no such assurance has been given.
In fact, we feel that these maters can best
be discussed bilaterally but not.

SHRT SAMAR GUHA: T did not men-
tion the UNO. I only mentioned about
international propaganda, and Shri Surendra
Pal Singh him:elf had given such an assu-
rance,

SHRI SURENDRA PAL SINGH: No, no.

SHRI SAMAR GUHA: How does he
do this? Huandreds and thousands of people
are killed there, and Government have no
obligation morally even; they cannot even
raise international public opinion against it?

MR. SPEAKER: The Question Hour
is over.

SHRI SAMAR GUHA: They are sitting
tight here, doing nothing.

MR. SPEAKER: Now, Shri Samar Guha
should keep silent.

SHRI B. K. DASCHOWDHARY: May
1 submit that. .

MR. SPEAKER: I am sorry. I wanted
to give time to Shri B. K. Daschowdhary,
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but Shri Samar Guha has taken two minutes
over and above the Question Hour itself.

SHRI SAMAR GUHA: These treache-
rous people have betrayed the people of
East Bengal. They did not do anything for
them. The people there are being killed and
butchered. The Government here have lost
all their moral compunction. They had
Letrayed the people at the time of the Parti-
tion by giving so many assurances, but they
have done nothing for them . . .

MR. SPEAKER: The hon. Member
should now keep silent. Short Notice Ques-
tion.

SHORT MNOTIGE QUESTION

Enquiry Committee on Haldia-Barauni Oil
Pipe line

S. N. Q. 11. SHR1 MADHU LIMAYE:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased Lo state:

(a) whether it is a fact that Nettur Srinivas
Rao Enquiry Commitiee on Haldia-Barauni
oil pipeline has not so far submitted its
report;

{b) whether it is a fact that a parallel com-
mittee was set up by the Indian Oil Corpo-
ration, Direclor General of Mines Safety
(Central Labour Ministry), National Coal
Development Corporation and Mining
Adviser, West Bengal Government, without
the senction of the Government of India
Petroleum Ministry in order to prejudge and
prejudice the Rao Enquiry;

(c) whether the report of this parallel com-
mittee was placed btefore the Petroleum
Committec/Board of Directors of the Indian
Oil Corporation immediately;

(d) whether this report is already in the
hands of Rao Enquiry Committec;

(e) whether it was the Labour Minister/
Secretary, Mines Minister/Secretary or
Board of Directors of the Indian Qil Corpord-
tion or some other authorities who cleared
the decision of setting up this parallel Com-
mittee; and

(f) whether Government would clarify
the entire position ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) Yes, Sir.

(b) No, sir. However the nzed for a ground
study on the choice of actual mining and
pipeline practices for the Haldia-Barauni
Pipeline was communicated by the Ministry
to Indian Oil Corporation after obtaining
the advice of BOC (Pipelines). An Investi-
gation Committee consisting of Indian Ex-
perts was appointed by Indian Qil Corpora-
tion. The constitution of the Committee had
the approval of the Board of Directors of
Indian Oil Corporation,

(c) The report of the Investigation Com-
mittee was received by Indian Qil Corpora-
tion in September 1968. The recommenda-
tions of the Committee were placed before
the Board of Directors of the Indian Oil
Corporation in September 1969,

(d) Yes, Sir.
(e) The information has becen given in
reply to part (b) above,

(f) The facts are as stated above., The
Investigation Committee was concerned
entirely with practical and technical recom-
mendations considered necessary to achieve
the objectives of the pipeline, in the most
economic and safe manner, and not with the

question of assessing the responsibilities for
the decisions made for its alignment and
construction,
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s Afed (&) 3§ &% a qot & fF
ag 91 ow FAL T T 75 q1-
0 wqafa & faar /Yt @faaw
fafregt Y wepafa & famm aamdy oy ?
ga%T s JAY oft & Y faar | w9
Y faar ?
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ger & (€) wmr F 4% qu

“whether it was the Labour Minis-
ter/Secretary, Mines Minister/Secretary
or Board of Directors of the Indian (il
Corporation or some other authorities
who cleared the decision of setting up this
paralle] Committee;"”

EAET WY T aTh oAy Agr frar g
AR AT wiaw g ¢

“whether Government would clarify
the entire position?"”

ar 9g% 9g ¥4 | I9F A% fAg9 50
¥ WX qTF S g9 %41 g,
wWifs & 997 98 A1 § wlas -
O reqsz §W@ & fod o A qgw
¥ FT AW HA IEF T LH
& for & ww7 Qg |

w9t ww faorg fifed s e
KW FT FATE §H aLg 2T qAE § |

it ofe T gg aAAw # fan

wY

ot wg fewd: weaw =@y,
KH®T OF aF0 €9z faorg graT =fgd
o 9T qF T § IAFT warw fa
wifgd, W= 3F SN I AR
o o &Y T WY g Y TR "
e WY wgq fd wud ¥ wew &1 4wy
T@R g g 1w ag feafa %
%3 3 A wfas = Qar

st wew fagrt addt: e
HEIEA, QI ATHS 9T AT 1T T o7
@ ¢ | 919 9 AT AT faArey aw
AT TS |

MR. SPEAKER: What he meant was
that two questions have not been clearly
answered. One is about consent of Govern-

ment, the other about the permission of
the Oil Corporation.

oft ay fow@: gF @t = wTE
W F At § frefer g dr
W HifarE $HE ¥ I e ae
FHET & TH WIH (HLW AHA T@ IS
a1 & wt ae arfas war fe o
HIF WS gEAfar §1

THE MINISTER OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): The
first (b), was:

“whether it is a fact that a parallel
committee was set up the I0C, DG of
Mines Safety. . . without the sanction
of the Government of India Petroleum
Ministry in order to prejudge and prejudice
the Rao Enquiry.”

The reply was: “No, Sir"”. The point is that
this technical committee was appointed by
the 10C with {he permission of the then
Minister, Shri Asoka Mehta. So it was
appointed with the permission of the Govern-
ment of India.

The second question, (e), answer to which
was objected to, was:

“whether it was the Labour Minister/
Secretary, Mines Minister/Secretary or
Board of Directors of the 10C or some
other authorities who cleared the decision
of setting up this parallel committee.”

I said it was the Ministry of Petroleum and
Chemicals who cleared the decision, took the
decision to appoint this committee,

He asked about the terms of reference of
the Rao Committee. This committee's ap-
pointment followed a remark by the then
Deputy Prime Minister and Finance Minis-
ter when the 10C came for a grant for the
diversion of the pipeline. He then mentioned
that ‘it must be inquired into; it is a bad
case.'! So a Committee was appointed with
Shri Rao, the then Chief Vigilance Commis-
sioner. Its term of reference were:

“To enquirc into and report on the
circumstances underlying to provisional
section of the pipeline alignment between
Ondal and Salampur, the objections raised
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thereto, the considerations given to the
objections by LR.L. and the Government
of India, the decision of the Government
in April, 1964 to confirm the alignment,
the further course of events leading upto
the laying of the pipeline in late 1964 and
early 1965 and the eventual decision to
realign the route.

Without affecting the generality of the
aforegoing scope, the enquiry shall deal
with the following matters in particular:

(@

(ii)

Can the pipeline Enginecrs, Snam
Progetti be assumed to have exer-
cised due diligence and given ade-
quate regard to Indian laws and
regulations in proposing the align-
ment of the pipeline between Ondal
and Salampur?

On the receipt of the West Bengal
Government’s objections, were the
different aspects of the matter con-
sidered with proper care and in full
consultations with the several
authorities concerned?  If not,

what deficiencics have arisen or .

defaults been committed, and who,
if any one, should be held respon-
sible therefor 7"

—These points arose out of the
query by the then Finance Minis-
ter, Shri Morarji Desai—

“(iii) What view must be held about the

expert advice given by Bechtel and
Snam Progetti on the objections to
the proposed alignment? Should
or can either or both of them be
held in any way responsible legally
or otherwise for the loss now being
caused to 1.O.C. and should any
further action be taken about any
such liability?

(iv) On the clearance of the alignment

by the Government of India in
April 1964, did IRL/IOC address
itself properly to a determination
of the safeguards to be provided on
the proposed alignment and the
costs likely to be incurred? Has
there been any delay or omission
in this matter, and, if so, who is
responsible for it ?
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With the receipt of many repre-
sentations from mine owners and
in the light of the further discussions
with the coal mining authorities in
the second half of 1964, should or
could IRL/IOC have decided to
abandon the alignment and adopt
an alternative one,”

“having regard also to the known
delay in the completion of the
Barauni Refinery and the need
to operate the pipeline? In not
taking such a course, did the
Company act in an improper or
hasty or reckless manner?

*“(vi) Was the Board of Directors of

IRL/OIC kept informed of the
developments in this matter and
was the Board approval obtained
to the steps taken from time to
time? To what extent, if any, have
there been improper omissions in
seeking necessary approvals and
sanctions? Who should be held
responsible for any such omissions?

*(vii) Should any of the officials con-

cerned with this matter in the
Ministry of the Government of
India and the IRL/IOC be held to
have been prima facle careless or
negligent in the discharge of their
responsibilities? Should any action
be taken against any of them? If
so, what?

“(viii) Any other related matters.”

These are the terms of reference of the Rao
Committee.

Now.,

he asks what were the terms of

reference of the Technical committee so that
he can find out if there is over-lapping. That
is very simple. The terms of reference of the
Technical Committee were:

“(i)

u("}

The portions of the pipeline if
any, likely to be affected taking
into consideration possible subsi-
dence, fire hazard, actual coal
working etc., and the extent thereof,

The nature and extentof restrictions
which may have to be imposed
under various Acts and regulations
on mining coal in the actual work-
ing areas, and
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*(iii) To prescribe ways and means to
reduce loss of coal by modification
of mining methods and that of
pipelines maintenance practice.”

These two terms of reference are quite
different, one is to fix the responsibility, as
to who was responsible for the alignment,
the officers or the Directors; the other was
to go into technical matters. Since Finance
had accepted and sanctioned the amount of
Rs. 195 lakhs or something like that for
realignment, a technical committee was
appointed to find out, to avoid the hazards
of fire and coal mining, and how it should
ke done. There is no overlapping between
the two Committees. No two parallel Com-
mittees were appointed. If you allow me, 1
may also mention that though the Technical
Committee considered and recommended the
technical ways and means as to how to lay
down the pipeline, they also mentioned:

“Considering all aspects of the pro-
blem, th: Committee has come to the con-
clusion that laying of the pipeline in the
present alignment through the coalfield arca
has not been a happy choice. In its wake
it has brought up a number of problems
which have to be faced by Indian Oil Cor-
poration throughout the life of the pipe-
line at a heavy recurring cost. [t will have
to maintain a constant vigilance over the

B pipcline withfa special squad sufficiently
oquippcq'wilh men and materials for the

Though it was not in the terms of reference,
the Technical Commitiee has also said that
it was a bad design and lay-out for which the
10C will have to spend always for the running
of this pipeline, So, it has not prejudiced the
enguiry of the Rao Committee in any way.

oft mg fowa : a5 AT @S-
qUF F4 & TAFTIAT HAT AT F & oramw
& w1 S fF aga Wl F @z ¥
& fag wgrman 91, asdas oF, &
aEA ¥ X FT Fgr @ AT | T1E _G
FTLLACH & qIHA OF HIT & 473 A&7 |
e T FA & X F qF v a9
A A F WIWA WAT 1 FEY & g
@ § {6 ag wmwer fra e
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¢ 1 g9 ETAT=r w3 & forg fawrfior
HYTE AgAT ¥ #1 ff W IEET W@
Tg ST 1 & gad Ag I ww@ar §
T ATHAT A § WX § LA qGT AH
AT AGATE | da aeql &1 w6
v gawT o fafema fear mam, arge
aTEA &1, few TR ¥ ag A a1
grafga afasifal & d7 qo= &
TAUT AT ] IAT ARE qAd WA w7
T oY fa=re # fram g1, SarfEEe
o fomatfoss 49 1 W qT9R @-—°
a1 a1 A W Fn wivw W & fag
wEw ied qma 17§ a1 yfeew
Zwd AMYT A¥ & AT FAWIF &
¥ g wfemm wvedr # wgwe faar
a1 7 qg qea § AAAT § ¥qiiw sirfrare
FHY FY w9z sy fnatfows da &
a7 | § gafad @ @1 § i e Ao
§ AAAFT W Fog AT F G ATGA
T TF E | TAD A1 TG AT (LA
T WIF HIKH UF GHI7 F, FodT A
¥ ofusrdl, 3a7 o1 &= Feafai g
ITH 419 qIFA FTH AN F 77
ara AT fiF & Fra wrgfan & iqiwe
F gF UF AT GFATE | ITHI 98N
qa faar aar qofafaat & gra fe
T A9 F1E TF FaAT ! I
wara feam, gf, g, & % ww gwar
g 1| ga® v gar fF 40-50 F09
w7 & faege awet W woff gamay
FT AW WA W1 AT | IHF AR
Tg QU AW AT E | A7 @R,
ArgAd ¥ &7 A AT grfas a7
& g FX ¥ AW, wEArAT W
S AgAT aF IW ANG /AT F, wEA
¥ Wz § W1 Ay gATE w4 afww
o AHET AR §, T WHAU § 13-4
wrt, Y. TH. AHAT, TN qTET ¥ AP
NI ¥, Fvg9 ST 9. W AEE
% ag ¥ wigwrdr q | gafeg & oAy



37 Oral Answers

Stzar § e am gas fwderd @
fafesa &t araft i afe & sradfr a1
T Ia& T H qewiT Fqr FIAATEY
wT @ ¢ #91fw of frangaa F wodr
e T ¥ aga wwy faarar 7 @
™MIT X AR H? 5w wEA U qEW
®HY {iEg J T far s ag o
q g€ F1I ¥ M 40 ¥4 Y IFA
g1 ar JfeT darfge @ F Tgw
sz AgY faar | qg w199 q@T 7 g
4 9T 9gY FgT 97 W WAT g7 FAEY
& Ay # o wg AT B FHATY @A
§ Tasma § W AT ae a1
qU qE ®A FrgAw art W d
WO 9gY WeT § awrd wrear g fw
TG FeAT AT ¥ 22-23 M F qAITH
®Y Q3q 37 W AT Afems wrfz ot
Feafaat § 39 9% &1 A1HT 9T =T
T FA9 F A qe At =&
T 77 fasgs Alagas § wiv 9349
¥ gAT | qF AT (BT TAT TEIRA
FITH ATH AET #1 f5 ¥q7 AT H1g
T AarE Arag Fga § fs gworee
ATAT | IAE AT TZ FEARVA T A1
wrE g1 AT 9BY W &7 HAT A
QEATATAT FAT™ T |

DR. TRIGUNA SEN: The first questionis
about the appointment of Mr. Rao who was
then the Chief Vigilance Commissioner. He
was, | amtold, the Chief Justice ofthe Mysore
High Court. As he was the Chief Vigilance
Commissioner, naturally, he was to find out
the responsibility of the officers or the con-
tractors, and it was natural for the Ministry
to place the papers before him to enquire
into the matter. He worked for about one
year. Then, when he retired, he said that the
report was ready and it would be submitted
within a week. As a matter of fact, several
times we contacted him. The day before
yesterday, we contacted him again, and he
sald that the report was ready and that within
a few weeks he would submit it. This is the
position so far as the Rao Committee’s re-
port is concerned,
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SHRI NAMBIAR: What is the value of
the report?

DR. TRIGUNA SEN: He was the Chief
Vigilance Commissioner when he was ap-
pointed. After having completed the work,
he said that he was writing the report; he
required a few days to write the report. We
cannot appoint another man to do the job.
We cannot force him either. As 1 said, the
day before yesterday, we contacted him and
we are again contacting him. I have sent a
man today to see that the report is made
available very soon.

To fix the responsibility of the officers and
the contractors, this Committee was appoint-
ed. 1 seek your protection in this. 1 have
explained why these two Committees were
formed: the Rao Committee and the Techni-
cal Committee, to see how to lay the pipeline
alignment. About the contract given for the
wholc pipeline business, that is a different
matter. It does not come within the purview
of these two comimittees.

ot wg fema: A woE 9w #
wiar g |

DR. TRIGUNA SEN: I will explain it.
The hon. Member has mentioned the names
of several of my predecessors and the officers.
I do not agree with him to lay the blame on
them, because they were more experienced;
and they were statesmen. 1 am a newcomer,
a technocrat. [ cannot sit in judgment on
their decision; their judgment was correct
so far as 1 can understand; they are not Lo
be blamed about the pipeline business. You
know the Committee on Public Undertakings
—a Committee of Parliament—is very much
seized with this problem, and their report
will be available very soon. We expect to
get the Rao Committee report very soon.
After these reports are received, I will be in
a position to explain in detail about what
happened in 1963 and 1964. My knowledge
is also limited, Under the circumstances,
1 seek your protection about the first ques-
tion he raiscd, about the responsibility for
laying down the pipeline and about the con-
tractors—whether the Ministers or the offi-
cers were responsible.

oft wy oo : & dac Hart ¥
goar § | S F AR § @ g
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g | &7 997 91 fF Whether the Geolo-
gical Survey was taken inlo account.

fraifasa 47 &= dee aft@ #0
e firar qr ar 7§ ?

DR. TRIGUNA SEN: I can understand,
when you lay down a pipeline over a long
area, naturally, it is our duty..

oft wg famg: w9 & fafaet
T FT T Aar ?

DR. TRIGUNA SEN: ... tosece the
geological map before the alignment is made,
How can 1 say it was not done?

ot wy fowd : A da s
% ¥ T qer ar

MR. SPEAKER: I happen to be sitting
now as the Speaker. But when I was the
Chairman of the Committee on Public Under-
takings, something was there. I cannot state
it here. 1 would request him to give a reply.

shefeom: o awa § fis
wawg g7
MR. SPEAKER: His categorical ques-
tion is, did the Geological Survey duly care

for what happened; later on, so many allega-
tions were there,

DR. TRIGUNA SEN: 1 do not find the
name of the G.S.I.

it vy foma : w@ TR FAE
¥ A H AT g A § | S FGT
5 wafeql &1 #14 &7 5o & | FfET
T+ A7 fOié waq & |y
T & FT TE W A F A
IR TF T T A1 AT TET | IHET
AT ATAW AR/ TAT T § IEH  WAETC
I R X g wEr & PR e §
2 #0¢ &< grT WX W aduTE
gArgAHz & war S, gEd g
wga &t @) aa= fear smdm A1 TR
HT% $19 FT FHI 45 ATW To JoTAAT
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AT quTT W ofiww ST g R
qEET T AT X 45 9@ To ]
9ET | I g W g1 & fE A
Trgada & fAY 22 9@ wo w1 WwW
grm | g W fawmifow & «m ag
sifaTe Ta $XET w7 W7 FE AT
va¥ faadt qadt @ 7 TgEwA
W AARARE T AW § Tg H w0
STERFAT R 7 W9 AT wwrE wgar §
gara wifrd fr @y ggR gt Fa)
& g feerorda famm a1 ?

weas WERW: WA ag gER
T § | ST H T AT, HT I
& qeran = ?

sft wy fewq: ag o< oy §
ar ga< g, e fad gw qar &Y 7
IEEH AT A § 7 gAawr AT
aaw &1 fam anfgd ) & wvgar g e
T ST XA ATA1 HY qHF F16A7 )

C.&. Ty w1 frgfe & o &
£ Fwafaal ¥ 9F go &, it awa
F1 HLHT AT IAT A | FT 4Z IH A
Frwe aFa § fe 97 wier S
wigaeg fafeze @ a9 9% qag7-Ar
T wrafadi & Mg qF go 97 @
aral F1 7F AAY @A Y AT XA AW
T FaGd 3 fF oG TET FAET dAw
e w4t & fodr of, a9 IR W@
FECT oY TFAWA F 1L F AV qATA-
HeFa a3+ 7 Far
A R 31 Feqie /37 § qroa i’
&8 WTH TIETHEH A UF AA & 12
ag feqri ari WA, TEET A A
foerr =rfed | w9 w1 5 fawrada
fear | g&® A § A o SE gET_
mifmy fs waT feurddiz 1 wfafafa
st mrgen faww &1 wiafafa sor @
fafregt ar aenfa & fogy man ? ofiew
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Fm= w1 ot afafafe ar 9%y e«
vz fe & faar aowre &Y wwfa &
w AgF w1 dfEd da s afa-
fafe srgew fawmr & wfafafa & faar
"HTIHY gefa F g FHETH ST § |
7g "% wit. Y. gg. Sy s @ 2
T AT §7 qUe-aiw wWre. 1. ua.
uTfead &) qewTer gEIT F F HW
w4l ? F etz ww {fewr & w
@ g Wit ser wfase @ aere
X FT 1w oY faor ¥ ¥ fewa
¥ o 78 AW ¥ AR Y qwrd w7
e &, A A G AN FT qEIT FH
FT 4TgH #¢ qfd @y aE T °r
T |

DR. TRIGUNA SEN: Sir, so far as the
report of the Technical Committee is con-
cerned, I am prepared to lay it before the
House.

SHRI MADHU LIMAYE: The entirc
report.
DR. TRIGUNA SEN: It is true that

Mr. A. K. Roy, the retired Auditor-General,
was proposced to be appointed to head this
Committee. But 1 am told there was some
discussion in Parliament, because he had
some connection with Turner Morrison or
some firm. Both the Prime Minister and the
then Deputy Prime Minister advised the
Ministry to change him and place Mr. Rao,
Chief Vigilance Commissioner, in charge of
this enquiry committee. So, it was done.
There is no connection of Mr. A. K. Roy
or his son or anything. He was not appoint-
ed later.

ftagfmd: § ¥ wa & &
&Y A17 7AT FF WGE, TodT ¥ wA &Y
IqAg @I

DR. TRIGUNA SEN: As I said, the
permission of th: Minister was taken to
appoint this technical committee. The
estimated compensation according to this
technical committee was not so much—for
the West Bengal Government about Rs. 45
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lakhs and coal mines Rs. 45 lakhs. The por-
tion of Haldia-Barauni pipeline laid in the
coal field area which is betwecn Ondal and
Salampur is about 45 KMs, one-third of
which lies over lease hold areas and the rest
passes over abandoned coal fields and un-
leased coal bearing areas. The diversion
proposed by a Survey and Design Team
organised by 1.O.C. in 1966 was for 93
KMs to avoid the cxisting pipeline running
overa distance of 75 KMs. This was to avoid
altogether the coal bearing region. The cost
estimated for this diversion was about Rs.
195 lakhs, which was sanctioned. The Techni-
cal Committee in Septemter 1968 have re-
commended that a portion of the pipeline
over a length of approximately 12,400 ft.
should be diverted, not the whole of it. The
new diversion would add upto 37,000 ft.
The estimated cost of this diversion would
be only Rs. 22 lakhs. Only Rs. 22 lakhs, out
of Rs. 195 lakhs, was spent for this purpose.

st g1o Ao foadt :  wET A% W
arz § dt7 wre g ag guear Tl
wreefrm s & mad wf 4
3q a7 afevrs weeifas 4d A
ATEIT FT §9 &4 7 § (a7 qwangy
foFat 91 | wTq €Y 99 AT I 9TE9-
AMEA & AMA F wEeg 7 (&¥ A% 39
Fart ¥ wrrar fFwmaE g9 H aga
TAaT §OT 8 | T £ a8 o ¥R qv
fi& ot ZT frar A AR F@ AT
FIT KT AW WATET FT & W FF AT
5@ & fad oF @@ wrr A R
AT | IR T AT @ F A whfree
& g frwe frar s wr fr ag
ATEA g1 7 FTE W9 | TW qTI Y
SARAAT FL H I AGTATET IH O9
¥ Fafa grgiwe o amas ¥ wwge
g | afewrd HeeTEfaTe FRA & A
foté o 9a & greg H 7 AR F
®1 e2q far o 7 she A ¥ ) g
ATHAT AR AT | 4 A AT qwvE Agar
#1 9o fomrar fr qfems wwfem
4 F g A1 o fF AW Q-
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[ zr0 ATo frardr)

fawg ®1 qar s W@ F rgaAEA
Wk fgeaa fedom & o& fean
WATT AT AET | TH FT QAT TATR F A7
IT ST A g 0 FT feumoEw
ot &< fagr fmgw < Ty 9 f
ag ez ofevs weeefew =98 &
amy w1d | dfew | w1 s A8
Y, I ¥ AT IW FT OF & fam
™, AR TF & F A@ EAT
A d ST TgE g 7K, W 9w
T F A OGN ¥ JATT T
WeT 9 99 ® gev femr man ) gy
o AW WA § | 9g §WE & AT
fear mr f§ gw & A A few
o | & v wrgaT g f6 gw wew
¥ AN & 7ar fwar ?

DR. TRIGUNA SEN: I can assure the
House through you tbat on receipt of the
Rao Committee report.

SHRI D. N. TIWARY: What atout the
report of the Public Undertakings Committee
already submitted?

DR. TRIGUNA SEN: The Public Un-
dertakings Committee is seized of this pro-
blem in great depth and I will leave no stone
unturned to take all necessary steps to imple-
ment whatever will be the recommendation
by the Public Undertakings Committee.

ot wg femd: oA A 3w
gfraer o & vwdk fodr o w0 ?
(Interruptions)

SHRI SURENDRANATH DWIVEDY:
There is a little confusion, It is not the report
which is expected. The hon. member referred
to the report which had already teen sub-
mitted. Before that was considered, why the
Oil Corporation, the pipeline division and
other divisions were amalgamated? We are
not concerned with the expected report. The
question is about the previous report, whether
the ministry took any action on it.

DR. TRIGUNA SEN: 1 do not know
if it arises out of this, but I will look into it.
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ot e fag: g wrfwa)
®T T &I 36 gATT § ! WETHE
(AL Al

SHRI SURENDRANATH DWIVEDY:
Sir, he has not given a reply as yet.

MR.SPEAKER: The position islike this.
What about the previous findings of the Com-
mittee on Public Undertakings that have al-
ready been finalised and conveyed to the
Ministry? Rcgarding the second part you
have already stated that you would be taking
due care of the coming recommendations.
But what about the recommendations which
have already been given?

DR. TRIGUNA SEN: If it has been re-
ported and commented upon, 1 agree that
steps should have been taken,

st ®o WYo wwoif: §H @AW *Y
qed Fuy ot fawa & @ WTHE ¥
gart oam fafrer o gww ¥,
ot wATRA, AER M gEE A &
aqr gat wid. #Y. oA, gEE & AW
frar &1 @ wwaz ar @ femd

TwEmgma T dsm s @
&1 e A 1970 FY I oF o
|16 alrF ¥ forar a7 ¢

“This matter was raised by me and
others in Lok Sabha some time in 1967 and
we strongly objected to the appointment
of Mr. A. K. Roy to head the enquiry into
the proposal of diverting the pipeline.
The ground for our opposition was that
he was connect=d with the Turner Morrison
Company, which with Andrew Yule and
other collicries entered into collusion with
the Director-General, Mines Safety and
got a scare started that the Mines Division
will impose restrictions on the operations
of the collicrics in the interest of mine
safety.”

fee e forar :

“It should be remembered that the
whole racket started when Mr. Sachin
Chaudhury was the Finance Minister and
his close relation Mr. Bhaskar Mitra was
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associated with Andrew Yule or some
other collier.”

fro WXe aATa® # @A #r & | HfwA
T TUTH A1 & a9 WY U9 ATEd
T 1966 ¥ FRET FT g a7 faan
T | qw RAg A4S §T &) AT g
g AT T E 1 1970 W TATE |
Sgorafog wee @iE a9 qET A
@Yz = 7€ 1 AT qEF AT A IAHY
fedid Y fawelt @ 1 SAAT R
g % 3@ o faae wqan & wa % g
¢ w F7 aF wa A fogwe fawady ?

W Hgar qTga Az & | I
AH AT AL AT T @ & WX TMH-
W X Q@ | A9 ¥ fadge wem
fi§ ag wmt §3 wEETT 7T T AT
weST AT, A1 IART FAT |

wege AR, W7 WY Ao To Hie
¥ Yol | % &) W aF W
g @ § 1 afwT wdr wi9d At 35
wmEfeg g, | .

weaw wHRa: g4 gl &7
oft <fe o : wwow I

ot o WYo @AWt : goTer farar &
w1 1 A o gAo faardt WY fo go
#ro H WwHH | IFA T TEH AIH
FTH TS FgT & | WIHAT FTHT T
g A E & ST w47 AIFER 0
T AT AEET TH AT ATAS FT AW
w3 & fAg o qifrmiiz & sad
AFRFA T fag aar & 7

DR. TRIGUNA SEN: Well, Sir I have
just been informed that the previous Com-
mittee on Public Undertakings recommended
that the pipeline should be merged with the
Refinery Division.

SHRI D. N. TIWARY: No, that is wrong.
I was the Chairman at that time. The Com-
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mittee never made such a recommendation.
The recommendation was to go into the
economics of both the divisions.

ft wy fomd @ arferarifz o st
FATER | 9g MAAT qTH FI% T AT |

MR. SPEAKER: Since the Committee
on Public Undertakings is already function-
ing, 1 think we will leave to it.

oft ofw T faadr off 1 wgar
& fs giwritme & fag Fosrirees o
fear afs fffetarmse @ § e
far & 1 ag awr *71 qa9 & 1 wTg -
Az FHLT GHITFT T a1fw qar ww
aY fF qeg & 1 ag A e
At o @ e

MR. SPEAKER: That is also a parlia-
mentary commiltee.

ot 7 fm@: % 9w g@Ar

sqraT F10 ¢ fF oF feoddr ) off

I AT A% W A o e

;ﬂﬁfrf‘maaa‘rﬁ%mhﬂmm
|

MR.SPEAKER: The Members of Parlia-
ment are there in that committee,

ot ®o ®Yo Wt : Yo o wo &
ar #gw Al fael ¥ qowa &)
THE FTT W F1E FHAT ST 7Y ATgy
& 1 afeT su% are g smer W}
fir ag wraz g w7 frger g
£ TR W19 OF BT d Wi g
#1T WX 7 a9 AT oo ¥ ¢h
FILH

SHRI HEM BARUA: Is it not a fact
that Shri Srinivasa Rao is a retired Judge
against whom serious allegations were made
on the floor of the House in 19647 According
to your own wversion, Shri A. K. Roy was
dropped because of strong opposition  in
Parliament. Why did you appoint Shri Rao
as the Chairman of the Inquiry Committee
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in spite of the allegations made against him
on the floor of this House? Is it not an in-
stance of by-passing Parliament? Then,
he has not yet submitted his report. At first
he said he will submit the report within a
woek; then he said “within a few wecks”.
Even now those “‘few weeks" are not over.

DR. TRIGUNA SEN: 1 find from the
records that Mr. Rao, who was the Chief
Vigilance Commissioner, was appointed to
enquire into the whole matter, and 1 take
it that the Government appointed a man of
integrity asthe Chief Vigilance Commissioner.
I do not know whether his character was
criticised in this Parliament or not, but he
was appointed to this post because he was the
Chief Vigilance Commissioner. Sir, | can
assure the House through you that I am not

here to defend anybody who has done any-
thing wrong.

MR. SPEAKER: Thank you very much.
I think we should stop here now.

SHRI HEM BARUA: Shri A. K. Roy's
name was dropped because of criticism in
Parliament.  Allegations have been made
against Shri Rao also on the floor of the
House by Shri Kamath. Yet, he was appoint-
ed. Why do you adopt double standards in
the case of two men?

SHRIS. KUNDU: May I know whether
after this Rao Enguiry Committee was set
up some of the officers who are directly and
indirectly connected with this matter have
resigned and gone and the concerned con-
tractors have already wound up their busi-
ness?

DR. TRIGUNA SEN: I do not think

they have resigned.

MR. SPEAKER: This question has gone
a little beyond the scope, mostly bécause of
questions arising out of your own replies.
1 am very helpless in that.

WRITTEN ANSWERS TO QUESTIONS

Setting up of an Alkalold Plant at Neemuch
for Processing Opium

*722. SHRI  VIRENDRAKUMAR
SHAH: Will the Minister of FOREIGN

TRADE be pleased to state:
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(a) whether it is a fact that Government
had decided to set up an Alkaloid Plant
at Neemuch to process opium and the founda-
tion stone for the factory was laid four years
ago;

(b) whether no progress has becn made
so far in implementing the above scheme;

(c) whether in the absence of processing
facilities India exports opium exclusively
in the raw form, though it is more profitable
to export processed opium which has a good
export demand; and

(d) if the answers to above parts be in the
affirmative the reasons for slow progress of
the Neemuch Scheme and the steps proposed
to be taken to improve the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Yes, Sir. The founda-
tion stone was laid on the 12th November,
1966.

(b) Although the actual construction has
yet to be started, the plant designs have al-
ready been approved and nccessary arrange-
ments finalised for the appointment of con-
sultants and other agencies for the execution
of the work on a top priority,

(c) Only raw opium is being exported at
prasent. By “processed opium' the Hon'ble
Member presumably means “opium alka-
loids"" the manufacture of which is a highly
technical operation. The question of deve-
loping cxport markets for Indian alkaloids
will be considered after the new project comes
into operation.

(d) The slow progress was attributable
chiefly to the nced for condicting further
tests to establish the commercial feasibility
of the laboratory process and the subsequent
decision to enlarge the scope of the project
to cover finished alkaloids. With the com-
pletion of these investigations, no further
delay is anticipated in the commencement
of the construction work.

Trade Arrangements with Yugoslavia
after 1972

*726. SHRI SAMINATHAN: Will the
Minister of FOREIGN TRADE be pleased
to state:

(a) whether it is a fact that Yugoslavia
Business Delegation visited India and pre-
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pared a ground on which Indo-Yugoslavia
Economic relations are to continue when the
present arrangement for rupec tradc came to
end in two years time;

(b) if 50, on what basis the new arrange-
ments would be prepared;

(c) whether Government have given any
hint on which basis the further trade agree-
ments should base; and

(d) if so, when the final agreement is
likely to be reached ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) The purpose of the
visit of the Yugoslav business delegation was
to make an on-the-spot study of possibilities
of increasing two-way trade eaxchanges and
not to prepare any ground for future payment
arrangements.

(b) to (d). Do not arise.
T aaT %Sy ® wwy w1 faata

*729. & WIETT &AW ATAT :
‘ﬂflo‘ﬂom:
st sTHTY T Wi

(%) 19w, 1967 & FFTHS
o T T ASE F AW AT FA e
wtat & frafa fear mar & s s
farufy wpav # fieaet wwir wioa #Y o€
¥ W

(w) facfrgad 1970-71 & 35
¥ & gewifaa frafa &1 el § w-
wifvrer e faver & s e fadefy qar
w1 wgaTa: feadt afr i gt ?

HXfime ST HaTg § I9-HaEy
(shrom Bww) : (7) TR ®
fratal & qow wiwg Soem T

TATN-ATH, 1967 H TIT 1967-68
q 1969-70 (wiw-fawz, 1969)
& A= 792 & wwe ¥ fratq # @
a1 7eq xwiy aren oF  faaror aw-
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faram
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1967 1033 157

1967-68 3754 529

N 1968-69 4247 580

1969-70 2899 426
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dXfere-wrd sarer & I wat (o
grram feg) = (%) o, @
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Increase in Textile Exports to U, S, A,

*731. SHRI V. NARASIMHA RAO:
Will the Minister of FOREIGN TRADE be
pleased to state:

(a) whether the United States Government
has indicated to increase India's quota of
textile exports to that country;

(b) if so, the amount of increase indicated
by the United States; and

(¢) whatadditionalincentive which Govern-
ment propose to give to the exporters of
textiles to the United States?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Not yet.

(b) Does not arise.

(c) There is no such proposal. Exports
of cotton textiles to the U.S.A. are moving

satisfactorily within the quota for the year
1969-70. '

Reaction to Pathet Lao’s request for Stand-
still Cease Fire

*732. SHRI M. L. SONDHI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government's attention has
been drawn to a proposal of the Pathet Leo
for a stagdstill cease fire;

(h) if so, Government's reaction thereto;
and
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(c) whether Government of India arc pre-
pared to offer their good offices and hospita-
lity for a meeting between Prince Souvanna
Phouma and Prince Souvanaphong to pro-
mote peace and neutrality in Laos?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI1 DINFSH SINGH): (a) Yes,
Sir. Government have seen the recent pro-
posals by the Lao Patriotic Front.

(b) Government welcome the desire of the
Laotian parties to come to a settlement.

(c) Government will certainly consider
such a request if it is received from both
the parties.

Release of Nylon Yamn by S. T. C.
during 1969

*733, SHRI MADHU LIMAYE: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) the total demand for nylon yarn re-
ceived by the State Trading Corporation
from the Consumers’ Associations for each
month during 1969;

(b) the total quantity of nylon yarn of
different varicties rcleased by the State
Trading Corporation month-wise to the
different Consumers’ Associations; and

(c) in case the demand for nylon yarn was
not met in full, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) to (c). There is no
system of S.T.C. receiving demand for nylon
yarn from Consumers’ Association. The
imported nylon yarn is allotted by the S.T.C.
to the Consumers’ Association registered with
it in accordance with the prescribed pattern
of distribution. Actual releases are made on
the Associations' making full payment with-
in the prescribed period. The quantities so
released monthwise during 1969 areindicated
in the Statement laid onthe Table of the
House. [Placed in Library. See No. LT-
3049/70]. The quantities for which payménts
are not received and remained unlifted are
reallotted.
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Export of Handloom Products

*734. SHRI SHRI CHAND GOYAL:
Will the Minister of FOREIGN TRADE be
pleased to state:

(a) the steps which Government have
taken to boost up the export of handloom
products;

(b) the financial aid which Government
have given in this respect; and

(c) whether some team has been sent
abroad to discover markets for the handloom
products in various countries and if so, the
results thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) A statement is laid
on the Table of the House.

(b) The Government have given following
grants in this respect to the various institu-
tions during 1969-70:—

(iY Alllndia Handloom Fabrics Market-
ing Cooperative Society Ltd.
Rs. 5 lakhs
(ii) Handicrafts and Handlooms
Export Corporation of India
Ltd. Rs. 76,

(¢) Yes, Sir. The visit of the team to
various countries has helped the increase in
the exports of handlooms.

Sratement

The following steps have been taken by
the Government to boost up exports of hand-
loom products:—

(i) The Handloom Export Promotion
Council has successfully participated
in the following fairs during the
last two years:—

(a) Cologne Men's fashion
week, Cologne —1968 & 1969

(b) World International Tex-

tile Fair, Belgrade —1968
(c) Frankfurt International
Spring Fair, Frankfurt —1968

(d) Budapest Fair, Budapest —1968

(e) International Clothing
Fair, “'Vestirama™,
Brussels —1969

(f) Djakarta Fair, Djakarta —1969
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(ii) In pursuance of an agreement

between Mon. Pierre Cardin, a

-~ famous French designer, and the

Handicrafts and Handlooms ex-

ports Corporation, New Delhi,

Women's dresses were produced by

the former and exhibited at two
fashion shows in Paris in 1969,

(iii) The E.C.M. countries have agreed
to admit one million Dollers worth
of cotton handloom fabrics and one
million Dollars worth of Silk
Fabrics free of duty from 1st of July,
1968, onwards every year.

(iv) Special publications like (i) prestige
catelogue on Indian handlooms in
English and French and (ii) a folder
entitled ‘A Handloom Home', in
English, French, German and
Ttalian have been brought out by
the Handloom Export Promotion
Council for dissemination of infor-
mation re: Indian handloom goods
in foreign countries,

Social and Fconomic Backwardness of
Himalayan Region from Ladakh to NEFA

*735. SHRT OM PRAKASH TYAGT:
Will the PRIME MINISTER be pleased to
state:

(a) whether Government are aware that a
feeling of discountent prevails amongst the
population living in the entire Himalayan
region right from Ladakh upto NEFA on
account of their social and cconomic back-
wardness and their persistent neglect by
Government;

(b) whether Government also feel that the
said plight and discontentment of the people
living in the areas along the Chinese border
may go against the interest of security and
integrity of the country;

(c) if so, whether Government have for-
mulated any special scheme for the social
and economic upliftment of the people of
the said entire region: and

(d) if so, the details thereof and if not,
the reasons therefor?

THE PRIME MINISTER, MINISTER
OF FINANCE MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMAT1 INDIRA GANDHI):
(a) to (d). Despite deliberate and conscious
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endeavour to secure the integrated develop-
ment of the country as a whole, a number of
areas and tracts have not developed to a
satisfactory level, largely tecause of geo-
graphical situation and lack of better infra-
structure. Border and Hill areas are among
such backward tracts. Government are aware
of the aspirations of the people of these
areas for accelerated social and economic
advancement. However, Government firmly
reject the innuendo that they have neglected
the development or that the dissatisfaction
among the people living in these areas makes
them less patriotic.

The pattern of Central assistance, as ap-
proved during the Third and Fourth Plan
periods shows the range and extent of
Government's  solicitude for the develop-
ment of hill areas such as Uttarkhand,
Ladakh, the Assam Hill Arcas, NEFA and
Nagaland. As much as 90% of the Plan
assistance for Ladakh, Assam Hill Areas and
Nagaland will be financed by grants.

The National Davelopment Council which
met recently, has approved the Fourth Plan
outlay. The State Governments concerned
will now indicate firim figures for their out-
ays, the scctoral distribution, schemes/
programme proposed to be undertaken with-
in the markedly backward areas including the
border areas. Hon'ble Members area ware
that the demand for accelerated develop-
ment is not confined to the hill areas.

Non-Implementation of the Concessions

recommended by the S d Pay C ission
in respect of the Industrial Employees of
Defence Establishments

*736. SHRI S. M. BANERJEE: Will
the Minister of DEFENCE be pleased to
state: -

(a) wirether it is a [act that the Second
Pay Cominission recommended some con-
cessions in the matter of leave to the Indus-
trial Employees of the Defence Establish-
ments and the same has not so far been
implemented inspite of the repeated repre-
sentations from the AllIndia Defence Employ-
yees Federation; and

(b) if so, how long it will take to imple-
ment these recommendations?
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THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) and (b).
The recommendations of the Second Pay
Commission regarding leave to Industrial
workers in Defence Establishments have been
implemented with one exception. The re-
commendation relating to earned leave,
which involved slight deliberalisation in a few
cases could not be implemented. However,
it was decided by Government that this
question should be placed before the
National Council of the Joint Consultative
Machinery. A detailed note was circulated
by the Official side with a view—

(i) tosimplify the procedure in working
out the leave entitlement; and
(ii) to get the concurrence of the Nation-

al Council to the recommendations
of the Pay Commission.

This matter was discussed by the JCM at
the meeting held on the 11th and 12th July
1968. As the Staff side wanted more time to
consider the full implications of the proposal,
further consideration of this item was post-
poned The Staff side of the Council have not
%0 far expressed any views in the matter,
A final decision can be taken only after the
views of the Staff side are known.

Supply of ‘Organizer’ in Defence Services
Libraries and Reading Rooms

*737. SHRI INDRAJIT GUPTA: Will
the Minister of DEFENCE be pleased to
state:

(a) whether it is a fast that the journal
‘Organizer’ is among those supplied to the
libraries, reading rooms, and officers’ messes
of the Defence Services;

(k) if so, whether Government consider
it desirable to allow communal and anti-
secular ideas to be propagated among the
personnel of the Armed Forces; and

(¢) whether Government will consider the
withdrawal of the ‘Organizer’ from approved
reading matter for this purpose?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) No, Sir.
No newspapers or periodicals other than
Government publications are officially sup-
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plied to the troops. Newspapers and periodi-
cals are, however, purchased by the units
conczrned according to their requirements.

%) and (c). Do not arise

Export of Mineral Ores

*738. SHRI G. Y. KRISHNAN: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether any agreements have been
entered into with foreign countries for the
export of mineral ores through the eastern
ports during tRe coming years: and

(b) if so, the quantity of mineral ores that
will be exported through each of those ports
and to which countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). Yes, Sir.
The Minerals and Metals Trading Corpora-
tion have concluded firm contracts for ex-
port of about 10.73 million tonnes of iron
ore, 1.74 lakh tonnes of manganese ore and
3.97 lakh tonnes of coalfcoke, through the
Eastern Ports during 1970-71. A statement
indicating the port of shipment, the destina-
tion and the delivery period is placed on the
Table of the House.

Statement

(a) and (b). Details of port of shipment on
the Eastern Coust, the countries of import
and the delivery period for export during
1970-71 of iron ore, manganese ore, and coal/
coke etc. under firm contracts concluded
by MMTC are given below:

Iron Ore: Firm contracts for the export
of 10.73 million tonnes of iron ore through
Eastern Ports during 1970-71 have been con-
cluded with Japan and some of the East
European countries for shipment as under:

Quantity in million tonnes
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Manganese Ore:—Against firm existing
agreements, the MMTC is expected to ship
from March till December, 1970 about 1.74
lakh tonnes of manganese ore from the
Eastern Ports is detailed below:—

(Qty. in M/Tons)

Destination Calcutta  Vizag. Total Qty.

Port Port to be
shipped.
West Europe  — 58,000 58,000
East Europe — 40,374 40,374
U. 8 A, 8,000 12,000 20,000
Japan 1,000 54,609 55,609
9,000 1,64,983 1,73,983

~ Poris Japan East Total
Europe
Calcutta/ 0.40 — 0.40
Haldia

Kakinada 0.30 —_ 0.30
Paradeep 1.73 0.90 2.63
Vizag. 5.65 —_ 5.65
Madras 1.65 — 1.65
Cuddalore 0.10 — 0.10
9.83 0.90 10.73

Coal: Two firm agreements have been
entered into by MMTC for supply of coal/
cokc during 1970—one with Burma and the
other with West Germany. The Corporation
would be exporting about 2,47,000 tons of
coal/coke to Burma and about 1,50,000 tons
of Durgapur Hard Coke to West Germany
during 1970, from Calcutta Port.

Government protest over Pak Dailies
comments on transfer of Berubari

*719. SHRI CHENGALRAYA NAIDU:
SHRI SHIVA CHANDRA JHA:

Will the Minister of EXTERNAL AF-
FAIRS be pleased Lo state:

(a) whether it is a fact that Government
have protested to Pakistan over certain
comments made by Government owned pro-
minent dailies of Pakistan over the issue of
Transfer of Berubari;

(b) if 50, the reaction of Pakistan; and

(c) the other steps proposed to be taken
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(h) The reply of the Government of Pakis-
tan has not yet been recoived.

(c) No other steps in this regard are under
consideration at present
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Soviet Ambassador’s visit to Bhubaneswar

*740. SHRI RABI RAY: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether his attention has heen drawn
to reports that recently Ambassador of
Soviet Union in India visited Bhubaneswar;

(b) if so, whether it is also a fact that he
had fixed up an appointment with the Chief
Minister of Orissa and could not turn up
to meet the Chief Minister in time; and

() whether Government have ascertained
the reasons for which the said ambassador
could not keep up his appointment with the
Chief Minister of Orissa and the details
thereof ?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) Yes,
Sir.

(b) and (c). The Ambassador has informed
the Government of India that he regrets that
it was not possible for him to call on the
Chief Minister of Orissa at the original time
suggested from the side of the Chicl Minister
because the Ambassador had to leave for
Cuttack to attend a meeting of the Indo-
Soviet Caltural Society which was the object
of his visit to the State. After the meeting,
the Ambassador sought another appointment
to call on the Chief Minister but the Chief
Minister could not find time to receive him.
The Ambassador has further indicated that
no discourtesy was intended on his part and
he is sorry he could not get an opportunity
to call on the Chief Minister.

Shah of Iran to Mediate in Indo-Pak Dispute

*741. SHRI DEVEN SEN: Will the
Minister of EXTERNAL. AFFAIRS be
pleased to state:

(a) whether Government have invited the
Shah of Iran to mediate in the Indo-Pakistan
dispute; and

(b) whether there is any proposal to that
cffect from Pakistan?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) No,
Sir.
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(b) Government are not aware of such a
proposal. It is governments view that Indo-
Pakistan differences can best be resolved
peacefully through bilateral discussions with-
out interference from outside.

100 Day Exports Crash Programme launched
on 1-1-70

*742. SHRIMATI SHARDA MUKER-
JEE: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether he assured engineering under-
takings in the public sector of financial assis-
tance and institutional support for exports
during a 100-day crash programme launched
on the 1st January, 1970;

(b) if so, the details of the scheme; and

(c) the estimates of additional foreign
exchange earnings because of this assistance ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Yes, Sir.

(b) Each Undertaking has been requested
to set up anexport division and to formulate
a long term strategy for exports.

(c) The Public Scctor Undecrtakings have
been requested to maximise their exports.
Mo firm estimate can be made at presem,

Chinese goods smuggled into India through
Daceca

*743. SHRI D. N. PATODIA: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government's attention has
been drawn to the news Reports appearing
in the local dailies (Patriot dated 9-3-1970)
that Dacca has become a corridor for smuggl-
ing of goods mostly of Chinesc-make into
North India;

(b} if so, whether Government have taken
up the matter with Pakistan;

(<) if so, steps proposed to impose strickter
check at the Indo-Pak check Post; and

(d) the reactions of Pakistan inthis regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.



61 Written Answers

(b) No, Sir.

(¢) The customs authorities have alterted
their staff to intensify their vigilance and
take requisile preventive measures,

(d) Does not arise.

Sctting up of a Naval Base by U.S.S.R. in
Andamans and Nicobar Islands

*744. SHRI C. CHITTYBABU: Will
the Minister of DEFENCE be pleased to state:

(a) whether Government are aware that
U.S.S.R. is going to sel up a Naval Base in
Andaman and Nicobar Islands;

(b) if so, whether Government have given
permission for it; and

(c) if so, the reasons therefor ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) Nn, Sir.

(b) and (c). Do not arise.

Purchase of cold storage Urits by
Afghanistan

*745. SHR1 RAM AVTAR SHARMA:
Will the Minister of FOREIGN TRADE be
pleased to state:

(a) whether Afghanistan has expressed a
desire to purchase cold storage units from
India;

(b) whether any agreement has been signed
in this regard; and

(¢) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) to (c). The Govern-
ment of India have not received any enquiry
from the Royal Afghan Government for
purchase of cold storage plants from India.
According to  available information an
Afghan party made enguiries some time
back about the possible import of two cold
storages units from India. During his recent
visit to Dombay, the Afghan Minister of
Mines and Industries is reported to have
evinced interest in receiving offers for cold
storages far meat. As far as Government are
aware, no deal has materialised so far.
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Shift in Russian Stand on Kashmir

*746. SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government saw any change
in the Russian stand on the question of
Kashmir; :

(b) if so, whether Russia assured Govern-
ment that they would use their Veto in case
the Kashmir question was raised by Pakistan
in the Security Council; and

(c) if answers to above, be in the negative,
reaction of Government there to?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) to
(c). Soviet Government has assured the
Government of India on several occasions
that there is no change in their stand on the
question of Kashmir. Attention in this con-
text is drawn to the reply given to Starred
Question No. 1681 on 14-5-1969.
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Crisis in Jutc Industry

*748. SHR1 HIMATSINGKA: Will
the Minister of FOREIGN TRADE be

pleased to state:

(a) whether it is a fact that the jute indus-
try has lately been facing a crisis as reported
in the Hindustan Times dated the 16th
March, 1970;

(b) if s0, the precise circumstances in which
this crisis has arisen; and

(c) the steps taken by Government to help
the industry to extricate itself from this
crisis? | )

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a)to (c). The production
in the jute industry is constantly under review;
in fact, a review of the production and export
trends was made as recently as the 20th
March, 1970, at a meeting of the Jute Tex-
tiles Consultative Council. This review has
shown that there is no basis for the report
that the industry is facing a crisis. The pro-
duction pattern of different types of goods
is determined both by stocks as well as the
variations in demands in the foreign markets.

In regard to carpet backing cloth, Govern-
ment have taken necessary measures relating
to reduction in their price and these will be
supplemented by better marketing arrange-
ments and publicity measures, aftersales
service etc., which are currently engaging
the attention of the industry.

Memorandum Regarding Demands of Urdu-
Speaking People in India

*749. SHRI GEORGE FERNANDES:
Will the PRIME MINISTER be pleased to
state:
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(a) whether she has received a memoran-
dum from Shri Krishan Chander, Presedent,
Urdu Committee, 82, Ibrahim Rehmatullah
Road, Bombay-3, stating the demands of the
Urdu speaking people in the country;

(b) if so, what are the principal demands;
and

(c) the steps taken to meet those demands ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMAT] INDIRA GANDHI):
(a) Yes, Sir.

(b) The main demand made i» that, acting
in exercise of powers vesting in him under
Article 347 of the Constitution, the President
should direct that Urdu shall also be an
officially recognised language in Delhi, U.P.,
Bihar, Haryana, Himachal Pradesh, Rajas-
than and Madhya Pradesh.

(c) The Government of India as well as
the State Governments concerned have
taken some steps for promoting and protect-
ing Urdu language. However, the suggestions
made in the memorandum received from the
Urdu Committee, Bombay will be given due
consideration.

Pattern of Rupee Trade with USSR and other
Eastern Block countries

*750. SHRI K. N. PANDEY: Will the
Minister of FOREIGN TRADE be pleased
to state:

(a) whether it is a fact that the present
pattern of India’s rupees trade with U.S.S.R.
and other Eastern Block countries might soon
lead to serious balance of payments pro-
blems; and

(b) if so, the steps taken by Government
in this direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) No, Sir.

(b) Does not arise.
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Purchase of Rum from Khodays by Canteen
Stores Department (India).

4669. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of DEFENCE
be pleased to state:

(a) whether a former General Manager of
the Canteen Stores Department (India)
who was a Brigadier, had joined the orga-
nisation of Khoday's which supplies large
quantities of rum to CSD, soon after refiring
from his post of G.M. of the C.S.D;

(b) whether Government's permission to
join Khoday's Company was sought by
him and when;

(c) the average yearly quantity of rum
purchased by CSD when he was its G.M.
and what is the average quantity now pur-
chased, per annum, from this concern ever
since this individual joined it as its Sales
Manager; and

(dy how the Government explain this
tremendous rum purchases by CSD which
has since gone up very high, from this in-
dividual organisation?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) Itis correct
that a former General Manager of the CSD(I)
of the rank of Brigadier retired from the
Army on 15th April, 1965 and joined
Messrs R.C.A. Khoday Industries Private
Ltd. on 14th April, 1967,

(b) On 10th November, 1965 the officer
sought permission to join Messrs R.C.A.
Khoday Industries Private Ltd. This was
refused. No permission for taking up com-
mercial employment is required when an
officer takes up an appointment in the coun-
try two years or more after retirement.

{c) The Officer in question was the General
Manager from 1-12-60 to 15-4-1965, The
quantity of rum purchased from the firm
during cach of the years 1961-62 till 1969-70
is as follows:—
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Year Qty. in dozen botiles.
1961-62 Nil
1962-63 21,660
1963-64 47,900
1964-65 1,11,950

Year Qt. in dozen borttles,
1965-66 1,38,600
1966-67 2,00,600
1967-68 2,24,200
1968-69 3,18,650

1969-70 (upto January 1970)2,39,250

(d) The purchase policy of the CSD(I) is
influenced largely by the preferences of the
troops who pay for the rum which' they
purchase,

HF-24 Jet Aircraft

4670. SHRI BABURAO PATEL: Will
the Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that the HF-24
jet aircraft which killed Group Captain Das,
chief test pilot of Hindustan Aecronautics,
on 10th January, 1970, was the second proto-
type of a developmental aircraft, an advanced
version of HF-24 IR;

(b) whether it is also a fact that the or-
pheus-703 engines of the developmental
aircraft had not been fully tested or certi-
fied; and

(c) the names of technical persons and
officials of H.A.L. who advised against using
these engines and reasons why their sound
advice was thrown to the winds?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) The aircraft involved in
the accident was the first prototype of HF-
24 Mark IR,

(b) the engines in question were cleared
by a Committee duly constituted for this
purpose by the Government.

(c) There was no advice against the use

of these engines on the HF-24 by the officers
of H. A. L.

Increased Provision for Rural Programmes

4671. SHRI1 LOBO PRABHU: Will the
PRIME MINISTER be pleased to state:

(a) the employment potential of the en-
hanced outlay of the Fourth Plan recently
announced ;

(b) considering the unemployment and
underemployment in villages, by itself and
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as a source of urban drift, the reasons for
not including projects employing mannual
labour in villages, like feeder roads and
desilting of tanks in the increased provision;

(c) the reasons for not including rural
programme like housing in the increase in
institutional finance; and

(d) the provision for the 82 per cent of the
population living in villages in the draft
plans as it now stands excluding salaries of
white collored staff mostly of urban origin
and loans which go only to the higher class
of agriculturists?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) to (d). Attention of the Hon. Member
is invited to the answer given to Unstarred
Question No. 1590 tabled by the Hon. Mem-
ber on 4-3-1970. Programmes of rural deve-
lopment which will be given special emphasis,
with the help of augmented Plan provisions
and institutional finance, have been indicated
in the Fourth Five Year Plan 1969-74: Re-
vised Outlays laid on the Table of the House
on 24th March, 1970. In this connection
attention is also drawn to the Memorandum
‘Towards Growth with Social Justice’ cir-
culated to the Hon. Members along with the
Budget Papers.

Compensation Paid to Persons Killed in Border
Roads Organisation

4672, SHRI BABURAO PATEL: Will
the Minister of DEFENCE be pleased to
state:

(a) the total number of persons of the
Border Roads Organization killed whilst
engaged in making roads during the last
three years;

(b) whether compensation has been paid
to the dependents of the deceased persons;
if 80, the total amount paid;

(c) whether it is a fact that the workers
are not given sufficient protection against
accidents; and

(d) steps taken to prevent accidents while
constructing roads; if not, reasons therefor?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) 405 per-
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sons of Border Roads Organisation were

Killed in accidents while engaged in making
roads during last 3 years.
(b) The information is being collected

from the Chicl Engineers and on receipt will
be placed on the Table of the House.

(€) No.

(d) All possible safety precautions aguinst
accidents are taken. Standing orders laying
down the codes of safety exist and strict
adherence thereto is enforced.

Vacant Posts of Ambassadors

4673. SHRI RAM KISHAN GUPTA:
SHRI RAGHUVIR SINGH
SHASTRI:
SHRI VIRENDRA KUMAR
SHAH:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) names of the foreign countries where
posts of Ambassadors and Consulate Gene-
rals are lying vacant; and

(b) steps taken or proposed to be taken
to fill them?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The following posts are temporarily vacant :—

Posts Narmes of foreign countries
where lying vacant
Ambassadors Madagascar and Belgium
Consuls- Nil
General

Apart from this, it has recently been de-
cided to appoint resident Ambassadors in
Bulgaria and Mongolia.

(b) Dr. Gopal Singh has been selected as
India’s Ambassador to Bulgaria. Appoint-
ments to the remaining posts are under con-
sideration.

Loan te Haryana for Errinﬁn Schemes

4674. SHRI RAM KISHAN GUPTA:

Will the Minister of IRRIGATION AND
POWER be pleased to state the details of
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assurance given as grants and loan to various
irrigation schemes in Haryana during1969-707

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): During the Fourth Plan, Central
assistance to States for their Plan schemes is
released in the form of block loans¥and block
grants and is not related to any particular
sector or scheme.

The Annual Plan of Haryana for 1969-70
is Rs. 32.64 crores, made up of 14 crores of
Central assistance and Rs. 18.64 crores of
State resources. The outlay for major and
medium irrigation Sector in this Annual
Plan is Rs. 3.45 crores.
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Proposal to restart two Silk Mills in
Gujarat

4677. SHRI §. M. SOLANKI: Will the
Minister of FOREIGN TRADE be pleased
to state:

(a) whether it is a fact that the Durga
Cotton Mills of Kadi and Navjivan Mills of
Kalol in Gujarat with good machinery are
lying sick for the last five years and thousands
of labourers are starving;

(b) whether it is also a fact that Govern-
ment have established the National Textile
Corporation only for the purpose of financing
such sick mills and that no decision has yet
been taken to run these mills;

(c) whether Government have given any
direction to the National Textile Corporation
to start such good conditioned mills like
Navjivan of Kalol having been recommended
by a Committee appointed under Industries
Development and Regulation Act; and

(d) if so, the other reasons for delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Shri Durga Cotton
Mills (Kadi) Ltd, Kadi, closed down in
September, 1965. The mill has been consi-
dered fit for being scrapped. Morcover, the
property of the mill has been ordered to be
attached by the Court.

The Navjivan Mills Ltd., Kalol, closed
down in August, 1968. Its processing, fold-
ing, stamping and packing Sections have
recently started working. The affairs of the
mills have been investigated by an Investi-
gation Committee appointed under the
Industries 7(Development and Regulation)
Act and its report is being examined.
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(b) The National Textile Corporation has
been set up to run such cotton textile mills
taken over by the Government under the
Industries (Development and Regulation)
Act, 1951, as are liquidated as running con-
cerns or reconstructed under the provisions
of the Cotton Textile Companies (Manage-
ment of Undertakings and Liquidation or
Reconstruction) Act, 1967. The Corporation
also shares the finances required for running
the mills taken over by Government under
the Industries (Development and Regulation)
Act, 1951,

(c) No, Sir.
(d) Does not arise.

Houses Hired by Army/Defence Ministry
which Remained vacant During Different
Periods

4678. SHRI D. N. PATODIA: Will the
Minister of DEFENCE be pleased to state:

(a) the number of the houses hired by the
Army/Defence  Ministry that remained
vacant for a period of one month, two months,
three months and over three months with
effect from 1st January, 1967;

(b) the longest period for which a house
has remained vacant; and

(c) ineach case, it may be indicated whether
the period was followed by allotment and
occupation by entitled personnel or by de-
hiring?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) to (c). The
information is being collected and will be
laid on the Table of the House.

Irrigation Schemes in Gojarat

4679. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of IRRIGA-
TION AND POWER bhe pleased to state:

(a) the means of irrigation made available
in Gujarat during the first three Five Year
Plans;

(b) the percentage of means of irrigation
made availatle in Gujarat in relation to
those in the entire country during the afore-
said plans;
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(c) the schemes for the expansion of the
means of irrigation in Banas Kantha, Sabar-
kantha and Panchmahal districts of Gujarat
during the Fourth Five Year Plan;

(d) the extent of which the lift irrigation
schemes have proved to be successful and
the names of the rivers and places where
these schemes have been started;

(e) whether there is any proposal to starta
lift irrigation scheme on river Narmada bet-
ween Tilakwada and Malsar situated on the
river bank in the district of Baroda; and

(f) if so, when the said scheme could be
started 7

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). 8.42 lakh acres of irri-
gation potential was crcated in Gujarat
from major and medium irrigation schemes
by end of the Third Plan, This was about
5% of the 17 million acres potential develop-
ed in the country during this period.

(c) The list of new schemes to be under-
taken in the Fourth Plan has not yet been
finalised by the Planning Commission.

(d) to (). Information is being collected
from the State Government and will be laid
on the Table of the House.

Electricity Supply to Gujarat During Fourth
Five Year Plan

4680. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) the quantity of electricity supplied to
Gujarat during the last three Five Year
Plans, Plan-wise;

(b) the names of districts or areas where
electricity is likely to be extended during the
Fourth Five Year Plan; and

(c) whether Government propose to supply
more electricity for agricultural purposes and
effect reduction in the rates therefor during
the Fourth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The figures of guantities of elec-
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tricity supplied in Gujarat are given below:—
(i) Bytheend of the —Approx. 694
First Five Year Plan million units.

(1955-56)

(i) By the end of —Approx. 984
Second Five Year million units.
Plan (1960-61)

(iii) By the end of —Approx. 1796
Third Five Year million units,
Plan (1965-66)

(b) and (c). All the districts are covered
under the programme of rural electrification.
3284 villages covering a population of 1.4
lakhs have already been electrified. 2,000
more villages are proposed to be electrified
during the Fourth Plan. 54,378 pump-sets/
tubewells have been energised up to the end
of February, 1970. The Gujarat Electricity
Board propose to energise an average of
20,000 pump-sets/tubewells each year during
the Fourth Plan. In the context of mobilising
all available resources for accelerting the
programme of rural clectrification in Gujarat,
during the Fourth Plan, it is not possible to
effect reduction in the tariff for agricultural
purposes during the Fourth Plan.

Development Schemes for Gujarat During

Fourth Plan
4681. SHRT NARENDRA SINGH
MAHIDA: Will the PRIME MINISTER

be pleased to state:

(a) whether Government propose to intro-
duce additional Development Schemes in
Gujarat State during the Fourth Five Year
Plan with a view to removing the backward-
ness of certain areas like Banaskanth, Sabar-
kanth, Punchamahal, Kutch etc. and bring
them at par in developmental works with
other progressive areas in the country; and

(b) if not, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) The development of backward areas
within a State is now provided for as part
of the State Plan and is thus the responsibi-
lity of the State Government. Government of
India are however providing suitable assis-
tance to the State in the implementation of
its Plan, The State Government have pro-
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vided an outlay of Rs. 34.80 crores in the

Fourth Five Year Plan for the development

of the economically backward, chronically

drought affected, border and desert areas in
the State Plan as indicated below:—

(Rs, crores)

Economically backward areas 23.91

Chronically drought affected areas 5.03

Border areas 1.60
Desert areas including Kutch and
Banaskanth districts— 2.26

34.80

(b) Does not arise.

Amount sanctioned for Irrigation Schemes

to Gujarat
4682. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of TRRIGA-

TION AND POWER be pleased to state:

(a) the funds asked for by Gujarat for the
new irrigation schemes in addition to the
incomplete medium and major irrigation
schemes;

(b) the allotment of funds asked for scheme-
wise; and

(c) the amount of funds sanctioned in the
form of loan and grants for that Statc and
the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c¢). The Government of
Gujarat have proposed an outlay of Rs.
21.79 crores in the Fourth Plan for ncw
schemes. The list of new schemes to be under-
taken in the Fourth Plan has not yet been
finaliscd by the Planning Commission.
During the Fourth Plan, Central assistance
to States for their Plan Schemes is releascd
in the form of block loans and block grants
and is not related to any particular sector or
scheme,

Amount sanctioncd for Rural Electrification
Scheme of Gujarat during 1969-70
4683, SHRI NARENDRA SINGH
MAHIDA: Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) the total amount of funds sanctioned
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by Government for the rural electrification
scheme during 1969-70 for Gujarat; and

(b) the amount of funds demanded by the
State?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Prior to 1969-70, earmarked
Central assistance was provided to State
Governments within State Plan ceilings for
rural electrification schemes. Since 1969-70,
no such earmarked assistance is provided
and outlays in this regard are made from the
Plan resources of the State Governments
inclusive of the overall Central assistance
provided to them,

(b) The outlay proposed by the Govern-
ment of Gujarat for 1969-70 for Rural Elec-
trification was Rs, 100 lakhs and the same
amount was adjusted within the State Plan
ceiling for 1969-70.

Construction of a Dam on Poon Poon River
in Bihar

4684, SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) whether a proposal for construction
of a Dam on River Poon Poon would be
forwarded soon to the Bihar Government,
in view of the growing demand for the said
Dam by the local population because the
proposed dam if constructed, would irrigate
over a lakh of acres of parched lands in the
surrounding areas:

(b) if 50, the details thereof; and
() if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c). The Project report and
estimates for the Pun Pun Scheme have not
yet been received from the Government of
Bihar, who have further reported that it is
not proposed to undertake the scheme during
the Fourth Plan. ’

Extension of Upper Shakri Canal in Bibar
during Fourth Five Year Plan

4685. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of IRRIGATION
AND POWER be pleased to state:
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(a) whether Government have received a
large number of representations for extending
the Upper Shakri Canal in Bihar for the
purpose of its inclusion in the Fourth Plan;

(b) if so, whether the demand of extending
the above canal pertains to irrigating the
parched lands of places like Sathgama-Anchal
in Hazaribagh district. Govindpur, Akbar-
pur, Nawadah, Pakribarawan, Kowakol,
Warslinganj in Gaya District, Aryari, Sheikh-
pura, Sikandra and Monghyr district, Giriyak
Asthawan Anchalon in Patna district etc;

(c) what action is being taken by Govern-
ment to include this canal extension scheme
in the Fourth Plan; and

(d) if the answer to part (c)
negative the reasons therefor?

be in the

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Yes, Sir.

(b) to (d). The State Government have
reported that the Scheme will be feasible only
if a dam can be constructed in the upper
reaches of the river. They are proposing to
start the investigations for this dam shortly.
The detailed investigations for the canal
system have therefore been kept in abeyance
by them. The State Government have also
reported that the scheme is not proposed to
be taken up in the Fourth Plan.

Nautrition Coordination Committee

4686. SHRI CHANDRA SHEKHAR
SINGH: Will the PRIME MINISTER be
pleased to state:

(a) whether any Nutrition Coordination
Committee, under the chairmanship of a
Member of the Planning Commission had
been formed lately by Government;

(b) if so, the details of its membership
and what tasks were assigned to it; and

(c) how many programmes on nutrition
were coordinated by this Committee during
1969 and the details thereof?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) No formal Committee as such has been
set up by Government. An informal evalua-
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tory Group is convened periodically by the
Planning Commission,

(b) The Group is headed by Member
(Agriculturc) and wusually representatives
of all concerned Departments, namely,
Department of Food, Department of Commu-
nity Development, Department of Social
Welfare, Ministry of Education and Minis-
try of Health attend its meetings. In addi-
tion, the Indian Council of Medical Research
and the Indian Council of Agricultural
Research are also associated with delibera-
tions in some meetings.

The informal Group is generally concerned
with reviewing the progress of various pro-
grammes and policies relating to nutrition.

(c) Since its inception in July, 1969 the
informal Group has had three meetings and
has reviewed various Plan programmes
realting to nutrition. In particular, the
following programmes were reviewed:—

(i) Applied Nutrition Programme;

(ii) School Feeding Programme;

(iii) Scope of research for increasing pro-
tein and other nutrient content of
high-yielding varieties of cereals;

(iv) Production of nutritious foods;

(v) Fortification of foods of common
consumption.

M/s. Century spinning and manufacturing
Company Ltd., Bombay

4687. SHRI DEVEN SEN: Will the
Minister of FOREIGN TRADE be pleased
to refer to the reply given to Starred Ques-
tion No. 1524 on the 6th May, 1969 regarding
M/s. Century Spinning and Manufacturing
Co. Ltd., Bombay and state:

(a) whether the requisite information in
respect of parts (b) and (c) thereof has since
been collected;

(b) if so, the details thereof; and
(c) if not, the reasons for the delay?
THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a)and (b). M/s. Century
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Spinning/Manufacturing Co. has been ex-
porting cotton textiles directly as well as
through merchant-exporters and it is, there-
fore, not possible to collect authentic infor-
mation about the quantum of its exports to
different countries. However, according to
information received from the Company,
its exports during the last 3 years (financial)
were as follows:

1966-67 1967-68 1968-69

(i) Cotton piece- 44.44 7000 70.13
goods
(lakh sq. metres)

(ii) Cotton Yarn  0.36 0.10 0.75
(lakh Kgs.)

(c) Does not arise.
Import of Cotton from Uganda and U. A. R.

4688. SHRI K. RAMANI:
SHR1 P. RAMAMURTI:
SHRI C. K. CHAKRAPANI:
SHR] UMANATH:

Will the Minister of FOREIGN TRADE
be pleased to state the total number of cotton
bales imported during 1968-69 and 1969
January, 1970 from Uganda and U.A.R.?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): Imports of cotton from
Uganda and U.A.R. during the financial
years 1968-69 and 1969-70 (April-Nov.) were
as under:
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Uganda  U.A.R.
1968-69 40,079 193,373
1969-70 34,636 74,506
(April-November)
<

Figures for months after November, 1969
are not yet available,

Delegation meeting P.M. regarding
Unemployment

4689. SHRI S. KUNDU: Will the
PRIME MINISTER be pleased to state:

(a) whether on the 12th May, 1969 a
delegation consisting of a Member of Parlia-
ment alongwith Chairman, All India Samaj-
wad! Yuvak Sabha and others met the Prime
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Minister and submitted a memorandum
suggesting certain action to eradicate un-
employment ;

(b) if so, the main points mentioned in
the memorandum; and

(c) whether any action has been taken
on the suggestion and demand made in the
said memorandum?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI):
(a) Yes Sir.

(b) The memorandum contained various
suggestions for promotion of greater employ-
ment opportunities such as encouragement
of labour-intensive technigues, setting up of
small and medium scale industries, imparting
traming facilities to unskilled rural youth,
steps for increasing agricultural production
through bringing waste-land under cultiva-
tion, provision for suitable wage increases,
introduction of land reforms measures etc.

(c) These and other suggestions for aug-
menting opportunities for employment will
be kept in view while finalising and imple-
menting the Fourth Five Year Plan.

T SEnEafeaT & §iw wmrT gred
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M TF9 T ¥ §;

(@) afe g, A Frag draw g
fe g W qeud: AT awdr A
ala? 1 ¢99F §;

(n) Trag WY W ¢ fm ag A
A FFE F qEw A $9 AR AT
T d; WK
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(7) afz af, & STt &
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() T awdt w9 T w0
9T 9%aT §;

(w) & 9&1 9T w¥& §WT H
frafrat 7 & a7 & &= w7
g W

(%) %7 i 9T ¥ a= Fgfeai
1 AW FT WFAT AHT A G
AT AT gEATET § ?

g™ wah, few wah, wor wfe
wat awn doren wat (et gfa
wtet): S F Wi (F) FIvEE (ii)
§ (iv) & wvarg & orETO AT (@),
(w) Tav (W) F Sogsa So-&E A
TG AAFTE OFd F 71 @ & A1
9T 92 9T (9 ®9q) @ a4 |
o (%) & ge-wE (i) & waw ¥
o frafafas 3

dfeam & wy¥dz 75 (1) ¥
awria Afaafag § axwt 91 faqfe
a7l & quwed & wsgafa g
#T AT & W A ETE IJA 9T 94X
Teafs & warg od= & @ |
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(&) & (=) . stww & 7Y 93a1 1
Export of Gur

4694, DR. SUSHILA NAYAR:
SHRIMATI SAVITRI SHYAM:

Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether there is any proposal under
consideration of Government to export Gur
to foreign countries;

(b) if so, the names of the countries to
which it will be exported; and

(c) the foreign exchange likely to be earned
as a result thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) No, Sir.

(b) and (c). Do not arise.
Compilation of Azad Hind Documeats

4695. SHRI SAMAR GUHA: Will the
Minister of DEFENCE be pleased to state:

(a) whether it is a fact that records of
many speeches, writings and orders of the
day and other Azad Hind documents are
lying in the Archieves of Government;

(b) if so, whether steps have been taken
to compile and publish them; and

(c) if so, the details thereof?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) Historical
Section of the Ministry of Defence have in
their records a number of speeches and Orders
of the Day by Netaji Subhash Chandra Bose
and some other documents pertaining to the
Azad Hind Fauj.

(b) and (c). Historical Section have pre-
pared a draft of the history of the Indian
National Army based on various documents
including the aforesaid records and this is
under examination. At present, there is no
proposal for compilation of a separate volume
containing speeches, Orders of the Day etc.
pertaining to Azad Hind Fauj.

President Tito’s Suggestion Regarding
Officials Meet of Non-Aligned Nations
4696. SHRI RAMAVATAR SHASTRI:

Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that Marshal Tito
President of Yugoslavia, has proposed to
hold a meeting of high level officials of non-
aligned nations before the next meeting of
United Nations Organisation;

(b) whether it is also a fact that Marshal
Tito has also requested Government of India
in this regard;

(c) if so, the details of the proposal made
by him: and

(d) the reaction of Government in regard
thereto ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The initiative for the holding gf the third
summit Conference of heads of Government/
States of non-aligned countries has come from
Yugoslavia. Yugoslavia has proposed that
the conference should be held before the next
session of the U.N. General Assembly.

(b) to (d). The details of the conference
will be worked out at the Preparatory Con-
ference of non-aligned States to be held in
Dar-es-Salaam in April, 1970. India supports
the proposal for the summit conference.

Manufacture of T. V. Sets

4698, SHRI S. KUNDU: Will the
Minister of DEFENCE be pleased to refer
to the reply given to Unstarred Question No.
5252 on the 28th August, 1969 and state:

(a) the forms to whom licences were issued
to produce T. V. Sets;

(b) the reasons for which other three firms
have not manufactured T. V. sets as yet and
the names of those firms;

(c) the step, if any, taken to cancel their
licences; and

(d) the names of the firms who had ap-
plied for issue of licences for manufacture
of T. V. sets; and whether there is any pro-
posal to have rural T.V. sets and whether any
foreign assistance and or collaboration has
been obtained for it?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) Capacity for manufacture
of TV Receivers has been sanctioned to the
following four firms of which the first
two are in the organised sector and the
other two are consortia of small scale firms:—

Name of the firm  Capacity sanctioned
(i) M/s J. K. Electronics 10,000 TV Re-
ceivers per
annum.

(ii) M/s Telerad, Bombay 10,000 —do—

(iii) M/s Telestar, 5000 —do—
New Delhi.

(iv) M/s Polestar, Bombay 5,000 —do—
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(b) and (c). So far only M/s J. K. Electro-
nics have produced 2,000 TV receivers. The
other three firms are expected to market
their sets from the middle of this year. As
TV production is being established in the
country for the first time, these firms had
some initial difficulties which they have been
able to overcome now. As such it is not
intended to cancel these licences.

(b) The following firms had applied for
issue of licences for manufacture of TV
sets:—

1. M/s N. K. Kerr & Co., Calcutta. °
2. M/s Waco Radio Electronics Industries,
Bombay.
M/s Philips India Ltd., Calcutta.

4. M/s General Electric Co. of India (P)
Ltd., Calcutta.

5. M/s Indian Plastic, Bombay.

6. M/s Cema Pvt. Ltd.,, Bombay.

7. M/s Jolly Industrial Agencies Pvt. Ltd.,
Bombay.

8. M/s ). K. Rayon, Kanpur.

9. M/s National Ekco Radio Engineering
Co. Ltd., Bombay.

10. M/s Telerad Pvt. Ltd., Bombay.
11. M/s Mulchandani Electrical & Radio
Industries Ltd., Bombay.

12. Shri Prabhu V. Mehta (Electronics
Entertainment (P) Ltd., Proposed),
Bombay. "

13. Shri Ravi P. Gupta (Mys Telefunken
Pvt. Ltd.,) New Delhi.

14. M/s Radio & Electrical Manufacturing
Co. Ltd., Bangalore.

15. M/s Tulsidas V. Patel, Bombay.

16. M/s Meters & Instruments (P) Ltd.,
New Delhi. -

17. Mjs Indian Electronics
Bombay.

18. M/s Asian Electronics Ltd., Bombay.

19. M/s Paradise Electronics (Pvt) Ltd.,
Jullundur City.
20. M/s Haryana Electronics, New Delhi.

21. M/s Karamchand Premchand,
Ahmedabad.

22, M/s John Prasad, Madras,

Industry,
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2). M/s Usha Electronics, New Delhi.

24. M/s Murphy India Ltd., Bombay.

25. M/s Kashmir Electronic Industries,
Srinagar.

26. M/s Electronics Corporation of India,
Hyderabad.

A pumber of firms in the Small Scale
Sector had also applied for capacity from
time to time,

The sets being produced in the country can
also be used in the rural areas. These sets
are being produced without foreign assis-
tance or collaboration,

Ageodn for Asian Non-Aligned Nations
Meet

4699. SHRI HIMATSINGKA: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Ceylonese Government have
proposed Official-level meeting of Asian
Non-aligned nations in March this year at
Colombo;

(b) if so, subjects on the tentative agenda
for the meeting: and

(c) whether any of these subjects have been
included on Government of India’s request,
if 80, which ones have been included or are
being included?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRT SURENDRA PAL SINGH): (a) to
(). An official level meeting of some Asian
Non-aligned nations convened at the initia-
tive of the Governments of Indonesia and
Ceylon was held at Colombo on 23rd and
24th March. There was no set agenda for
the Meeting;™ which discussed matters of
common interest likely to arise at the Pre-
paratory Meeting of the Non-aligned nations
scheduled to be held in Dar-es-Sulaam in
April this year.

Per Capita Income of States and Regional
Disparities

4700. SHRI GEORGE FERNANDES:
Will the PRIME MINISTER be pleased to
state:
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(a) the per capita incomes of various
States in India;

(b) whether it is a fact that within the
States ther® are regional disparities;

(¢) whether Government have any con-
crete time-bound plan to remove the regional
disparties and the disparities in incomes
between States; and

(d) if so, the details thereof?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI):
(a) The latest estimates of Statewise per
capita income as furnished by the Central
Statistical Organisation are indicated in the
statement attached.

(b) Yes, Sir.

(c) and (d). Some regional disparities and
inter-State disparties are due to physico-
geographical, socio-economic and historical
factors and a measure of disparity is therefore
likely to persist. However, subject to this
limitation, it is the objective of Central and
State Plans 1o progressively correct regional
imbalances. Attention in this connection is
invited to pages 17-19 of the “Fourth Five
Year Plan 1969-74: Draft.”

Statement

Per capita income of States at current
prices for 1964-65,

(In Rupees)
1. Andhra Pradesh . . 438
2. As.am 2% - .. Ml
3. Bihar o o 299
4. Gujarat - = .. 523
5. Haryana i . .. 504
6. Jammu & Kashmir .. A |
7. Kerala e - .. 393
8. Madhya Pradesh e ..
9. Maharashtra e .. 526
10. Mysore .. .. .. 420

11. Nagaland .. e .. MN.A,
12. Orissa = e " v
13, Punjab i .s .. 5715
14. Rajasthan .. .. .. 356
15. Tamil Nadu .. .. 434
16. Uttar Pradesh .. . 374

17. West Bangal . .. 498
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Gold Clause in Trade agreements with
East European countries

4701. SHRIMATI SHARDA MUKER-
JEE: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether it is a fact that yn4ia had
reached An agreement with certain East
European trading partners that contracts
concluded by trading organisations of both
sides would contain a gold clause;

(b) if so, the need for such a clause in
both import and export; and

(c) whether other countries with whom we
have trade apgreements other than in rupee
mayments are included in such agreements
in respect of the gold clause?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Yes, Sir.  Under-
standing has been reached with several East
European countries that both Governments
will recommend to the trading organisations
in their respective countries to include a
uniform gold clause both in import and
export contracts.

(b) Incorporation of a Standard Gold
Clause in all the contracts pertaining both to
imports and exports would bring in uni-
formity in commercial contracting. Tt would
also protect the interests of Indian exporters
since invariably East European export or-
ganisations have been including a gold clause
in their exports contracts.

{c) No, Sir.
Import of Minerals and Metals

4703, SHRI RAGHUVIR SINGH
SHASTRI: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether it is a fact that the import of
minerals and metals comprise about 16 per-
cent of the total import and the import of
some of the minerals like sulphur, rock,
phosphate, etc. has doubled and quadrupled
during the last 10 years; and

(b) if so, the reasons therefor?
THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Yes, Sir. A statement
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indicating the imports of various minerals
and metals including metalliferous ores and
mineral fuels during the year 1959, 1960 61,
1967-68, 1968-69 and 1969-70 (Upto Novem-
ber '69, upto which date figures are available)
is placed on the Table of the House. [Placed
in Library. See No. LT-3050/70}.

(b) Only those minerals and metals are
being imported for which indigenous produc-
tion is insufficient or substitutes are mot
available to meet fully the growing agricul-
tural and indvstrial demand.

Export of sobstandard Drugs to Forelgn
countries

4705. SHRT N. SHIVAPPA: Will the
Minister of FOREIGN TRADE be pleased

to state:

fal the valne af droee sxnarted tn fareion
conntries durine Januare, 106R tn Tanuary,
1070 and ta he of substandard quality or
defection® and

(M) the details thereof ?

THF TDNEPIITY MINTSTFR ™ THF
MTINISTRY OF FORFIGN TRADE (SHRT
RAM SEWAK): (a) and (h), The value of
exnarte af dmps (Medicinal and Pharma-
ceuticals Prodncts) dnrine January 1968 to
December. 1969 is Rs. 874 Takhs, Fxnort
statistics of Januarv, 1970 are not yet avail-
able. Manufacture nf drugs and pharmaceu-
ticals is governed by pharmacopoeial stan-
dards laid down in pursuance of the provi-
sions of Drugs & Cosmetic Act and Rules
made there-under and thercfore every pro-
duct had to conform to such standards before
it can be released for consumption in India
or for exports. Government does not have
information about the value of sub-standard

goods, if any, exported.

dafa @ gew Tw Sges T
1 ST

4706, st Weg g R
foe ware Fdt T T AT OgA
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(%) *wr 7® W= ¥ & aforow
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fr woffeor & wgar wwtfaa -
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Talks with Indonesian Foreign Minister

4707, SHRI K. M, MADHUKAR:
SHRI SAMINATHAN:
SHRI MAYAVAN:
SHRI DHANDAPANI:
SHRI RAMAVATAR SHASTRI:
SHRI CHENGALRAYA NAIDU:
SHRI SITARAM KESRI:
SHRI N. R. LASKAR:
SHRI D. N. PATODIA:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that recently he
had talks with the Foreign Minister of Indo-
nesia in Delhi;

(b) if so, whether any discussions took
place during the said talks on the proposal

APRIL 1, 1970

Written Answers 92

of Soviet Union in respect of the security of
Asian countrics and cxtending cooperation
to thesec countries;

(c) if so, the progress made in this regard;

(d) whether Tndia had made a proposale
to hold a conference of the Foreign Ministers
of all the Asian countries to look into this
matter;

() if so. the reaction of Government of
Indonesia in regard thereto; and

(N whether Government propose to take
certain other steps in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b)Y and (c). The talks covered international
issues and matters of common interest,
including the situation in South East Asia,
the Indian Occan Asia, the Soviet proposal
for collective security in South East Asia, etc.

(d) No, Sir.

(e) Does not arise.

(f) Government's view in this regard has
already been stated, namely, that it would be
desirable to consider at an appropriate stage
an international agreement or convention to
ensure respect for the sovereignty, inde-
pendence and territorial integrity of the
countrics in the region. This has been noted
by the Governments of the region.

a2fmw-ma wa gror fgedt & s A
feed § 3at fad @ @
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(w) afzadt, ar ga% «r sroor
g7
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Indo-Iran Protocoal for Feonomic Trade and
Technical Co-operation

4709. SHRI N. R. LASKAR:
SHRI RAMAVATAR SHARMA:
SHRI CHENGALRAYA NAIDU:
SHRI SAMINATHAN:
SHRI MAYAVAN:
SHRI DANDAPANI:

Will the Minister of FOREIGN TRADE be
pleased to state:

(a) whether it is a fact that after prolonged
negotiations lasting over two years, India and
Iran have signed a protocol for economic
trade and technical co-operation hetween the
two countries; and

(b) if so, the main features of the agree-
ment in regard to trade?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). The Protocol
for promoting Economic, Trade and Techni-
cal Co-operation between India and Iran
was signed in January, 1969, when an Indo-
Iran Joint Commission was established for
this purpose. The Hon'’ble Member are
perhaps referring to the second Ministerial
mecting of the Joint Commission, which was
held in New Delhi in February, 1970. In
accordance with the decisions reached
at this meeting, experts from the two
countries would examine various proposals
relating to  industrial co-operation—
both in public and private sectors—long
term commerciale exchanges, including sale
and purchase of Iranian ammonia,
sulphur and phosphoric acid by India, and
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Indian manufactures including railway
wagons and other rolling stock, machinery
and equipment, by Iran and cooperation in
the field of irrigation and power, standardisa-
tion and industrial research, etc.

Completion of Satlara Dam, Madhya Pradesh

4710. SHRI LAKHAN LAL GUPTA:
SHRI NATHURAM AHIRWAR:
SHRI G. C. DIXIT:

SHRI BHARAT SINGH
CHAUHAN:

SHRI HUKAM CHAND
KACHWAIL:

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Government have accept-
ed the necessity for the execution of the
Mahanadi Reservoir (Satiara) Project during
the Fourth Plan for meeting the additional
water requirements for the expansion of the
Bhilai Steel Plant;

(b) whether the project report submitted
by the Madhya Pradesh Government to the
Central Government has been finally ap-
proved;

(c) if so, when the execution of the project
is likely to be started; and

(d) what financial assistance is being given
by the Central Government to the Madhya
Pradesh Government for this project?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (d). The proposal to construct
Mahanadi Reservoir Project to meet the
water requirements of expanded Bhilai Steel

Plant is under consideration of the Govern-
ment.

Misuse of Concessional Scale of Rate
Admissible to Handloom Industry

4711. SHRI 5. M. KRISHNA
DR. SUSHILA NAYAR:

Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether it has come to the notice of
Government that many textile mills in the
country misuse the concessional scale of
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rates admissible to handloom Industry by
sending powerloom cloth by making false
declaration;

(b) if so, the names and number of such
textile mills who has been carrying on such
malpractives during the last 2 years; and

(c) the aclion taken or proposcd to be
taken by Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) No, Sir.

(b) and {(c). Do not arisc.
Gift of Tractors from Abroad

4712. SHR1 ONKAR LAL BERWA:
Will the Minister of FOREIGN TRADE be
pleased to state:

(a) whether it is a fact that the Indians
settled abroad can send a gift of tractor to
their friends and relations;

(b) if so, wnether this gift can be remitted
by a person who has gone to U.S.A, on a
Student’s visa; and

(c) whether he can send the gift of a tractor
to a person who is not a relation?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) to (c). The policy
governing the import of tractors of certain
makes as gifts has been laid down in Public
Notice No. 234-1TC (PN)/68 dated 24-10-68
as amended from time to time. Under this
Scheme only those Indians who have been
living abroad continuously for a period of
not less than one year and are engaged in
gainful employment abroad can donate a
tractor to their close relations in India.

Delay in the Issue of Travel Documents by
Indian Mission in Saigon

4713. SHRI K.M. KOUSHIK:
SHRI J. MOHAMED IMAM:
SHRI D. N. DEB:
SHRI R. R. SINGH DEO:
SHRI K. P. SINGH DEO:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government of India has
recently received numerous complaints from
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the Indian Community in Saigon and other
parts of South Vietnam regarding its Mission
in Saigon taking undue time for issuing of
Visas and other travel documents leading to
harassment and inconvenience to the persons
concerned; and

(b) if so, what action, if any, has been
taken by the Government of India in this
regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a)
No, Sir. Government have not received any
complaint of undue delay in the matter of
the issuc of passports. Government are,
however, aware of the grievances of some
persons in South Vietnam about the delay
in the grant of passports and, in certain
cases, the refusal to grant Indian documents
to persons of mixed parentage.

(b) To speed up further disposal of normal
consular work, an additional officer has just
been posted in our Mission in Saigon.

" Indians Settled in South Vietnam

4714, SHRI K. M. KOUSHIK:
SHRI J. MOHAMED IMAM:
SHRI D. N. DEB:

SHRI R. R. SINGH DEO:
SHRI K. P. SINGH DEO:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the number of the members of the
Indian community presently settled in South
Vietnam;

(b) the details of their total assets, movable
and immovable;

(c) the details of their average annual
income; and

(d) the details of amount being annually
remitted by the Indian Community for the
use of their family members otherwise to
India?

'THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
1141 Indian Passport holders have registered
with the Consulate General of India in
Saigon so far. It is estimated that the actual
number of Indians is about 2,000.
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(b) to (d). Indian passport holders are not
required to declare their income, assets and
money transfers to the Government.
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Nuclear Power Plants to be Set up in Pakistan
with the Help of Belgium and other
Countries

4718. SHRI BABURAO PATEL: Will
the Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that Belgium has
decided to spend 70 million dollars to build
a nuclear power plant at Roopur in East
Pakistan to manufacture atom bombs;

(b) if so, the practical steps taken by
Government to meet Pakistan's nuclear
challenge to the security of our country;

(c) if not, the reasons therefor; and

(d) the number of nuclear plants Pakis-
tan has today, their locations, purpose and
capacity and the names of nations helping
Pakistan for this purpose with the approxi-
mate amount of investment made by each
nation?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SARDAR SWARAN SINGII): (a) to
(d). According to the available information,
B:lgium has agreed to assist Pakistan in
building a nuclear power plant at Roopur
in East Pakistan for production of electricity.
A nuclear power plant of the capacity of
137 megawatt is nearing completion at
Karachi, with Canadian assistance. Canada
is reported to have provided the foreign
exchange component for building the plant,
which is reporied to cost about § 74 million.
The two plants are expected to be subject
to normal safeguards and, controls with the
result that a nuclear threat to our security
is not likely to arise from this quarter at this
stage.

Export of Bicycles

4719. SHRI R. K. BIRLA: Will the

Minister of FOREIGN TRADE be pleased
to state:

(a) whether it is a fact that the Indian
bicycles arc becoming very popular in foreign
countries il so, the names of the countries
in which there is heavy demand for Indian
bicycles;

(b) the number of bicycles of each make
exported to cach country during the last
three years, year-wise,
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(c) the total amount of foreign exchange
earned on this account during the above
period; and

(d) the new markets searched out for the
export of bicycles and the steps being taken
to meet the export and home consumption ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Yes, Sir. The major
importing countries of Indian bicycles are
Iran, U.S.A., Singapore, Zambia, Kcnya,
Indonesia, Afghanistan and Tanzania.

(b) Brandwise export statistics are not
maintained,
(c) The value of foreign exchange earned

from export of bicycles during the last three
years is as follows:--

1967-68 Rs. 1.06 crores

1968-69 Rs, 1.47 crores

1969-70 Rs. 1.17 crores
(April-December '69)

(d) The potential markets for export of
bicycles are African and S.E. Countries.

The Cycle industry has been placed in the
list of ‘Priority Industries’ for purposes of
allocation of raw materials. To encourage
production of cycles, this item has been
delicensed since December, 1966, At present
there is enough capacity for production to
meet demand for home consumption and
also for exports,

To enable export production and to in-
crease competitiveness of Indian exporters
facilities are extended to Registered exporters
to obtain the imported and indjgenous raw
materials, Cash compensatory support is
also given on exports,

Pak Military Base in Chittagong for Hostile
Nagas

4720. SHRI SAMAR GUHA: Will the
Minister of EXTERNAL AFFAIRS be
plcased to state:

(a) whether attention of Government has
been drawn to a report published in Delhi
papers during the first week of March, 1970
to the effect that Pakistan has set up military
training camps in Chittagong Hill Tracts
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area for training ol hostile Naga, Mizo and
Kuki from India and Burma;
(b) whether these gurcillas
trained by Chinese experts;
(c) if so, the truth about such reports and
whether Government have necessary infor-
mations regarding them; and

(d) the steps taken by Government to
protest against anti-Indian activities by
Pakistan?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1I SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) Yes, Sir.

(c) Tt is not in the public interest to dis-
close the details available with the Govern-
ment regarding these camps,

(d) A protest has been lodged with the
Government of Pakistan a copy of which is
being laid on the Table of the House. [Placed
in Library. See No. LT-3051/70].

are being

Whereabouts of Panchan Lama

4721. SHRI SAMAR GUHA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the Government have got any
information about the whercabouts of Pan-
chan Lama of Tibet;

(b) whether it is a fact that he has been
killed by China and as a cover of that crime
the story of his escape was circulated; and

(c) if not, the information available with
the Government about Panchan Lama?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRT SURENDRA PAL SINGH): (a) to
(c). Govarnment have seen various press
reports on the Panchan Lama but have no
definile information on his whereabouts or

are.

witw grer g Y wf whsTgat & e
aEcee st fww Wt A
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4725. SHRI VALMIKI CHOUDHARY:
SHRI DEVINDAR SINGH
GARCHA:

Will the Minister of FOREIGN TRADE
be pleased to state:

(a) the number of exhibitors who partici-
pated in the Leipzig Fair held in the carly
part of March, 1970;

(b) whether any State Government parti-
cipated in that fair;

(<) if so, the names of these States;

(d) whether it is a fact that volume of

trade between India and German Democratic
Republic is increasing every year; and

(e) if so, the turn-over during the last
3 years?

THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE (SHRI

RAM SEWAK): (a) 117 firms/organisa-
tions paritcipated.

(b) Yes, Sir.

(c) The Tamil Nadu, Orissa and Andhra
Pradesh State Governments,
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(d) Yes, Sir.
(e) The turnover during the last three years
is as follows:—

Year Value in post-deva-
luation Million Rs.

Trade Turnover

(Exports plus
imports)
1966 403,32
1967 417.68
1968 43395

1969 (Jan.-Oct.) 388.89

et 1w
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Indiscipline in Indian Embassies

4735. SHRI M. L. SONDHI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that glaring instance
of indiscipline in Indian Embassies, High
Commissions and Consulates have come to
light recently;

(b) if so, the details thereof;
(c) the action taken in each case;

(d) whether in some cases staff was absent
from duty or left the country of posting with
the connivance of senior officers; and

(e) the steps Government propose to take
to promote an atmosphere of discipline and
dedication to national interest in the Mis-
sions abroad?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Recently a case of serious indiscipline occur-
red in the Embassy of India, Brazil.

(b) and (c). Shri Balak Ram Deen, a Per-
sonal Assistant in the Embassy of Indu,
Brazil, deserted his post and left Brazil for
Miami by a Peruvian Airlipes flight on the
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Tth February, 1970. He was later reported
to have gone to Trronto from Miami.
Efforts arc being made through the Indian
Mission in Canada to have him repatriated
to India.

(d) No, Sir.

(e) All Government servants serving in
Indian Missions are advised and guided to
observe proper discipline and to serve the
country in a spirit of dedication. They are
subject to the discipline enjoined by standing
Government regulations. under the Central
Civil Services (Conduct,) Rules, and orders
issued from time to time in Pursuance there-
of. Also, the Indian Foreign Service (Con-
duct and Discipline) Rules make Foreign
Service personnel liable to disciplinary action
if found guilty of unworthy couduct. Instances
of indiscipline, if and, when they occur, are
always dealt with in thc manner which the
circumstances require, and under the appli-
cable rules and regulations.

Raising Tibet Tssue in U.N.O.

4736. SHRI M.L. SONDHI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government's attension has
been drawn to a statement issued by the
Dalai Lama on the occasion of the 1ith
Anniversary of the Tibetan uprising in which
he has addressed an appeal to India and other
countries;

(b) if so, the contents thereof; and

(c) whether India will consider sponsoring
a resolution at the forthcoming session of
the United Nations General Assembly on
the question of Tibet and also give facilities
to the Dalai Lama to inform the United
Nations about the Tibetan independence
Movement ? ’

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) The Dalai Lama called for support
for the cause of Tibet's independence. He
thanked the Government and people of
India for their assistance to Tibetan refugecs
living in India.

¢) Government is not considering such
an initiative at the present time,
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Soviet-U.S. Propaganda Against Indian
Attitude of Non-Proliferation Treaty

4737. SHRI M. L. SONDHI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government are aware that
the Government of the United States and
the Soviet Union have been carrying on pro-
paganda against the Indian attitude to the
Non-Proliferation Treaty;

(b) whether it is also a fact that this false
propaganda reached a peak on the occasion
of the ratification of the Non-Proliferation
Treaty and its so-called *“'coming into force™
in March 1970; and

(c) if so, whether Government have’ pro-
tested against this to the U.S. and Soviet
Union 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a)to
(c). Although both USA and USSR have
expressed the view that all countries should
subscribe to the Non-Proliferation Treaty,
they have not carried on any propaganda
against India’s attitude to the Treaty.

Low production of 15 and 20 Deniers Yarn

4738. SHR1 MADHU LIMAYE: Wil
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether it is a fact that spinners of
nylon yarn have reduced their production of
15 and 20 deniers yarn so that prices of these
varieties may go up and give them extra
profits;

(b) whether it is also a fact that State
Trading Corporation has got a licence to
import nylon yarn;

(c) whether in view of the spinners’ re-
luctance to produce more of 15 and 20 dn.
yarn, Government propose to arrange large
imports of these deniers yarns through the
State Trading Corporation to curb the price
rise; and

(d) whether Government will take strong
action against the monopoly spinners to
regulate their production schedule and ensure
equitable distribution?

. [ITIRATe s T S .>-\;,(.'.;r_.- 4, 1L PEr
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a)to(d). The production
of nylon yarn of all deniers in 1969 has not
shown any substantial variation. The pro-
portion of 15 denier and 20 denier varies
from about 25 to 359 of the total production
and towards end of the year, there was a
slight fall in this category which was attributed
to some technical difficulties in one of the
units. The Textile Commissioner is cons-
tantly reviewing the pattern of production
to ensure that the consumer requirements
are satisfactorily met,

The State Trading Corporation have been
permitted to import nylon yarn to the extent
pecessary to maintain prices at reasonable
level after taking into account relevant
ractors like consumption of nylon yarn in
the past, the production estimates for the
next year of indigenous nylon yarn, the
availability of other types of art silk yarn
etc.

As pointed out earlier, the Textile Commis-
sioner is constantly reviewing the trends of
production and consumption. Recently, a
series of meetings had been arranged with the
nylon spinners to improve the availability
in certain categories and to ensure also that
the ultimate consumer is enabled to obtain
the yarn at reasonable prices.

All India Released Emergency Commis-
sloned Officers’ Association

4739, SHRI MADHU LIMAYE: Will
the Minister of DEFENCE be pleased to

state:

(a) whether it is a fact that the All India
Released Emergency Commissioned Officers’
Association wrote several times to the Direc-
tor General, Resettloment, requesting him
to furnish them the names and the nature
of the new jobs and addresses of 2301 officers
claimed to have been rehabiliated by the
Department;

(b) whether it is a fact that the letters
were only acknowledged but never answered ;

(e) if so, whether the claim of the Director
General, Rohabiliation about resettlement
is bogus;
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(d) if not, whether the list with particulars
of names, addresses, the nature of the jobs
and the remuncration therefor, will be placed
on the Table; and g

(e) if not, the reasons for not doing this?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) Yes, Sir.

(b) The Government do not consider that
any useful purpose will be served by furnish-
ing the information to this Association.

(c) No, Sir.

(d) and (e). The number of ECOs, who
have so far been rehabilitated and the number

who refused offers of appointment are
given below:—

No. of officers .  Services
181 Central (including 1AS)
Services.
131 State Services.
1232 Assam Rifles, National
Cadet Corps, Territo-
rial Army, Border

Sccurity Force, Cen-
tral Reserve Police and

other para-military
forces under the Centre.
148 Public Sector.
207 Private Sector.
249 Reverted to Civil Posts.
69 Assisted to be Self
employed.
126 Unwilling to accept offer

of employment,

2343 .

The compilation of other details would
involve considerable effort which would not
be commensurate with the results achicved.

Bleak Chances of Promotion in Defence
Statistical Organisation and Ordiance Depots

4740. SHRI P. C. ADICHAN: Will the
Minister of DEFENCE be pleased to state:

(a) whether it is a fact that a number
of employees, in the different attached and
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subordinate offices of the Ministfy of Defence,
particularly in he Defence Statistical Orga-
nisation and the Ordnance Depots have
been drawing maximum pay in their respect-
tive pay-scales, without any promotions or
prospects of promotion, for a number of
years; and

(b) if so. the steps being taken to remove
such stagnation amongst these employees?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) and (b).
The Government is aware that a number of
employees in the attached and subordinate
offices of the Ministry of Defence are drawing
maximum pay in their pay scales for some
years. The position is reviewed as and when
called for, and suitable measures taken,

Report of Study Group on Development of
Coir Industry in Kerala

4741. SHRI P. C. ADICHAN: Will the
Minister of FOREIGN TRADE be pleased
to state:

(a) whether the Study Group of the Plan-
ning Commission on the development of
Coir Industry in Kerala has submitted its
report;

(b) if so, the main observations and re-
commendations thereof; and

(c) Government’s decisions thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) No, Sir,

(b) and (¢). Do not arise,

Per Capita Availablility of Power in South Bihar,
North Bihar and whole of India per Annum

4742. SHRI BHOGENDRA JHA: Will
the Minister of IRRIGATION AND POWER
be pleased to refer to the reply given to Un-
starred Question No. 1068 on the 24th
November, 1969 and state:

(a) the per capita availability of Power in
South Bihar, whole of India and North Bihar
per annum,

(b) whether it is a fact that the Govern-
ment of Bihar had made final decision to take
over the Darbhanga Electricity Corapany
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Ltd. but the matter is delayed due to in-
juction orders of the court; and

(c) if so, what steps are being taken to
secure early decision of the court by properly
conducing the case?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The per capita availability of
power during 1969-70 has been estimated
as below:—

Morth Bihar —13.2 kwh

South Bihar —95.0 kwh

All India —91.1 kwh
(b) Yes, Sir.

(c) All possible steps are being taken in
the matter by the Government of Bihar.

Prevention of Erosion by River Ganga and
Bagmati in Bihar

4743, SHRI BHOGENDRA JHA: Will
the Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether it is a fact that a representa-
tion by ‘Mansi Bachao Sangharsa Samiti’
was submitted to the Prime Minister on the
19th February, 1970 urging the prevention of
erosion by river Ganga and Bagmati of
Mansi Junction of the N.E.R. (Bihar) and
of the National Highway nearby; and

(b) if so, action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR PRA-
SAD): (a) and (b). No representation ap-
pears to have been received by the Prime
Minister on 19-2-1970 from the *Mansi
Bachao Sangharsa Samiti’ regarding preven-
tion of erosion of Mansi Railway Station in
Bihar and the National Highway, However,
the problem of erosion near Mansi Railway
Station has been under the consideration of
the State and Central Governments. In a
meeting of representatives of the Ministries
of Irrigation and Power, Railways and Trans-
port and the State Government of Bihar it
has been decided that necessary repairs to
the existing protection works should be
carried out immediately to hold the river
to its present course and prevent further
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erosion of the area. The Government of
Bihar have agreed to undertake the work
on a top priority basis.

Taking over of closed Textile Mills

4744. SHRT BHOGENDRA JHA: Will
the Minister of FOREIGN TRADE be
pleased to refer to the reply given to Starred
Question No. 232 on the 26th November,
1969 reg. closed Textile Mills and state:

(a) whether any progress has since been
been with regard to the running of the 55
textile mills;

(b) if so, the details thereof;

(c) whether it is considered expedient i.Q
take them over and rchabilitate them; and

(d) if not, reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). Out of the
55 cotton textile mills which were lying closed
as at the end of October, 1969, 20 mills have
since restarted working. The management
of three mills has already been taken over
by the Government under the Industries
(Development and Regulation) Act, 1951,
and these are expected to be started shortly.
§ mills have been considered uneconomic
and not fit to be taken over. The cases of
11 mills are pending in High Courts. The
Tnvestigation Committees’ reports in respect
of five mills are under examination and the
affairs of one mill are still being investigated
by the Investigation Committee. The cases
of the remaining 10 mills are being examined,
in consultation with the State Governments.

(c) and (d). No, Sir. The management of
only such mills as, with injection of reasonable
amount of public funds, can be made eco-

nomically viable within a reasonable time,

is taken over by the Government under the

lAndustries (Development and Regulation)
ct.
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Profit Earned by S.T.C.

4747. SHRI C. CHITTYBABU: Will
the Minister of FOREIGN TRADE be
pleased to state the trading profit of the

S.T.C. for the years 1967-68, 1968-69 and
1969-707

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): The profits of the State
Trading Corporation before payment of
income-tax are as under:

1967-68 Rs. 7.66 crores
1968-69 Rs, 12.09 crores

The profits for the year 1969-70 will be

known only aftsr;the closing of the accounts
for the relevant year,

Desecration of Temples and Gurdwaras in
Pakistan

4748, SHRI YASHPAL SINGH:
SHRI JAGESHWAR YADAYV:
SHRI CHENGALRAYA NAIDU:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government have considered
the suggestion made during the course of a
Calling Attention Notice answered on 9th
March, 1970 that the issue of desecration of
temple and gurdwaras in Pakistan should
be brought before U.N.O.: and

(b) if. so, the result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (n)
and (b). Government feel that all differences
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between India and Pakistan should be resolved
peacefully and bilaterally. In keceping with
this, Government have taken up this matter
with the Government of Pakistan.

Withdrawal of Permanent Negotiating
Machinery after 1960 Strike

4749, SHRI S. M. BANERJEE: Will

the Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that Permanent
Negotiating Machinery available with the
Defence Employees was withdrawn after the
1960 strike of the Central Government em-
ployees whether recognition was restored in
September, 1961 but the Permanent Nego-
tiaing Machinery was not restored as was
done in the Railway Department.

(b) if so, why this discriminatory attitude
was adopted with the All India Defence
Employees Federation; and

(c) when the Negotiating Machinery is
likely to be restored?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) to (c).
Yes, Sir. Government were of the view that
the revival of the Permanent Negotiating
Machinery in its previous form did not fit
into the JCM Scheme. As indicated in reply
to Starred Question No, 388 answered on the
27th November 1968, Government were
prepared to hold informal discussions on the
agenda of the meetings of the Departmental
Council (JCM) only at the level of the Minis-
try with representatives of the All Inaia
Defence Employces Federation a few days
ahead of the dates fixed for the Departmental
Council meetings, provided the Federation
agreed to join the Joint Consultative Machi-
nery at all levels. The Federation has not
so far agreed to join the Scheme.

Retirement of Civilian Employees Before
Being Declared Permanent Before 19th

September, 1968 Strike

4750, SHRI S. M. BANERIJEE: Wil

the Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that many civilian
employeces who were due for permanency



121 Written A, M:

before the 19th September, 1968 strike were
not declared permanent duc to the negligence
on the part of the local authorities and they
were discharged from service under Sub-
Rule 5 of Temporary Service Rules, 1965;

(b) if so; what action is being taken to
declare these employees permanent from the
due date and compensate for the huge losses
suffered by them on this account; and

(c) whether any final decision has since
been taken?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a)to (c). The
requisite information is being collected and
will be laid on the Table of the House.

Indo-Sikkim Relations

4751. SHRI YAIJNA DATT SHARMA:
SHRI JAI SINGH:
SHRI HARDAYAL DEYGUN:
SHRI D. N. PATODIA:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the status of Sikkim and Bhutan sub-
sisting at present along with other relevant
details;

(b) when such status was determined; and

(c) whether this status had been observed
without any deviation in the past by all the
concerned parties and if not, the nature of
deviation madc in the past?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Sikkim i# a Protectorate of India. India is
responsible for its Defence, external relations
and communications.

Bhutan is in Special Treaty relation with
India. The Government of India have under-
taken to exercise no interference in the inter-
nal Administration of Bhutan. On its part
the Government of Bhutan has agreed to be
guided by the advice of the Government of
India in regard to its external relations.

(b) In case of Sikkim, the Treaty was
signed on 5th December, 1950. In case of
Bhutan the Treaty was signcd on 8th August,
1949.

(c) Yes, Sir.
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Revision of Indo-Sikkim Treaty

4752. SHRI YAJNA DATT SHARMA:
SHRI HARDAYAL DEVGUN:
SHRI JAI SINGH:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government of India have
received any communication from the
Sikkimese authorities for the revision of the
treaty with India;

(b) if so, the nature of the changes sug-
gested by them and their impact on the
Eastern defence sturcture of India; and

(c) the decision taken by the Government
of India in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
No, Sir.

(b) and (¢). Do not arise.
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Approval of Higher Outlay for Fourth Plan

4755. SHRI B. K. DASCHOWDHURY:
Will the PRIME MINISTER be pleased to
state:

(a) whether Government have approved
the higher outlay for the Fourth Plan; and

(b) if so, the details thereof and to what
extent?

THE PRIME MINISTER, MINISTER OF
FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI] INDIRA GANDHI):
(a) and (b). Planning Commission's paper
“Fourth Five Year Plan—Revised Qutlay
1969—74"" considered by the National Deve-
lopment Council at its meeting held on 21-
22 March, 1970 was placed on the Table of
the House on 24th March, 1970 and it con-
tains the information sought by the Hon.
Member.

Enquiry into Break-down of Qil Pump of
Indraprastha Power Station, Delhi

4756. SHRI B. K. DASCHOWDHURY:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether any cnquiry was held into the
break-down of oil pump of Indraprastha
Power Station Delhi recently; and

(b) if so, the results thereofl?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). One unit in the Indra-
prastha Power Station of Delhi Electric
Supply Undertaking was shut down on 27th
January, 1970, due to failure of hydraulic
oil pressure. Inspection by the engincers
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of the Delhi Electric Supply Undertaking and
of the Central Water and Power Commission
revealed that the main oil pump had got
broken while the machine was in operation
and that the impeller of the oil pump as
also the pump casing were found damaged.
Necessary repairs were then completed on a
priority basis and the machinc was re-
commissioned on 15th February, 1970.

Rules Regarding Seniority in the Central
Water and Power Commission

4757. SHRI B. K. DASCHOWDHURY :
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that according to the
rules regarding seniority of Government
employees laid down by the Home Ministry,
a permanent Government employee is to be
treated as senior to temporary employees in
the same cadre;

(b) if so, the reasons for not implementing
the same in the Central Water and Power
Commission, since permanent  Assistant
Directors are being show junior to temporary
Assistant Directors, vide seniority list under
CWPC No. 17/1/69. Adm. (B) dated the
3rd April, 1969;

(c) the time by which it would be imple-
mented; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The general principles laid down
by the Ministry of Home Affairs for deter-
mining seniority of various categories of
persons employed in Central Services inter-
alia provide that, subject to certain condi-
tions, permanent officers in a particular grade
shall be ranked senior to persons who are
officiating in that grade.

(b) A scparate set of rules had been framed
by the Ministry of Irrigation and Power to
determine inter-se seniority of Class I and
Class 11 officers of the Central Water and
Power Commission prior to the issue of
general principles of seniority by the Home
Ministry as referred to in part (a) of the
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Question. These rules were framed in con-
sultation with the Home Ministry and the
senionity of Assistant Directors is at present
being regulated in accordance with thesc
rules.

(c) and (d). As a result on certain repre-
sentations received recently, the position
is being reviewed.

Appointment of Assistant Directors in
CW.&P.C.

4758. SHRI B. K. DASCHOWDHURY:
SHRI RAMESH CHANDRA
VYAS:

Will the Minister of IRRIGATION AND
POWER be pleased to state;

(a) the number of candidates, year-wise
who were offered appointment of Assistant
Directors (permanent and temporary separa-
tely) in Central Water and Power Commis-
sion on the results of Combined Engineering
Services Examination held by U.P.S.C. since
the year 1967 till date;

(b) the number of those, out of them,
who joined Central Water and Power Com-
mission (on permanent and temporary posts
separately) during the said period;

(c) whether in the event of a candidate
offered permanent post of Assistant Director
having not accepted the appointment the
same was subsequently filled up by allotting
it to the temporary Assistant Director
appointed on the results of the same examina-
tion;

(d) if so, the basis on which it was done,
separately; and for each such case; and

(e) the reasons separately for each of such
cases in which it was not done?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). A statement giving the
requisite information is attached.

(¢) No, Sir.

(d) and (e). Do not arise.
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Statement
Recruitment to the grade of Assistant Director/Assistant Executive Engineer in the Central

Water and Power Commission (Water and Power Wings) through the Combined Engincering
Services Examination conducted by the Union Public Service Commission in 1967 and 1968.

Year in which the
examination held

Number of candidates who
actually joined duty.

Number of candidates who were
offered appointments

Permanent Temporary Permanent Temporary
1 2 3 4 5
Central Water and Power Commission (water wing)
1967 Nil 3 Nil 2
1968 Nil 3 Nil 2
Central Water and Power Commission (power wing)
1967 Nil 10 Nil 6
1968 Nil 18 Nil 10

The results of the Combined Enginecring Services Examination held by the Union Public

Service Commission during August-September, 1969, have not yet been announced.

Draft Annual Plan for 1970-71 for Orissa State

4759. SHRI D. AMAT:
SHRI N. SHIVAPPA:
SHRI B. K. DASCHOWDHURY:

Will the PRIME MINISTER be pleased
to state:

(a) whether a draft annual plan for 1970-
71 for Orissa has been submitted by that
State Government;

(b) if so, the financial lay-out thereof in the
public, private and cooperative sectors; the
targets of industrial and agricultural produc-
tion envisaged therein and the rate of in-
dustrial and agricultural growth to be realised
thereby; and

(¢) the Central Government's and Planning
Commission’s decisions thercon?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI):
(a) and (b). Yes, Sir. The draft Plan pro-
posals envisage an outlay of Rs. 45.09 crores
under the State sector and estimated level
of production of foodgrains at 55.76 lakh
tonnes at the end of 1970-71. The remaining
information is not indicated in the draft-
Plan proposals.

(c) A final view will be taken shortly on the
State’s Annual Plan proposals 1970-71
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FHEAE F30 1
Finalization of Kishau Dam

4762. SHRI MAHARAJ SINGH BHA-
RATI: Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the details of the final declsmn taken
in regard to Kishau dam;

(b) whether it is proposed to reconstruct
the Tejawala and Okhla barrages in view
of more water being available in Yamuna;
and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The Government of Uttar
Pradesh have reported that the matter was
discussed on &th March, 1970 between Chief
Minister, Haryana and Irrigation Minister,
Uttar Pradesh and that it was agreed that the
project report for the Kishau dam would be
prepared expeditiously and efforts would
be made to start the construction within the
Fourth Plan period.

(byand (c). Proposals for the construction
of new barrages across the Yamuna near
Jajewala and Okhla are under consideration
of the Governments of Uttar Pradesh and
Haryana in order to improve the operation
of the existing canal systems.

Setting ap of Atomic Plants During 5th Five
Year Plan

4763. SHR1 MAHARAJ SINGH BHA-
RATIL: Will the PRIME MINISTER be
pleased to state:

(a) whether it is a fact that it takes a
period of six years to commission an atomic
power station from the date when a decision
to set up the same is taken;
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(b) whether a decision in respect of the
atomic power stations likely to be set up
during the Fifth Five Year Plan has been
taken and if so, the details thereof; and

(c) if not, how it would be possible to
commission any atomic power station during
the Fifth Five Year Plan?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI):
(a) Construction of an atomic power station
should normally take about five years.

(b) It has been decided to add a second
unit of 200 MWe capacity to the Madras
Atomic Power Station being set up at Kal-
pakkam. A provision is being made in the
Fourth Plan towards advance action for a
nuclear power station to yield benefits in
the Fifth Plan. Feasibility studies are also
being undertaken to decide upon the setting
up of a new plant.

(¢) Does not arise.

g faend aar pfa faqaei
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Acceleration of the Pace of Rural Electrification

4765. SHRI S. K. TAPURIAH: Wwill
the Minister of IRRIGATION AND POWER
be pleased to state:
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(a) whether it is a fact that the Rural
Electricity Corporation has been directed to
accelerate the pace of rural electrification;

(b) whether some additional amount has
been put at the disposal of the Corperation
and if so, how much; and

(c) whether the Committee of eight
Members of Parliament has submitted its
final report?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The Rural Electrification Cor-
poration has been constituted in the Central
Sector with the express prupose of accelcrat-
ing the progress of rural electrification
schemes in the country by providing funds
over and above the outlays in the State
Plans.

(b) During the Fourth Plan, Rs. 150 crores
would be provided to the Corporation. Out
of this amount a sum of Rs. 10 crores has
already been provided.

(c) No, Sir.

Civll Gazetted Government Employees from
Mysore and Andhra Pradesh Holding
Territorial Army Commission

4766. SHRI G. Y. KRISHNAN: Will
the Minister of DEFENCE be pleased to
state:

(a) the number of Civil Gazetted Govern-
ment employees from Mysore State and
Andhra Pradesh holding T.A. Commission;

(b) whether their services were utilised
in Emcrgency;

{c) if so, whether their chances of pro-
motions in their parent ofRces have been
safeguarded: and

(d) whether any of such officers were
passed over for promotion; if so, the reasons
thereof 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH):

(a) Mysore 1

Andhra Pradesh 1

(b) The Officer from Andhra Pradesh was
called for service in Territorial Army during
the last Emergency.
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(c) and (d). He was not given due senio-
rity for promotion despite representations
made by the officer. The matter is being
taken up with the State Government.
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Functioning of Rural Electrification Corporation

4768. SHRI JYOTIRMOY BASU: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the particulars of members of the
Board of the Rural Clectrification Corpora-
tion set up; and

(b) whether it is a fact that the said Cor-
poration is not entitled to finance any deve-
lopment scheme without approval of the
USA Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The Board of Directors of the
Rural Electrification Corporation at prescnt
has the following members:—

(i) Member (Agriculture) Planning
Commission who is the Chairman
of the Board of Directors.

(ii) Representatives of the Ministry of
Finance, Ministry of Food and
Agriculture, Ministry of Irrigation
and Power, Planning Commission
and Central Water and Power
Commission (5).

(iii) The Managing Director and the
Technical Director of the Rural
Electrification Corporation (2).

(b) No, Sir. The schemes are sanctioned
by the Corporation.

Loans to State Electricity Boards

4769. SHRI JYOTIRMOY BASU: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) thelist of State Electricity Boards which
have applied for loads to the Rural Electri-
fication Corporation;

(b) amount of loans asked for by each
State Electricity Board:

(c) terms and conditions for granting
loans by the Rural Electrification Corpera-
tion to the State Electricity Boards; and
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(d) thelist of State Electricity Boarls which
have accepted those terms and conditions?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a)to (d). The Rural Electrification
Corporation, at its meeting on 30th January,
1970, has finalised, after consulting State
Governments and State Electricity Boards,
the criteria for financing rural electrification
schemes and the terms and conditions of
advancing loans. The terms and conditions
are briefly as follows:—

“(I) For Schemes relating to backward areas

(a) Scales of minimum return applicable:

4% on completion of project;
2% within five years thereafter; and
3} % within 10 years thercafter.

(b) Terms of repayment:

(i) TInterest at 5}° for the period
covered by moratorium plus the
first 5 years thereafter; 5} % per
annum for the next 5§ years; and
6} % for the remaining period.
Note: Tn all cases a rebate of }%

will be allowed for prompt
repayment,

(ii) period of moratorium—S5 years or
completion of project whichever
is earlier.

(iii) Total period of loan—30 years
including period of moratorium,

(c) Mode of repayment:

(i) Payment of interest only during
the period of moratorium.

(ii) Repayment of principal and interest
on the basis of equated annual
instalments during the remaining
period #f loan after the period of
moratorium.

(d) Form of security:

Full and un-conditional guarantee by
the State Government in favour of the
Corporation in respect of payment of
interest and repayment of principal.
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(IT) For schemes relating to other areas:

(a) Scale of minimum return applicable:
2%, on completion of project and
34 % within 5 vears thereafter.

(b) Terms of repayment:

(i) Interest at 6} % p.a. with a rebate
of }% for prompt repayment.

(i) period of moratorium—5 years or
completion of project whichever is
earlier.

(iii) Total period of loan—20 years
including period of moratorium.

(c) Mode of repayment:

(i) Payment of interest only during the
period of moratorium.

(ii) Repayment of principal and interest
on the basis of equated annual
instalments during the period re-
maining after the period of mora-
torium.

(d) Form of security:

Full and un-conditional guarantec by the
State Government in favour of the
Corporation in respect of interest and
repayment of principal.”

Ot the 15 State Flectricity Boards in the
country, all with the exception of Kerala
State Electricity Board, have so far submitted
schemes for financing by the Corporation in
accordance with the criteria and terms
and conditions approved by the Corporation.
The quanta of loans asked for by each of
the 14 State Electricity Boards from the
Corporation are given in the statement en-
closed. The Kerala State Electricity Board
have informed the Corporation that they
would shortly be sending schemes in accor-
dance with the approved criteria and terms
and conditions for financing by the Rural
Electrification Corporation. The question,
thercfore, of any of the State Electricity
Boards nut accepting the terms and condi-
tions approved by the Corporation does not
arise,

Statement

Details of requests for loan assistance for
Rural ¢lectrification schemes received by the
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rural clectrification corporation from state
electricity boards,

§. State Electricity Loan assistance

No. Board requested for
(Rupees)
1. Andhra Pradesh 9,47,36,900
. Assam 1,51,12,000
3. Gujarat 4,01,47,000
4. Haryana 1,95,58,000
5. Mysore 4,03,00,000
6. Madhya Pradesh 10,49,42,000
7. Orissa 1,22,64,700
8. Punjab 1,13,53,300
9. Rajasthan 36,68,860
10. Tamil Nadu 1,45,00,000
11. Uttar Pradesh 1,83,35,600
12, West Bengal 1,89,02,000
13, Bihar 3,16,60,000
14, Maharashtra 11,65,18,500
Total:  54,19,98,860

Agreement with Czechoslovakia and Poland

4770. SHRIRABI RAY: Will the Minis-
ter of FOREIGN TRADE bc pleased to
state:

(a) whether it isa fact that the Government
of India has recently signed trade agreemcnts
with Czechoslovakia and Poland;

(b) if so, whether it is also a fact that a
specific provision has been made in the said
agreement against the export of Indian
goods; and

(c) the details of the agreement with
Poland?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) to (c). Trade Agree-
ment with Czechoslovakia was concluded in
Prague on 31st October, 1969 for a period
of 5 years effective from Ist Januoary, 1970.
Trade Agreement with Poland was concluded
in Warsaw on 31st October. 1968 cffective
from 1st January, 1969 for 5§ years, and was
modified in December, 1969 in Delhi.

There is a provision in both the Agree-
ments that goods exported from India are
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meant for use in those countries and shall not
be re-exported to any other country.

Conpies of the Trade Agreements are avail-
able in the Parliament Library.

Raising Rhodesian Issue in U.N.O.

4771. SHRI RABI RAY:
SHRI SHIVA CHANDRA JHA:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that Rhodesia was
declared a Republic by Mr. Smith’s Govern-
ment;

(b) if so, what is the reaction of the Govern-
ment on such an issue and the details there-
of; and

(c) what are the instrucffons sent to the
Government’s representative in UN.O. to
raise this issue there?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a)
Yes, Sir,

(b) and (c). The Government of India’s
views are contained in the Prime Minister's
reply to the debate on the President’s Address
03 March 4 and in the statement made by the
Deputy Minister for External Affairs in the
Lok Sabha nn March 12, 1970,

Disparitics in Rural Electrification

4772. SHR1 SITARAM KESRI: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that the progress
or rural electrification in some of the States
in much below the all-India average;

(") if so, the States where the targets of
rutz] clectrification have nct been achieved;

(c) the reasons therefor; and

(d) the steps Government propose to take
to accelerate the programm.: of rural electri-
fication during the Fourth Five Year Plan
period?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (d). The progress of village
electrification is below the all India average
in the States of Assam, Bihar, Jammu and
Kashmir, Madhya Pradesh, Orissa, Nagi-
land, Uttar Pradesh and West Bengal. The
main difficulty has been the constraint of
financial resources to accelerate the deve-
lopment and ex of tra ion and
distribution networks to rural areas. [n order
to accelerate the progress of rural electrifica-
tion during the Fourth Five Year Plan, the
Rural Electrification Corporation has been
set up in the Central Sector to provide
additional funds over and above the outlays
in the State Plans for rural electrification
schemes in the country. The Corporation has
been directed to waive the condition of eco-
nomic viability for a period not exceeding
five years in respect of rural clectrification
schemes in economically backward areas
with future agricultural potential. /

Independence of Isles of Dogs

4771, SHRT SHIVA CHANDRA JHA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that the Isles of
Dogs has declared Independence from

Britain;
(b) if so, when;

(¢) whether India will recomnise its in-
depzndence il so, when; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRTI SURENDRA PAL SINGH): (a)
Mo, Sir.

(b) to (d). Do not arise.
P
Formulation of Grammar of Planning

4774. SHRI SHIVA CHANDRA JHA:
Will the PRIME MINISTER be pleascd to
state:

(a) whether on the basis of the experiences
of the last three Five Year Plans and Annual
Plans, Government are planning to formulate
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(c) Systematic efforts are being made to
popularise Indian mangoes and fruits and
vegetables abroad with the aid of specially
prepared brochures which were distributed
to departmental storcs and organised con-
sumers in foreign countrics.
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Todo-Nepal Relations

4778. SHRIMATI SHARDA MUKER-
JEE: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Shri Kirti
Nidhi Bista, the Prime Minister of Nepal
has declared that he would leave the Govern-
ment if the Indian Military Liaison Group
and the Indians manning the check-posts
on the Nepal-Tibet Border are not with-
drawn;

(b) whether it is also a fact that he has
expressed annoyance in his public speeches
on the delay in the completion of the India-
aided Chatra Canal Project in East Nepal;
and

(c) if so, Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). Press Reports to this effect have
been brought to the attention of Govern-
ment,

(c) The Government of India and the
Government of Nepal had already agreed
to a phased withdrawal of Indian personnel
whose services had been loaned to Nepal.
The Government of India had also intimated
te the Government of Nepal its agreement
to the Nepalese request for a change of
status of the Indian Military Liaison Grou*
in Nepal.

On receiving the report of Shri Bista's
statement regarding the delay in the execu-
tion of the Chatra Canal Project, the Ambas-
sador of India in Nepal has clarified to the
Nepalese authorities that the delay in the
completion was due mainly to the fact that
the Government of Nepal had taken a long
time to hand over the land required for the
construction of the Project, and to clear
the forests.

Free Visits Sponsored by Indo-Soviet
Cultural Society
4779. SHRI YASHPAL SINGH: Wwill
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether his attention has been drawn
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towards the activities of Indo-Soviet Cul-
tural Society which provide free visits bet-
ween the two countries; and

(b) if so, whether such activitics are per-
missible ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). The Indo-Soviet Cultural Society
has a Cultural Exchange Programme with the
Soviet Indian Cultural Relations Society,
Moscow. This programme provides for
exchange of visitors between the two coun-
tries. Under the programme, Indian visitors
to U.S.S.R. have to pay their single air-fare
from Delhi to Tashkent and a contribution
of Rs. 500/- to the ISCUS National Council.
Their expenses in the Sovict Union arc met
by the Soviet Indian Cultural Relations
Society, Moscow.  Visitors [rom Soviet
Union to India under this programme are
provided local hospitality by the Indo-
Soviet Cultural Society.

There are no restrictions in this rcgard
apart from the usual foreign travel and visa
regulations.
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Irrigation Facilities in Gujarat

4781. SHRI S. M. SOLANKI: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether the Central Government are
aware of the fact that no irrigation facilities
are provided in Gujarat State and especially
to North Gujarat in which the scarcity of
water for farming and drinking prevails;

(b) whether it is a fact that the preliminary
works on the Dharoi and Fatehwadi project
had been started in 1966-67 and an expendi-
ture of Rs. 6.73 lakhs was expected to have
been incurred during Annual Plans Period
1966-67; and

(c) if so, what are the reasons behind it
for its delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Thefollowing major and medium
irrigation projects have been taken up in
North Gujarat areas during the Plans:

Name of scheme Estimated Ultimate
cost benefits.
(Rs. lakhs) (000 acres)
1. Moti Fatewadi Canal  59.17 32.00
(completed in 1965)
2. Dantiwada (Banas) 1087.94 110.00
(completed in 1969)
3. Karol Tank 10.99 3.00
(completed in 1969)
4. Mabhi Stage-1 2457.00  460.00
(continuing scheme)
5. Sarswati 212.00 21.60
(continuing)
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(b) and (c). As indicated above, the Moti
Fatedwadi Canal Project was completed in
1965. The Dharoi Project involves certain
inter-State aspects and efforts are being made
to settle these as early as possible.

Missing Files of the Minerals and
Metals Trading Corporation

4782. SHRI N. R. DEOGHARE: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether it is a fact that some files of
the Mincrals and Metals Trading Corpora-
tion of India, New Delhi have been found
with a representative of a private firm;

(b) if so, the name of that firm and the
circumstances leading to the possession of the
files by the representative of the firm; and

(c) the action taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Three pages of a file
of the M.M.T.C. were recovered from the
premises of a representative of a firm in the
course of investigation by the C.B.I,

(b) and (c). The case is still under investiga-

CHAITRA 11, 1892 (SAKA)

Writien Answers 146
tion by the C.B.I. and it will be premature
to give any details at this stage.

Import of Rosin

4783, SHRI N. K. SOMANI: Will the
Minister of FOREIGN TRADE be pleased
to state:

(a) the quantity of Rosin exported during
the years 1967, 1968 and 1969;

(b) whether Government are aware that
the per tonne price of Rosin cost the industry
from Rs. 1,400 in 1967 to Rs. 2,400 in first
three months of the year 1970; and

(c) whether Government intend to import
this Chemical from Africa through the State
Trading Corporation or the Import Licences
to individual consumer units will be issued ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) A statement is attached.

(b) The information is not available.

(c) The import of synthetic rosin for the
manufacture of dental products is allowed
to manufacturers of these products, There
is no proposal under consideration for the
import of gum rosin,

Statement

Quantity in Tonnes Value in Rs. ‘000° (Post Devaluation Rate)

(Upto Dec. "69)
S. Description 1966-67 1967-68 1968-69 1969-70
No. Qty. Val. Qty. Val. Qty. Val. Qty. Val.
1. Gum Rosin 1793 2440 1867 2330 63 163 6 16
2. Other Rosins 3 10 4 8 3 5 2 4
TorAL: 1796 2450 1871 2338 66 168 8 20
Smuggling of Mica to China through Hongkong THE DEPUTY MINISTER IN THE

4784. SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether it is a fact that a large quantity
of Indian Mica reaches China through Hong-
kong; and

(b) if so, the preventive steps taken in
this regard ?

MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (o). Hong Kong
imports mica from India and other countries.
A portion of these imports is re-exported in
original and processed form to third
countries, Government have no means of
estimating the quantity of Indian Mica which
may find its way to China. It is not possible
for exporting countries to seek to regulate
re-exports of products imported by entrepot
centres such as Hong Kong.
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Foreign Exchange earned by Indian Films
shown Abroad

4785, SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) the total amount of foreign exchange
earned from Indian films shown abroad
during the last 2 years, year-wise;

(b) the total amount of money earned by
foreign films exhibited in India and repatriated
to the respective countries during the same
period; and

(c) the mode of repatriation of money
earned by the foreign films?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI

RAM SEWAK): (a) The information is
as follows:—
1967-68 Rs. 3,80 Crores
1968-69 Rs. 2.94 Crores
1969-70 Rs. 2.57 Crores

(upto November 1969)

(b) and (c). The information is bei.g col-
lected and will be laid on the Table of the
House.

Production of Vijayanta Tanks

4786. SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of DEFENCE be
pleaszd to state:

(a) whether it is a fact that the production
of Vijayanta Tanks has gone up appreciably
during the last 2 years;

(b) if so, whether it is sufficient to meet
the requirements of the Indian Army;

(c) whether any proposal is under consi-
deration of the Government for establishing
a pew factory for manufacturing heavy
tanks; and

(d) if so, the details thereof?
THE MINISTER OF STATE IN THE

MINISTRY OF DEFENCE (SHRI L, N.
MISHRA): (a) Yes, Sir,

(b) The requirements of the Army are
being met progressively.

APRIL 1, 1970

Written Answers 148

(c) There is no such proposal at present.
(d) Does not arise.

Corporations, Commissions, Committees and
other Bodies at the Ministry of Irrigation
and Power

4787. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) the names of corporafions, commis-
sions, committees or other bodies appointed,
nominated or ccnstituted by the Ministry
since 1967 with names of members, office
bearers of each with qualifications and states
of origin;

(b) the number of delegations sent by the
Ministry outside India since 1967 with names
of delegates, their qualifications and states
of origin of each; and

(c) cxpert bodies constituted or persons
nominated to other bodies by the Ministry
since 1967 for engniries or other purposes
in the country and outside with names, quali-
cations, states of origin of each person?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c). Statements giving the
requisite information are laid on the Table
of the House. [Placed in Library. See No.
LT-3053/70].

Amount Invested and Lost by National
Project Construction Corporation

4788. SHR1 NITIRAJ SINGH CHAU-
DHARY: Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) the total amount invested and so far
lost by the National Project Construction
Corporation; and

(b) the reasons for the losses?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The present paid-up capital
of the N.P.C.C. is Rs. 255 lakhs.

A statement showing the working results
of the Corporation from 1957-58 to 1968-69
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and the amount of dividend paid by them is
attached,

(b) The reasons for the losses were:
1. For _1967-68:

(i) Due to substantial completion of
works in major units viz. Farakka,
Gandak and Chandan, a large
labour force had to be retrenched.
The Corporation had to incur
heavy expenditure by way of re-
trenchment  compensation,  ex-
gratia payments etc. Also for
implementing the awards of arbi-
trators to settle labour disputes,
additional expenditure had to be
incurred.

(ii) To meet the increasing requirements
of working capital, borrowings
from the Bank had to be maintained
at a rather high level and the Cor-
poration had to pay Rs. 16.60 lakhs
as interest charges in excess of the
provision made.

(iii) Unlike preceding years, the Cor-
poration made provision in full,
for idle depreciation against idle
or under-utilised machinery and
vehicles.

I1. For 1968-69:

(i) Higher cost of execution of some
works e.g. Chandan Dam, Gandak
Barrage and Power House and
Mula Dam etc.

(ii) Payment to idle labour due to diffi-
culties in retrenchment of surplus
workers.

(iii) Payment of retrenchment compensa-
tion pertaining to the previous year.

(iv) Increase in interest charges on
account of the difficult ways and
means position of the Corporation
necessitating larger borrowings from
Banks than anticipated.

(v) Payment under Arbitrator’s award
in respect of Chandan and Gandak
field units.

(vi) Provision in full for idle deprecia-
tion of Plant and Machinery.
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Statement
Year Profit Dividend paid
(Rs. in lakhs) (Rs. in lakhs)
1957-58 129 0.72
1958-59 374 239
1959-60 4.08 0.91
1960-61 2.22 1.08
1961-62 17.09 4.90
1962-63 2.29 —_
1963-64 18.59 7.98
1964-65 " 52.81 8.40
1965-66 16.83 6.99
1966-67 24.83 6.00
1967-68 (—) 29.21 (loss) Nil
1968-69 (—)104.99 (loss)  Nil

Vehicles Lying Idle at Debu Road since 1945

4789, SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of DEFENCE
be pleased to state: -~

(a) whether about six hundred vehicles
of one type are lying at Dehu Road since the
closure of Second World War;

(b) if so, their details, prices and reaasons
for not using or disposing them of so far;

(c) whether the same are intact or their
parts have disappeared; and

(d) the cost of materials lost so far?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHR1 SWARAN SINGH): (a) Apparent-
ly, reference is intended to the Central Vehicle
Depot, Dehu Road, If this be correct, the
position is that this depot was closed down
on 3ist December 1969 and all the vehicles
previously held by it werc either issued or
disposed of.

(b) to (d). Do not arise by virture of answer
to (a) above.

Import of Nylon Yarn

4790, SHRI C. CHITTYBABU: Will
the Minister of FOREIGN TRADE be

pleased to state:
(a) the quantity of nylon Yarn of different
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varieties imported by the State Trading
Corporation during 1967-68, 1968-69 and
1969-70;

(t) the c.i.f. value nylon yarn of different
varities imported by the State Trading Cor-
poration during the above period; and

(c) the profits earned for each of the above
years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). The quantity
and c.i.f. value of nylon yarn of different
varieties imported by the State Trading
Corporation are as under;—

APRIL 1, 1970

Year Quantity C.LF. value

(in Tonnes)  (in Rs, lakhs)
1967-68 1794.48 267.83
1968-69 1131.11 160.04
1969-70 Nil Nil

(c) After paying the Customs Duties,
Countervailing duties, Freight, Insurance
#ind their handling and distribution charges,
the profits that State Trading has made is
not large. Even this profit is utilised for
pushing up export of man-made fibre fabrics.

Expenditure incurred on Imports by S. T. C.

4791, SHRI C. CHITTYBABU: Will
the Minister of FOREIGN TRADE be
pleased to statc:

(a) the c.i.f. value of imports made by
S.T.C. in the year 1967-68, 1968-69 and
1969-70;

(b) the amount of demurrage paid in each
of the above years; and

(c) the reasons for not clearing the goods
in time?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) The c.if. value of
imports made by the State Trading Corpora-
tion during 1967-68; 1968-69 and 1969-70
(upto December, 1969) was Rs. 98.78 crores,
Rs. 79.29 crores and Rs, 95.49 crores, res-
pectively.

(b) The amount of demurrage paid during
the above periods was Rs. 8.28 lakhs, Rs.
6,42 lakhs and Rs. 1.8§ lakhs, respectively,
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which work out to 0.08%;, 0.08% and
0.02% of the c.if. value of imports, res-
pectively.

(¢) (i) Delay in berthing of vesscls om
account of heavy congestion at
ports of discharge.

(ii) MNon-availability of labour.
(iii) Late receipt of shipping documents.
(iv) Transport strike.

Commodities imported Solely by S.T.C. and
Profits Earned

4792, SHRI C. CHITTYBABU: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) the different commodities imported
solely by STC by virtue of canalisation;

(b) the average c.if. price of the com-
modities;

(c) the average selling price of the com-
modities in India; and

(d) the amount and percentage of profits
earned by STC on the c.i.f. value for these
transactions 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) A statement is attached.

(b) to (d). The information is being collect-
ed and will be laid on the Table of the Housc
as soon as possible,

Statement

List of items, the import of which is cana-
alised through the State Trading Corporation.

S. Item
No.

1. Sodium Nitrite

2. Copra.

3. Hops

4, Muttion Tallow.

5. Soyabean qil.

Palm oil.

7. 35 mm raw stock (whether black or
white or colour) excluding sound
negative.

8. Nylon yarn and thread other than
industrial nylon yamn.

9. X-h:r films.
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10. Cresylic acid.

11. Ammonium niirate—technical grade.
12, Titanium dioxide.

13. Sodium Nitrate (Chilean nitrate).
14, Cork wood.

15, Wool raw and wool tops including wool
waste, shoddy wool and woollen rags.

16. All synthetic non-cellulose fibres in-
cluding polyester fibre.

Formulation of Comprehensive Social Security
System under Fourth Plan

4793. SHRI SHASHI BHUSHAN: Will
the PRIME MINISTER be pleased to state:

(a) the place assigned to the need for a
comprehensive social security system covering
the entirc population instead of limited
social security schemes in operation for or-
ganised workers at present in the Govern-
ment’s frame work of socialist thought and
professions;

(b) the possibilities of spreading the system
as far as the groups already covered are
concerned and extension of such schemes
to new groups;

() in what ways Fourth Plan is likely to
make an advance in this direction over the
stage reached at present; and

(d) whether there is any new thinking re-
garding priorities to be assigned to different
needy groups as well as coverage of all types
of exigencies of life?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) and (b). Although the Constitution re-
cognises the right of social security, its uni-
versal application is not feasible at the pre-
sent stage of our economic development.
Government hope that the momentum of
economic growth will make possible its pro-
gressively wider implementation to cover
more and more segments ol society.

(c) and (d). Attention of the Hon. Member
is invited to the paper which the N.D.C.
has approved on the revised outlays of the
Fourth Five Year Plan and to the memo-
randum “TOWARDS GROWTH WITH
SOCIAL JUSTICE” circulated with Budget
papers for 1970-71, This memorandum out-
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lines some of the new initiatives which Govern-
ment propose to take in order to combine
growth with a greater regard for the welfare
of the most ncedy sections of society, Atten-
tion is also invited to paragraphs 9 & 14 of
the Budget speech of the Prime Minister &
Minister of Finance in the Lok Sabha on
28-2-1970.

Passport Issued to Haji Mastan Mirza of
Bombay

4794, SHRI GEORGE FERNANDES:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the Regional Passport Officer
in Bombay had refused a passport to one
Haji Mastan Mirza in 1966;

(b) whether he was subsequently issued a
passport;

(c) if so, on whose recommendation;

(d) whether Government are aware that
Haji Mastan Mirza is presently in custody
on account of smuggling charges; and

(e) whether Government would consider
cancelling his passport?

THE DEPUTY MINISTER IN THg
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Haji Mastan Mirza was refused a passport
by the Regional Passport Officer, Bombav,
on applications preferred in 1961 and 1963.

(b} and (c). He was issued a passport on
7-11-1966 for one year on the production of a
certificate of good conduct from the then
Governor of Gujarat.

(d) On 23-9-1969 the Directorate of
Revenue Intelligence New Delhi reported that
Haji Mastan Mirza was found in possession
of contraband goods which were recovered
from his premises by the Bombay Customs
authorities on 19-7-1969. He was arrested
on 20-7-1969 and subsequently released on
bail.

(¢) The Directorate of Revenue Tntelli-
gence informed this Ministry at the end of
September 1969 that Haji Mastan Mirza
had left India for Beirut on 30-8-1969 and
requested that no passport facilities should
be extended to him. Instructions were issucd
on 7-10-1969 to the effect that the passport
of Shri Mirza should be impounded.
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Export of Steel to Pakistan

4795. SHRI K. N. PANDEY: Will the
Minister of FOREIGN TRADE be pleased
to state whether India has been exporting
steel to Pakistan and if so, the quantity of
steel exported during 1968-69 and 1969-707?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): Trade between India and
Pakistan has been at a standstill since Sep-
tember, 1965. There have been no exports
of steel as such to Pakistan during 1968-69
and 1969-70 (upto November, 1969),

Imports of Newsprints from USSR

4796. SHRI K. N. PANDEY: Will the
Minister of FOREIGN TRADE be pleased
to state:

(a) the quantity of newsprint likely to be
imported from U.S.S.R. in the year 1970-71
and the value thereof in terms of rupees; and

(b) the mode of payment therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Negotiations for
purchase of newsprint from U.S.S.R. during
1970 are in progress. For the present 40,000
tonnes are likely to be available. Efforts are
being made to procure additional quantities.

(b) Payments will be effected in Indian

rupees in accordance with the Trade Agree-
ment currently in force.

Indian Motion Pictures Export
Corporation Ltd.

4797. SHRT K. N. PANDEY: Will the
Minister of FOREIGN TRADE be pleased
to state:

(a) the date of inception of the Indian
Motion Pictures Export Corporation, Ltd.

(b) the names of Indian Films exported
thraugh the corporation so far and the amount
of foreign exchange earned year-wise, and
country-wise;

(c) the names and addresses of the Pro-
ducers whose films have been sent through
the corporation so far;

(d) the names of the pictures exported to
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the United States of America, the Union
of Soviet Socialist Republics and Iran and the
prices fetched by each of them and whether
they were commercially shown in these
countries and if so, the date and the time of
premiere release of each film; and

(e) whether it is a fact that Producers of
popular Box office hits do not export their
films through I.M.P.E.C. and if so, the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) 19th September,
1963.

(b) to (d). Statements are laid on the
Table of the House. [Placed in Library. See
No. LT-3054/70].

(e) No, Sir. This is not correct.

’

Manufacture of Cheap Radio Sels and
Transistors

4798. SHRI K. N. PANDEY: Will the
Minister of DEFENCE be pleased to state

whether Government are contemplating to
manufacture small and cheap radio sets and

transistors to cope with the increasing demand
by people in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): No. Sir. The Government
is not contemplatipg to set up manufacture
of radio sets.

Low priced radio sets are being produced
in large quantities. Production of low priced
scts costing less than Rs. 125/- in the orga-
nised sector has gone up from 52499 numbers
in 1966 to 4.07 lakh numbers in 1969.

Bulk of the nine lakhs radio sets produced
in the small scale sector during 1969 was
also of the low priced category.

Radios will bz sold at still cheaper prices
in future, as the prices of the electronic com-
poncnts are coming down due to mass pro-
duction.

Visit by UAR Warship to Bombay

4799, SHRI D. N. PATODIA: Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state;
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(a) whether it is a fact that a UAR warship
visited Bombay recently; and

(b) if so, whether Government had given
prior permission to the ship for this visit
and to what extent it is consistent with
Government's declared policy of keeping
the Indian Ocean a tension-free zone?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1I SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) The visit took place with the prior
agreement of the Government of India who
do not consider that the visit referred to in
any way added to tension in the Indian
Ocean.

Balanced Development of Different Reglons
of Mysore State

4800. SHRI LOBO PRABHU: Will
the PRIME MINISTER be pleased to state:

(a) whether the Planning Commission is
awarc of the statistics published by the
Mysore Government of its expenditure in
difforent regions of the State since 1958,

(b) whether the Commission consider the
disparity disclosed in respect of the South
Kanara District, which with a population of
6.6 per cent of the whole State has not re-
ceived equivalent percentage of expenditure
which is only 3 per cent for electricity, 4 per
cent for Agriculture, 3 per cent for Industrics,
3.6 pzr cent for State loans, 3.2 per cent for
minor irrigation; and

(c) the steps Government propose to take
to rectify the discrimination before the Fourth
Plan is finalised ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMAT! INDIRA GANDHI):
(a) Yes Sir.

{b) No, Sir. The disparities in respect of
development of any area should be considered
by taking into account expenditure in all
sectors and not with reference to a few selected
sectors., According to the State Government
the expenditure in respect of South Kanara
District in number of other sectors is pro-
portionately much higher than the expen-
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to Pakistan (CA)
diture in these sectosr in other Districts of
Mysore State.
(c) Does not arise.

12.40 brs.

CALLING ATIENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED CONTINUANCE OF SUPPLY OF
INDUS WATERS, TO PAKISTAN AFTER EXPIRY
OF TREATY.
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& g€ & 1 9 ¥ o< fore AT @
FLAT AR 97, I AGY fwmwr
%t ag fafesa awg & @z, ww
1973 &, &are g | aet feafa ¥ o
TG AT RA B &Y W R, Y A
WH gfFmm & aA ¥ #F O%
aHar & ?

ww wgtew : fafret aww A
ot warw fear &, ..
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it e fagr<t o ( ey :
T8 g fadt A g | F A
w1 a1 @7 & 5 arfy ax w7 e mr
¢ Wi @ aww w1 a1 @ g e o
& IENT F1 FATH TG & | AT AT
a1 wwd & 7

weow W : fafaeer ama &
At wrare fear 3, 398 9 FAVIT TR
g g, A g ag OB | ag ar
UF 3 e ¥ 9F i § )

ot grea™ ¥ : § ag
gar g & 917 a& afy T argT aw
WYT SR 9T G atg T a7, T aF A
qrt TEt 9T sy W 4@, | 99
T FT #T TN FT AFT oA
QeI $F TART TE FT 7I |

THE MINISTER OF IRRIGATION AND
POWER (DR. K. L. RAQ): Sir, T would
like to submit that the waters of these threc
rivers have become ours from today. The
Sutlej river waters are completely used. Not
a drop of water is going down. With regard
to the other two rivers, Beas and Ravi, for
about 9 to 10 months during the year, these
waters can be used. Till yesterday, we were.
allowing 4,700 cusecs of water to Pakistan
and we were using 3,000 cusecs of water
ourselves. But this morning all the gates
have been closed and the 4,600 cusecs of
water have been diverted partly to Rajasthan,
partly to Kashmir canal and partly to Punjab
and Haryana. So, we are completely using
these waters.

Then, the question is what will happen to
the waters that will flow during the months
of July and August. We will draw to the
maximum extent that we can do the waters
in the canals. At Ravi, we have got the canal
capacity of 18,000 cusecs and most of the
time the river carries about 18,000 cusecs
and, therefore, the Ravi waters are, more
or less, controlled.

Tt is only the question of Beas river waters.
It is true that during the flood time, we can
draw only 18,500 cusecs through the canals,
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There will be more water than that, and that
will be going down the river.

SHRI ATAL BIHARI VAJPAYEE: That
is the point.

DR. K. L RAO: For that, I submit, we
have started the construction of the Pong
Dam. We have spent nearly Rs. 84 crores
on that and we have to spend another about
Rs 80 crores. That is what we are doing
now. We hope to complete it by 1973, When
the Pong Dam is completed, we will be able
to control the waters of the Beas river. The
question that the hon. Member has asked
is, why should we not do the work early,
I would submit that for developing all the
three rivers, the total cost involved in Rs,
1,000 crores. Out of this, we have spent so
far Rs. 575 crores in these 10 years and we
have got to spend another Rs. 425 crores.
1If the finances do not stand in the way, there
is no difficulty, there is no enginecring diffi-
culty, there is no legal difficulty, of any type
why we should not be able to control the
waters of all these rivers.

SHRI D. N. PATODIA (Jalore): Sir,
the hon. Minister stated in his reply that
nearly three fourths of waters is now being
used by India. I think, the reply is some-
what misleading because, according to the
information available to me, on an average,
India will not be able to use more than two-
thirds of the waters. About R million acre
feet of waters will be permitted to be wasted
because there is no adequate arrangement.
It is a tragedy that whereas in parts of
Rajasthan and Haryana irrigation facilities
are very much needed, and in Rajasthan we
are facing drought and faminc year after year,
on the other hand, although water is avail-
able, we arc not able to make use of it and
we are not able to create irrigation facilities.

May I, therefore, know what are the specific
reasons for delay in respect of each one of
these three projects, namely, Rajasthan
Canal, Pong Dam and Thain Dam? It is
not enough for the hon. Minister to say that
the finances were not available. The finances
were available in plenty. And if the finances
are not available, 1 want to know what
arrangements he has already made and in
what manner he is in a position to assure the
House that finances will be available in the
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course of the next 2-3 years. Has any pro-
vision been made in the next Five Year Plan
for providing the entire finance? If not,
what is he going to do in the matter? With
regard to the Rajasthan canal it is an admitted
fact that delay has occurred on account of
the lethargic activity of the State Govern-
ment. May I know whether with regard to
the Rajasthan canal, the Central Govern-
ment is prepared to take over the canal com-
pletely directly under them? In that case,
by what time would he promise that the canal
would be completed?

DR. K. L. RAO: I submit that I do not
agree with the hon. Member that the work
on Rajasthan canal has been stopped due
to politics. Had adequate finance been pro-
vided, it could have been completed—both
the stages. As at present, the indications are
that the Rajasthan Canal's first stage which
is upto a distance of 250 miles including the
feeders which will irrigate 14 lakhs of acres
will be completed by 1973-74, The second
stage will remain. Sir, it is nothing else. It
is only the guestion of finance that is standing
in the way. We expect to complete the Pong
Dam by 1373. We expect by the end of the
Fourth Plan works will mosily be completed
except the dam on the Ravi and the second
stage of the Rajasthan Canal.

st et g Wt (amaa) - ga
HERA 7 AAT Jawrar i aw T =
qT EATU W g g 14T, qre-
waqA fa® U g A4M HR W 9T
QR & QX g1 AT a9 §F qrET &7
9 I9ATT g aHAL 1 F A qgreT &
qer wTgan § % awama ¥ ww ok
AT #1 feer oY arfeea A ao
T AT A QL FT [T Faw
g9 WUAT g H ST add, 99 W
EETHI FT FHT ! UTG AL 6
a% T g1 9, 9T a F9 aw g
& AT, T 9% T AT A &ig
o 9% QUG ATAW ? qg [ A4
9 aF QW WYA I94NT AT qRA,
§9 § geatead AT foqd o Sromg
AT TH QA @ ey ?
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DR. K. L. RAO: As I submitted in the
statement, we are now losing about 8}
million acres of water which goes into the
sea. When the Pong Dam is completed, we
will be able to take 5} million acres and also
with the Rajasthan canal coming we can try
to utilise as much as possible. My feeling
would be that by the end of the Fourth Plan
we will still have about a million acre Ffeet
of water unutilised because of not completing
the dam on the Ravi river. We are hoping to
take up work on that also in the course of
the Plan itself.

ot wy femd (f7) :  weaw
agraq, forg a8 & qreft & qzant w0
FUT 1960 ¥ ga1 AT IW ¥ 10 &N
Fr wafy 747 fag &t 7f €Y, fv 10
arer ¥ A= ¥ arferar o €€ dwfers
TTAAT TATY AT AT TTHTT W7 W@
# feeg &1 o1 a1 &, 99 & qwfnw
Temm & fag w76 gomT and ) 59
& gz ¥ o rfer §ar 2 g =1t
TIATHE FT 10 T § WA T qU
T FT QT F-FAT AT WFIT W
wIaaar wYT HEwAAT # eEhT §
f& 10 a1 & =T @A T A
®1 Q1 A4Y foar ? oref aw §F o wofy
#1 @ g-fenf w@Tw 7 1960 %
arx forad faer walt <@, wraoh wnf
@, ATy g, afew el @-
1 A § MG ASST WO9T TE fwar
R gga v & foyr dar g
|ATAT |

@< AT g ¢ 5 fReflt wgraan
quEl w1 & fF4 w9 3 §-wm
wigk gared & na @ & fad ot
sifww 1 0 f5 g7 X Qi w1
109 & w5 Qo wo & fag
wiavas (X wgaer Y wra A
g

W H, & q@T [gm-uve
TS AT FURT U T FW A



165 Supply of River

(T FT T FL G0 FETC A § GIAAT
®Y T3 79X gre § [y A2 woreqrw
¥ &t A wwe Fy feafw @
s g v ¥ fag wr§ o
TR, Wifs gafea ary #1697
uFTT § ¥ gedEw Q) T, vIm
& fod o HO¥ wyar fierar @, s@
¥ Jr g &, 7 dar WE T
HA' "EIT UMY & HHIA &I
AT @I g IR F A & g A
T ?

DR. K. L. RAO: [ would like to submit
this. Tdo not say that we have done all that
is to be done; we should have done much
better, But I submit this, Very often it is
stated that Pakistan has done better than us.
Tt is not correct.

st wy fowd : &% qg qaT AR
JBMT &, MY EH ®T F4TT A4 T Q@
&\ s w7 fear & qg waTed ?

DR. K. L. RAO: Under the Indus
Waters Treaty, of all the waters that have
been allotted to Pakistan, they have only
used from 50 to 60 per cent whereas we are
able to do much better than that, namely,
we have used upto 75 per cent.

vy fowd : weqw wgg, &
§ wivd T 99 w@r§, TieeET W@
FWT Y, 99 ¥ W waew A R
EWTS WrAVaSAT 4T §, TACAT &Y
swre v feqfa &, 30 F a1t ¥ g
w1 FEAT AR § 7

DR. K. L. RAO: 1 would not like to
compare myself, because I am very anxious
to see that we completely utilise wh
water we have got. That of course, 1 agree.
Then he referred to the guestion of finance.
The Ministry of Irrigation and Power took
up the matter with the Ministry of Finance
even when Mr. Morarji Desai was there;
wo always make demands for greater allot-
meat but the Finance Ministry natyrally has
the financial restraints. We have got so many
projects in the country. We have undertaken
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very large number of projects, as much as
525 projects in major/medium irrigation
sectors alone. We are not able to get the
money to the extent that 1 would like or the
Ministry of Irrigation and Power would
like to have. The difficulty of finding addi-
tional money is always there and even now
only Rs. 185 crores is allotted for the systems
of Beas, Beas-Sutlej and Rajasthan Canal.
Only Rs. 185 crores is allotted in the Fourth
Five-Year Plan. 1 have been thinking, if I
can gct more moncy, we can accelerate the
progress of these various projects.

Then in regard to foreign aid we do get
foreign aid from the World Bank, the US
AID for our Beas projects. In regard to
taking Rajasthan Canal as central project,
this has been considered a number of times
and it was given up. There was no adminis»
trative lapse or any difficulty in the imple-
mentation of the project by the State and
therefore the Centre did not want to interfere.

DR. KARNI SINGH (Bikaner): Sir,
the people of Haryana, Punjab and Rajasthan
had waited for a very very long time in the
hope that when the Indus Waters Treaty
would come to an end the States will be the
beneficiaries of more water. According to
newspaper reports, official circles say that even
if India adopts immediate measures, the
flow of about 2 M.A.F. of Rabi water to
Pakistan cannot be stopped for another
7 or 10 years. To say the least, this reflects
very poorly on the Planning Commission and
the Ministry as such, although we have a
great regard for Dr, Rao personally.  As Mr.,
Madhu Limaye has rightly said, as far as the
Rajasthan Government is concerned, they
have a very big vested interest in the famine
works, and about the corruption level there
as it is, we all very well know. And, one of
the Ministers of Rajasthan, Mr. Ladha, in
an attcmpt to mislead to Rajasthan Assemb-
ly, has said: “Not a drap of water would go
to Pakistan.” And, he added. “Already 1.600
cusecs of water had been allowed in the
Ganga Canal in Ganganagar district.” The
hon. Minister himself knows that this is not
a true state of things, and that we will indeed
be giving water to Pakistan, even though the
Treaty lapses. Now, Sir, Members of Parlia-
ment from all over India and particularly
from these three States, have been clamouring

for a very very long time appesling to the
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hon. Minister that as far as the working on
the Pong dam and the Rajasthan Canal ale
concerned, they are considered to be treated
on a war footing because we have been told
that when the Treaty lapses, India would
not be able to use these waters, Exactly the
same situation has transpired to-day. Now
that the Treaty comes to an end, in view of
this, T would like to have answers from the
hon. Minister to a few questions.

13 hrs.

Firstly, will the Centre make a categorical
statement to-day that in view of the incffi-
cient handling by the Rajasthan Govern-
ment in the speedy completion of the
Rajasthan Canals this project will now be
taken over by the Centre?

Secondly, I would like to know how much
water will now be released to the Ganga
Canal system of Rajasthan, the Bhakra
Canal system and the Rajasthan Canal
system as a result of some water to Pakistan
being stopped.

The other question is whether the hon,
Minister has had a survey conducted in the
northern parts of Rajasthan in areas adjoin-
ing Haryana in the Churu District whereby
another left channel can be constructed for
irrigation and drinking water purposes.

Fourthly T would like to know whether in
view of the additional quantum of water
that we will he getting for our own use in
India the Rajasthan Ganga canal left channel
will now be widened and given extra water
because more water is available and whether,
as a result of this additional quantum of
water, the Government proposes to connect
the Rajasthan Canal to the Kandla Port and
make it navigable?

DR. K. L. RAO: With regard to the
amount of water that was going, as I sub-
mitted earlier, to Pakistan was 4,700 cusecs
and it is now. transferred to India since this
morning. From Kashmir canal from 20
cusecs it has been since increased to 210
cusecs this: morning.  Similarly, from
Bikaner, canal, from 900 cusecs till yester-
day it has beon increassd to 1,600 cusecs.
The increase can be even more than 1,600
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cusecs because Rajasthan's share is 2,800
cusecs. Some water for Rajasthan is re-
quired from Rajasthan canal apart from
Bikaner canal. The total amount of water
released for Pakistan to-day is 2,800 cusecs.
Similarly, Punjab and Haryana get 2,600
cusecs of water. This is what they were
getting till yesterday. To-day they are getting
4,500 cusecs. So, I submit that all these
States have got very good additional water
and in time.

With regard to the suggestion of the Hon,
Member as to why the project could not be
taken up by the Central Government, 1 want
to repeat what T have told Shri Madhu
Limaye namely that as a sort of policy, the
Government of India is not taking it over as
the centre's project. 1 would submit once
again that financial stringency is really
standing in the way and there is no other
difficulty. With regard to Kandla Port and
the link channel, we shall have it examined
once again whether it is possible for us to
stretch the canal 5o as to cover a wide area,

MR. SPEAKER: Now, Papers to be
laid on the Table. Shri Mishra.

SHRI MANUBHAI PATEL (Dabhoi):
Sir, T rise on a point of order.

MR. SPEAKER:
of order?

What is your paint

SHRI MANUBHAI PATEL: This is
regarding the information submitted either
by your Secretariat or by the Home Ministry.

MR. SPEAKER: Such papers should be
sent to me. That is not on the agenda.

SHRI MANUBHAI PATEL: Sir, this
is a wireless message dated 17th March. This
is regarding the attack on Shri Kashi Nath
Pandey.

MR. SPEAKER: Pleasc do not mention
such things in the House. You should first
mention that to me in the Chamber.

SHRI MANUBHAI PATEL: Should
1 not bring this fact to the notice of the
House? If you want me to bring that to
your notiee, then what is the use?.
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SHRI J. H. PATEL (Shivmoga): Sir,
In Shimoga, yesterday, there was a firing by
the police and I have given a calling attention
motion,

MR. SPEAKER: Please don't mention
calling attention now as it is past one.

SHRI J. H. PATEL: T would make
an appeal to you to ask the Home Minister
to direct the State Government to suspend
the district police authorities who are
perpetrating atrocities on the people there.

MR. SPEAKER: The debate on the
Demands for Grants relating to the Home
Ministry are coming up, and the hon.
Member can say all these things at that time.

SHRI J. H. PATEL: The situation is
explosive there.

13.06 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORTS OF GOA SHIPYARD AND
Mazagon Dock

THE MINISTER OF STATE TN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): I beg to lay on the Table a
copy each of the following papers (Hindi
and English versions) under sub-section (1)
of section 619A of the Companies Act, 1956

(1) Annual Report of the Goa Ship-
yard Limited, for the year 1968-69
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General
thereon.

(2) Annual Report of the Mazagon
Dock Limited, Bombay for the
year 1968-69 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon,

[Placed in Librarv. See No. LT-
3042/70).

DEeFENCE AuDiT REPORT, 1970
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): I beg to lay on the Table:—

(1) A copy of the Audit Report, Defenco
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Services, 1970, under article 151(1)
of the Constitution.

(2) A copy of Appmpri;tiun Accounts
of the Defence Services for the year

1968-69 and Commercial Appendix
thereto,

[Placed inm Library. See No. LT-
3043/70].

ANNUAL REPORT OF CARDAMOM BOARD

e ST HATHG § IT-HAY
(st T qww) : weww wgrEw, § A
1968-69 & fag gAY aTE & F14
gt qifts gfqaes &t & gfe

HAT 925 L T@AT § | [Placed in Library,
See No, LT—3044/70]

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

SIXTIETH REPORT

SHRI BHAL JI BHAI PARMAR (Dohad):
I beg to present the Sixtieth Report of the
Committee on Private Members® Bills and
Resolutions.

PETITIONS

() Excise puty oN TiN Boxes uUNDEr
FINANCE BILL, 1970

SHRI SRINIBAS MISRA (Cuttack):
I beg to present a petition signed by Shri
Kartick Samal and others regarding levy of
excise duty on tin bozes under the Finance
Bill, 1970.

In addition, T may also submit this. For
the consideration of the Committee on Peti-
tions, here is the tin box on which excise duty
is now, being levied. The tin is collected from
garbage actually., . .

wew WY : 4 a7 &9 4
wag !
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st tfe T (q@): Arg T
A w3 o fs qam wme wae)
&t famar faan

(1) GrIEVANCES OF ReLEasep E.C.Os.

SHRIS. M. BANERJEE (Kanpur): 1beg
to present a petition signed by Ex-Capt.
Bachittar Singh and others regarding grievan-
ces of released Emergency Commissioned
Officers. T may add here that 50 per cent of
these officers have not been provided with
alternative jobs. They are just rotting on
the streets. They were the officers who were
responsible for our victory against Paki-
stan.

MR. SPEAKER: The hon. Member can
only present the petition now. He cannot
make a speech.

13.08 hrs.

PERSONAL EXPLANATION BY
MEMBER

SHRI D. N. PATODIA (Jalore): From
the proceedings of the Rajya Sabha of March
30, 1970, 1 find that Shri Niren Ghosh, an
hon. Member of the Rajya Sabha belonging
to CPI(M), made allegations against me by
stating that Shri B. M. Birla and myself are
making a list of MPs and are trying to pur-
chase them, Shri Ghosh further wanted the
Vigilance Department of the Home Ministry
to cnquire into it.

I emphatically repudiate these allegations
which are false, derogatory and irresponsible.
I now leave it to Shri Ghosh that if he is
honourable enough, he would correct him-
self and apologise for the wrong done to me.

ot ok wead (vt afior)
wegs wgrew, A% g% fufads g
ot qge e qrfeq ¥ fawrs faar ar,
AT A IW 9T At aw wrE faaie
T8 frar &

weaw wivam: WY WS W g )
. (vowEw) . L

I do not think that any MP is parchasable.
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I really wonder if this position.

SHRI S. M. BANERIJEE (Kanpur): An
MP is not a commodity. -

MR. SPEAKER: They are not commodi-
ties. They are not purchaseable. I do not
think they can be purchased.

S W WA & & o S
gt fagar M ¥ § 1

MR. SPEAKER:
half of this House.

ot vy fermg (t{ﬁ‘r?\: Y WY
TR gATAT & g % fwgr & 1 o
AT N & Yoot s fafarar
AR TUTT & 07 THFT IgTT F W
w1 =rfEg 1 wig gEwr fafed
AqAT it ferard &1 wroF wfgs

MR. SPEAKER: 1 am going to write.
These are remarks made against a Member
of this House by a Member of the other
House. So, | have got to write. Shri Madhu
Limaye is quite right.

I can say this on be-

We shall now adjourn for lunch and meet
again at 14.10 hours and take up the Home
Ministry's Demands. The Congress (0) will
speak first,

13.09 brs.

The Lok Sabha adjourned for Lunch
1ill ten minutes past Fourteen of the Clock.

The Lok Sabha reassembled after
Lunch at twelve minutes past Fourteen of
the Clock.

[SHr1 SHRI CHAND GovAL in the Chair)
DEMANDS FOR GRANTS 1970-71—e¢onrd.
MInsTRY OF HOME AFFAIRS—contd.

SHRI 8. K. PATIL (Banaskantha): Mr.
Chairman, T am speaking on the Demands

for Graats of the Ministry of Home AfTairs
and want to concentrgte on only two points
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which, according to me, constittue the greatest
dangers not only to the security of India but
to the very existance of our democracy. One
is the law and order situation, and the other,
inter-state disputes, whether they are border,
river or any other type.

The Home Ministry is supposed to be res-
ponsible for law and order. But it is a very
wonderful phenomenon that when it comes
to keeping it, it quietly passes it on as the
responsibility of the States. 1t is only pre-
pared to take the responsibility where Union
Territories are concerned.

May I remind the hon. the Home Minister
that his Ministry has a greater responsibility
than sometimes we see in this house? Al-
though technically, law and order may be the
responsibility of the States, the Home Minis-
try of the Government of India has a juris-
diction, albeit indirect. What happens today
is that the Statcs go on having their law and
order the way they have, create situations,
serious situations, where scores of people
are murdered, the assialants remain un-
apprehended, the thing gaes on in broad
daylight and when matters come to an al-
moast impossible pass there comes in a call
to thz Home Ministry here to send the Mili-
tary. The presence of the military, no doubt,
sometimes helps to tide over the situition.
But | do not understand how long this is
going to last.

We are talking of democracy; we are
proud of it; we are talking of plans an’ pro-
gress, Bu all this is utter nonsense so long
as there is no law and order in the country.
The situation has rcached a pass where any
government must be ashamed of the law and
order  position obtaining in the country
toduy. Wherever you go, in any corner of
India, the whole country scems to be in &
ferment. There is no law and order; and
where there is, it is because they had not had
an opportunity of breaking it. Surely this
is a contagious disease; it is not going to be
confined only to those states where it alrcady
exists; it is spreading far and wide. This
violence has now become a normal feature
of our political life. Nobody cares two hoots
about it. If any opportunity to break the
law and order is there, there are pcople
prepared to do it. Why is this all happening?
Where has the discipline of a nation gone? If
democracy means -anything, then it rests
and it must rest always on discipline. Any

democracy minus discipline is no democracy
at all. Therefore, it is high time that Govern-
ment put forth all their efforts to maintain
law and order, I am oot talking of sending
the military etc. Nor should one escape the
responsibility by saying that the States are
responsible for it and they are responsible
to see that such situations do not arise.

There are any number of instances hap-
pening in the States in the name of law and
order and the responsibility of the States.
It is not the responsibility of the States but
the irresponsibility of the States to create
situations which are the very negation of
law and order and then one takes the escape
here.

Then, what is happening in the legislatures ?
What is the relationship between the Gover-
nors and the Central Government, a point
to which I shall come a little later? You have
seen instances daily in the papers, not only
in Bengal—in Bengal, of course, there is a
clima—and there have been murders by the
scores—but everywhere else too, of murders,
Nobody is free from it. Ultimately you see
instances like the one that happened at
Patna yesterday where Mr. Jyoti Basu's life
was attacked. [ may not agree with Mr.
Jyoti Basu in many of the things that he
says or his methods, but surely I have every
respect for his life and liberty, and he has
every right to expect protection for it from
everybody and much more so from the
Government of India. This has shown not
only to us but I am quite sure, even to Mr.
Jyoti Basu and those who believe in violence
that violence does not pay. It does not solve
any problem at all, If at all, it creates pro-
blems and accentuates problems, Therefore,
violence has got to be put down under any
circumstances, by whatever methods that
we have got at our command.

The other day, one of our hon. Members,
Shri Kashi Nath Pandey, in the very pre-
mises of a public sector concern was attacked
—1I do not know whether the assailant, have
been arrested or not—and attacked in a
manner that he escaped death perhaps with-
in aninch. If these things are going to happen,
and even the life of Members herc is naj safo
—I do not think that the life of a Memter
here should be regarded as more precious
than the life of an average citizen, but even
then—why should the Home Ministry or
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the Government of India take credit and
say that they stand here for the home affairs
of the country and they supervise them or
they are in overall responsibility of law and
order.

This has come to this pass, because the

whole discipline of public life has disappeared.

All political standards have been razed to the
ground, There is nothing like public morality
anywhere in this country. If it were happen-
ing somewhere and Government had not
taken any measures against it, then, surely
we would have protested, If sometimes
Government themselves are responsible for
it, 1 do not understand where we shall go to
protest.

Political prostitution, as I call it, in the
shape of defection has become a very re-
warding virtue in this country. 1 call it so,
because particularly I remember our Home
Minister, when there were some defections
and they were just the beginning of defections,
when he came forward before this House.
I was not here, and used a very finc expres-
sion, which 1 liked and for which I com-
pliment him because I have lo criticise him
presently, and that expression was this, He
said “What shall 1 do in Haryana? A mem-
ber went here and there five times; he was
Aya Ram and Gaya Ram’. He was so very
allergic to these Aya Rams and Gaya Rams
that | thought that his allergy would last.
But like some of these insects that are
immunised against the insecticides, after they
are constantly used, both the Home Minis-
ter and the Home Ministry and all his people
scem to be immunised 10 these Aya Rams
and Gaya Rams, and practically they think
that if they exist, *‘Why not use them?" This
type of political defections, or as 1 call it
political prostitution is going on in a manner
which has really brought shame to this
country.

The other day, there was a talk and we
read about it in the papers, that when the
Rajya Sabha elections took place, there were
some defections as they were called and that
was why some people got in and some people
did not get it. | am surprised that the people
should call these things defections, those
people who began by defeating the Congress
nominee for Presidentship, their own nominee
for the Presideatship, the people who began
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by saying ‘inner voice’. I thought that the
inner voice had disappeared with Mahatma
Gandhi. But it has come and along with
conscience. Now, those people who taught
the people how to do that and get away with
it and cclebrate it, are now coming forward
and saying that there have been some de-
fections and they must take measures about
it. Ido not understand it. It looks to te the
casc of a prostitute extolling the virtues of
chastity. Therefore, this is not something
that Government should do. They should
hang down their heads in shame, because
this is not proper. It this continues, then not
only is there risk to Government—I am
not taking credit or delight in saying this,
because I am accusing the Government and
only a few months back I was with them—
but it has its repercussions on our national
life, which are of a dangerous type, and,
thercfore, I am saying it.

There was a committee appointed to go
into the question of defections. I am told,
and I was only reading about it, when I was
not a Member of this House, that the Home
Ministry was doing something to put a
final stop to these defections. Now, ther2
is no stop to these defections. Only legisla-
tion had to be brought to legalise it, so that
nobody savs that these are defects or black-
market; it is a market which is as white as
it can be. Therefore, my submission i. that
the people who were really responsible for
it should be the last to say anything against
it. Now, I must not take more time on these
things, because my second point is an im-
portant point and | want to come to it very
quickly.

In Bengal today, we have no Government.
We have only President’s rule there. T am
quite sure that the things that are happening
there are symptomatic of events to come,
and unless there is freedom there for every-
body to go about and vote as he or she likes,
there should be no elections; therc ought not
to be any unduc haste about it. I am not
saying this because I do not believe in de-
mocracy, because it is not democracy il
people are compelled to vote in a particular
manner or they are not allowed the free
movement to which they are entitled. If
this is the position, then surely demoscracy
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is not safe there. This point has to be attended
to.

The Naxalites are not a ph*nomenon of
Bengal alone. There is hardly any State
where you do not find Naxalites today. If
you cannot apprehend them, and if you
glorify them, as you seem to be glorifying,
I do not know what will happen. There was
a member of a legislature who resigned from
the legislature, and he said ‘If there is no
violence, what is the meaning of being in a
legi-lature?”" If you glamourise this kind of
activity and go on saying that the Naxalites
are doing it, you must be very careful
about it.

I shall mention just one small point before
I move to my second point, and that is regard-
ing the relations between the Governors and
the Chiel Minister and the Central Govern-
ment. There has been a lot of talk about it.

The other day, there was a question and
a point was raised by somebody that this is
question that must not be summarily dis-
missed as if it does not count for anything
at all. We made the Constitution when we
did not expect that after 20 years of the
passing of the Constitution, we shall be
facing a situation of this type, and, therefore,
those relations—it is not that they have got
to be revised, but—must be correctly under-
stood so that one may know where our res-
ponsibility begins or starts.

It is no use merely saying that under all
circumstances, the Governor is bound to
accept the view of the Chief Minister. That
cannot happen always. Very often, people
may go to the court, and they have started
going now, and I am sure they will go to
court. Therefore, this situation has got to
be correctly understood, 1 do not say that
you should go outside the Constitution for
this, but within the Constitution itself, so
far as it lies within your power, you have
got to see that those relations are main-
tained at the highest standard, and the Chief
Minister, and sometimes a mad Chief Minis-
ter ought not to be allowed to do the thing
that he wants to do in order to preserve his
existence in the legislature.

That brings me to my second point and
that is the most important, and that is re-

garding inter-State disputes and boundary
disputes. Now, every now and then, you
come across these boundary disputes. There
have been agitations everywhere. There have
been parties in several States. There are some
people existing on these border disputes.
The Government come and say that they
are going to solve these disputes. I tell you,
and through you the Home Minister, that
in his lifetime and my lifetime and possibly
our children's lifetime these border disputes
are not going to be solved. We have not
solved a single border dispute. If you can
solve them through negotiations, it is a
different matter, I am not against it, but
where differences arise, as I shall point out
by quotin examples, you have not resolved
a single dispute. Ordinary disputes you
can solve because you have the Zonal
Councils and other methods through which
you can do it, but not the border disputes,

At first there was the States Reorganisa-
tion Commission and they made some re-
commendations and we created linguistic
States. We may say that at that time we
had no experience, but 1 was opposed to
the very appointment of the Commission
and the creation of linguistic States. I stalled
it for three or four years in this House. There
were debates going on, and ultimately we
were overwhelmed and you had the Com-
mission. Had you accepted in tofe their
recommendations; good, bad or indifferent,
it would have been different, but you took
30 much precaution to appoint the proper
type of people in the Commission only to
de-commission their recommendations once
they are made. Il you had accepted their
recommendations in full, at least the impres-
sion would have been created that once this
Government appoints a Commission_ it is
bound to accept its recommendations and not
change them. Had you done that, most of
the troublgs, 95 per cent of the troubles,
that you are facing today would not be there,
but you did not. The first reaction of the
then Prime Minister, Pandit Jawaharlal
Nehru was to accept it, but somebody else
said something, and then he said, “‘Never-
theless there are other things”, and so on
and so forth, Ultimately you diluted them
in more than one respect, and all the points
which you thought you had finished are
again coming up one by one. You have not
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stopped them anywhere, and you are not
going to stop them.

You had the Shah Commission. We
were saying in those days that the Punjabi
Suba should be created because all other
linguistic States were created, and the Sikh
community should not be deprived of the
responsibility which they wanted to take.
But any wise Government would have done
something else. Being warned by the ex-
perience of the States Reorganisation Com-
mission, we should have known that these
questions, particularly of Bhakra and Chandi-
garh, would arise. Had you told the parties
that you had taken a policy decision that
until there was agreement on these points
you would not go to Parliament to legislate,
1 tell you that within 24 hours a decision
would have been arrived at. but we were in
such a hurry. And then we, ilsurely appointed
a Commission, and that Commission again
consisted of three Members, so that there
might be a possibility of two Members being
on one side and one Member on the other
as in the case of the States Reorganisation
Commission, and then their recommenda-
tions you do not accept.

Now you are taking credit for having re-
solved the Chandigarh issue. It is an abso-
lute lie if anybody says that. You have done
nothing about Chandigarh. The Chandi-
garh issue just remains the same, p.rhaps
it is worse than it was before, because you
said that Chandigarh should go to Punjab
but Fazilka should go Haryana, but those
who accepted Chandigarh say that they are
not going to part with an inch of land so far
as Fazilka is concerned.

Here is the ex-Chief Minister of Punjab,
Sardar Gurnam Singh, who says today that
something was done at that time, that a
suggestion had been made to the Government
on behalf of Sant Fateh Singh's party that
part of Fazilka should go to Haryana. I do-
not think that Sardar Gurnam Singh has
added to his political honesty by making a
declaration of that type. Why did he hide
this atom bomb all this time only to release
it when he was kicked out of power? THis
is not the way things are done, and it has
not added to the political stature or inte-
grity of Sardar Gurnam Singh. 1 thought
he was a better man than that, This will give
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an inkling that that question- has never been

—solved because Haryana will be fully justi-

fied in not leaving Chandigarh so long as
they did not get Fazilka and Punjab says it
would never part with Fazilka. In that case
what have you solved? Have you solved the
issue of Chandigarh?

Then there are border disputes everywhere,
for instance, Belgaum. In haste you appoint-
ed a commission. My friend knows very well
that I was opposed to the appointment of
such a commission. Once you appoint a
commission friendly negotiations stop; you
cannot do anything at all, If there was a
possibility of doing something by the pro- -
cess of negotiations and developing friendly
relations among neighbouring States, it
should have been welcomed. But no, you
appointed a commission. You did one good
thing —you did not appoint three commis-
sioners; there was only one and [ should take
a little credit for that. Then when he made
some recommendations they find they are
not acceptable. T have nothing to say about
that ‘But the whole. process is wrong. You
are not proceeding in the right manner.
You say: we shall appoint more commis-
sions. The Prime Minister promises the other
day that there will be another commission in
order to consider the boundaries, so that
they can sit for another 2-3 years and come
up with something which may not be accept-
able to them. The same process will start.
There ought to be some method by which
these things should be stopped and that
cannot be done by appointment of commis-
sions. That cannot also be done by appoint-
ing arbitrators. It was a good suggestion
made by Mr. Vajpayee. But for everything
we have to get a separate arbitrator; a lot
of time goes into that; somebody acceptable
to one party should be acceptable to another
party and he should be like an umpire in
whom both sides have confidence. To set
such a machinery each time takes a lot of
time and in the meanwhile so much time and
cnergy is wasted and violence also breeds,
Today the atmosphere is ripe for violence.
One has simply to start something and
violence ensues. I had been making a sug-
gestion and I shall repeat it, not because [
have patented that but because there is no
other way out of the defficulty. The Govern-
ment must amend our Constitution. It is a
slight amendment which should be universally
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acceptable ss it will lead to a permanent
solution of this problem. There are inter-
state disputes between one State and another,
or between some stales and other states or
between some states and the Government.
It may relate to border, or river water or
anything. They cannot be settled by a pro-
cess of negotiations, etc. I am not referring
to small disputes which can be settled by
zonal councils, ctc. 1 am referring to other
disputes. Now such disputcs should on the
motion of any State or the Centre should be
referred to the Supreme Court, which would
congtitute a panel of 10 or 11 judges.
Why? Because if three jidges are to be
appointed, they must hav: no relation with
that particular State. Take for instance,
the dispute over Belgaum. There should
not be a judge from Mysore or Maharashtra
which decides on that. T am merely illustrat-
ing that point. They should be designated,
they have got the knowledge; they study
law and do justice; there is a conviction
amoung our people that the Supreme Court
is fair and just; it is known. It is because of
that it enjovs that position; any decision of
the Supreme Court is final; there is no appeal
over it. Therefore, if you do like that, surely
all such major differences could go before
them. Political solutions to these problems
are very dangerous. If with the best of in-
tentions the Prime Minister does something
to one State the other State would say: we
do not toe the line of the Prime Minister
and therefore she shows some kind of favouri-
tism. Therefore it will not ke fair for any
Prime Minister or any Minister for that
matter to take the responsibility on him-
self. After all it is known that he comes from
a particular State and therefore his impartia-
lity can always be a matter of doubt. The
Home Minister or the Prime Minister or
the entire Cabinet should do their utmost
to see that disputes are resolved by parsua-
sion, negotiation, etc, If that could not be
done, methods must be created by which
settlement could be reached. If that is donc
you will find that in six months time you will
have no problem and whatever problem is
there, it will go to the court and it will take
a decision, Otherwise, if a political decision
is taken, and if it is not accepted by the
people, there is again violence. There is
viclence everywhere. There was violence in
the city of Bombay, where several people
died and property worth crores of rupees was
looted. Thero was no violence tho other
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day becausc the Government themselves
took part in it and therefore they avoided
violence! T compliment them and congra-
tulate them, because had they not done it,
several heads might have broken and pro-
perty worth crores would have been looted.

Therefore, my earnest plea is this. This
is not a partisan view. It is not something
coming from the Opposition. T would have
made the same suggestion if I were with the
Government.  And T did make it more than
once while | was there. This is the method
by which it can be settled: this is the practical
method by which the things could be settled.
If we do that, at least these two big things,
as T said, could be settled: keeping the law
and order in ity proper place and also, so
far as the inter-State disputes are concerned,
it will remove all possibilities of doubt leading
to violence and dislocation.

While we are talking of the integration of
the Siates, what is happening? Sardar
Vallabhbhai Patel was the man who created
this integration, Now we are excelling in
disintegration of the State. Therefore, the
process by which we brought the integration
is negatived today. If all these things are to
be settled in their proper perspective. the
suggestions that I have made are more
practical and should be accepted,

MR. CHAIRMAN: Several hon. Mem-
bers have given notice of cut motion. I would
therefore request that those Members present
in the House and who are desirous of moving
their cut motions may move the same
subject to their being otherwise admissible.

I have to make it clear that the time allot-
ted for the party in power is three hours and
five minutes, and I have got a list of about
12 Members. 1 would request each one of
them to confine their spexches to about 10
to 12 minutes.

SHRI DEVEN SEN (Asansol): I beg to

move: -~

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100.”

[Implementation of the Khosla
Committee recommendations. (10)].
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SHRIP. G. SEN (Purnea): 1 beg to move: SHRI CHENGALRAYA NAIDU
(Chittoor): I beg to move:

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100.”

[Failure to implement uniform
pay scales in Government offices in
the Secretariat—attached and sub-
ordinate offices. (11)]

“That the demand under the head

Ministry of Home Affairs be reduced by
Rs, 100,

[Failure to introduce a minimum
number of categories of posts in the
Government offices instead of existing
large number of multifarious posts.
12)).

“That the demand under the head

Ministry of Home Affairs be reduced by
Rs. 100."

[Failure to narrow down the gap
in the pay scales between highest and

the lowest paid staff of the Govern-
ment offices. (13)].

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100.”

_ [Failure to stop the huge wastage
by running a pulp factory or a pulp-
ing machine out of the weeded out
office papers (including postal and
railways) that are being burnt away
with extra cost and labour. (14))

“That the demand under the head

Administration of Justice be reduced by
Rs. 100"

[Failure to post the High Court
Judges outside their own States. (15))
SHRI DEVEN SEN: 1 beg to move:

“That the demand under the head
Police be reduced by Rs. 100.”

[Victimisation of Delhi Police
personnel for participation in demonas-
tration in 1967 (16)].

“That the demand under the head

Ministry of Home Affairs be reduced by
Rs. 100.”

[Continuous border violations
between the States and their settle-
ment. (21)] -

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs, 100."

[Need to check the activities of
Naxalites which create difficulty in
maintaining the law and order in the
country. (22)]

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100.”

[Slow progress of C. B. I. and
delaying the enquiries of officials of
the Government of India on whom
cases are pending with them.
(23)]

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100"

[Need to check the increasing
activities of Pakistani spies operating
in India. (24))

“That the demand under the Head
Ministry of Home Affairs be reduced by
Rs. 100."

[Inefficient working of the Central
Intelligence Force (25)].

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100.”

[Need to check the high growth
of corruption in the Administration.
(26)).

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100.”
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[Need for appointment of a new
?zt;)ln]es Reorganisatjon Commission.

“That the demand under the head
Ministry of Home Afffirs be reduced by
Rs. 100.”

[Need to grant full Statchood to
Himachal Pradesh (28)].

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs 100"

[Situation arising out of the
Chinese help to certain people in
India for manufacturing bombs and
creating confusion in the country (29)]

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs 100.”

[Increasing communal  distur-

bances in the country (30)]

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs 100."

[Need to create a Central Force
for the protection of Public Under-
takings in the country (31)]

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs 100.” ’

[Flow of foreign money for using
anti-Indian elements in India (32))

SHRI SRADHAKAR SUPAKAR (Sam-
balpur): I Leg to move:

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs 100"

[Need to check increasing menace
of Naxalite activity (33)]

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs 100."

[Working of the Administrative
Reforms Commission (34)]

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs 100." .

[Need to solve the inter-State boundary
disputes (35)]

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs 100."

[Deteriorating law and order situa-
tion in many parts of the country and
the use of Central Reserve Police (36)]

SHRI INDRAJIT GUPTA (Alipore):
T beg to move:

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs 100"

[Unchecked growth of tendencies
making for national disintegration (37))

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs 100."

[Need for a principled solution
of inter-State boundary disputes
(38))

“That the demand under the head
Ministry of Home Affairs be reduccd by
Rs 100."

[Failure to prevent communal
disturbances (39)]

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs 100.”

[Failure of the National Integra-
tion Council (40)]

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs 100.”

[Continued attacks on lives, pro-
perty and rights of minorities (41))

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs 100.”
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[Reported move to give heavy
concessions to ex-rulers at peoples’
expense (42)]

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100.”

[Need to withdraw court cases
pending against Central Government
employees in comnection with strike
of 19th September, 1968, (43)]

“That the demand under the head

Ministry of Home Affairs be reduced by
Rs. 100."

[Failure to check corruption in the
administrative services. (44)]

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100.”

[Failure to ban organisations pre-
aching communalism and anti-secular

ideas. (45))

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100.”

[Need to give Urdu its rightful
place under article 347 of the Consti-

tution. (46))

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100,

[Misuse of CRP and Border
Security Force in various parts of the
country. (47)]

“That the demand under the head
Ministry of Home Affairs be reduced by
m' lm.l’

[Victimization of Delhi police
personnel in connection with 1967
demonstatrion, (48))

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100.”
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[Wasteful eapenditure by Mini -
ters. (49)]

SHRI SRADHAKAR SUPAKAR: [leg
o move:

“That the demand under the head
Police be reduced by Rs. 100"

[Need to kecp strict watch on the
use of foreign funds to influence
politics in India. (59))

“That the demand under the head
Territorial and Political Pensions be redu-
ced by Rs. 100"

[Desirability of continuing the
pensionary commitments of the Bri-
tish Government. (60)]

SHRI J. MOHAMED IMAM (Chitra-
durga): I beg to move:

“That the demand under the head
Ministry of Home Affairs be reduced by
Re. 1.

[Failure to ban the Left Com-
munist Party which is openly indulging
in sabotage activities. (61))

“That the demand under the head
Ministry of Home Affairs be reduced by
Re. 1"

[Efforts made by the Central
Government to create instability in
every State. (62))

“That the demand under the head
Ministry of Home Affairs be reduced by
Re. 1.

[Failure of the Central Govern-
ment to implement the report of the
Mahajan Commission. (63)]

“That the demand under the hcad
Ministry of [Home Affairs be reduced by

Re. 1.

[Failure to maintain stability and
security throughout the country. (64)]
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SHRI M. MEGHACHANDRA (Inner
Manipur): | beg to move:

“That the demand under the head
Ministry of Home Affairs be reduced by
Re. 1.

[Failure to end President’s rule in
Manipur and arrange for mid-term
elections. (65)]

“That the demand under the head
Ministry of Home AffTairs te reduced by
Re. 1"

[Failure to upgrade political
status of Manipur by granting state-
hood to Manipur. (66)]

SHRIT SHIVA CHANDRA JHA (Madhu-
bani): 1 beg to move:

“That the demand under the head
Ministry of Home Affairs be reduced by
Re. 1.”

[Failure to give immediate re-
cognition to the Maithili language by
including it in the Eighth Schedule of
the Constitution of India. (67))

SHRI SRINIBAS MISRA (Cuttack):
1 beg to move:

“That the demand under the head
Ministry of Home Affairs be reduced by
Re. 1.7

[Policy regarding cmployment of
Scheduled Castes and Scheduled
Tribes. (68)]

“That the demand under the head
Ministry of Home Affairs be reduced by
Re. 1.”

[Policy regarding identification
of surplus staff. (69)].

“That the demand under the hcad
Ministry of Home Affairs be reduced by
Rs. 100.”

[Failure to devise measures to
check deflections amongst legislators.
(70)].
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“That the demand undér the head
Ministry of Home Affairs be reduced by
Rs. 100.”
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[Failure to prevent political

murders. (71)]

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100.”

[Failure to punish people who
sanctify murders as class struggle. (72)]

“That the demand under the head
Ministry of Home Affairs be reduced by
R“ lw‘il

[Desirability of evolving a per-
manent machinery to solve inter-
state disputes. (73)]

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100.”

[Need to regulate recruitment and
conditions of service of public ser-

vants by legislation. (74))

“That the demand under the head
Administration of Justice be reduced to
Re. 1.”

[Accumulation of undisposed
cases in courts. (75)).

“That the demand under the head
Police he reduced to Re. 1.”

[Deploy of Industrial Security
Force to displace watch and ward
and Fire Brigade. (76)].

“That the demand under the head
Police be reduced to Re. 1.”

[Failure to take timely measures
to prevent communal disturbances(77)]

“That the demand under the head
Administration of Justice be reduced by
Rs. 100.”

[Need to make judicial services
attractive (83)].
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“That the demand under the head
Administration of Justice be reduced by
Rs. 100.”

[Desirability of transferring High
Court Judges (84)).

“That the demand under the head
Administration of Justice be reduced by
Rs. 100.”

[Desirability of exempting appli-
cations for enforcing fundamental
rights from court fee (85)).

“That the demand under the head
Police be reduced by Rs. 100."

[Ineffective intelligence service

.

“That the demand under the head
“olice be reduced by Rs. 100.”

[Need to strengthen the border
check posts (87)].

“That the demand under the head
Police be reduced by Rs. 100.”

[Undesirability of replacing the
fire brigade unit of the H.S.L., Rour-
kela by Industrial Security Force (88)].

“That the demand under the head
Privy purses and allowances of Indian
Rulers be reduced to Re. 1.”

[Failure to abolish allowances
paid to exrulers relations (89)]

“That the demand under the head
Territorial and Political Pensions be
sduced to Re. 1."

[Failure to abolish territorial and
political pensions (90)]

“That the demand under the head
Delhi be reduced by Rs. 100.”

[Scarcity and pollution of drink-
ing water in Delhi (91)]

“That the demand under the head
Delhi be reduced by Rs. 100.”
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[Poor performance by the Higher
Secondary Schools in Delhi (92))

“That the demand under the head
Delhi be reduced by Rs. 100"

[Frequent interference by the
Delhi Administration in the Affairs
of cooperative societies (93)]

“That the demand under the head
Delhi be reduced by Rs. 100.”

[Undesirable interference by the
Delhi Administration in the internal
management of hospitals (94)]

“That the demand under the head
Other Revenue Expenditure of the Minis-
try of Home Affairs be reduced to Re 1.”

[Administration of Indian Citi-
zenship Act (95)]

“That the demand under the head
Other Revenue Expenditure of the Minis-
try of Home Affairs be reduced to Re 1"

[Failure to check the influx of
foreign missionaries (96))

“That the demand under the head
Other Revenue Expenditure of the Minis-
try of Home Affairs be reduced by Rs 100 ™

[Sad plight of Oriya speaking
people in Bihar, Andhra Pradesh and
M.P. 97)]

“That the demand under the head
Other Capital Outlay of the Ministry of
Home Affairs be reduced to Re 1"

[Policy regarding manufacture

of teargas shells (98)]

SHRI SURENDRANATH DWIVEDY

(Kendrapara): 1 beg to move:

“That the demand under the head
Ministry of Home Affairs be reduced to
Re. 1.”

[Uniform policy with regard to
All India services (99)]

“That the demand under the head
Ministry of Home Affairs be reduced to
Re. 1. '
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[Definite policy with regard to the
nationality and status of Tibetan re-
fugees in India (100)]

SHRI SAMAR GUHA (Coutai): T beg
to move:

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100.”

[Banning of political meeting,
assembly, demonstration and proces-
sion with arms throughout the State
of West Bengal (101)]

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100.”

[Over-hauling of administration,
general and police, of West Bengal
with a view to weed out political ele-
ments in civil services (102)]

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100"

[Institution of Judicial Commis-
sion of Enquiry to go into the incidence
of violent activities jeopardising life
and property of the people of West
Bengal during thirteen months U.F.
rule in West Bengal (103))

SHRI SURENDRANATH DWIVEDY:
1 beg to move:

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100"

[Failure to evolve a suitable
machinery to solve Inter State dis-
putes (104)]

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100."

[Failure to provide guidance to
States in their disputes and quick
disposal of the same (105)]

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs, 100.”
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[Implementation of the Code of
Conduct for legislators adopted at
the 6th All India Whips Conference
(106))

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100.”

[Delay in making the Joint Con-
sultative and Compulsory Arbitration
Machinery a statutory body (107))

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100.”

[Delay in implementing reports
and recommendations of the Adminis-
trative Reforms Commission (108)]

SHRI SAMAR GUHA: 1 beg to move:

“That the demand under the head
Police be reduced by Rs, 100."”

[Withdrawal of recognition to
unrepresentative  Paschem  Bangla
non-gazetted Karamchari Sangh
sponsored by CPM and accord recog-
nition to representative police orga-
nisation known as West Bengal Police
Association (109))

SHRI SURENDRANATH DWIVEDY:
I beg to move:

“That the demand under the head
Police be reduced by Rs. 100.”

[Slow progress of processing cases
against public ssrvants by C.B.1. (110)]

“That the demand under the head
Police be reduced by Rs. 100."

[Strengthening Border Security
Force (111))

“That the demand under the head
Police be reduced by Rs. 100.”

[Non-implementation of the
various recommendations of the
National Integration Council (112)]

SHRI S. M. BANERJEE (Kanpur):
I beg to move:
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“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100."

[Failurc to confirm nearly 50%
employees of the Central Secretariat
Clerical Service who have put in long
years of service (117))

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100."

[Failure to honour the agreement
reached in the meeting convened by
the then Secretary (Services), Ministry
of Home Affairs, on the 29th May,
1967 with the representatives of the
National Council and the Depart-
mental Council of the Ministry of
Home Afairs regarding induction of
stenotypists into Grade IIl post of
the stenographer without any test
(118)]

“That the demand under the bcad
Ministry of Home AfTairs be reduced by
Rs, 100."”

[Failure to promote educationally
qualified class 1V cmployees of the
Central Secretariat to the posts of
L.D.Cs. on the basis of seniority as
demanded by the Central Secretariat
Class 1V Employees Association (119)]

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100.”

[Failure to convene the emergent
special meeting of the Departmental
Council of the Ministry of Home
Affairs in terms of sub-rule 3 of Rule
2 of the Rules of Business of the
Deparimental Council of the Minis-
try of Home Affairs and as requisi-
tioned by 9 members of the Depart-
mental Council as required by the
rules (120)]

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100.”
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[Failure to refer CSCS (U.D.
Grade) Examination, 1969 to Cabinet
Sub-Committee as demanded by the
Central Government Clerks’ Union
and as laid down in the scheme of the
Joint Consultative Machinery (121)]

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100.”

[Recognition of  cadre/craft
unions against the agreement reached
at the time of introducing the JCM
that the cadrefcraft unions will not be
recognised (122))

“That the demand under the head
Ministry of Home Affairs he reduced by
Rs. 100.”

[Failure to introduce the Selec-
tion grade in the Grade of Lower
Division Clerk of the Central Secre-
tariat Clerical Service as recommended
by the Pay Commission (1957) with
a view Lo remove the stagnation in the
Grade »f Lower Division Clerk (123))

“That the demand under the head
Ministry of Home Affairs be rcduced by
Rs, 100"

[Failure to implement the award
of the Board of Arbitration . given
vide their No. 15-68-BA (JCM)/196,
dated the 5th February, 1970 regard-
ing the revision of the pay scale of the
despatch Riders in the Central Secre-
tariat offices (124))

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100"

[Failure to treat induction of
stenotypists into Grade IN steno-
grapher’s post as promotion as de-
manded by the staff union and there-
by cause financial loss to the low
paid employees (125))

“That the demand under the hecad
Ministry of Home Affairs be reduced by
Rs. 100,
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[Failure to stop direct recruit-
ment to the Grade of Assistant in the
Central Secretariat with a view o
remove acute stagnation in the Grade
of the Upper Division Clerk of the
CSCs (126))

“That the demand under the head
Ministry of Home Affairs be reduced by

Rs. 100.™

[Situation prevailing in the Central
Secretariat  Clerical Service due to
large number of employees who are
still being kept as temporary despite
long years of servizz (132))

“That the demand under the head
Ministry of Home Affairs be reducel by
Rs. 100."

{Need to hold regular periodical
meetings by the Secretary (Services),
Ministry of Home Affairs, with the
Staff Unions so that the legitimate
grievances of the employe:zs are re-
moved (133)]

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100.”

[Need to give a similar increment
to the Central Secretariat employees
who have reached the maximum of
the pay scale as has been given in the
Railways (134))

SHRI INDRAJIT GUPTA: T beg to
move:

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs, 100,

[Failure to undo the sufferings
imposed upon the Government em-
ployees affecting their prospects
throughout life by arbitrary denial
of confirmation and promotion on
account of the token strike (135))

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100"

[Failure to ensure that the em-
ployses who participated in the token
strike are confirmed and promoted
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even after the annuunoemclnt of the
Government policy on 2-3-1970 (136)]

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100.™

[Failure to instruct all the autho-
rities to drop the court procexdings
against the Government employees
in connection with the one day strike

of 19th September, 1968 (137))

SHRT RAMAVATAR SHASTRI (Patna):
beg to move:

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100,

[Need to reduce the salaries of
high officials of the Ministry (138)]

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100."

[Need to increase the pay and
allowances of non-gazetted staff of
the Ministry (139)]

“That the demand under the head
Cabinet be reduced by Rs. 100.”

[Need to bring down expenditure

being incurred on the Cabinct (140))

“That the demand under the hcad
Police be reduced by Rs. 100.”

[Failure to check increasing in-
cidents of thefts, robbery and homicide

(141)]

“That the demand under the head
Police be reduced by Rs. 100"

[Doteriorating law and order
situation in Dslhi (142)]

“That the demand under the head
Police be reduced by Rs. 100.”

[Need to take action against
those having communal feelings in
the police department (143))

“That the demand under the head
Police be reduced by Rs, 100.”
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[Need to change the organisa-

tional set up of police department
(144))

“That the demand under the head
Police be reduced by Rs. 100.”

[Need to re-instate dismissed and
suspended police employees who
participated in the so called 1967
strike (145)]

“That the demand under the head
Police be reduced by Rs. 100.”

[Need to withdraw all cases

against Government employees and

others in conn with September
19, 1968 strike (146)]

“That the demand under the head
Police be reduced by Rs. 100.”

[Tncreasing cases of theft in North
Avenue M.P. flats (147)).

“That the demand under the head
Police be reduced by Rs. 100.”

[Need to withdraw all action
against police employees for taking
part in 1967 strike (148))

“Thit the demand under the head
Police b: reduced by Rs. 100"

[Failure to curb elements at the
back of communal riots (149)]

SHRI S. M. BANERIJEE:

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100."

[Failure to announce the “Zones
for promotions™ as provided in the
Ministry of Home Affairs O.M. No.
10/3/69-CS(I1), dated the 26th Novem-
ber, 1969 despite the repeated repre-
sentations from the staff unions and
despite the fact that more than four
months have passed since above
quoted orders were issued (127))

“That the demand under the head

Ministry of Home Affairs be reduced by
Rs, 100."
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[Failure to hold consultations
with the staff unions, as demanded
by them, on important issues, such as,
fixations of *“Zones for promotion™
in decentralised grades of the Central
Secretariat Services the orders re-
garding which are contained in the
Ministry of Home Affairs O.M. No.
10/3/69-CS(I1),dated 26-11-1969.(128)]

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100.”

[Failure to convene the meeting
of the Departmental Council of the
Ministry of Home Affairs despite the
repeated representations of the staff
unions (129)]

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100.” .

[Failure to convene the meetings
of the sub-committees constituted in
the meeting of the Departmental
Council held on the 29th July, 1968
despite the repeated representations
from the Staff unions (130))

“That the demand under the head
Ministry of Home Affairs be reduced by
Rs. 100."

[Need to recentralise the Central
Secretariat Services completely as
demanded by the staff unions of the
Central Secretariat (131)]

SHRI RAMAVATAR SHASTRI:
to move:

I beg

“That the demand under the head
Police be reduced by Rs. 100.”
[Need to introduce lecture series

for policemen to enlighten them about
secularism (150)]

MR. CHAIRMAN: The cut motions are
also before the House.

Shri J. K. Choudhary.

SHRI J. K. CHOUDHURY (Tripura
West): Mr. Chairman, Sir, the speech of
the Opposition that came just now has thrown
all the blame on the present Home Ministry
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on the basis of judging things just at the
moment as they are. They have no reason
behind them.

Quite a number of years ago, Malcolm
Muggerridge, a British journalist of great
renown—who came to India last year—
wrote an article in an English paper, entitled
“Pandit Jawaharlal Nehru—the last Gover-
nor-General of India.” What he meant was
not anything derogatory to our great Prime
Minister, but that the Prime Minister had
to manage an Establishment which had been
inherited from the Governor-General. That
establishment still continues. Tt could be
changed and retrained. As we passed from
subjection to freedom, it could be changed
in our own way, keeping the men undisturbed
and by changing their position and placing
them in juxta-position in various capacities
so that they might grow up in a different way
as suggested by Mahatma Gandhi,

In this century, there have been three
leaders of revolution: Mahatana Gandhi,
Lenin and Mao Tse-Tung. It so happens,
as it very often happens to un-understanding
people, that we have discarded our own pro-
phet, while the Russians have accepted theirs
and the Chinese have accepted theirs. In
our country we worship Lenin—at least one
section does—and another section worships
the Chinese Chairman, but we have thrown
Gandhi away from our political affairs though
we utter his name in vain many a time.

What has happened is, we have gone in
to build up a socialist society with an esta-
blishment which was trained really for
colonial purposes, but you cannot bring out
steel mills out of textile machinery.

Now, we are finding it difficult to bring
about socialism from the present instruments
we have got. So, complaints have been made
against them, not.individually, but generally
speaking, that the services should be ‘commit-
ted.” This commitment may mean anything.
Tn West Bengal we have just found—of which
s0 much has been said—that there were
certain officers who were committed in a
particular way and our Minister of State for
Home Affairs said only yesterday that he
would see to it that the services were cleared
of these officers. Why should they be?
Because their commitment has been so parti-

san and so very one-sided that lbéy could
oot simply run the Government as an esta-
blishment in an impartial manner.

I share the view expressed by the speaker
from the opposition that our country has
not been led to peace. The present un-peace
is part of the world situation. Youth every-
where is in revolt. They are in revolt against
the Establishment, with a capital, E, not only
of the Government but of all institutions,
temporal and spiritual. Ifin our country also
the same revolt has come, it is because the
new generation has grown up without seeing
the efficasy of non-violence, and only to find
a blank wall before them. Their fear is
based on their unemployment; where they
expected bread, they found stones. They do
not find anything useful to do and, therefore,
their energies are diverted towards what is
being done now in indiscipline and violence,

This situation has been created to some
extent by world forces, to some extent by
forces in our own country and to some extent
perhaps by certain steps taken and not
taken by the Government and also by the
people. The old atmosphere we found here,
the atmosphere of non-violence and hope-
lessness has been disturbed completely.
People no longer believe in nonviolence or
promises. They think that any kind of
violence is good enough for any change.

To burden the present Home Minister
with all the ills that are happening in the
country will not therefore, be fair. We shall
have to study the background, find out how
things gradually deteriorated and also try
our level best to solve them. The solution
of Chandigarh may not have been right.
1 do mot know what will happen if anybody
feels that. He is not going to part with
Fazilka. In the same manner, the Belgaum
question may lead to a fight between Marathas
and Mysoreans. But the problem is, why
should such things arise? We are passing
through one of the worst phases of India
of our times. We are passing through a
phase in which we think every State is an
independent, sovereignentity. We are so
very conscious of our little, limited rights,
our rights onthe regional basis, on linguistic
basis, on caste basis, on religious basis, on
the basis of everything limited, that we have
forgotten to think about our large duty.
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That we have a duty to our country, that we
are all Indians, is an idea which is uttered
in this House occasionally. 1 should think
1 should be forgiven for using this word—
we have ceased to be patriots, except in an
emergency, Indian patriots, 1 mean. We have
become regional patriots. All these cumu-
lative problems together have brought upon
the Home Ministry a lot of difficulties which
they are trying their best to solve.

In this budget also, they have made pro-
vision for a variety of things. It is well known
that the Home Ministry is like an empire.
It has so many things to deal with not only
the police, a part of which it has and for
which Rs. 69 crores have been provided in
their budget, but also with civil services,
all kinds of them; then the relation with
States, the differences between them and
many other things including national pro-
blems of integration ; they come up every day
and trouble this Ministry. How can the
Ministry solve anything without the full
co-operation of the people in the sense that
they are all Indians? That is the basic fact.
Are we prepared to look at every problem
as Indians and think that whatever we do for
ourselves, if it hurts any part of a State or the
Government of India, is on the whole a loss
to India itself? That is what we have for-
gotten. In this sense of things the emphasis
on narrow things has been rather a disaster
for the whole country. Yet, 1 should imagine
that the Home Ministry has solved them,
as they arise from time to time with credit.

Tt cannot be said what would have been
the result if the Government of India had
accepted all the recommendations of all the
commissions. T do not know whether all
parties would accept them. Anyhow, the
suggestion that everything should go to the
Supreme Court is, I think, mot a very good
solution. In that case, the Supreme Court
will have a lot of its time taken by all the
extraneous points which do not belong to
the technical laws that they are administering
at the moinent, Yet it may be considered.

Then, what do we find? Against the back-
ground that T have just stated, there has been
any amount of violence everywhere. In
Bengal there as been bloodshed and yes-

APRIL 1, 1970

D. G. (Home Ministry) 204

terday’s incident on Shri Jyoti Basu stands
condemned by this House fully well. Tt is
somcthing that we cannot simply tolerate.
Today it is Shri Jyoti Basu; tomorrow it may
be anybody else. Nobody is safe, if such
things are allowed again to prosper in the
country. At least after the terrorism against
the Britishers had ceased, or against those
who were the supporters of the Britishers
had ccased, afier the 1930s perhaps, and
Gandhiji's influence was prevalent in the
country, for a time we were quite safe so
far as such things were concerned. There was
freedom, complete freedom of speech and
action, of politics and also of party affairs
with the.result that we grew up pretty well,
and when freedom came there was such a
glow that it burst into a euphoria of free-
dom which had come to us almost overnight.
But it did not last. Why did it not last? Tt
is because of our character. Ultimately
we shall have to look inside and we shall have

to say that we are ourselves responsible for
it.

It is no good criticising the present Home
Minister, particularly for this year's happening
and then <aying that he has not done this
or that. FEvery day we are secing that the
Home Minister is trying to solve the problems
in the most ractful way with a very cool
head and aplomb. 1t is not for me to give
any certificate to any Minister. The whole
House knows it and history will judge him.
In fact, the troubles would have been much
worse if the Ministers were not so careful
and tactful about these things.

In Bengal they could not interfere because
last vear there was something during the
governorship of Shri Dharma Vira which was
highly criticised by the people, and the result
of which was some access of strength to one
particular party. If this time also the Central
Government had interfered, or given any

kind of directions, it would have gone apainst
them.

There is a tendency to create tension
between the Centre and the States. It is
always being said that it is due to the Central
negation, or interfcrence, or the Centre not
doing something which they should have done
that all this has happened. 1t has passed into
a joke in Calcutta to say, if one cannot
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sleep in an area because of mosquitos, that
the Centre has conspired to send the mosqu-
itos there.

That is a kind of thing which has got to
bc avoided. Law and order is certainly a
State subject and the centre can interfere only
when it leads to a breakdown of the Consti-
tution or of law and order in such a way that
the Statc can no longer be run in the proper
form as it ought to be, when people's life,
honour and safety are at stake. A thing like
that happened in Bengal. The Goveraor
tried his best, could not do anything, wrote
to the Centre and they took over the adminis-
tration. They could not take it over carlier.
As far as cstablishing law and order is con-
cerned, the Governor ol ilengal is trying
his best to do it there.

As for the other States, it is a fact Lhat
there are partics, ‘senas’ and muny other
other things. Tnz Gowvernments in certain
areas do cncourage them, not directly but
at least indirectly, with the result that these
‘'senas’ grow up. They have a very linned
oljective. That objective is not faily as
Indians but exclusively as regionalists, Toey
try to drive away a particalar parcty from a
particular side of a State, It is born vut of
one nrenace, that of unenployment. U n-
employment is really the problem for wiich
the Centre and the States have to find ot a
solution. Qur President has spoken in his
Job for our Millions about the solution. He
has donc it in the Gandhian way, I you will
allow me to quote just a line from that, he
has said in the introduction, last paragraph,—

“I am privileged to collect my
thoughts and incorporatc them in this
book on the last day of the Gandhi Cen-
tenary Year to reiterate the relevance of
the Gandhian approach to (he solution of

the Indian problem of problems, jobs for
our millions.”

If our government will care to read that book
and acccpt sone of the suggestions—I do not
know whether they will accept his suggestions
which are very valuable—nmuch of the trouble
will be gone.

SHRI C. C. DESAI (Sabarkantha): Mr.
Chairman, Sir, the primary duty of the Homne
Ministry and of the Home Minister is to
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ensure maintenance of law and order in the
country and to afford protection to the life
and property of the citizens. Can the Home
Minister put his hand on his conscience and
say whether by this standard he is prepared
to be judged ? Can he say that therc is proper
law and order in the country today, that life
and property of the people are safe?

Take the country from the east to the west.
We know what happened in Calcutta and
what has been happening in Bengal. They
all recognise that during the Marxist regim
there was no law and order, no security or
peace, no safety tothe people in the place.
But we are not quite sure whether even now
that law has been restored or not.

In fact, they have been saying themselves
that the Naxalites are the most dreaded people
in the political life of the country. I see from
the cut motions moved by some of the Cor-
gress Mcmbers that activities of Naxalites
should be curbed or curtailed. Why do they
not have the courage in that case to agree with
us to join in the demand for the banning at
least of the Naxalites? I would be prepared
to say that we would even be prepared to
accept that as a first step in the banning of
the Communists, namely banning of the
Naxalites who in any case are accepted by
everybody to be the most menacing elements
in the political life of the country today.

Beginning, as [ said, from the east and going
to weut, take the case of Gujarat which is
supposed to be the best administered State
in the country today. Even there we had
the worst possible communal riots in the
whole country. Even now, if only the Home
Minister were to go to Gujarat, to Ahmeda-
bad, he will sce that legislators who are equal
to us in status cannot move freely and cannot
go freely from their houses to the Assembly.
They have to be escorted. They are supervis-
ed, they are guided and they are controlled by
people from the ruling Government. They
are not given any freedom whatsoever. 1
say this on authority. I have had discussions
with my own party people in Gujarat, in
Ahmedabad, during the last two days and
they have stated quite categorically that the
Members of the Legislature have no freedom
at all. They are being tied hand and foot. If
they do not hear of this situation, they will
hear very soon in a practical manner later on.
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What is happening in Gujarat even apart
from this law and order situation? These
people do not have the courage and do not
have the majority to face the Legislature. 1
wish the Home Minister would tell the
Governor of the State that his first and fore-
most duty is to preserve and abide by the
Constitution. Qur Constitution is is based
on democracy. Qur Constitution is based
on the will of the people being supreme. No
Government worth its name should continue
to function without the support of the people
and the support of the people should be
joudged on the floor of te House,
their own chambers. '

What happened in Gujarat only three
days ago ? The Appropriation Bill was
passed. But the Government found that
their majority was dwindling, that they
were losing, and even before the Finance
Bill could be moved and passed, the Business
Advisory committee in which the Govern-
ment have the majority asked for the adjourn-
ment of the House sine die and the Speaker
accepted it. Now we have litigation in which
the leaders of the Opposition have gonc to the
High Court which has issued a writ or a
notice to the Speaker of the Assembly calling
upon him to show cause why the Assembly
should not be re-convened.

Sir, this matter will go to the Governor. 1
raise this issue now because the Home Mini-
ster is concerned with.the attitude, the conduct
and the action of the Governors. Thatis why,
I say, it is not irrelevant, as some people
might think, and it i< not that I have sneaked
this matter in for political reasons. I have
raised this matter now because I know this
matter will come before the Governor. There
should not be this particular explanation that
the Governor is bound by whatever advice
may be given by the Chief Minister. We
just heard Mr. S. K. Patil saying that there
may be a mad Chief Minister and he may
give a mad advice. The first and foremost
duty of the Governor is to protect the Cons-
titution and to avide by the articles of the
Constitution. His second duty is to accept
the advice of the Chief Minister ad, where
the advice conflicts with the Constitution,
his duty is to tell the Chief Minister, “I am
sorry. Your advice conflicts with the Consti-
tution which is a democratic Constutitu-
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tion and, thercfore, it is not acceptable to
me."” We are all watching how the situation
develops and is handled in Gujarat.

Then, we hear in the papers that the
Government is thinking or at least the ruling
parly is thinking of bringing in legislation for
terminating the so-called privileges of the
Indian Civil Service. As an ex-member of
the Indian Civil Service, I stand here and
I have no nesitation in saying that there is
no Service in the world which can claim the
same eminence as the Indian Civil Service.
It is a Service with a fine record; it is a service
which has done by this country very well
indeed. But for that service we might well
have gone the way Burma has gone. I do not
say that there will not be some black sheep
here and there. But, by and large, the
Service is one which is nothing to be ashamed
of, which has nothing to be afraid of. And
yet how many members of the Service are
there? They are less than 100 and they will
all disappear in the course of the next 5-6
years. Are you contemplating a constitu-
tional amendment affecting these less than
100 people who will be there for only 56
years? What kind of sense of proportion has
the Government or the ruling party that
they are even thinking of talking in terms of
an amendment of the Constitution to termi-
nate the so-called privileges? I have gone
through the privileges. There is hardly any
privilege worth the name. The only privilege
is the perpetuation of the protection of the
pension to the Indian Civil Servant. It is
just one thousand pounds payable in rupees
and cven there has been a decline in the value
of the rupee and they are not paying at the
rate of Rs. 18 but only at the rate of Rs, 13.
One of the civil servants has gone to the court
and he has won the case. Yet the Home
Ministry is not honouring the verdict of the
court. But I have no doubt that the court
will look after itself and ultimately the
Government will have to submit to the verdict
of the court.

15 brs.

There is one matter on which I wrote a
letter to the Prime Minister, endorsing a
copy of it to the Home Minister, and that
was in connection with the payment of
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whether it is called privy purse or it is called
political pension or some kind of remunera-
tion to His Highness the Maharajah of
Jammu & Kashmir who also happens to be
a Minister in the present Government. I
asked this specific question, and I am rais-
ing it now so that the Home Minister will
be able to check the facts from the Central
Board of Revenue, or whichever authority
that may be concerned and may be able to
give the answer at the time when he replies
to the debate, because apart from a mere
acknowledgment of the letter | have not had
a reply on the facts. The question is whether
the money payable to him as privy purse or
political pension is subject to income tax
or whether it is free of tax, whether Karan
Singhji has paid the tax or, like my hon.
friend, the Minister sitting opposite, is
claiming for greatfulness for non-payment
of tax. These are facts which are of importance
to the public and to the people, and I wish
and I hope, and 1 have said this specifically,
although it is a small case and although it
is an individual matter and an isolated case,
nevertheless 1 hope the hon. Minister will
have his facts ready, because that is the only

way to get the reply on facts from the
Government,

AN HON. MEMBER:
hope

SHRI C. C. DESAI: 1 hope, Sir. There
is one more thing. 1 am sure the attention
of the Home Minister must have been drawn
to the latest issue of the Current which gives
certain facts about gifts, donations and
receipts of money and articles by the pro-
prietors of the two papers—Link and
Patriot. 1t so happened that when I was
reading the Current this morning, a friend
of mine from London was sitting with me
and he looked at it and said ‘Oh! [ know
this case.’ 1 asked ‘What do you know?
He said such-and-such a person who was in
Switzerland recently went there with a friend
to a Swiss bank and deposited money and
a numter of gifts. That tallies with what the
Home Minister has been apparently told
by the CBI. The question the Current has
put is: why is the Home Minister keeping
silent, keeping quiet over these disclosures
and over these reports from CBL.

You can only

SHRI KANWAR LAL GUPTA (Delhi
Sadar): CBI inquiry said that the money
has been received. It is a fact.
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MR. CHAIRMAN: Please don't interrupt.

SHRI C. C. DESAI: T am making a
specific request to the hon. Minister to kindly
let us know as to what have been the dis-
closures during the investigation by the CBI
and what the facts are. As I said, Sir, this
is purely a straightforward and honest dis-
cussion that I had with a friend of mine who
was just sitting in front of me who said,
‘I know, 1 can give the name." 1 said, ‘I am
not interested, Our plice including the
Interpol are able enough and they will check
these facts.” The only point is whether
Government are interested in disclosing these
things and whether Government are interested
in checking these things, because Government
are probably getting help from these very
people for their political purposes.

SHRI S. K. TAPURIAH (Pali): Govern-
ment are interested in shielding them.

SHRI C. C. DESAl: 1 am asking this
specific question and 1 hope the hon. Home
Minister will give a specific answer,

The Home Ministry is concerned with
services also. I find that although they have
a good principle that people should not be
re-employed on superannuation or retirement,
there is, however, one little word, and the
Home Minister says that ordinarily they are
not reemployed. The word ‘ordinarily’
leaves a big scope for all kinds of favouri-
tisms, for all kinds of improper actions on the
part of Government. Apart from that, the
possibility of re-employment after super-
annuation or extension of service makes the
people at the fag end of their service servile
and subordinate, which I am sure even the
Home Minister would not like them to be.
In any case, it is not in the interests of the
Government or in the interests of the country
that a civil servant should have anything
hanging in front of him just before his retire-
ment. Therefore, 1 want this assurance from
Government; for, I know for a fact that
in spite of this so-called rule that ordinarily
they are not employed, cases arc made out
by individual Ministers for making an ex-
ception, and ultimately re-employment after
retirement is agreed to or extension of service
is being agreed to. Particularly, in the case
of the ICS, the day we join thc service, we
know that date of retirement. There is no
reason why anybody should have to hang on
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[Shri C. C. Desai]
to his service on the date of retirement; he
knows that be has to make provision for his
livelihood after his date of retirement, and
that applies to every government servani.

1 also read the other day a8 news item in
the papers to the effect that Government
were contemplating to put a perpetual or
permanent ban on employment in private
service or assumption of private service by
retired public servants. 1 see no reason for
such a ban on a particular class of people;
they are as much citizens of this country as
anyone clse. After retirement, they are free
to do what they like. The only thing you can
do is to stop their pension. But I must remind
the hon, Home Minister that pension is not
a gift; pension is earned by the man after
his long and meritorious service for 30 or
35 years, and you cannot take away the
pension simply because he takes up private
employment; you cannot stop a government
servant {rom taking up private employment.
Even the present rule which says that within
two years of retirement, no government
servant can take up private employment
without the previous permission of Govern-
ment is ulira vires and void, but unfortunately,
no officer has tested it in a court of law, as
otherwise, 1 am very reliably informed that
such a case would not stand in any court of
law. 1 hope that Government would think
twicce before putting any such ban and
saying that simply because one officer after
retirement went into private service and some
of their Young Turks do not like it—I saw
something to this effect in the papers there-
fore, there must be a rule that the entire civil
service must be stopped for ever from taking
up privatc employment after retirement with-
out getting a favour from the Government.

The Home Ministry also deals with the
Union Territories. The only gquestion that
1 want to raise on this occasion is to consider
how to develop the Andaman and Nicobar
Islands, particularly from the point of view
of oil. The Nicobar Islands are next-door
to the Indonesian islands, which are all oil-
bearing arcas. The people whom 1 have
consulted and with whom 1 have contact,
and who are somewhat knowledgeable on
the subject, all tell me that there are very
good possibilities of oil being found in the
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Nicobar and even in the Andaman Islands.
Apart from that, there are also very good
bases for constituting free trade zones like
what we see in some other countries, parti-
cularly in Hong-Kong and Kaushaing in
Taiwan. I hope that something active and
something positive will be done to develop
these places which are Indian territory and
which have a potential for economic growth,

The sword of Damocles is hanging on the
heads of the princes. They have only asked
the President and through the President,
the Government of the country that let their
case be referred to the Supreme Court for
advisory opinion. But 1 know that Govern-
ment arc always very chary of going beyond
the confines of the Law Ministry. Even when
I make a suggestion, even in the matter of
salaries and allowances of Mcmbcers of Par-
liament, and Task the Law Ministry to consult
the Attorney-General, because 1 do not agree
with the opinion of the Law Secretary or the
Law Ministry, they say ‘No, you can go to
court’. Arc Members of Parliament going
to be driven to court? But they will never
want to get their opinion checked, Who are
these officers in the Law Ministry who
think that they know all about the
law? Time and again, it has been proved
that their advice has been wrong. Take
the case of the carlier Bank nationalisation
Bill. 1t was they who had drafted the Bill
and it was the Law Minister who had got
the Bill passed, but ultimately the Supreme
Court struck it down. Here are the Princes;
they are not saying that you should not
abolish the Privy Purses. They only say
*Qur submission is this that this is unconstitu-
tional and this is not in accordance with the
Constitution; you refer the matter to the
Supreme Court; if the Supreme Court says
that it is constitutionally possible, then go
ahead with it." Why are Government shy of
this? Ultimately the matter will have to go
to court, and the Supreme Court is there;
thank God, the Supreme Court is there for
us, and it will save us from the vagaries of
these govermnents. [ say that the sense of
justice requires that you at least refer the
matter to the Supreme Court for advisory
opinion and then abide by that opinion, and
I have no doubt that if their opinion is that
it is ednstitutional and it is competent for
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Parliament. then many of us who are opposed
to the principle of abolition or of going back
on the pledges given to any particular class
of people would even support them.

ot 9o wo wt (F1wwir) : =W
of oft &ar f& ot az7 & wradra
aeay 7 aaran fe wgt aw g fafasdt
Taqr g IERm gr s fr am 2w
fs wrar qew ¥ ar ¥ arE A orRe
W Ea g v aw & W g
gra fafmedt ST o § fr ag 29
qed FT gL MRS WA THH § @AY
qwrgre forzat e &%, qewr fromw
e & TeyT & qarfaw w9 | wwwEw
s W fear oo avgw @A § fE
WA F 23 wTe AT A qEw A AT
Ty gu # faredt & o o )

HIA T ZH J5F FT grAq TLTAAL
TR § A FAFATD ¥ AT F
a% W AMAT § AFT AT TR
a% #1574 ®1€ g7 0q7 we & fF
fomsr avqF g7 & THT § A A
e wrd & & | Qa7 AW graT @ fE
HEF T FTLA IHAT AT AT AT @ Y
W AT (% SATET A grerre o 7 f2w
fireedt o &Y & 1 g AW g AT QT
@ & foad wg Iwa Frmad §F
a7 Sfmg & waw § g gw fafaed
qoF HY B12-B1E gal ¥ ared Wit g
¥ ag wawe g A ¢ H Aew &
2T feel § @ A qew ¥ vaanile
HAUA & 00F Agr | SaF ITH
qur fegear famar srfegd | oo w3 3%
w gaifea @ # fore dome srgmare
Tl T QAT FZA § IGF HE F-
% I wEAT v fr www A | W=
a1 uw feear g oF afar s qar
ot 7t § | G7F 7 qoF w1 qefafrg o
oA & fad gev w qeafos g ¥
awdr far | W o ey fasftat
g% YT @ g 9T W ow
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awd fem ate gfr afme o
IATAT FT 1956 W A T UF fgear
FATTTAT) A AT QE G AATA
T 419 gal § HOW F 7§ WA
TYTRT A WA | gAfed a8 WEgw
grar & f& Sar & sqrar 9% &7 oFAm
% 98 gaar) o&ar, arft gHAiAE
afdY ¥ sarqT wETA @ | 7E W aq @
fw ot oY gow &) qraAEY AT @
gr A & forgl qugrer a7 awdt
o IAH CFHATHY AEAT AT T wHAT
o gw AT ¥ AR ® A A
ITT FE GT AT ARA§ | Ay
aor & fag sredy & fiF es & ooy
qar g A g ¥ wrdw #fr wf
TRTAT & AGT AT GATT T TERT FT
Q-1 HYET g1 1 axfeendt § fred
23 HTH § g qEE &1 Q% Tga a0
aasT faardy 7 qaaaEr qxmfaal &
M wwaT @, WX ag aawr §
TEAATAT FT | 7 KAGTE IH A ATA
fe qe% ¥ $9(A9 TALH KT A@TE
agfr 1 @Y & AR qERAHE A7

ot wo o fawrdy (afemm) :
QT AEI 1 g AT ATT R )

'iﬁ‘t!a woat: drEi AT far
o1 Tag W § erdi wOst
Fo #1 F74F 1 agw TgH H fagr Imar
¥ W7 gadwEl &1 39T, 2T
FMAT R | AN G B ATEATH 1 § A
ary Fga & frard o, f& mg awa
T

gagt oA s ara g & 1068 %
5% ¥ 346 AT TALT T WX
1969 ¥ 519 FATZ §T | F ALY
wis¥ § | (%1 wawa § feaga &
Bi-vr s G § fie o gER
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[ 7o wo ]
wfad @ E 1 W Wi AwmAaw faei agt & qeewEl §) g $T

g2 wrefaq aad a1 @ga I=T-

FEIT qFAL FT, T I FY AAT
T fangdt & @ w0 1 o giww
Furaagmr & ¥ 1968 ¥ A 1969
¥ gar2ra 3T arzrz gueAr gy wE forewr
wowa g & f& ot o waEr gaer
WA« @% fear smar & q@ IFCH
T g | xatar fw T fe Sl
WHT AT A& § |

g fafre= # ga a@ # e
v, 47 gZTA FrIfae T OF A
qiT g %o fA@Y @i &{ gy mar
W EH A 93,650 To wqT fwar
T ) AT T F HCETF 99 qRAT
g Camm sefaw s fad
feragwa Y gaeftiz s # sifiw
Yo 7y qOwTT WA s ag s
v fivaen s feer femr SR
v fear o @ ar wa fow fer
STATESN 99 H1 W foferar forear faar
WA WY LA qqT FraST gAr | fow
wIAATEI T #1 w941 fagr AT W
fow mwaz & fog 9o &g #1 @ fisar
TIT AT JAHT ¥AT HIAT FHT? 1968
¥ Amw gigwa wFrafme aAr Afew
I A1 A FAIZT W IS F LATHT
& QT & 1 T WA F gy Wy,
EI W ava| w1 gt forag favar o
¢, g & fircrr o @, gt
|l A F7 A gwd # oA
qF fan AT § 1 A0 §F wERT §
qarfa< i § ¥ aregr M A% wof
g AF A FT A E

Tt & FETE 1 HTH WA §) 4T
AT WA T agt & qavgwar S0 S
wTarE 7Y frar mar @ 1 qw fewfaw
7 g9 WA § W Wit W B

% famfa® & fgz s & ) €7
BATRTT § AGE EAAAT FT FAAATH
farar srrat @ wt IR grrArdY grew
oy frer wTAT 2 L @Y st
fr wgt e #Y goft 7 s
T B AT F oz wrfeq agt Ao
SIMIATS, Toord W Hoga &1 fgwmea
& forg st @ ot 9wd fag us ogw
HaaT a7 a9 fis ag fFg aw@ A gw
Te% § WAAT WA & ATG @ qwAT |
TR Og TIHT AT TRAATET TTHRT
T4 T g | 9T AR AT qE AW
graTdt It aFdAT o F OF 72 41
a1 oF a2 7 §, RrATdY g § e
@ft | ag 7 & o grgrd W #Y
T g g ¥ oF agEed W
g forem § W 99T 0% e
feear Aweer ar AT ) 9w AT AW
gawt ageen frer aff w8 a6, I9
#1 swe-forew At w7 w%d, A
g T qen ¢ form %1 gw aga
T wiardy, formsr gerETdy A 9%
aware fear orar @, a8 qew ¥ fad
&1§ agT avd A ad &

waawTAT #Y g W 98 & %
qg WA ALH WA U AT E 1 A Ag
A A AEEA E AT TR A |
& e Tt R wgwEraTe wY frare
% {5 agt Wy guT Y ag awTC §
*qif ardr gfvar et &1 ogt ot
§ areara g & T3t FTfEET 2T g
w1 qeft gz gt & W w19 fash OF
aamarfy 7 gfemm & mar & A
g afew 34 Frfaal S A S AR
wCAT § | ¥A® qANT W FATL TAEE
W WT<o Ue THo ¥ WM HawEw
T §, aEaw N Wy wfear
X g T Q¥ g dr w §
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f& qaew FTqEEfaT @At 7 @ )
W T ¥ FUE qagdd W aEad
at o Y ¥ formdr ag g agar @
@ W g FT Y 9T g9 &
g Tt WA & 1 W IR F
e ¢ e v gl wrawdi]d &
AHEATAL T FATER FT THAT§ AT T8
IJAET T | 9 TR FEA W FC
# % QAT qg wEWT g AGH g0 |
gt qat 7w § fe gui qe A
SATETAT et ag wrget § 6 qew T
WAl FHT @ WX GAE [H A AT-
T ¥ ST F1 Ay fae ) T
o6 § ©F Ta7 qaer W g i faarer
AR qew § AR HATAT |qTRAT
& W fammit s werea wdor S
TATHL AYAT WFAZ A FAT @Al
& W AT ¥ wm AEd 7 g
%1 {fegares %7 F71 AT AT B
qg FE AT AT oA # 0 aF
wrfaez 12 fezae wix qaifadt 7 o
ama 4 | " gfegmATes w1 #
AFHZT qFF ¥ ARERIT @T T g ar
TF-QF THRIATT FoF & AT THEICE
HYT AT | AT GEH! WIE F ST qW-
T § Wi o aAtadt § ar & gawr
qamar Jgar § % g7 wwe qaw wgdr
fomer g9 o & wrdw 7 a9 @
TOHT T KT THAEAT F47 |

TH AR K AWM ¥ /AT
oW wErE § s R awa 1 F
w1t § e ot aero weiE 9 ¥
WA § W qifee SRS
FHRAR § aear § f5 vast
o wft aft & adt dar go-
TEr 9§, g "o o F &' ¥
gt wTd | § g1 @ FTE,
e gt woew g Af @ 5oy
o W ¥ aerErd &1 "g WA, S
WA gy, @ d @,
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W TH EE T AR G, § A @A
7 oot sTAT g o wLavEi www § 99
FOEl fgg agEE 1 A1 grema w7
HTAET FIT §Y AT W qfFea™ 7 §
o\ I AFEAT S W E | AL A
qAR § 39 6 FUT qAGHEA] B W
St oo ft T I &1 qErEEr
O gU EA AW F awiEre §, fogia
daen firar § fFag g@ qw o faad
o1 9 AW 7 w4I )

T AT ATAT dgAiew
T AW FWA | AT qAT AN
qear @ s A% @vay § | & queT
wreet g fo o g o A & gl
ToF ¥ ygwfoon g | gafad arar
FUHIT F TF 9 WA FH KT ATHA
&1, 7EY ar et ag fas =it w1 avar
BT |rEY §, T 9T WA qE HET
TEA R I AR A A A 0w
A s g A ST @e s
FL AT FTH JRE T FT TgTAT FMA9T
& argaifdis &7 | & w5 FAT qmgar
g & T g wow gw AT A awe §
A ¥ A9 & A AU OF AT §
a9 w9 & w9 fafrew ageg ==
A @ FEET AW AW gl g
fergena ar arfdariiz ®, g8 wrRe
grow H A forad wfawr age awg
& e frcwTacer @ WY I e
& AWAT FA & AT [HEAAA] BT A1,
g7 W1 gfgmat Wt a9z § @ faar &
AT qEEwT Wt AT ¥ W g,
wrt gfeent o gy T E 3 1 Ew
& W I WA WX a1 A7 TgAT
O ¥ T T | 7 YT A I
T gt & SER aY a® wEwA @,
9 X FHIE qAT ¥ a7 Eq, FH A
®H WAT #AT & AT AT AT | g7

¥ gt ®Y ww A A fowy gd
AT g oA R 6w aEr
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[ 7o we wi]
1 w7 § fog fead @a, feaw
g = fraet gfesai & sew@

3 orer wEaX ¥ @ fF oow
AR 1 IO SEvw ¥ amEd
£ @1 97 | 994 g7 qaaw fear f
JaX TEEAAFT WY 24 AW ®T @7
faar 1 o IR AT fea wn f
g9 g aA 4 f qEeHE 1 ST
@ STaT, AT ATAT R—WAC WY T
AT & waart e T F1z TR
Iax g faar fe gt & orrar g fe
qEAAEI B IATAT A AT Afew
ap fear amar 8, fee oY &% o
fat | & st o e  fe  grem
wr ¥ ar A oW @ § oW oaw
fafreee wgvem o witaar & &1
fr wrfE< ¥ g¥Ta Y F4 aF T9A
faqr wr@m ? #4 9% qg qHEd, a9
qaifrat, 7g el ot qaa-
i & feamr § &, W@ | w\r oA
#1¢ faar w01 oy I 98 TN
faer g% AT ITF FwIfEET AT oqg
forer & ?

ATC-ATC X9 &4 7 #gr mar fw
rferdror & SEEATAY BT qHET Ay
p, afiver & fefesfmmT aar smar
¢ 1 g fafeeT argw 7, wet aw @
arw &, o frarad W € s geemri
T TTRIX AT ST | FAT F TS AFAT
g fir oot % IET waT wET gur ?
o e f fs opedz @ e b aw
s o wrget § | ofeew dRT A @
AR F e A 1w X qu wwan
g fe e & war wg € Fur wwrw 3
@R & @y fod waand fis ofemrs
e # few w2l & P Tz -
form waat g | A wgTH F we ¥ Y
i |
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g JuA gET W A9 OF
RATEATTEY ¥ aTaT 131 o7 | WA
& wrgfEY T fr Avwa w1 A
= A ar f T @ o Y, mrfax
aga faar-adt st m€, zvemer A
T ArEATTE Fet 7w | WA 7w Fes-
IRwew WA T | YA awT, gERwA
e & FeoiZ @, wire ow aw -
%z fifram 7 §t T gfroriz 5@
% fod v a% Ww ATy ¥ o 9w
97 30T qaf FCF ¥ q@r wwEr P A
AT FWAT fF WIS 797 W1 AT
f g fafrees wdieg o9, wfar
¥ T wY fr qg aga wd weaw ¥
g fafreet &1 ag wg 37 f5 ar dw
WTET B2 Fouae &, FTA! AL |
g fafaedt &1 fosdrardt & v ag 349
fFeaqes S g mgldl B 7T &
Rafaw vt ¥ gaw grfew § a1 A,
AT FY WA AT AT wAA F
| @ F%aT & AT ALY | O« % T
& grar ag wor v & gaw-
o A# g 'Fd | F w9 v fim
T FIAX ABAY Y OF J0AR JrAN
T faat S W AW ey quw
w7 I Orw firgr od | (wmwa ™)

oft aw xw vl (wgaET) @ AWl
ofs w@rew, 17 warew ¥ AWdfaw A
¥ fowrgy § A fa=re § IA4Y
afirare v we # waTdye a9 ART
TRt TR ¥ awR T ®
gt ¥ garfaa AT, 79 TF7T WD
ey FWE dar T W o Amw
F A q gAY qF Fwl ¥ faddr
WA T RagT g Fgr 81 fred
T8 w1 7 Tt W Ay g ? afat
¥ afier w1 wogow gur WX Agt §
a5 YT HTR WAF T F et
Tl Y Bfgut a W £ 1| §E-
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oferdl & S gET, ATRA FT I
9T, Tt ¥ weafe w1 eaew v
gt wrwi ww & wwtfa o) =
€ gor aF WY &, 7Y q9 a7 qAH
ag & f g wamew § w@ g 7 @0
fr 7 wiada ag Wat agey gt
7F gmfEed 4 | A IEE WA
SHTT FT AT 4 & | IR wgr, d /N
FLEHATE | IR el 6 WL OF
we ¢, ag war g fY ) R EER
ywgar & 6 AW & e Avios Y
T TFTC & aF quraE g & | wrfae
AT W OF § | §F @ &Y gFAT HT
qINTE W & W q94 q1d Acdw
=fE &1 g1 Mfgy | wwt ag fawamg
grfe & qw W aw wg W%
fedt ot swix Fr fafs & w=
Fu ofraw ¥T W F wE-aeEEOw
o7 A U § WRl guEa g |
7z favam A1 qz wWaem Ad T
qar

gt v T aww W A vt
qgi g Tgafa wrAw ® g« R
& FT T4 G, IEA ATIT 4T FTATAT |
T, famm Wi T% arx T TgFAT A
g g foaw fag fordard %9 w7
oY | Faw TaT wifgd v fF g 6
afy wawg A g1, UG G AW &
g w A &t gfe & afwa g,
afw w6 g W afos g1 W, g
agt ®1 AL T A€ | F JEAT g
g e v g sl AgRT W Al
feqfy # =rf mifew &1 aq ? wv
ag @ W H TW 1 €§ AW T
FTE s A T w5 4 s Wk g%
fafem # <iw F&1 T W W)
sy # e F wAeg T T A |
¥w # mfeat wFd qw F fomm Twd,
w7 et o Afrs gAY @A
1 wran T &Y o el e ag W Ay
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amfes qFaT w wfwa 5@ @ )
TE WAt 78 WA § 3o At v Iy |
9 TEE THEAN | WEgHAATE | §9
FC | ITEMF AR F F awwar §
ga oY Iox Y gt € foraer #1€ Wi
grasarg I ¥ fam 7 ol o A
wg § 9% & wAw Al ¥ 7 399 ggHa
g e wror qw ¥ qw ww & &) feey
oY ATEARTRAS THTT FT TATH AL WG
qT FH % § W fawr & g gore fam
FT WEZ K IW wAT } | ZH WA W
# qa wFIT ¥ oAt wfasst w1 a1
2 & 1 few srgwarane & 4 ¥ wae
T g #Y a7y &7 Sy w7 W}
IEI AT ATHT AT THIC & qaaqsq
fedr wifie wgt Y woF AR WA
il qwer &Y | agi A R & fig
HAE FHTT Y wzrgat dwr s I
st fadt & fag wpwe 4, qafag
G ATH FEA WA® AHT W AT
FE | A A AT F AT famefy AT
Y w1 a1 FF ar IAWT QAT °7
FZH AT AR @A IFT A qfa,
wrfeaw, & gor @ vEwy griv oF-
wft | gafay ozt et &Y 7off & 5w
ot T W= arg, vEA Afew A&
fordr wrerre &1 Ay o, F1€ arw wEA
& fog dare Y ot | g ¥y fafea
o g feafer § 1 & wowan § e
W g § gt ® wod) fagfa
e vt wifgd | 59 s Wi e
arih, g w et & fod gatr af
faan o v, == 13w F fog gaiw
fermewr g @ ¥ & S
fis aoere o Aifr e @t wifer
f v wff fawrr Zzar § o1 w® W
wioft | Frerr o o erfoorat e
wk & ¥ WA g qATHY WY Wi @
s M wrET A o ¥ W™
e ¥ el srwre w1 Bk wfe o



223 D. G. (Home Minisiry)

[t 7 7 WAt ]
&t Forar wan 1 wrE o faar agtad
fear T

qora w1 feqfa &1 & s9F @Ad
@A AFAT §, TET WA HTHT CF
IR AT ATEAT § | AT A1FT
agt & q& wiwdr g 7 fowar & aw
WY & wwar g, Wro w< fag, fe=t &
arX # wwl) A ad G A &
qora & wwa7 fgdt &1 ag ww Al
faar mar & o femr s wfew, ww®
ford agi s a Wifgd | & wmA
g wigat § s 2w F e fgd w
a1 IfT W O WA TF W@
i faar ? gt AR F W AAT A
g @ ®1 Ioar v g fF dEv F
wezx g Ay Sit vqra foerar wnfegg ad
faer @ 1 fedY & foram orefiee § ol
AT § ITF AT WA ATl F qFES
¥Hw § ) TE AT ATTET I HT
eqT &A1 AT § af6T aE T 39
ad fear @ | & g wgar g e owe
¥ & w7 gy o et &1 gfew
wqr gt faerr &, gawt sfaa sgaean
ad w1 7€ § a1 agh snw g &1 v
gt o, gk wfq &f femman o
s Ifag v ! ¥fF @@t 9w
wi I Gur wgr 7 gafed wqw g
fs gmar mesr Aifs @ gfe &
wqe Tt #1 2fe ¥ ag wiee
qga 91 AR gEfag O F1 wt g
T Y ATy I g )

ag o feafa & oz ¥ & fag ot
qTaE & | W AT T gfeewer &
& aowre s ot fadt f g w Aw
& fadfi Y A @ g 1 & -
war g s e aw & gfeewir & aga
FIAT TSAT T | &9 HY oA q@r
difea g &, o & g W@ aw

APRIL 1, 1970

D. G. (Home Ministry) 224

difag g & T & g fag &AW
& g% sufima &9 § aw W g W
# foslt @ wor @Y 9g 1w @, 398
TR H WA § ZW wivawy @ 9% afew
wez § gfagre & frfor & gfee @,
o1 At Y & wfqey & frafor o
gfez &, wig it 7@ 37 #v 3fee @
favr & amfam 73 AT 2w w1 wWRT-
f wYC enfaarag e feemd #
gfer &, ag fedt ot wawqr & wgrow
TEY &7 AFAT §, TANEH WA W HY
T W MrEwiAT T AT wwr §
T ared gFTEr wedy Afa 9T 3w
=T %

frew & wEEl ¥ ToAOEl &
WAL FT IH HAT AFT KT 19 qgt
A argr e mE | fagr ¥ weR, g
& 92, TTAR e, g & W
T FTOHIT & 972 §9 Teamg ot § |
agl ¢ ATl F T F (6 qaA
& o oF e mar § 1 ge A Y
FEAT wo ETAFT FT | AT FATH
ggdaT g & fv wewl & il o
I ag frereh &1 oderor w39 F W=
B AT AT | T FTOA ¥ o,
ghamm Fe=tw Twe & feafy
ar€ o fachdt g ag fiedt & @ s
aq TAA FT FIGTAT FATHL, Tx ¥
&9 FT FETAAT TUH FT, W IEH
a1 &Y W FF agt F  wEEer
#1 wqfi Foar faar v wa a4#-
e AT qER-IET AT Ao e @ §
HET FT 7% %< faar § W% wH gue-
I RE | AP F TG &
TS &7 747 g9 et WY s®T &
e w6 § 7 g qA W ARIH
s #1 f W gw ¥ w1 T8
g gfer & awa §, fodft ot e &
e 3fva ga @69 § ! @ O
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s gfid aft & & s g fF g
Wt off arg fqam i a3 9z § a1
faarz & a3 wgredY §, WAw WHCA
feelt WY g darwa & aFafad v
AT /X wEHaT §1 A7 a% g fag
FE & fAC 7% g% § TEW F gET
AT THFTC F A A @A, WA
g mE f N Aar aew fqgan
¥ §q W TES IT 8 ag IfEa
3 AFA & | TEHT 9 ET ag qaA &
T FE AT AT F &1 e qaw
q%7 gy AgF g aFAT § | WA ¥
aRTa AT gHY g 6 g Fia AIX
HTE & WY §EEAEAr 97 §T 30
%1 famelY THTT F7 Gq7 WTYATHA T P
sgaeqrat #1 fawm fasr Arowm w3
qret HSATLAT F1 T FF w1 -
Tged Trean fawer a1 |

AT & WA FT At A% A9
g, 9% faasrdra wfus<i %1 gt a%
AT &, A1 AETSZAT 4F a8 WAT W al T
gE 21 1967 ¥ W 419 3 AN 3EF
AR FeATA(E [AE T IS WA 0
BV % § | OF & IR WIS aF F4T THACH
& Wrar a7 I frawrde sfawr
%71 W gaT foe faare &1 fawg a=7
AR wT ot 3T gur g 7w wd
% ¢w fawg & eysear /@) A Y 7
# ®TT7 ATAATE | WIOH T Ewrd-
qfer, srqar gwor et #1 ag s
aRe ag dzd | 3w wEeq ¥ A%
MY I7HT FART waw fzat # £ q ?

A FT GTHOT &7 TR FT 8,
ITET g qrfaed § | gF A forg T
¥ § 9w U & wiw saer afae &
wre g ¥ & wfafafy ¥ =soF Y,
faam & wfafafa # =1 & &1 3@t
a7 379t faarr &t gren & fAq o
oI TEF § IA TAIM A AT B
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9% darfas wfage g g, 98
grfae o 99 9 WE@AT & | EHT AWIC
& wfasrdd &1 WEHW AT 4T
wravas § | faam fafge wfawrd. &
art # § quwar § fe gt #12 & aw
T 7g¥ Ty AT wraws § | wgt
% ST Tadifas wfawrd 1 =™
g o ¥ TR & ®T T AEA 6T
Foaq FHc IaeT Frf oqErHTr FI
AL T TN ¥ ¥W AFIC &
HTT & g ¥ fAeq wfa & faag
HEARAE A Gl AT A& AT R
sV 431 A g1 | Hfe gy evsear
adtor @Y & 1 w11 wg & f weAy
T & U W RS A4 9%aT | F awwar
g fgwaw & fror 1 qewd @A
q wfus & wios wa d27 3 ¥ Fr
Wt ZW aweTE &7 g Ag w3
ah |

w1t fam & weft fgg qfeem i
AR, TEAETGF 1 7w oF faog
THITF & & graed § §H 99w fawne
w%z fed &1 w1E Wit @t Y, qfeww ok
g1 a1 W+ g1, 5 AT F ST W Aq
e ®r gifa qgedt @ a1 oW SER
T FZEAT | QF ATAT® TH @
T AW G G FT G T AT H
# qaqr g | A F afy A A §)
Y W7 W, W, AT, W Wi A
¢ ¥ woet g8 ofraw ser w7 wwr |
g | 9 ATY €7 aef I qwy Ay it
&7 w1R A ey o woEw & wrw
&, fireft ot fa=re ®) wrAR A
&, 5o W gw ¥ mavw g Afe ¥ N
qf@ ® oF w1 & | 3% AW AT
wrf ara & | IA% oaw & ey ot
THTT ®1 AT FE qFAAT ] A AT
fax a7 07 a8 w2 qgwar g Hfew
Tare ag 3 5 tw aeh & wfrgw
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[+ aw == wwi]
T &Y fssT, WTOw # @ A A
qifcafomaT, @ gat & wfa g% 59
N wredraar w1 sonq ® fAg s fea
T g ? AW F W WA T g
FMA AT T ! N FW AT
ag W feg ST @ w0 feg
e =TT § 7 Wt gF A 71 fag
. qqa & & T ag qEewEl 9 fael
& fog sy aff @ s ¥ fag
fa § Y g fag oft faw At 7 st
oy afam &t fem w7 o feeg
® & 9 7 Y gy A< § 7 w90 qan
wgy e feg oF @ At AR
HEFATT A1 A wifeat s aFAT !
W fgeg OF & SATRT FTAT § A WO
A THAR AT AT § 1 K QAT
argar g fe wn fgg wwan dfewet
wafge § ? & ag mfegi & oo 7 7
g #ré ot aga wifeat w3, @ ow 7 A
EI T TRNFGEAE TR
WYAT {2 AT WrA@T §, IWW H
NqAT YT AT ArAAT ) # oWy A
stEwe Tff A g, oy & 3 &
qfr &< &1 avaT aff wrAArg &
ardr # oftaw & goier & wifeq &1 oF
araTfos wEwTX wTAAT § | NEfT w6
6 % TG AT WA HEC WY v #
@AY, W WRT & Jore WX
FE B ITHY, FHTA & 9 AL
e 1 oF sfmr A § W oA
& ®gT wg § & @ gw < srag
1A ®1T qATAT § A GET FATHT oY
|IX TSZ | QHTeHwar §aT 3% 30w
o% fawrd 1 G 919 A FT Oy wife
TR WIAA qE) TOE qIAAE AT
¥ | TF TETT & WIAEAYH W A
fs gfeat o fomdt gfgzat «fed,
foret wta ifgg, fomem wivm @,
g ave & awg g g & & fomr amg,
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#awwar § Sfva 7@ g Wk R fa
WITT # 459 9g 99 TB wg a0 § |
WG 7 W) 36 A F7 T8 gL fwar
2 1| g 9w adf Arg oF av WY W,
gort, fraal, aaai #1 arfar? & w0 ¥
Iw ¥ T@T T AT | WA W IR AT
Faqaas sw @ § | feaw & #@fx
wgt eaxa g & faa @ v # s
74T | TR AY FOU F T T F HIL
wfewz awr g€ & 1 Ffww fadt & weex
wrgw & fr ag 2 fs gre afam & g
6 & fag g g9l F 9z W
¢ 37 weafrdia w1 2 @7 wfew foers
aieqa § 4 & 7 afeT ag mrgw SN
78 &1 w%aT § | T g AT FT 0F @A
¥ Fma & Wid E, O HT Tw & s
&1 wae areEifas® &M &1 "I g%
AT ATgd & A1 qrEAITiaFar & A
¥ frFast Ugam & gF g3 ¥
o1 ®T WIRT @ST g1 ATy 0 qW
f gue oF qf@r F &9 F § 1w
T HY THHAF AEAT HT A =
O ¥ SOAT W7 | FEAT R &
fora g A1 WY T wrAT Trfgg A
Fu<d F1 oY W WA W1fg@ )o@ w
# w1 W FER o wgraw g awa
& W I wgraan oy o A arfygd
K THTT & FET q0 & 0 & oy
¥ | sgagT ¥ aewt ofada
grm 1 &few wra Jy wras &t avly Afagt
qreserfr® e a7 qaATy §, wfadew
gregarfa® gTaT 9T T § A
grewaifo® A 9T wFS § wies
difaat arwarfas ama o faaffa
@ § Al aerfos gt o
W o aw o AR § 5 T Fo
7% §Y 9T, 7y FEEdeS fafer o
framg, g awmar § 5w 7
FW FEA FTQF AT AT FEATY



229 D. G. (Home Ministry)

TN H1E o7 ALY T, TAHT HE AT
gl e w%ar &, QT w1 A
aFaT g |

QFTHAT A4 & g o9 ATE-
O A a1 F7 AvAT § A J i w
A o AT § | FRghE] w0 o
T F AT | AT 7 H AIET-
U KT AT T FF AT F7T FHASOT B
1T g, TEFLT F AT Fg, WA |
WHL T AIHGHFO F AT FgAT
qqTT & 7 F WOHT 777 OF T WK
ary srfe g N §B TW W A
forar mar &, Sa#Y aos feamr =@
g1 & A% weFEr g g g
daror g fezsior T andr safea @t §
ag w@wifar sma § g% sm-A
safim & | F awwar § e o7 o=
gfeewror & g wa ofefaa § 1 95
TIATTH T F FFg & A AT
ﬁ'ﬁﬁ'mg—

“It is incredible that a world lied
‘Indianisation’ which for years was per-
fectly a respectable term has now acquired
an abnoxious meaning in the opinion of
some political lcaders. In the historical
significance, ‘Indiansation’ representaed
the national demands for displacing foreign
bureaucrats in the Indian administration
under the British Raj by Indian officials.
A resolution calling for Indianisation of
the services was a hardy annual of every
Congress session, and vyet, curiously
enough, this apparently innocuous and once
respectable term is now regarded as abno-
xious by the leaders like Mr, Y.B, Chavan
and Mr. V. C. Shukla. In fact, the latter
went so far as to suggest that anyone preach-
ing Indianisation of the non-Hindu section
of Indian society should receive stringent
punishment.”

# ag gear g g e few arfe &
waT & fe qawwTl &, ar fadr o
W §EIAE 1, AEAETGE i
fipar orrd, I fofom wvads #Y
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o | F wwwar g fF oW oF qan
g, fom & oy ot arfas wr-
arf § fafewar & wma ax Wwa-
wra aff fearmar gk A & oW
arfas wrgamt @ frard § afadT
s AT aa s

o guTt Tty s o #o firfk,
Tegef qx &7 AT S & avy v
T & qor & farg finedy oferer s
9T 7F, A @ 2w & §T T, 09
& A, & A A dar g W
IR w71 fr dgafon e g
Lol

it @ Wro wawit (F179) :  fedy
d ag T TE T |

ot awre vt :  ag avq sl
a & &) W AR awe, st
Toff, @ waET ¥ A R w6
wFaT §, ¥ WATA @ [ A 7 I
s EFATE |

& wrgen fn areitg qeer free-
e s AT Fv ¥ faardd Y 97 )
g & oY faneft w1 WY wd-afada
T FT AR § | FT O st W
gd W wodt qo & ogfe & fawg §
waw § | qar & ogfy IuE el
a1 faqg § 1 A oA wRT K
sferer & fawre & fag, W@ wRT
# qgar & gE & fag wvd st
ararar & fawra & fog fedy oY qom
® TE TCAT THATE | T AW F oy
oY 5@ wo7C w7 frarg aff gur § 1 @@
% sfeT &1 9T 99X T & TR
TOUATR WY ExAAar § | g qar A
waw qgfaat §, a2 gara =iy qF
t 1 & ow ) Qe w1, 0% qrdz 9T
qopewa &1, fawre w8 =y £
forgir v axivare ot qorr At # §,
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[ aw a=r waf)

¥+t gfve & gra, woR W ¥ faa HATHF WA FT |fagT g9 owar

W qfaat s, wR aR A wmAm A A ad ¥ @ oww T &

UECIR ok 8 faaq Wt a%z & 7% W F faay @

gaTt qEemT. AT gr 9 Ag
q9TE 91X AATH O | g9 aw # fafww
mi s Aemaawme &
& wfeors, wfe a1 T ¥ free
FLEH W & AR 9 9T AT FATE,
a@ F wr § 7w F fa, frg, e
ot , §@r-geqY, qrg-TY, AT AEEE-
Tt § ? IW &g qR AT T8
oyt g } 1 s gfee & gw wreAa-
7 R AT FEA S

A ArTee faew W A
ATy 8§ HrgEy faRel arwey
wrz ® fawrs, T 3w o =T AT W
twfer w1 fiw mwT, S@ A R
Aerart & wreav dwafer £ widy s
6T G, A AT W 7 T g ¥
TR AW, WO TAY, TOA TS, TTA
wirer oix oo afaw & faafo
T OF Iv qOEAT AT THFT AR AW
#t gfar § oF foedft €7 F @ w7
awy € gAt F1 Arw wTEEraE g

gaTe a7 § e gy s § i
Asgi gz dargar g araag d fs
TR s feamy g oy ™ g
& Wit g wfawt feeft & wremy
WA fFh adifer & w 6
&1 #E o &7 ST g § W
®q # 9y Fgar &, dfww v w
wrarFgy & foaq w§ dame A R
@Y g9 IT% WTChaEer ® AT
g

Y Segrer ¥ 2w e W o
qraTd § | W 2w FY @49 € 9-
wHAT g | W oA

FUAE, TR FA S da F
sfaar #7 wETeAT Forret F7 fawr Ay
2, 2w WYX gHTH FT THCHAT FT A
FOAT § W wrEw & Aot § of
THRATU WA FT AFT ATAT § WIT
|®Y0r qqr Pkt @ gfewer #@
arear ¥

o ®o Hro wAwt . Awrafy 7aT,
T q1ET ATE HIET & |

MR. CHAIRMAN: You will also get
time. This is not your turn now. Kindly co-
operate with me.

st ®o ®Wro wwwit: # fas ag
Fg1 A1gan g fF sy aew wra-
&I ¥ AT A FB K7, AfHA IART
7g arq fasga a7 @ fF oo &
dfer & a7 & Fxgfae o maw gé
oY | F A ad FIFAT AL E | They

are not the sole custodians of the religon.

SHRI HEM RAJ (Kangra): Mr. Chair-
man, Sir, so many members of the opposi-
tion benches who have spoken have heaped
the blame for all the ills on the head of the
Home Minister. Really speaking, before the
1967 elections there was only one ruling party
and most of the States were ruled by that
party. After the 1967 elections the circums-
tances have changed and the whole atmos-
phere of the country has changed. In the
changed circumstances the able way in which
the Home Minister has steered the ship of
the Home Ministry with great ability is a
matter for which the credit goes to him.

Here I may say that so many charges have
been levelled against the Home Ministry.
For example, it has been said that communal
forces have come up during this period where-
as formerly there was none. Really, the
fact is that there are different elements in the
country which have combined together
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and created a situation and now they want
to put the blame for all the shortcomings on
the head of this Government. Really the
fault lies with them. If they will look in the
mirror they will see their own face smeared
and the real fault lies with them and not
with the ruling party.

Coming to our democracy, the other day
Shri Kanwar Lal Gupta was saying that even
MLAs and MPs have become commodities
and that some sort of check must be put on
them so that they cannot be sold at a premium.
At the present moment democracy in this
country is in danger due to defections by
members.  The politicians have earned a
bad name,

Formerly, the legal profession was con-
sidercd to be a very good profession but due
to toutism this profession earned a bad name.
Similarly, we politicians have earned a bad
name simply because of these defections.
The Home Minister had formed a committee
about this and has got the report. The time
has come when this law on defections should
come up in Parliament so that democracy
may not be effaced and we may not get more
bad name. We should prevail upon all
parties to see that they observe certain con-
ventions so that democracy which we have
nourished for a long time should not find
a burial in our age. Therefore my plea to
him is that the law on defection must be
framed at an carly date and legislation to this
effect should be brought before Parliament.

SHRI J. B. KRIPALANI (Guna): In
the mean time they should go on making
merry.

SHRI HEM RAJ: No, we are earnest
about that.

I am very glad that in the report itself it
is given that they are now doing away with
the privy purses. 1 think the course that has
been chalked out by Government is the best
course in the prevailing circumstances. But
I would like to know whether the Attorney
General has at least been consulted or not
about the legal position so that like the Bank
Nationalisation Act there may not be some
hurdles when the legislation is passed.

I come from a Union territory. Besides
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States, there are 11 Union territories which
are under the direct responsibility of the
Centre. Out of these 11 Union territories,
four or five have got Legislatures and six
have no Legislature. So far as NEFA is
concerned, it is directly under the Centre.
I see from the report that 10 miles of road
have been constructed. It is a very strategic
area; we have got the MacMahon Line there
900 miles long, Tt is rather something which
does not look nice in the present circums-
tances, when the aggressor is sitting on our
head and is constructing roads there, that
we have constructed only 10 miles of road
there. In all the hills, roads arc the first
priority and should be given the first priority.
Because it is directly under the Centre, it
should be seen that all that area is developed
so that we might be able to meet any aggres-
sion that might come in future on our nor-

thern border.

A reference has been made in this report
of border districts but no mention has been
made as to which are those border districts
which have been taken over by the Planning
Commission for the purpose of development.
So far as Ladakh is concerned, it has been
kept with the Home Ministry. The people
of Ladakh are also very much agitated.
They are not getting full justice from the
Jammu and Kashmir Government and there-
fore they wanted that this area should be
devcloped By the Central Government
directly. 1 will request the Home Minister
that they should also take up this question
and if the other border districts have besn
handed over to the Planning Commission for
the purpose of development, it is very essen-
tial that Ladakh should also be handed over
to the Planning Commission for the purpose
of development because Ladakh is also a
border district adjoining Tibet.

Then, there was the Administrative Re-
forms Commission report on Union terri-
tories. It has taken 2§ years just to scruti-
nise it. It has not been examined so far,
what to say of its implementaion. If the
Government has taken such a long time to
scrutinise it, may I know from the Home
Minister how much more time it will take
after scrutiny to get it implemented?

This time T had a chance to visit the
Andaman and Nicobar Islands with the
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[Shri Hem Raj)

Estimates Committee. There we found that
so far as Port Blair is concerned, it has a
cosmopolitan population. I wish the same
sort of rehabilitation takes place in other
islands also which are uninhabited so far.
At the present moment, only ex-servicomen
in the Camp Bell island area have been re-
habilitated from Pubjab. I wish ex-service-
men from all the States are rehabilitated
there so that those areas may have a cos-
mopolitan population and become a minia-
ture India by themselves.

Then, the Andaman and Nicobar islands
is a very good place for tourist traffic. Tt
should be developed as a tourist centre so

that we might te able to earn foreign ex-
change.

Now, T come to the Union Territory of
Himachal Pradesh which 1 represent.  The
question of affording Statehood to Himachal
Pradesh has becn supported, as you know
yourself, Sir, politically by this House as
well as by the other House. But the Central
Government says that it will not be a viable
one. Though it fulfils all other considerations,
they say, it will not be viable and, therefore,
it cannot be given Statehood. May I know
from the hon. Home Minister why he has
taken up the question of viability? So far as
the question of viability is concerned, the
establishment charges and the revenues have
equalised. This time, the Budget which has
been presented to the Himachal Preadesh
Assembly shows that there will be a surplus
of Rs. 14,93 lakhs,

Then, the other question that has been
raised is the question of the non-Plan ex-
penditure. So far as the non-Plan expendi-
penditure is concerned, the custodian of
Himachal Pradesh is the Central Government.
When the division of Punjab took place, the
interests of Himachal Pradesh ought to have
looked after by the Central Government.
Our complaint is that instead of looking
after our interests, the Central Government
ignored us and neglected us.

All these big projects, the Bhakra Dam,
the Sutlcj-Beas Link, the Pong Dam and
Jogindra Nagar, lic in Himachal Pradesh
area and on, water and electricity that is
produced here, we are entitled to royalty.
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If that royalty is accounted for, in that case,
there will be a little gap and that should be
made good by the Centre as they do for
Assam and Jammu and Kashmir strategic
areas. If Assam and Jammu and Kashmir
which are strategic areas can be given certain
grants and subsidies from the Centre, 1 do
not understand why this question of economic
viability should be placed as a hurdle in the

attainment of Statehood for Himachal
Pradesh.

Another burning question on which the
hon. Home Minister assured us the other
day that he will consider sympathetically
is the case of non-gazetted employees in
Himachal Pradesh. The other day, we told
him that so far as the Punjab scales and the
Delhi scales are concerned, there is a dif-
ference ranging from Rs. 40 to Rs. 100 and
that the most dissatisfied people are the
policemen, patwaris, drivers, forest guards
and gram scvaks who work in the villages.
If these people remain  dissatisfied, if these
people do not get a square meal, in these
strategic areas, then these people instead

of becoming a source of strength will become
a liability.

Then, there is the question of Boundary
Commission to settle boundaries between
Punjab, Haryana and Himachal Pradesh.
1 think, you are appointing a one-man Com-
mission and, [ hope, the interests of Himachal
Pradesh regarding the hill areas which were
left out at the time of the Shah Commission
will be restored to us.

There is the question of Dhani service.
You have created a Dhani service. In this
Dhani service, we arc tagged with Delhi
and Andaman and Nicobar islands. They
lie hundreds of miles away from each other,
The Central Government also created a
joint 1AS and IPS service for these areas.
They went to the Delhi High Court and that
case was decided against the Central Govern-
ment. Now they might have gone in appeal
to the Supreme Court. So far as the Dhani
Provincial service is concerned, Dethi people
are cent per cent literate while we, hill people,
are not so much literate and we are made to
compete with the advanced people of Delhi.
Examination takes placc at the UPSC level
on all India basis and boys from the back-
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ward areas are expected to come up to the
standard of the Delhi people which is im-
possible.  Therefore, this Dhani service
should be scrapped.

16 hrs.

Then about integration of services, 3} years
have passed, but as far as the Judicial Ser-
vices are concerned, as far as the Secretariat
Services are concerned and as far as the
Medical Services are concerned, they have
not been integrated so far and ad hoc pro-
motions are being made. Therefore, 1 will
request the Home Minister 1o see that thesc
services  are integrated at an ecarly date.
Himachal Pradesh has very good potentia-
lity for development and may go further
and if the Home Ministry grants us State-
hood, we can assure you that we will run
the Government very efficiently.

Thank you, Sir,

SHRI S. KANDAPPAN (Mettur): The
hon. spokesman from the Jana Sangh who
preceded me has madea plea before Con-
cluding his speech that a unitary form of con-
stitution alone is good for our country. I
would like to ask him as well as others of
his thinking as to what is it that our Consti-
tution is called and how is it so far being
exccuted in this country? 1 think it is more
unitary in effect than federal or quasi-
federal, All the ills of restlessness and in-
discipline that we see around in this country
have happened in spite of the centralisation
that has been going on here all these years
over the past two decades. Nobody can say
that after the Constitution came into force,
cither the powers of the Central Government
or their administration or the executive
power that is vested at the Centre has gone
down. Rather it has been increasing all
along and we all know now that there is a
demand from almost all the States, to which-
ever Party they belong, that there should be
more and more decentralisation, This is a
very serious matter about which 1 would like
to plead with the hon. Home Minister that
time has come that we should have rethinking
on the entire issue.

My complaint about the Home Ministry
is this that in spite of their claim about con-
sideration that they say they-are bestowing
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on the report of the Administrative Reforms
Commission, this particular report pertaining
to the Centre-State relationship has not been
gone into thoroughly. I feel this is a very
serious matter and this is the time rather for
the Government to take some time to consi-
der this report and, if possible, even to asso-
ciate the National Development Council
and all the Chief Ministers in the study of
these recommendations and try to cvolve
acceplable recommendations that are there
in this report. To my mind it looks that the
recommendations in that report are accept-
able and it may make a good beginning with
regard to improvement in the Centre-State
rclations. Even in the dissenting note given
by Mr. Kamath there is not much of a diff-
ference from the main report. Before I come
to that, T would like to make a few observa-
tions about the framing of our Constitution
and how it works to-day.

Sir, sometime back, when the Chiel Minis-
ter of Tamilnadu made a demand or a sugges-
tion in a DMK Conference that the DMK
is for a Federation or a Confederation at the
Centre, there was a hue and cry raised in
some section of the Press. But, we should all
remember—as | have already pointed out—
that in spite of the centralising process that
is going on unceasingly, we have been facing
various difficulties. Sir, it is the honest belief
of our party that it is rather because of this
unhealthy ‘centralising trend’ that we find

everywhere the present-day indiscipline and
restlessness.

We should remember that all the attri-
butes that warrants the creation of a Federa-
tion in our country exists; but the framers
of our Constitution, in their wisdom, best-
owed their attention on having a sort of more
unitary than a federal structure with which
we have been working. I think there were
sufficient reasons for that also at that point
of time—probably because, Sir, the occasion
demanded that; probably the need was felt
more acutely, due to the creation of Pakistan
—that they wanted to safeguard and so
bestowed their best attention to the preser-
vation of the integrity and the unity of our
country. But we should remember, excepting
probably some religious teachcrs attempting
to bring about a sort of identity to the
country in the early days we never existed
as a political entity. India was a sort of
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contiguous geographical entity in the Con-
tinent of Asia. Tt was, Sir, during the British
days that some kind of a semblance was
given as a political entity, due to that adminis-
trative uniformity and centralised adminis-
tration at that. But, they have never attempt-
ed, nor was it essential for them to attempt,
to create a social or economic or cultural
integration. After independence these dif-
ferences, to my mind, have become more
marked. Because, when we were under the
yoke of the Britishers, there was at least the
compelling circumstance of similarity of
purpose that prodded us on to come more
closer. But after the Britishers had left us,
that compelling factor is no more there. The
heterogeneous and the  multi-national
character that was there still remains, in
spite of our claims that we are all one.

Sir, I am second to none, in upholding the
unity of this country. But, we have got to
realise the basic factors and to make way for
them so as to reconcile these various warring
clements that are there in the very basis of
our structure. [ think it was Gandhiji who
enunciated the cardinal principle that the
Governmental cdifice in India should be
like a pyramid broad-based at the lower
level. But what the Government of India has
been doing is rather to try to build up a
pyramid upside down.

AN HON. MEMBER: From top to
bottom.

ANOTHER HON. MEMBER: Shir-
sasan|

SHRI S. KANDAPPAN: From top to
bottom, or upside down, or topsy-turvy,—
whatever it is,—they try to build up the other
way round and 1 am sure, even if they
possess more mathematical acumen than the
Pharoahs of Egypt they will not succeed.
That is why we find that the structure is
becoming more shaky.

So, it is rather time for us now to see how
best to rectify this defcct and how to check
and arrest and reverse this trend, because,
that has not done any good to us. I am
making this suggestion with all the serioys-
ness that I can command.
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People may attribute motives to the DMK.
It is quite possible. I find in some section of
the Press—in spite of the best efforts that we
make—there are certain insinuations or
motives attributed to some of our honest
policies or efforts in the fields of culture or
religion or social reform.

That is possible. I can only say that I am
making it with all seriousness. And I know
the implications of the demand that we make.
We also realise the difficulties of the Govern-
ment and the demand that we make probably
may not be met by a simple amendment of
the Constitution. It may need a drastic
re-drafting of the entire Constitution. I do
not think that at present it is possible, even
if the Government is interested in meeting
us half-way and making some changes,
1 doubt very much whether they can carry on
the constitutional amendments. You know
the status that they enjoy.

Hence 1 would like to confine myself with
fegard to certain important suggestions made
in a report of the Administrative Reforms

Commission which, I am sure, are acceptable
to many of the parties that are here in this

country. 1 am sure many of the States would
be most happy at lcast if a beginning could
be made to implement some of the important
suggestions with regard to financial alloca-
tions and with regard to the resources avail-
ahility in the states and with regard to their
loans repayment and how a morotarium can
be put there.

With regard to the setting up of a Centre-
State Council also some suggestions are
there which I am sure Government would
consider. I would like to quote for the
benefit of the House what the report of the
Administrative Reforms Commission on the
Centre-State Relationships on page 4 says,
I quote:

“There are two levels in the Indian
Government edifice—one, Constitutional
and the other, administrative. So far as
the Constitutional Structure is concerned,
the Centre must have powers to safeguard
the unity of India and to make any recal-
citrant State conform to the concept of
Indian unity. At the administrative level,
overconcentration of authority should
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be avoided. Unnecessary accumulation of
administrative power increases not only
delays, but also causes irritation and fric-
tion. The people of India should have an
administration which works with effi-
ciency and economy and is capable of sati-
fying the nceds of the people. Concentra-
tion of administrative powers at a distant
Centre tends to breed inefficiency and re-
sentment, which in turn sets the minds of
the people against the Centre. A wise and
farsighted adminstration must be com-

mitted to decentralisation of administra-
tive powers."”

Towards this end they have made so many
suggestions.

THE MINISTER OF HOME AFFAIRS
(SHRI Y, B. CHAVAN): From where are
you quoting?

SHRI S. KANDAPPAN: I am quoting
from the report of the Administrative Com-
mission's Report from page 4. Towards
this end they themselves have made certain
suggestions as to how to reorganise the
Central Ministries.

Sir, in the other report by the same Com-
mittee they have indicated the machinery of
the Government and the procedurc to be
followed and how the entire thing can be
organised as 16 ministries which can be
entrusted to 16 Cabinet Ministers. There
may be difference here and there. But, in the
main, 1 think the recommendations are
broadly good. The Government can still
make a beginning in this regard. My com-
plaint against the Home Ministry is this that
they are probally preoccupied with so much
of other work that they are not paying the
attention that is due to such vital matters
which we come across. We find between
various States and the Centre many issues
being raised on so many counts. Then the
A.R.C. set up a study Team headed by Shri
M. C. Setalwad. He has made many good
observations, 1 would like to quote only
a few observations of his which are related
to the point which [ am trying to focuss.

“From the constitutional angle, the
situation was abnormal. As a result of
bypassing normal constitutional processes,
a habit of settling issues through extra-
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constitutional means grew and sufficient
experience and a proper climate for settling

them through the regular process were
not developed.”

In another place he says:

“The Indian polity is federal in form
but lacks much of the substances of a
classical federation.”

Then, in another place he says:

“In fact, it is through the purse strings
and not by resort to any legislation an
“economic and social planning”, a subject
in the con-current list, that the Centre has
chosen to influence development policy
in the States.”

Then, in another place, he says—

“During the last many years two lines
of decision-making have often been poli-
tical or party, and not governmental or
constitutional except in form.”

In another place he says:

“We have been impressed by the need
to enable the States to become full, effi-
cient and responsible partners in the task
of development.”

These are some basic factors which impartial
people have analysed and come to certain
conclusions, and have made recommenda-
tions. | would like to urge upon the Home
Minister to give peramount attention to this
aspect of Centre-State relations and [ feel
many of the maladies afflicting our body
politic can be removed if the basic defects
in Centre-State relations can be remedied.
1 do not presume it can be set at rest for ever,
but a healthy beginning should be made even
without amending the Constitution as the
ARC has recommended.

1 am rather pained to see one thing. In
their annual report for 1969-70, in their very
first chapter, they refer to the creation of
new all-India services, the Indian Forest
Service, the Indian Medical and Health
Service and the Indian Service of Engineers.
The report says they have got thc consent
of the Chief Ministers in the Chief Ministers’
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conference held in August 1961. Much water
has flowed down the Yamuna since that time.
Many Chief Ministers have come and gone.
1do not know how the Home Ministeror the
Government of India can presume that the
present State Governments can agree to the
suggestion. In fact, I find from the report
of the Home Ministry itself theeffect given
to this in Jammu and Kashmir. When some
of the officers of the State went to court,
it was struck down in the Supreme Court.
Again in the Assam and Mysore High Courts,
it was struck down. Now they are trying to
have an amendment bypassing the judgment.

Many other States have also objected.
According to the report, even Tamil Nadu,
Punjab, Maharashtra and West Bangal have
not consented to the creation of these new
all-India services. Afier all, when there is
a need to reverse that trend and see that they
do not duplicate and proliferate the adminis-
trative machinery to the detriment of the
efficient functioning of the executive, I do
not see any rcason why we should go on
creating this kind of new services and wasting
most of our precious resources in defraying
the charges of this administrative set-up.

Even if we look at the selection of the
UPSC and the deployment of the senior
officers in the Central and State cadres, we
can understand how the Central administra-
tive structure is reaching a limit or even
trying to go beyond it. In the 1968 selection,
out of a total appointment of 361, those of
the IAS cadre working in the States are 151
and 210 are allotted to various Central ser-
vices as Class [ and Class II. This is what the
report indicates. It only shows that the
Central Government which was mainly
entrusted in the early days to guide and co-
ordinate the functions in the various States
under various heads has now become almost
the executor or implementor of particular
jobs. That is rather duplicating the work and
that is the reason why we find in most of the
States in many fields, they do not have the
initiative,

Shri Patil and others have spoken about
the law and order situation in the States.
My complaint is against the Centre, I do
not think that simply because we come to
Delhi and sit in a different place while the
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other people sit in their capitals, we are more
responsible and they are irresponsible. That
kind of stance or attitude we assume about
the people at the helm of affairs in the States
is totally unwarranted. I believe that whatever
may be the Ministry in & State, the State
Government is equally interested in law and
order, but there are various reasons and the
most important psychological aspect of it
to my mind is the deployment of the CRP,
the Industrial Security Force etc. The Border
Security Force is a different question alto-
gether, but the deployment of the other
forces does create problems and suspicion
also. My sincere feeling is that if the Govern-
ment of India can help the States to streng-
then thzir police force and give them only
help to the extent that they are put on a
modern footing and all the scientific know-
ledge that is there in the world is made
vailable to then, they can show a bztter per-
formance. The only question comes in when
the Centre does not bzlieve in the bona fides
of a State Government, but there of course
it is a constitutional matter and it is more
serious. I think they can have recourse to so
many other avenues which are already pro-
vided in the Constitution for that. So, in
the normal course we need not suspect any
State and think that we have the monopoly
to safeguard the integrity and sovereignity
of the country and the States do not have it
in mind. There may be people in this country
who may not have so much loyalty as others
would like them to have, but if you look at
it from their angle probably their attitude is
different.

Then I will come to another very important
point, namely the question of language. I
would like to be very brief on that because
the hon. Home Minister, Mr. Chavan, two
years back when we passed the Amendment
of the Official Languages Act and the Reso-
lution, did concede that the non-Hindi-
speaking people arc put at a disadvantage.
You will remember and the House will recall
that in the initial stage when the Amendment
was introduced the D.M.K. supported it. It
is only after the Resolution which slightly
tilted the position that we changed our posi-
tion too, and then at the final slage we
opposed it. Afterwards we relied on the good
sense, impartiality and fairplay of the Govern-
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ment of India and the Home Minister to see
to it that particularly those psople who are
already working in the Central Government
in various departinents are not put to diffi-
culties, but I am sorry to say that that is not
the position. They have been experiencing
a lot of difficuliies, and the whole trouble
lies in this that they make the use of both
Hindi and English obligatory for certain
specified purposes. Even apart from that,
there are certain instructions which 1 will
just quote in passing. At page 116 in the
Report they have indicated this:

- .in cascs where any general
order is received for cyclostyling only in
English this should be returned to the con-
cerned Section with the remark that it
should be sent along with its Hindi ver-
sion.”

It becomes the responsibility of the Section
Officer to provide the Hindi translation. If
he is a man who does not know Hindi, what
will be his fate? How can he authorise it
il somebody else prepares it? These are
embarrassing situations.

AN HON. MEMBER: There is a transla-
tion department.

SHRI 5. KANDAPPAN: He cannot rely
on the translator for its authenticity.

At page 119 they say:

“, . .t is proposed to advise the
Chief Controller of Printing and Stationery
to issue necessary instructions to the
Government of India Presses not to accept
any material for publication in the Gazette
of India in English only.”

These are rules that they are trying to adopt.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): May I
clarify this small point that you have just
raised about the compulsionabout the English
and Hindi versions? There is actually no
compulsion that a non-Hindi-knowing per-
son also should give a Hindi translation.
Facilities are provided in the sections or the
divisions where they are working, and it
is automatically don¢. Nobody who does
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not know Hindi suffers any difficulty or dis-
qualification becauase of this. He can work
fully in English; he need not work in Hindi
at ali; there is no compulsion like that,
SHRI S. KANDAPPAN: Will the hon,
Minister enlighten me as to what this passage
on page 122 of the report means: by Presi-
dential order dated 27 April, 1960 in-servics
training in Hindi was made obligatory for
Central Government employees who were
aged less than 45 years on 1-1-1961 except
employees below class 111, those in industrial
establishments and work-charged staff ?
What is it but compulsion? Anyway, the hon.
Minister should try to mitigate the handi-
caps. Here is a peculiar case. Staff and
officers who are there and who are put to
these difficulties rarely take up these matters
with the higher authorities; perhaps they are
a little afraid or shy to represent on such
matters; probably they think that senior
officers may take action against them if the
matter is raised through a Member of Parlia-
ment and brought to the notice of the Mini-
ster, This kind of atmosphere is not condu-
cive to the healthy functioning of any de-
department in the Central Government. I
hope the Government of India would appre-
ciate the feeling against the imposition of
Hindi. After coming to Parliament and
watching things for the last eight years,
sometimes [ feel that people from other
parts of the country do not feel so much about
this matter; they do not feel much difficulty
and that we alone feel the difficulty. Last
time when I spoke I referred to it. Fortu-
nately or unfortunately it is so because of
the ancient Tamil literature which had its
impact on the development of our languages
all along the ages. The admixture of Sanskrit
which happened in relationto other languages
in the South did not affect Tamil and Tamil
was preserved almost in its pristine purity,
with the result we now find it difficult to lcarn
or understand this language. It is a genuine
difficulty and that is what people here fail to
understand. They seem to think that it is
because of the opposition of the DMK that
Tamilians do not learn the Hindi language. I
should rather say that even if DMK were not
there, as far as the language question is
concerned it would be very difficult for the
3.5 crores of Tamilians. Today we find &
curious spectacle of the great leader of the
Congress from my area changing his postures
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and claiming that he was rather the person
who tried to protect the interests of Tamil
language and Tamils and not the DMK. It
is a political argument. That shows that
whoever tries to win some support among
the public in Tamil Nadu has to impress
upon them that they are against Hindi and
that they are for Tamil. Unfortunately, that
is perhaps the case in some of the Hindu
States also where politicians impress upon
the people that they are for the imposition of
Hindi throughout the country. Thisis a kind
of contradiction and 1 do not know where
it will lead to. 1f the Government of India
could have an intelligent approach, this
problem can be settled amicably without
leading to riotous situations as happened
in our country.

All along, there was an impression in the
minds of Tamilians that Delhi was far re-
moved and was almost foreign to them; they
had nothing in conformity with Delhi. The
Government of India had tried to assuage
that feeling in the past three or four years
and tried to help them. The recent issue of
a stamp of our late lamented leader Anna
had a very good impact in their minds. It
was a small thing but its impact was great.
The Government of India should consider
the psychological aspects. In this connection,
1 have to make a plea here which 1 hope the
entire House would support. Countires have
national flags, national anthems, national
animals, national birds etc, which represent
the nation as a whole. Some countries have
national books too. There was a demand in
Tamil Nadu—I do not know whether it
reached Delhi as yet—for sometime now.
I mention the Tamil book, Thirukkural,
which was written by Saint Thiruvalluvar
2,000 years back, which I suggest should be
declared as the National Book of India. This
is a very suitable book in the sense that in
Tamil Nadu, T find that the atheiss as well
as the theists appreciate this book. The
Budhists claim that Thiruvalluvar was &
Buddhist; the Jains claim that Thiruvalluvar
was a Jain; the Christians also claim that
Thiruvalluvar was a Christian. The Hindus
claim likewise. So, it is a very curious com-
bination, and the poet surpassed everybody
and he wrote things which are permanent
and which are of an enduring nature. It is
acceptable to ¢veryone, This ls my suggestion,
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which I think the Home Ministry would
seriously consider, and if they accept this,
this will go a long way in psychologically
creating an atmosphere in my part of the

country that we are partners in one common
effort.

SEVERAL HON. MEMBERS rose—
(Interruption)

MR. CHAIRMAN: Order, order. Shri-
mati Jyotsna Chanda.

SHRIMATI  JYOTSNA CHANDA
(Cachar): Mr, Chairman, Sir, I rise to
support the Demands for Grants of the
Ministry of Home Affairs, but I would like
to make a fow observations.

It is a painful fact that the problems and
difficulties of arcas far away form the capital
fail to make their due impact. The Cachar-
Mizo region of Assam which I represent is
one such grossly neglected area, Suffering
under the cumulative neglect of the State
Government. With a population of about
two million, covering an area of 10,814 sq.
miles, it is geographically nearly isolated from
the rest of the country since partition. To-
gether with the North Cachar Hills, Tripura
and a part of Manipur, the Cachar-Mizo
region constitutes a distinct area from the
points of view of geography and economy.

Cachar is the core of this region and trans-
port and communication lines to the outlying
units of the region have all to pass through
Cachar. So, the vitality of the economic life
and security of the entire region are vitally
linked up with, and dependent upon, the
stability and strength of the core.

Both the State and the Central Government
failed to give due priority to road and rail-
way development, Even the strongest claim
of the region on the ground of its abundant
bamboo resources, for the location of the
proposed paper and pulp mill in the publi_c
sector has been bypassed through the machi-
nations of a prejudiced body of technical
ex| who insisted on a very narrow tcchni-
mmproach.

I am bringing these aspects before the
House today because I feel that they have
a close bearing on the entire problem includ-
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ing that of law and order. Because frustra-
tion, disappointment, unemployment and
hunger—all originate from socio-economic
difficulties.

Before partition, the port of Calcutta was
only 400 miles from any part of Assam in-
cluding the Hills. But after partition, the
people of the whole of Assam, Manipur,
Tripura etc., have to pay additional fare and
freight for no fault of their own. So. there
is a justified casc for considering a national
distance of 400 miles for Assam, Manipur,
Tripura and Nagaland's railway link with
Calcutta. The distance could thus be mini-
mised,

Sir, not only economically but culturally
as well, the people of the Cachar region are
experiencing difficulties of growing magni-
tude. With the decision of the Gauhati
University to introduce Assamese as the
only medium of instruction other than
English (for the Hill areas), the students of
the Bengali-speaking Cachar district along
with students of other non-Assamese lin-
guistic groups in the State are confronted
with the bleak prospect of unequal, unfair
competition. The principle of ensuring equal
opportunities should be safeguarded at all
costs if the youth of the area are to be saved
from undesirable consequences. Because,
the burden of unequal opportunity is likely
to further accentuate the problem of student
and youth unrest, making the younger sec-
tions more susceptible to misguided adven-
turism. And this area, unfortunately, has an
abundance of misguided elements, including
armed adventurists and Naxalites. [ avail
myself of this opportunity to extend by full
support to the genuine demands of the area
and its neighbourhood.

While the sound reasoning behind the
demand of Manipur and Tripura for state-
hood should convince everyone about the
legitimacy of their case, the Government of
India should not miss any opportunity Lo
enlarge the scope of thz Eighth Schedule to
the Constitution by including the Mani-
puri language in it. Manipur’s two thousand
year old culture and heritage including
language strengthens the case of the mod:m
Manipuri language to find its rightful place
among t family of major national
lenguages.
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I feel that continued delay in recognising
the statehood for Manipur and Tripura and
indifference to the demand for constitutional
recognition of Manipuri language will further
strengthen the fissiparous tendencies, includ-
ing those inspired and assisted by China
and Pakistan, and Tripura's growing eco-
nomic problems provide fostering care
to misguided extremists and armed
¢lements,

May I mention here that cven Cachar's
quiet valley is threatened by extremists,
Maxalites and encroachers 7 Taking advantage
of the land hunger of a fast growing agricul-
tural population left with no other alternative
occupation in the absence of new industries,
irresponsible politicians and extremists are
encouraging large-scale encroachment of
forest reserves and other areas. Besides,
the situation is further aggravated by the
presence of anti-Indian clements drawing
in:piration from China, Pakistan and else-
where.

It may not out of place to mention that
the situation in the Mizo district continues
to cause anxiety despite commendable
success achieved by our security forces.
Cautious follow-up measures in economic,
political and emotional spheres are neces-
sary because at present the reverses suffered
by the misguided elements have not been
transformed into points of positive gain.
Moreover, some unfortunate consequences
of the quelling action of the security forces
have worsened the situation. Th: difficulties
of the common people, who never supported
the rebels, arising from unplanned and forced
grouping of villages under so-called ‘violun-
tary grouping’ in some cases, virtual disloca-
tion in cultivation in most areas owing to
restrictions on movement or due to complu-
sory impressed labour without adequate
payment for unproductive purposes etc.
have done terrible harm. Several complaints
have been made abouwt non-payment of
wages for compulsory labour of villagers
utilized by the security forces,

There is reliable information about wide-
spread starvation condition in large areas
in the Mizo district owing to erosion of
purchasing power. All these call for sireng-
thening of stooks of foodgrains before
monsoon.
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Before 1 conclude T would like to say a few
words regarding Grih Kalyan Kendra which
is administered by a board of senior officials
representing  different Ministries. 1 find
from the Report on the Ministry of Home
Affairs that the present grant-in-aid for this
scheme is Rs. 3.50 lakhs and the annual fee
collection and earnings amount to nearly
Rs. 3 lakhs. It seems that this scheme is
functioning only in Delhi, Bombay, Madras,
Nagpur and Dehra Dun. May 1 request the
hon. Minister to extend this scheme to other
places also for the welfare of the society?

SHRI SURENDRANATH DWIVEDY
(Kendrapara): Mr. Chairman, Sir, I endorse
what my hon, friend, Shri Kandappan, has
stated about Centre-State relationship and
1 would like the Government to take a deci-
sion on the recommendations that the ARC
has made in this regard. I do not know why
they are taking such a long time in taking a
decision on the recommendations of the

ARC on many vital matters affecting the
administration.

There is criticism in this House that the
ARC has taken unduly long to finish its
de=liberations but at the same time they have
submitted many reports which, if sincerely
and quickly implemented, would really tone
up our administrative machinery and would
give it a new direction.

In this period of instability all over the
country, when there is a spirit of violence,
it is all the more necessary for the Ministry
of Home Affairs to function in a manner as
to strengthen our democracy and bring
about real integration of the country. But
the manner in which the affairs of the Home
Ministry are being pursued, I am afraid, if
we had all these troubles all over the country,
the Home Minister would have to share the
responsibility to a great extent. On vital
issues, due to political reasons, the interest
of the country is ignored; no decision is
taken. I will come to that later on.

Politicians who become ministers always
accuse the civil service. The main accusation
today is that if we are not able to carry out
the promises, assurance and programmes,
it is because the bottleneck is the instrument,
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the Government machinery, the officials,
the services. This is a valid charge, 1 would
say, because the services in this country
during the British period were meant for
some other purpose. They were to keep
away from the people. They were mainly
meant for maintaining law and order. They
are very prestige conscious. They are a class
by themselves. We created so many classes
among them and they still exist probably with
more privileges and more authority, There-
fore T would like to know what steps have
really been taken in this direction,

As you know, there is a slogan going on
that we want the services to have commit-
ment. Commitment to what—to our ideo-
logy, to our policy or to whom? 1 think,
Shri Shukla, said here the other day that they
were going Lo take steps to weed out some of
the officials who in West Bengal had behaved
in a most dishonest, reprehensive manner.
Because this is an issue in which the whole
country is very much interested, I want to
know what is it that after all the Government
wants.  Will the services in this country
commit themselves to the philosophy and
ideology of a particular party which runs the
Government or do we actually want that if
there is any commitment the services must
commit themselves to the nation, the national
interest, and must have a broad outlook and
honesty and they must be good and efficient?
All these qualities are the real commitment
that is necessary, If they have'nt, I would
very largely blame the Government for
that. They have never tried to inculcate all
these qualities. Rather, the Government
machinery is being used for political purposes,
whether at the Centre or in the States, and as
a result demoralisation and frustration has
crept into the services to such an extent that,
in some States, the people working in the
services do not think of any promotion or
recognition of their efficiency if they do not
belong to a particulr caste or to a certain
region. We oftea hear, in the communal
riots, and this is a charge which cannot be
refuted, the services have taken this side or
that side. The danger in such a situation is
that when there is instability at the govern-
mental sphere and, if the Government
machinery is also influenced by partisan poli-
tical elements, then, necessarily, the country
will suffer. There has been such a situation in
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many countries, say, for example, in France
where because the services are immune to
all these eclements, that the country has made
steady progress., This is all the more neces-
sary in our country.

If any commitment is necessary, I ask,
when you appoint Governors, are they really
committed to the Constitution under which
they function and which they have to pre-
serve and defend? What we find today is
that Governors have become more political
functionaries than functionaries who are
really preserving the Constitution. Tt is time
that we review the whole position. Perhaps,
there is a need to abolish the office of the
Governor. Is it necessary at all? They make
all sorts of statements. Even Shri Hukam
Singh who was the Speaker for § years in
this House has not failed at this moment to
enter into a controversial political issue.
Shri Dhavan is a class by himself, It is not
necessary to mention other names here. Any
number of examples can be given as o how
the Governors position, authority and power
are used for political purposes. They have
become pawns in the hands of the Central
Government, They are not the agents of
the President. They always look to Mr.
Chavan for guidance. If that is the role they
have to play, we can appoint an 1AS officer
as an agent of Mr, Chavan to look after the
affairs of the State and he can send his report
to him. There is no need of having Governors
of such nature.

Then, among the services, there arc diffe-
rences in many directions al the Centre and
in the States. There are IAS and IPS officers.
I would like to know, because there has bzen
a resistence for the all-India service now,
what is really the responsibility and obliga-
tion of the Central Government so far as
the Central services are concerned. What is
the discipline? How far they control these
1AS and IPS officers who work in the States?
I am told, in respect of the Ayier Comniission
Report in Bihar which has specifically men-
tione: about 10 or 12 TIAS officers, no action
is being taken. Because they have to look
to the Centre for what they have done in the
Statc and the Centre seems to be taking a
step-motherly attitude, a very callous atti-
tude, sitting tight and asking the State to ask
some authcrity or someone to find out
whether any action can be taken.
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SHRI K. N. TIWARY: No, no.

SHRI SURENDRANATH DWIVEDY:
I do not know if these things go on. Then,
there is disparity in the emoluments, in the
privileges, in the salaries. "

SHRI K. N. TIWARY: I may tell the

hon. Member that the Bihar Government
is taking action.

SHRI SURENDRANATH DWIVEDY:
It is for the Home Minister to contradict it.

SHRI K. N. TIWARY: The Bihar
Government is taking action in that matter.

SHRI SURENDRANATH DWIVEDY:
Bihar Government wants to take action but
because of these difficulties they are not able
to do anything.

SHRIK. N. TIWARY: There is no inter-
ference so far as we know.

SHRI SURENDRANATH DWIVEDY:
There is no question of interference. There
is the delay. That is how things are function-
ing and the Civil Servants are under the dis-
cipline of the Centre.

SHRI Y. B. CHAVAN: 1 thought I
should not intervene. Possibly you will not
be present when I am replying to the debate.
So I want to say a word.

There is no question of interference from
the Central Government as far as the desire
or decision of the State Government to take
any action against either the Ministers or the
Government employees involved, What has
happened is that the Chief Minister himself
asked us whether the Attorney General's
view could be made available to them about
the action to be taken on the report of the
Iyer Commission. This is where the Central
Government comes in. There is no question
of Central Government delaying or with-
holding any permission.

SHRI SURENDRANATH DWIVEDY:
If that is the case, I have nothing to say.
1 want to point out that IAS officers and IPS
officers are functioning in the States and for
their acts of omission and commission in the
States where they work, the responsibility



255 D. G. (Home Ministry)

[Shri Surendranath Dwivedy)
for taking any action that the State Govern-
ment considers necessary should bs with the
State and the Central Government should
not come in the way. Otherwisc practically
it creates all sorts of difficulties in their way.

1 was pointing out the disparity in the
salary even amongst the officers. There are
so many classes among them. The ARC
in their report on Personnel Administration
has suggested that it should be reduced. What
has happened to that? They said, ‘Make it
possible for many of our young men to enter
into the competitive examinations.' They
have suggested that the age limit which is
now 20 to 24 years should be relaxed and it
should be made 26 years. A large number
of our young man are debarred from the
competitive services. That simple recommen-
dation has not been accepted. There is no
such disparity in any country 1 would say.
Perhaps even in the United States in the
federal services the ratio is 1:7. In Britain
itis 1:11. Here, what is the ratio between the
lowest and the highest ? If you have this wide
disparity in the services, it is impossible
to ask all classes of officers to work with a
certain objective,

SHRI J. B. KRIPALANI: That is the
purpose of socialism.

SHRI S. KANDAPPAN: Even in the
same cadre in the State and the Centre there
is difference in the emoluments.

SHRI SURENDRANATH DWIVEDY:
What you desire to do is a different thing.
But this is a question of classification, of
putting the categories on an uniform basis
s0 that they really feel that they are com-
rades-at-arms and work for certain purposes.
That has not been done. That is being
neglected. 1 do not know why. I wish that
the Home Minister pays some more atten-
tion to this very important matter.

The next thing | want to say is about border
disputes about which some mention was
made. We have been agitating in this House
a8 you imust have known, not only now
probably for the last 8 or 9 years after the
SRC recommendations, demand has becn
made. You must have to tackle these border
disputes on a principled basis. That is not
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done. But the Government itself is creating
difficulty because they want the States to
fight among themselves. They did not accept
this principle. They go in for ad hoc solutions
because it suits them politically. Perhaps as
far as Chndigarh is concerned, the same
thing has happened. There was the delay
in taking a decision. They ultimately decided,
but they failed to take Sant Fatch Singh with
them in spite of the fact that they gave
Chandigarh to Punjab. It misfired. That was
a political decision. That was not really a
judicial decision. It is good that you gave
it Punjab.

MR. CHAIRMAN: Your time is up.

SHR1 SURENDRANATH DWIVEDY:
1 am speaking about your own Chandigarh,

Now, Sir, take the Maharashtra-Mysore
Border question. Mr. Chavan is the Home
Minister, and he is an intercsted party, 1 do
not know why this tussle is going on bet-
ween differcnt States; even in the same party
working in these States, they are fighting as
if they belong to a different country, Why
is this fight going on? Whose interests are
they serving by allowing the matter to drift
like this ? Mr. Chavan probably does not want
that this problem should be solved.

SHRI Y. B. CHAVAN: Why ?

SHRI SURENDRANATH DWIVEDY:
Otherwise—I would like to know this—the
Mahajan Commission was appointed, why
has that Mahajan Commission's Report
not been discussed in this House so long?
You are discussing it with everybody else
and the report is confidentially sent to some-
body clse; then what is this Parliament for?
‘Why has that report not been discussed here,
when that report has been submitted I think,
3 or 4 years back.

SHRI S. KANDAPPAN: They are
afraid about accidents in the House.

SHRI SURENDRANATH DWIVEDY:
MNow the question is whether you want to
reopen the whole question or not. They are
not making it very clear. The Prime Minister
said: ‘Yes; so far as principles as basis for
solving the border disputes, I am not going
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to accept this." If that is the position, Govern-
ment must make it clear whether they are
accepting the Mahajan Commission’s Report,
that the whole question cannot be reopened.
But why this simple statement is not coming?
By what they are doing they are creating more
difficulties, disintegration, more fighting
amongst quarters whe e they should not be.
Therefore they are responsible for all these
things. And, deliberately, if Mr. Chavan
found it difficult politically for him to take
a certain decision then it would be honest
for him to leave the Home Portfolio. Because
he wants to be the leader of the Maharash-
trians, he does not want to displease them
because that is his political base. If that is
s0, if that is the real difficulty in your way,
I want to warn them. Let the Government
make its position very clear. Sir, we accept
the position that every decision of the
Government should be based on some prin-
ciples and policies. It should be made clear
whether that policy is equally applicable to
Maharashtra-Mysore  dispute where the
Commission has alrcady given a report.

What is your position? Let us know about
this clearly.

Then, about Telengana, Sir. | would like
to remind Mr. Chavan—the Home Ministry’s
Consultative Commiltee unanimously adopted
a decision that there should be a Conference
of all concerned interests, Andhras and
Telenganites, and that everyone who is in-
terested in the matter may be called at a
conference cither in Delhi or in Hyderabad.
This was the unanimous dccision taken
sometime back—in August or October,—
1 don"t remember the exact month. But why
has not this simple decision been carried?
Sir, my charge is that decisions are not being
taken in the interest of the country, but
decision is taken only if it suits the political
purpose of the ruling party.

MR. CHAIRMAN: The hon. Member's

time is up.

SHRI SURENDRANATH DWIVEDY:
One last point and I would conclude. This
is about West Bengal. Many friends have
said many things and 1 am not going to
narrate the whole history of what has happen-
ed in that part of our country. But one thing
is very clear that the policc was immobilised,
that there were many serious incidents,
murders took place and the Administration

also was practically paralysed. There are
innumerable incidents given by the Services
themselves to point out as to how the
CPI (M) who were in charge of the Home
portfolio there practically took action for
political reasons against different officers.

17 hrs.

The Home Minister admitted that a large
number of Chinese small arms were smuggled
into Bengal.

Taking all this situation into considera-
tion, is it not the responsibility of the Home
Ministry who is entrusted with the task to
maintain the integrity of the country? Now
the President's rule is there. [ amy not appor-
tioning blame here or there. There is some
feeling amongst the officers who are working
there. If anything has been done to them,
that must be brought out. And a judicial
enquiry or a high-power enquiry should be
made into the affairs of West Bengal to see
how they ran the administration there and
creite confidence amongst the  services.
1 think a very serious consideration should
be given to this matter for national integrity
and sovereignty of the country,

1 would therefore urge upon the Home
Minister that so far as the A. R. Cls recom-
mendations are concerned with regard to
personnel, services, machinery of the govern-
ment and the Centre-State relations these
should be implemented as expeditiously as
possible.

Thank you.
MR. CHAIRMAN: Shri Bhandare.

SHRI R. D. BHANDARE (Bombay
Central); Mr. Chairman, Sir, I rise to
support the demands of the Ministry of
Home Affairs. There has been so much talk
of tension and violence that is prevailing in
this country. Very few hon. Members have
given the correct assessment of the present
state of affairs of the Nation. The hon.
Member Shri Patil suggested that there was
tension in this country. He also said that
violence and indiscipline were prevailing in
this country. Political debauchery or poli-
tical prostitution is going on in the shape of
defection. I, to some extent, agree with that.
Let me tell you that beyond indiscipline and-
political prostitution there is such a thing
as dignity of life and human values. The
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question is: towhat extent these affectadecent
living. Why 1 am repeating this is that these
questions of indiscipline and political de-
fections are not the developments of a day or
two but these have happened during the last
twenty years. The question that we should
address ourselves is: What are the economic
and social conditions that are prevailing in
this country? These tensions and violence
have increased because of prevalance of
social and economic conditions in the
country. We very often see ad nauceum this
gap between the poor and the rich. What
is the real connotation of it? Before inde-
pendence, the whole power was concentrated
in the hands of a few. So also the economic
power was concentrated in the hands of a
few.

Therefore, the results of the three Plans
resulted in the social and economic powers
becoming more and more concentrated in
the hands of those in whose hands those
powers were concentrated. Let me also
diagnose and tell you one factor. Social and
economic powers have been institutionalised
in this country. The question therefore is
whether these institutions have become weak
or strong. If they are weakened, why there
is tension and violence? 1f they have become
strong, we must find out how and why there
is increase in violence and tension.

In order to understand this aspect and
find an answer to the question, let me quote
from p. 9, paragraph 8 from the report on
the Causes and Nature of the current
Agrarian tensions prepared by the Research
and Policy Division of the Home Ministry:

“The basic cause of unrest, namely,
the defective implementation of laws
enacted to protect the interests of the
tribals and the landless remains. Unless
this is attended to, it would not be possible
to win the confidence of the tribals whose
leadership has been taken over by the
extremists.”

This is the reason given by
Ministry itself.

'SHRI S. M. JOSHI (Poona): Why did
they do it?

SHRI R. D. BHANDARE: Because of
the defect in land reforms, because of the

the Home
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concentration of economic and social power
in a few hands.

SHRI S. M. JOSHI: It is in his hands.

SHRI R. D. BHANDARE: 1 am
blaming those in whose hands social and
economic powers rest, wheher they belong
to this side or that. The main Opposition
isa Iso equally responsible alorig with Govern-
ment because they were part and parcel of
it (Interruptions). When I joined the Con-
gress, I was under the impression that by
doing so 1 would b2 able to help the people
so that the tension and violence may not
percolate down 1o our people,

In this connection, the role in history of
Dr. Ambedkar has not been properly
appreciated. He framed the Constitution and
canalised the ncw awakening and strength
created by him among these downtrodden
and under-privileged people through demo-
cratic channels.

SHRIS. M, JOSHI: He thought that you
would never become undemocratic.

SHRI R. D. BHANDARE: We have
never become undemnocratic.  But how long
can the downtrodden and under-privileged
tolerate it and be patient? That is exactly
the point 1 am raising.

AN HON, MEMBER: What about
defections ?
SHRI R. D. BHANDARE: Leave aside

the question of defections. It is the result
of the tension prevailing in his mind. He
should never forget that (Interruption). Let
him not be impatient. Otherwise, there will
be no patience left in the country.

Let me quote from p. 10 of the same
report :

“Although the peasant. . . opposition™—
and 1 should add, the political parties—

“in most parts of the country are still
organisationally weak, and their capacity
for launching sustained agitation is limited,
the tension in the rural arcas resulting
from the widening gap between the rela-
tively few and affluent farmers and large
body of small landholders, landless agri-
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cultural workers may increase in the
coming months and years."

A bad agricultural season would lead to
an explosive situation in the country. There-
fore, let us not be satisfied with saying that
there is defection and therefore the tension
and violence has increased. We have got to
overhaul the whole machinery of the society
and weaken those centres of power which
have been institutionalised.

SHRI SHEO NARAIN (Basti): Who is
going to do it? Ask your Prime Minister.

SHRI R. D. BHANDARE: That is the
programme we have taken up and that is
why this time there is so much agitation
passing in the minds of these people
becausc we have given the slogan of socia-
lism. As a member of the ruling party which
wants to bring about land reforms and less
concentration of economic power, do you
really think that T have lost my fervour,
vigour and vitality and T have become so
weak? There are other reasons. Let me tell
you the truth. Now the common man, the
educated man and thnse who have become
awakened are not going to allow you to have
peace of mind, whether onc belongs to the
Congress ruling party, Congress opposition
or any other political party. There is awaken-
ing and we have been trying to turn that
awakening and strength into democratic
channels. Even that credit you are not pre-
pared to give me and my friends and my
leader Dr. Ambedkar.

It is also not appreciated why Dr. Amhbed-
kar asked us to accept Buddhism. It is
because Buddhism is based on the principles
of equality, liberty and justice, the very
principles which are enshrined in the Consti-
tution. When [ demand some facilities to
the Buddhists to make them strong so that
they can be strong pillars of democracy,
you people laugh at us, in fact jeer at us
saying that we have become neo-religious
or neo-communal. [, therefore, insist that
more facilities in the matter of education and
improved economic opportunities must be
given to the Buddhists also, because if you
go to the villages you will find that their
social and economic position remains the
same as before their conversion. Therefore,
there must be reservation in the services.
That is my appeal.
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SHRIT S. M. JOSHI:
that point,

SHRI R. D. BHANDARE: [ hope so,
and the Government is bound to support
me on that.

Coming back to the Report of the Home
Ministry, T must draw the attention of the
Home Minister to page 58 which deals with
the reservation in the services of the Scheduled
Castes and the Scheduled Tribes. I think
the story is very pathetic told by the Home
Ministry itself. T do not want to dwell on it,
but T will draw the attention of the whole
House including my friends who are part and
parcel of the society in which there is con-
centration of economic power and social
power, to the question whether the atroci-
tics on these people have increased or de-
creased. Who is responsible?

SHRI OM PRAKASH TYAGI (Mora-
dabad): The ruling party.

SHRI R. D. BHANDARE: The hon,
Members are not less responsible from my
point of view. All the political parties are
equally responsible. When there is a ques-
tion of monopoly, everybody would like to
be radical socialists but what about the
social monopoly under which we have been
carrying on our agonising life for centuries
together? No political party raises its voice,
only a few vioces here and there are raised
at times but that voice is in the wilderness.
Therefore, I would suggest to the Home
Minister that the protection of the Scheduled
Castes and Scheduled Tribes and the under-
privileged must be the special responsibility
of the Governor himself. Let us change the
Constitution to that extent. We can criticise
the Governor through the Home Ministry
because ultimately the Home Ministry would
be responsible for atrocities committed
in all parts of the country. (Inter-
ruptions)

Even if a person from the Scheduled Castes
is made the President of India, unless the
constitution is changed he may not be able
to do anything. (Interruptions.)

Since Mr. Dwivedy raised the question and
it has also bzen agitating the minds of many
persons as to why Maharashtra has not
accepted the Mahajan Commission's report
as that Commission was appointed at the
suggestion of Maharashtra, I shall refer to

1 support you on
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it. We have to ask whether certain basic
principles which be applied in solving border
questions were applied in this case or not?
Should this be solved on an ad hoe basis ?
What should be our attitude. We claim that
border disputes must be solved on certain
specific agreed principles. T need not repeat
those principles in detail: village as a unit,
geographical contiguitv, language as the
basic factor, wishes of those people, ete. 1f
some of the villages do not want to come
to Maharashtra, the matter should be left
to their desire. That is exactly the question.
That is the reason why we are not accepting
the report of the Mahajan Commission.
Why should it therefore agitate their minds
when we talk of the principles for solving
border disputes between different states?
That is our grievance. With these words,
I support the Demands.

* SHRI RANDHIR SINGH (Rohtuk):

Will this principle be applicable to Haryana
also ?

MR. CHAIRMAN: Pleasc sit down.
With regard to unattached Members 1 have
8ot five or six names and their share of time
is 19 minutes. If they take five or six minutes
each, I think they can be accommodated
v« (Interruptions).

SHRI EBRAHIM SULAIMAN SAIT
(Kozhikode): Mr. Chairman, Sir, I am grate-
ful toyou for giving me a chance to speak on
the Home Ministry’s demands. In its opening
paragraphs the report claims that the Home
Ministry had been taking proper measures
to tackle violence and tensions is different
parts of the country. In my opinion they have
not succeeded in this duty. The main duty
of the Home Ministry is to maintain law and
order in the country, to see that the people,
every one of them, feel secure. The Home
Ministry had not succeeded in this regard.

Interested as 1 am in the cause dear to
my heart, 1 shall deal with the Muslim
minority in this country and the situation
prevailing in the country. It is this Muslim
minority which is primarily affected by the
riots going on in this country. Tf riots go
on, there cannot be peace and progress and
therefore the interests of the country will
suffer. Though the Home Ministry claims
that they had been making cfforts in this
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direction during the last 23 years, there had
been no peace in this country and no law
and order, because of which the Muslim
minority has been suffering continuously and
perpetually for the last 23 years,

17.20 hrs.

[SHRIMATI SUSHILA ROHATG), in the Chair]

T cannot agree that the administration is so
negligent in this country. T cannot agree that
the intelligence services have become so
incompetent. T cannot agree also that only
the police is so weak. What | say is, where
there is a will, therc is a way. T feel, there-
fore, that the Governmant has not taken
adequate measures to se¢ that law and order
is maintained in this country. As far as I
can see, you must treal, partizularly the Home
Ministry must treat, the cascs of communal
riots, the genocide of Muslims in this country
as a national problem,

Always we have got tension in this counry;
every day riots take place in this country,
because of various reasons, and because we
have got regional tensions, regional riots,
and we have also got linguistic riots. These
riots are completely different from com-
munal riots. These regional riots, linguistic
riots, take place because of discrimination
against them and therefore there is a sudden
outburst. If we do justics to every section
of the population, to people belonging
to areas speaking different languages, pzople
living in the different regions, there cannot
be any such riot at all. But, on the other
hand, as far as the communal riots are con-
cerned, it is not a sudden outburst because
of discrimination. They take place in a cer-
tain plan, under a certain conspiracy which
is being hatched by the rabid, communal,
militant forces in this country.

Therefore, | say that today we see the pre-
parations which are going on, by the militant
forces in this country, the communal forces of
the majority in this country who are also car-
rying on military training. For what purpose
and againstwhom? Are these pzople going to
fight against Pakistan? Are these communal
forces carrying on military training to fight
against China? T say we have got a very
competent military, efficient military to
safeguard the integrity and independence of
the country. But if, in that case, riots take
place in this country, the reason is very
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obvious, When Shri Bal Raj Madhok says,
as is reported in the Hindustan Times dated
16 February, that “the riots will continue
till Tslam is Indianised”, you can clearly
understand the reason why the riots take
place.

Who is responsible for these riots ?
Who is responsible for the hcart-breaking
we have witnessed ? Who is responsible for the
holocaust which has been taking place in this
country for the last 23 years? You can very
well imagine the plight of a minority of eight
crores being dubbed as anti-national and
living under perpetual fear of their lives and
property. What will be the feelings of such
a minority 7 1 can only say in the words
of the Urdu poet:
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This is the situation that prevails in this
country. After the suffering of the Muslims
in the worst blood bath in the annals of this
countryat Ahmedabad, after the brutalityand
ferocity having reached its zenith, and after
the visit of Khan Abdul Ghaffr Khan who
carried on a peace mission in this country,
T we hoped that brutal riots will stop. But
we are shocked that there have been com-
munal riots again in Murshidabad, Indore
and Bhopal. All these missions here failed
and so we see here:
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This is the condition in this country. T feel
that the administration has failed. T feel
that the adiminstrators have failed. What
did Mahatma Gandhi say in respect of such
riots? What is the way to fight against the
riots? Mahatma Gandhi said that you must
die to quell the riots. We have got Gandhians
today; secularists today; nationalists today.
Has anyone given up his life for the sake of
putting down the communal riots in this
country? Where are the nationalists? Where
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are the secularists? 1 do not find them. No-
body is patriotic today. Everybody wants
his region, language and comumnity, and
not the country. That is the worst situation
in this country. This is the great Tragedy !

The recent Home Ministry report has
pointed out that as against 346 communal
incidents in the country in_-1968, 519
incidents have taken place in 1969. This
is the position today. And why? There are
slogans of Indianisation.  Indianisation
against whom? Mr. G. Ramchandran,
speaking in the Upper House the other day
said that ‘“‘under the circumstances, under
this background, when one section, one party
raises the Indianisation slogan, il means
Hinduisation and nothing else.” 1 do not
say this: Mr. G. Ramchandran says it.
Therefore, on this background, T say that
such things must stop. Hatred should not be
spread. Love and amity should prevail, Bvery
one must haveplace of honour in thiscountry,

MR, CHATRMAN: His time is up. He
should conclude now.

SHRI EBRAHIM SULAIMAN SAIT:
T have got certain problems to bring to your
notice. There is the Shiv Sena coming up
in Maharashtra, which held the Bombay city
to ransom the other day. Tt is a destructive
force which has to be tackled.

As far as the Ahmedbad riots are concerned,
the problem of rchabilitation, the problem
of compensation to vidows and the most
important problem of the reconstruction
and repair of thousands of places of wor-
ship should be given top-most priority.
The damaged places of worship even now
remain as monuments of the brutality of
the rioters. The repair and reconstruction
of these places of worship must be made the
responsibility of either the State or Central
Government.

Quite recently, on the 6th instant, the
Punjab Chief Minister raised the issue of the
demage caused to Gurudwaras in Haryana
during the recent violence there, in a letter
written in Haryana Chief Minister. The
latter promptly informed the Punjab Chiel
Minister that Rs. 18,626, Rs. 465 and Rs.
12,000 have been given to the managements
of Gurudwaras at Sonepat, Rohtak and
Dadri respectively after the assessment of
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the damage caused to their buiildings. This
is a noble example set by Haryana. Why not
the Central Government follow this, es-
pecially when they have a responsibility in
the matter 7

Then, the National Integration Committee
has recommended that action should be taken
against those responsible in communal riots
and that the Muslim minorities must be given
adequate representation, particularly in the
police. T want the Home Minister to place a
report on the Table of the House as to what
action has been taken on these recommenda-
tions. How many mischief mongers have been
brought to book and how many Muslims
have been given representation in the ser-
vices, particularly -in the police ?

Sir, with your permission, 1 would like
to place on the Table a copy of the list of
49 mosques damaged during the riots which
need comnlete repair or reconstruction. This
will cost Rs. 10 lakhs, which is a paltry sum
for the Government. This has to be done as
carly as possible.

SHRI MOHSIN (Dharwar South): 1 rise
to support the Demands of the Home
Ministry. While doing so, T would like to
give some suggestions, 1 have heard Shri
S. K. Patil rightly point out that the law and
order situation in the country has been
deteriorating. He referred to the incidents
that have heen happening in West Bengal and
also to the incident that happened in Rihar
on the life of Shri Jyoti Basu. But, surprisingly,
he left out communal disturbances that have
taken a toll of thousands of lives,

Tt is quite right to say that even after 22
years of rule the law and order situation
has further deteriorated and become worse.
So, something has got to be done. It is no
use shifting the responsibility to the States,
saying that law and order Is the responsibi-
lity of the State Government. There is the
Home Ministry in the Centre and the primary
duty of the Home Ministry is to maintain
law and order in the whole country. If the
States cannot do it, then the Home Ministry
of the Central Government will have to
take up that responsibility, because it means
the protection of the life and property of
the people which is very important in any
free democratic nation. If necessary, the
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Costitution will have to be amended to
bring law and order in the Concurrent or
Union List. In any case, the Centre cannot
escape from the responsibility of protecting
the lives of the people.

When Shri Mushir Ahmed Khan referred
to some instances where communal distur-
bances had taken a toll of thousands of lives,
a Jana Sangh Member from the opposite side
also joined him in condemning such commu-
nal disturbances. It is a very happy augury.
Shri Sharma stated that it is really a disgrace
on our country that communal disturbances
occur. If the Jana Sangh adopts this attitude,
I shall he very happy. But it must practise
it also. But, at the same time, he referred to
the conversion of some Hindu temples into
mosques in those olden days. Is it the reason
for the revenge that is being taken on the
lives of the Muslims today? Bzcause once
upon a time some temples were converted
into mosques, can that be a reason for taking
revenge on the Muslim community? If any
person makes a mistake or commits an
offence, let him be punished be he a Hindu or
a Muslim; there cannot beany difference. But
for the act of a solitary individual, the whole
innocent community should not be punished.
In fact, such are the happenings which are
going on throughout the country and some-
thing will have to be done to stop il.

In foreign countries, in most of the
Islamic countries, which T have toured there
is a feeling that in India the Muslim minority
is not safe. That apprehension or feeling is
not good in the interest of the country.
We have to hang our heads in shame when
such references are made. In a country like
oprs with great traditions of amjty and good-
will, such things are happening dnd we have
no answer to that, '

Shri Bal Raj Madhok is very popular in
those countries because by his untterances
in provoking such disturbances here. Even
in Pakistan, it is said, Shri Bal Raj Madhok
is batter known than anybody clse. Perhaps,
itis for this reason that he speaks of Indianisa-
tion. If Indianisation is required, Shri Bal
Raj Madhok will have to be Indianised
because he is propagating the cause of Pakis-
tan in other countrics. He is very popular
in Pakistan and other countries than in
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India. It is because of this reason that I
welcome the proposal of Indianisation. 1 did
not know that Shri Bal Raj Madhok was
born in Pakistan occupied Kashmir. He is
not a born Indian that way; of course,
because a part of Kashmir was taken away
he has come as a refugee here.

SHR1 KANWAR LAL GUPTA: It is
not a fact that he was born in Pakistan. He
needs to be Indianised.

SHRI MOHSIN: He was born in
Kashmir which is now occupied by Pakistan.
In that case he has no authority to talk about
the loyalty of those persons who were born
here andare living here forthousands of years,
If at all anything has to be done, it has to be
rectified only at his level.

Then coming to the law and order situa-
tion, it is said that there are 140 senas, private
armics, in this country, prominent among
them being the Shiv Sena in Bombay, We
are aware of the hovoe which it is creating.
It is said that some of the prominent persons
of the Government are backing these private
armies like Shiv Sena. One article in the
Ilustrated Weekly shows how much rampage
it has done in Bombay. The life of the whole
city was paralysed for four full days. The
article says:

**Despite the Sena's fascist technigues,
politicians of other parties have not
hestitated to get its support in disputes
such as the Mysore-Maharashtra border
question. The Shiv Scna pledge commits
its members to total social and commer-
cial boycott of all non-Maharashtrians.
Recently it has taken an anti-Muslim
stance. Threats have also been made
against Punjabi and Sindhi Gurdwaras
in some of its agitations. In Tamil Nadu,
the reaction was the formation of the
Tamil Sena. Some South Indian leaders
have said that in retaliation to the Shiv
Sena they will call for boycott of all
Maharashtrians in their region.

The Shiv Sena's anti-commumist
posture adds anothe1 angle to the picture.
Bal Thackeray declared recently that the
Shiv Sena would break up any Communist
meetings. The accusation in some quarters
is that the Shiv Sena is already being used
in labour-management disputes, both to
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split the union strength of dividing Maha-
rashtrian and non-Maharashtrian labour,
and to intimidate labour by “goonda"
methods. Reportedly much of the Sihiv
Sena's finances come from big business
interests which find it worthwhile to finance
the Sena for these reasons.”

There is something further. It says:

“There have even been accusations
of CIA support for the Sena's anti-Commu-
nist activities,”

These are anti-people activities of the Shiv
Sena which has given rise to Tamil Sena in
Tamil Nadu and Lachit Sena in Assam and
$0 many Sends in so many States. That
shows the political stability has deteriorated
throughout the country.

One of the biggest Scnas that I cannot but
refer is the R. S. S. which is also using fascist
methods of Nazis. The R. S. S., as all of us
are aware, has raised a big army, a private
army, of its own and it gives training in
military warfare. They use all the weapons
that military uses. They give training in
those weapons to the persons. When you
have got an Indian army why such a private
army is required 1 cannot  understand.
Wherever suchdemonstrations have occurred,
the communal disturbances have followed.
So, it is only with this objective that the
R. S. S. has been used. I am sorry to say
that Shiv Sena is closely following the R.S.S.
activities.

When the border disputes question has
been raised by many hon. Members, I cannot
help referring to the border disputes. It is
the paramount duty of the Government to see
that the integrity of the country is not lost
and that the dispures betweon the States are
sloved quickly. Such dispules have remain
unsolved since very long and there is a big
time lapse.

One dispute of that sort is the Maharash-
tra-Mysore border dispute. The Reorganisa-
tion Act had put an end to all these things.
The Parliament had passed the Reorganisa-
tion Act and there was no necessity to dis-
turb the boundaries again. A high-powered
Reorganisation Commission was appointed
under the leadership of Mr. Justice Fazl Ali
and the Parliament had passed the Reorga-
nisation Act on their recommendation. Where
was the necessity of considering the question
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again? Our Home Minister thought it worth-
while to re-open that question again. I have
got the highest regard for the Home Minister
who is a very good administrator. Of course,
it was all right when he was the Chief Minis-
ter of Maharashtra that he had taken up that
border question. But now he belongs to the
whole of India. He does not belong only to
Maharashtra. He represents the whole
country. He should be an impartial attitude
in taking up these questions.

As regards the Maharashtra-Mysore border
dispute is concerned, a Resolution was passed
in the Congress Working Committee in
pursuance of which the Mahajan Commis-
sion was appointed. [ quote:

“Taking into consideration the funda-
mental basis of the reorganisation of States
in India and with a view to solving the
existing border disputes between the
States of Maharashtra and Mysore, and
the States of Mysore and Kerala, the
Working Committec request the Govern-
ment to set up a Commission which shall
hear concerned parties and give its final
decision.”

Mr. Y. B. Chavan was a parly to this Reso-
lution. Moreover, he took initiative to pass
such a Resolution,

Then, Shri V. P. Naik, the Chicf Minister
of Maharashtra who was also a party to the
resolution told newsmen in Delhi, 1 quote:

“that the decision would satisfy to a
" large extent the Maharashtra Congress-
mn‘”
He further said:

“The Working Committee’s decision
should be welcomed by all as it marked a
final and decisive step towards settling the
disputes agitating the minds of the people
of Maharashtra, Mysore and Kerala for
a decade.”

Further, just before the Mahajan Com-
mission’s Report was received—he did not
know what the Report would be—Mr. Nija-
lingappa, the then Chief Minister of Mysore
had sald that whatever be the recommenda-
tion, we are going to accept it. In response
to that, Mr. V. P. Naik said:
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“Shri Nijalingappa’s statement that
he shall accept Mahajan Commission's
recommendations is not new. When the
question came up before the Congress
Working Committee, the two Chief Minis-
ters had agreed between themselves to
accept the recommendations rather than
keep the whole issue pending from genera-
tion to generation. This point was not
officially made public at the time of the
appointment of the Commission for the
simple reason that constitutionally it is
Parliament which takes final decision on
such issues. Copies of the Mahajna
Report have not reached us so far. How-
ever, whatever the recommendations might
be, they are binding on us.”

That is onc day prior to the Mahajan Com-
mission’s Report was received by him and
soon after, when thc Mahajan Comission's
Report comes into his hands, he changes his
mind. Ewverybody changes except Mysore.
It was the express desire of all that the Maha-
jan Commission’s report should be taken as
an award and not as 4 mere recommendation.
On this basis only Mysore agreed for that,
Mysore agreed before the actual report came
into the hands of the Government. Now it
is not open for the Maharashtra people to
back out from this decision and say that new
criteria will bave to be found out.

ot s T e Qe ) ¢
qe-A7 arfgar, @ gm fafreex awa
w1, fom &t ¥ woar ara wik g
X , g aT% femmar e § 6 o
stediggea T o @ oan, @ 99
TR OF ST qg WTaT 41 fF T st
ag wwar faar a7 ff ag g B,
figzraa w3 Wi ag wow femn & forw
7 ¥ qEY TN, Ig 7L | 4@ fawfaw
¥ ow weaTy wiedqoE qRvae &
TR @ TT 9T afew oF faw
oft gor ¥ I3 W TN wwr
s fafereet & ag femmae & § f
W s ® aftw & &) 3w
Twa & a1 fafreee, @10 wrdesy, Y
WA A ES W qar Af ar 1 fedh
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1 oY ww & 7 war e ofes off &
Qar o) fFar | ofeq o @ que aga
AT At | IFA A FET AT TR
AET fF aT AT gEt g 9T A
o, A HY FTA AAAT | AT §H ITH(
T @ &

g fafret g o aufow
AT €F AT § THIC AL FqA fF
eIl #2220 § A< § W wew
QT war foar & 1 3= dmw #
oY gFfT § T A F Aq 4y
wifaw Y fe agi fodt a@ A az-
oA A g, we W sEEw A g,
TrgwaTE Ga g 4o A g W
AL TAAAS Y | A% wEgfaee 7
va% faers qem Ierar Wik e
Feyfredt & ot 3a47 a1g faar | 9a%
AT T FEL A1EW qgh @AY qqT w7
qF A, AT IT AR qEmT FOE
afe gawr adror s ogar ! owra
e # 1 AR @, IF T IRAT A
g fafree argm g grasy € o
7 EIIW T WIE WY G Y AHATE |

ghamn, dam o aseam #
AN A W O mar ey, ¥ ga
TAA-WTT 7G4 | Wi wEeEd &7
FTT-ATH AT ALY TATAT T & | IAQ
og A eArg AET o 2 R agt &
oY T AT 1, 7 9T AHA L |
Ao Ta Hoar Ay TG ¥ gy wY
g 7 fegr oA Al ar waw ¥ g@
wgR ¥ €18 91 wAwws w@r @,
IqT [AEF TEAA FT qg WA
fear wmat ff ¥ woeit o i femmr
¥ w9 ¥ F AT 2T F o2 ¥ fao
g F1 X | Tg o ww ot &
STEFHGY FT AT T T WAT 12T 9T
W gEL WM B A AT A 7Y
FfeT 7 &l 1 woraT =Ifgy, W@
Y W ¥ FH AW qE FH R
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AT ¥ oW § v ol Ow
Sg A AT ww W s

‘ﬂiﬂ':;?Ww,a?quﬁmmu

siferararer avr &1 qEm A gfrar
F AR | AERT F A% AT FATHT
wrf 41, faa¥ areil It fog Wk
qEARTT W @ 4, IEN O
gifog | afew v frmet &Y 99 oW
FegIor A1ga w1 feied &1 3@ ar
Fu g ¢ fe sl Faw 7 23
atal # qeifes fF & wagw #-
srgae A fafafes toga, s
qatfea® Twes, @EEE & wALw,
q9E & AL, 4T WL ALY
% A H-QF qE F FIT A
HTZHT AL T4 § | WIS ga qg §
faF q1 5@ W qugg b W R |

JfY 7, wigw  fafaezr afygan,
aF Agg s § 5 FAAr W
FaX T | ZATL ST, Lo TR AT
fag, fora 1 F IArRAY Y F=ry AT
g g, & FFEaz w1 fagwr w1
FTAYT & I0F FT2 FT IT 9T gAAT
< #r wifow & 1€ ¥ oF
AoraT &1 3@ 97, qAT B A 2@
ard | qZ TS WEH § I TR )
Afer oa IFM 6T goar &7 N
wiferw &, ar 2o fag & frdr g&e
&1 qar @are & faq &gr qar =@ 0
& qaman # o faenr @ &
g oY HYT 3a% § R 9T Al @
™ ¥

wa st W ag o gwar fegr
21w aga  wftwr Wi, o &y
TAT IATEATA, FT TG WL FLGT AT,
greaifs ag Svee ¥ | Fg 9o vt
& A BT A oA T
swETwT W F faw gy ww
v ] | IAFT G Kot gAT | AfeT
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gEwr @Y aga € & A A
AHIT & | W ETe W g g
from o g oo ol gt ¥ X
#forg | gl oY g aw WY A
ST | # A O AT AR g @
W drgm st 5 oo
Ay ¢, ar & fiforg, waifs:

T &Y, & g€ 9dt ¥ o,
g% avag & fe gw war A gu

gmeaREE g fF wx aqw § @
@ § W omw oy, @ ogw
v &

W FEY ®YE awar grar &, #r
gOHT BT &, A T W7 AAGT H ATH
AXE | AT ATET AT qARML
I 23 TCHI T T TF A ATGT
A F FAT AT gom g€, w@r fw
N Ao@= feqr ! oW @ oA
arrt gufen § At wn wFT 7 A
w gwr &7 7 Af & qEw A
g fr 3 qfor afi §, awwrc qofm
& 1wt felt #Y s & g, A gw
A A 6 oqdg aw qufor §
ANG-HTG A FeA §Y, WNOA FY, w@T
ITH WY e FTEY gTT 91 ! AT
¥ oY aTRarT gq §, W w gq & W
At g WYy Jaaq &1 Y qq g ?

wae AT aTe § foedft § g
TG | I Y v EwA
fr faa fodlt =@ # sfifeaw W
{ENaT I§ 9T, ATHY A AZT IART
TE e | FAEq A wr farelt qEw-
AT w1 At A e 9T
firely gawaTT ST B A gEET )
W FTH A A F HgA § qarfas @
T T FTAT LY 41, W Aay
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TR K o, qF S wATOH R
¥ qig) ¥ wrHAT A ET AW ¥ qiE)
¥?

% Fro 1w gaw fag Y w7 Aw
F7 g 1 A WX " F1f dw
&1 gusr Al wie &1 owwr, afee
g9 FTH a4 HIT, T A AT oW
EHA WEH W WA 0 waw A oY,
AT |HA AT 1T gEI Al 4 | |y
g ag arar Agf fear qr fe wa Aw
WTATZ T, &1 < T 9 Wi &
AT TF AT GIF g0 7

WIS FAT qg A<A1E AGr ¢ R oqw
a5 WY AT F ETAATT T TF TG
gIaaa Ay st @ § fowq aw @&
qfeq oft & gammr | dfea ft 7 gz
& wwA d5147 | IA TH gHA qlEd
WY FG-AGATFA W @ E
"Rt T0fgd fF art qoF §1 dH-9rT-
o= qr 9. fgedl § @iz § arfs ug
FIE ANIEYT T AAA FT WTET AT
AT & @I AT T FT AT q7F
@ A gr | afew gardy fedr 7 gy
gAY | W EF FIFT AW W W
fomsr adwr aggm f& W wamar
wint % qg sarfgw dar gk e g
TN A 9 |

T AR ¥ WA 4T S
dY, §T 8% &1 AT | {7 SParfE A
gfee &1 feqrdiiz ¢, gawtft W
Wt Faw 9T FET W AX WY
drford | g4 %gr fr =2 & gw W
ST ¥gT T I §, LS w aew
ft =g, Afew 99 7@ aw fedy
% faam % og a@ A wif & fs
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art IW I w15 T glvgar g7 qIev
gl &, W FiwE o wlr &, Afew
&9 ¥ro QHo &o AT W1 BT §HA §,
Afgzez oY o1 Gwd &, Add el W
FE 9T FOAT UF JAT qHAT g W
2 a%ar ¢ fE ®08 & w97 ARd @
arfY grag | A 4g T T IA T
A & g, A ga an A, qew
# ot & feeT go, anggE & A1 @
W Ay @Y, A T g

o waT A qA: g N AT
g fr o & faedt ¥ qadq qrax
¥ wrk &, fzedy & W€ g ad) gur
oo (vmmEE) L

SHRI Y. B, CHAVAN: May 1 ask a
question? This is with regard to the point
raised by Shri Kanwarlal Gupta. Had the
communal riot taken place only because the
Jan Sangh was nol in power.

Wi ATHTE qq 1 THF T HWT
- arag ar t& =g feaar @
TNFA g1, 14T WiE gfozar w7
g feoft W1 srgaa cifadi g,
af6T 38 NAPATF AR it graa 7
ferg qaawdi ¥ aft w9 fwar f§
g% v oF ¢, frdc awg &1 waaa
agt g14r Mfgd | adr aug & 5 forad
HT 1§ /TS0 AL GAT | AT HIA
FEpaw qifedt & 00 F WL A
forz v § fod®) awg ¥ &=
o

S MW AW F AT FogI
& g FAT AT -4 &9 AT 9T
i I-gfrat # ozt w1 oY TR
¢ agt @t T A afl g fE
ARAM F oy ak 9 ¥ fAaqg wAx
age gar § A 98E gE TR ¥ TR
gl e foq wiw ) ™ &
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TR e WX PR wran e ag
" 37 a3 feeft ¥ qerwa A 8 o
g fafret s ¥ e o of aw
T gw e N gy @
qw gt &, W g Al §
a1 THHT F § qHg FLAHA I0 FF
ARwg feay | @, W R g
LCUNE O SRR ) R
W fafreey aga & v ¥ wst w0
srgar § e gw awr wrodt o qrfert
2 7z wd W wgd Hr arfed -t
# gt agY v WX W %Y frard
adl xar, foadt gz W=t &, Sadr
FCME AT Y, L L L

ot Trwe (ETeriy) ;@ A AT
Lei g

ot wge vt AT A T
% wvT geTC gl fvar | & &Y A of
g 2 0% qwEr ¥@ wwar @, Afew
WY T WO # { WifEq—idoft
FAGFAIFA R A7 AT 947 6T
@& v 9 gafefeerT amn ¢
Iqar w1 aog &1 AR wrk arfew
HEA A TP qT—HAT KT § WA-TH
A AU A ;T Y, Afer o
WTAT-TW W TGT-TH g% TG00 8T8
&1, ¥ agw xfeq gad wifaer g o,
qa T @7 &I ¥ AFT W
I A §o fear, wegor aET 6
TAET TEX AT WEY | TE ST *)
Y aga SUTRT FATE AT &, AT A wT
feamr ot g agr w1 @fem 7
w8 §—31e T garr fag, frafe-
oqr, YO daTE | A e faar
AT gr Arew w7, G0 E 47 7 |9,
Fiaw ¥ faar @ a9 A gET F
AT A & 1 T AET AV [ow qATE
& ST, awggE | g, Afer A
R A A et safa wg 9%
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[+ waget ot e
& 7, 7 s feed wrefial o gwen
grm, fee fdew wdd g, . .
(vowerer) . . .

18 hrs.

W @ A TG A KT AT
§—WT9 JAEY T AW q7 § W qH-
AAT 1 TIRF T FT IART Tg FgA
§—a2 gued T #7 Frfow FF &
T TH! WG FIAATAT T 7 STHIT
w1 i w1 qEawEi & F1E & A 7@
*g f& wrarT T & s sewaf @,
IAHT O T § AT AAATT T FT
q AW W R, IT I [HAWEAT T
AT A 9% Fear AT gAT @ 7
T 98 TN Wia ¥, fewz ¥, g9
# Y 47 sg-facgaadr &1 49 3w
T e § Fgr aT—wT QAT g
§ o e § Wi 9w aedt w1 fafwamr
W9 W AEARTAT T GEAT q0iEd |
afesr gad " &1 & ag W &g
AT § ¥ §T WA [EARAT FT W3-
frawTor & 9T @ § | W1 FL A9
gaFw & qrfadt #1 ave e, fea
a ¥ wiow gur ww wieware firar &
s 20 ar@ F T g7 qEEAT wOAT
AT Y [ FT, IAF AT T
! s f A q@ft, sTwr @7 &
AT EH T g1 A | g@tag e s@e
& HHA BT AF Y S TG T Q@
e et g ow 5§
#, o1 g g fy fe fgge
% ¥ syl g ff, wiw o foraw
waare 5% 7 fasad § fomd frered
ar¥ sqrRTas fgg §, qARHT AEN &,
AEAATT AT aFT 41F §, IAE AR
qaQ SURT . . .

ot gt feg: @ f 9§ F
T E |
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St e T AT WY I
g afem am¥ fm fafeez sz
qIEAre £ |

st e fog: gW ol A awg
Foawar & '

st erega vt wre Gt ara AE )

wradl aTa § ag WA FTAT AT
g-—wra far wre e ot FmAT
gy 7 gan faww W, faad
& —""TFgrz e que FTeT ag w9l ?
g FUET AT wat wqar arar fea
2\ s gafaq wgar g i aow qu
Fwire ¥ fagr g few arfam ¥ faar
wigar ot fafsers w8, fomsr
fafasea gfae w2 § so% arasg
AT /1T 48 AT A7 {4 ATEAT AT 49
@ & 7 ar feesmast w19 4 wrfrarar
gt ? ofewrs fwex & wrq faw fat
gt & e wgr & wioa gfea ? arar
q ®ULT "9 F( et gy g, wq
qE T AT FT AgEE Q@ & a1 fE
uTqwT ZEfAeg wgi & 7 13 wem &Y
80 wra wqar war w1 gATKEE
Frww 4% & fawar mr, 20 A@
woar wifa warg S 7 fran a1 #ai @
st gEfewa?. . . L (wwEm)
... JH oA WA g fR s
fo g€ @r Afw fox ot wores
wifer s@rg a1 w1g F 4T aw gu E ?
I% faers foqiE Fa g€ o s o
dromrlo 7 wrad oy faT feavdq #
§? frad st § @@ SiE W
o #Y ag ¥ fagiv 15 a9 a1 ™
a1 as wri fgara frama & 7 fear ?
.. (wwaw). . @ & wgm
e g 6 ga sadf  #% an Wik
FeFIOT ATEW, SARY § FYAT WiE HTAAT
£ wT Ik few Faamw @ @ R
1 & fad W e § T A |
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SHRI BISWANARAYAN  SHASTRI
(Lakhimpur): While supporting the De-
mands of the Ministry of Home Affairs, I
would like to make some observations.

The first important question today is
that of national integration. In the olden
days the integration of India was based on
religion and culture, but with the changing
times we must seek some other means by
which we can maintain the integration of
India. To my mind, the equal development
of all the regions is the main criterion or the
basis for maintaining the integration of
India. We have often seen outbursts and
agitations in different parts of the Country.
There grievance is that no proper attention
is paid to their region or that their region is
being neglected. If there is sufficient reason
for their grievances, we cannot blame the
people if they become restive. Therefore,
it is the bounden duty of the Government
of India to look into those grievances pro-
perly, promptly and efficiently and to redress
the grievances.

It is surprising that those who are working
for fissiparous tendencies or who champion
communal causes are taken in the National
Integration Council and they become pro-
minent in this way, but those who work for
national integration with catholocity of mind
are generally neglected because they are
considered as people of no importance,
I think the Home Ministry should change
this attitude.

The next question is the Centre-State
relationship. In our Constitution subjects
had been divided between the Centre and the
States. Law and order is a State subject but
the Centre has over all responsibility to see
that the Constitution is functioninz properly
in all the States and if there is a break of the
Constitution the Centre should step in to
maintain law and order in those States,
Since 1950 till today, during all these 20
years, the Centre had to impose President's
rule nineteen times in different States. This
means that there is some lacuna or something
wrong somewhere because of which the State
Governments could not function properly.
In this connection the role of the Governors
come up for consideration. We have heard

njthis House that certain Governors had
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not conducted themselves in a proper manner,
at least not to the liking of certain parties.
They criticise the action of a particular
Governor and condemn him. In another
context, those parties which have condemned
the action of a Governor have praised the
conduct to another Governor. [ am reminded
of a story: Once an old rich man was in his
death bed and he summoned his sons and
near relatives and said to them: [ think so
and so borrowed Rs. 5,000 from me and you
must realisc that amount. His sons exclaimed:
‘thank God, our father has not lost his con-
sciousness till he breaths last.' After that,
the old man said: '[ have to pay Rs. 10,000
to A and Rs. 15,000 to B, You repay the
debt and make me free from the debt.’ The
sons exclaimed’ ‘Our father is in a delirium;
it should not be heard or acted upon. The
death is approaching.’ Such is the attitude
of some of the parties. If a certain action of
a Governor favours them, they praise him;
otherwise, they condemn him., This is not
a proper attitude to take. Certain norms
should be laid down properly and should be
accepted by all parties and those norms shold
be followed strictly.

In some States leaders of certain politi-
cal parties have physically demonstrated the
MLAs before the Governor to prove their
numerical strength. To my mind there can-
not be anything more derogatory and dis-
graceful than being physically present before
the Governor to show their strength. If I
happened to be in such a position, I shall
have resigned imimediately if I am com-
pelled to do so. Political parties should in-
fluence their men that under no circumstances
such a physical demonstration should be
made bhefore a Governor. After all the
Governor is appointed by the President and
the MLAs and MPs are elected by the people
representing more than 50 crores ol p2ople.

There are some Union Territories, ] think
their number is ten. That concept itself is
repulsive. Why should it be there? Are they
colonies of the Home Ministry here? Why
should they be retained as Union Territories ?
Smaller territories should be merged with-
neighbouring States if they could not function
as full fledged States by themselves. Bigger
units should be converted into States so that
there will be no Union. Territory to be used
as a colony of the buroaucrats here, who get
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appointed as Licut. Governors there after
their retirement. It is a conspiracy of the
burcaucracy here that they managed to
retain this concept of Union Territories with-
out being merged with the neighbouring
States or converting them into a State,
Parliament should give proper attention to
this matter so that this business is finished
as soon as possible.

The problem of Assam is known to you.
It has three foreign borders: the border of
Pakistan, the border of China and the border
of Burma. The Government of Burma is
friendly to us, but the Governments of Pakis-
tan and China are quite hostile to India.
‘You know what happened during the Chinese
aggression in 1962. We had to leave our
hearth and homes overnight and cross over
the Brahmaputra and come down to Gauhati,
and in his broadcast at midnight, the late
Pandit Jawaharlal Nehru, the then Prime
Minister, said, “my heart goes out to the
people of Assam.” We hope that the
borders would be protected more efficiently
and there may not arise such occasions in
future.,

We have seen the Chinese leaflets, and the
Chinese agents are operating in those areas,
Recently. I have seen not merely in the NEFA
hill area but even in the plain area Chinese
leaflets in different dialects have been pro-
fusely distributed and pasted on the walls,
The posters and leaflets carry slogans, ‘‘Mao-
Tse Tung i> our Chairman™ and such things,
and that the people should rise in revolt to
throw out the bureaucratic government of
India and join China. Young people from
the NEFA area are often taken to China and
are trained there and shown round the place,

. and after that, they are allowed to come back
to the region and to work for Chinese ideas
and influence. There should, therefore, be
more vigilance so that no person can be
taken away under Chinese influence and
on Chinese leaflets, can be distributed; no
Chinese smuggling goods should be allowed
to cross in those parts,

I would like to mention one other point.
The people from Nepal also come to Assam,
According to the agreement, they can come
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without any passports and visas. It is well
and good. But in disguise, people with poli-
tical motives do enter India sometimes.
There is no proper check. When the people
from Nepal come to Assam, sometimes they
say that they are citizens of Darjeeling. No-
body can distinguish whether some of them
are citizens of India or not. Nobody can
distinguish whether a particular person is
coming from Darjeeling area, which is Indian
territory, or coming from Nepal. There must
be some check, not to prevent their entry
into India but to see that among them no
politically motivated Chinese agent enters
India.

One word about the Assam Civil Service
vis a vis the TAS. ‘The cadre of the IAS
offiicials in Assam is the largestin comparison
to the population area and the administrative
work-load in that area. There is some re-
sentment among the ACS cadre in Assam.
Their retirement age is 55, whereas the retire-
ment age of the IAS people is 38. Therefore,
the ACS people have no chance of getting
promoted into the IAS cadre. Reocently,
there was one ACS officer who was promoted
to the IAS; but he refused to be taken to
the IAS because his case had long been
neglected, If such things go on, how can one
expect any incentive to be there for the Assam
Civil Service people to work with enthusiasm
or with courage and heart for the betterment
of the State? Therefore, I request the Govern-
ment to sec that Assam doe» not become a
dumping ground for the refused or surplus
[AS officials.

One word more about some services, The
Government of India has recently constituted
an All-India Forest Service and an All-India
Medical Service. 1 have no objection on
principle to this. But under these schemes,
T would like to say that the interest of the
people of Assam is not harmed and the
interests of the officials working there are
not prejudiced.

Before concluding, T would like to say one
thing. This is about the capital of NEFA.
My constituency is bordering NEFA and
therefore I am vitally connected with NEFA.
But the capital of NEFA, that is, its admi-
nistrative headquarters, is located at Shillong.
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As you know, Shillong is the seat of three
capitals—the capital of Assam, Meghalaya
and the administrative headquarters of
NEFA. Therefore, I would like to suggest
that immediately the headquarters of NEFA
should be shifted to a place within NEFA
which will be convenient to all the local
people. What is the justification for NEFA
being administered from Shillong? It is
better to administer it from the region itself.
1 would, therefore, request the Home Minis-
ter to pay his personal attention to this.
With these words, I support the Demands
for Grants relating to the Home Ministry.
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W1 FASY EY, AT FT A9 H i
&1 A gw v g v € B gwrd
WIGT OB § AT Fiw IAET AT
wqar sTqee & | Afew gw Al #
T AT AT | F OF AT T AR
et fawrar g fe wiwh zfafea
WTST 7 DT R #4r 7 gEH AT § W
FUT W Z00Y 7 qg HEFA § WTE W0
tidea & owrE g€ N AU W
Fiwoft § ITH OF A T@AT ATCEA
ST I AT IHT B CF TG QAT
wrfed |

g WaTe ¥ sy mar § ot
#Y wrar St § wT Fiwoft oF e
HIGT T ST § | WA EEad WA
HiFU A JET § W FTET FY
I WeT AT Sy § A gEer
FTTATE, AT, TEATF, RTATHT T AT T20
¥ =g dqe ¥ g oifed | Afea wwi
F A w7 28 ¥ 90 wlhwa
1 Fza & 5 gl wrer A
AT wiwar &, x7fAT 77 WAM WO
% wrar wifed | g@ Www 9T ;gh €Y
ATEA AT AT A TrawT 987 | 22
¥ 19 MY forgrf agwar g firerr

sx 3 ¥ et agwe faem ) g7 @
Tl # A W T BT EWIR AT
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oqT 9@ wrar § 5 wgrem WA g3
W 3 gu, TreaAT< SAar W frdw
s g w7 wrar § e g wgrom
AT A Fgr § TAfd JaR! gH AT
& a¥ |

st qifewr 7 w71 e dfmr wdw
oY qrft & ank ¥ ot fearx grr &
Ius gaan & fog gw 9w g
w1Z & gooy @ d | ggr wfearE ag
¢ fis o 7y mETOg-AgR Wi fare
FAET 7T q1gd #1 & 7f aw I
1§ = ar fowte 79 fad @ o=
W gy ®12 & qry STAT a9 gw S
oY o= wes fende I o= AT
feptm oY mifeariie ) § 3% 9FF
o Wt #E faar a9ar @ qw I9 T
ot $12 wofY g ¥ awar § Wi
g dfa Fag o gE § &
gifrr 712 feg-fra fawg o< wodt @7
R ouwar &1

Tafaq & wgan § f wgrom ward
*1 wAT &7 g ot & w@ife ghrard
acy 9t g, o1 == wre Fosiw § g
A% i e @ 1 zd we Fosta
TR F FTOT T TF AIKAT TET Mg
¢t fs gawr ot wa §, o SawT favarw
¢ a9 7@ faar o

warafa wfiea ;WA AT qTE

T THG AT g T4AT |

Wi fast: aw fer & gow
FW@E |
SHRI KRISHNA KUMAR CHATTERJI
(Howrah): Madam Chairman, I rise to

support all the demands placed by the Home
Ministry.

I am not surprised that Shri S, K. Patil
accused this Government for the failure of
law and order in every part of the country.

Unfortunately, he is not present here. 1
begin by reading the very first sentence that
is in the Introduction of the Report for 1959-
70. It says:

“The trend towards the growth of
tension and violence in the country con-
tinued and the Ministry of Home Affairs
was engaged not only in taking appro-
priate administratve measures in con-
sultation, where necessary, with State
Governments, but also in examining the
socio-economic forces that lead to such
tensions and violence."

MR. CHAIRMAN: The hon. Member
may continue his speech tomorrow.

We have now to take up the Half-an-Hour
discussion,

Shri Om Prakash Tyagi.

18.29 hrs.

HALF-AN-HOUR DISCUSSION

UriusaTion ofF PL-480 Funps

st WY sTw eamlt (IR ;
awrafey 7gE, § AN T AT T
67T qTo QFe 480 FI WX WrFiqa
AT ATRAT § | T AT TEHTHT S €
wre wiwfaa § f, oy fow g0 & ger
wrfed 4% Agf & | wrmad 1 @ faw
gwia &1 a1 frw v g8 wrew-
fadwar & fagra #Y ogwT g7 a7
dto Tso 480 & AAT &1 FTC
farar 1 FarelY agraaT A dro qFo 480
F g ¥ Ay w1 19 a9t § wwew-
fstz Y g1 fear | F ag v g
s gt awere W FfaaH A
uT= 3w wTeR-fadar #1937 wr e,
wfirg swdtar & o ¥ Y @ AT
qqwa far fF oz dYo TFo 480 WT
AT 37 T4 AT ArEad e wiEmEr
QT A ag Y wreR-Fdeagi g
ng weqfredi ¥ w9 ¥ |7 s
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[t s i)
I o THo 480 ¥T WA AT AT
G ®1 a%a feqr | qw agi BATRK
FLFroqTo 480 FT TET BIFHT WATH
JEW T BT W 6YTH AT 0 1 Fo
Qo 480 FT F AT e forar Iad
Rw ¥ ag o gk da7 gk we gr
o dur gV AT g | A g g A e
& o Mfer ot & fag ot @A}
IEHT TTH & AR G A § S
fewrer e § 1 @ awn pE dro
o 480 & g gHT & fs wramad &1
o forarer & g oY W & fad
IeTg AT wifgh 91 IaEr fawgw
Tae feur mam |

0 7 g4I agr s safaat
&1 g% qfcadw gor 7 @ 48099 F
gra | faat M AT & faig ¥
e ff 7Y dar v s @I R gyt
&1 qudfa® Fua-que § ady da w1
e |

aeqet & qeat ¥ wfercar Y gy
¥ gk ook wivfom o it
9T fd @I T Mg Frovr W fE
TS §TH e 7 § AT TS A
frq e ot fie W §) sag &
TRR Fegaet 3y ag ¥ vaw: fgawn
& )

HEA § AAGIC ATHIC G 641
qa<i #1 g fawman amar @ g | Jiw
ot qa¥ e @ § A sy
¥ 9 e § | . Wi wdw
¥ M W IaF SR qg ud R
WAl fFo o 480 ®1 wedt EreAY
qaT WIRT GO HY FgRiA § wroaad
¥ feq ¥ wd wXm W @ iz I
waiET okt ara oS, fear s
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W I 9T AT ORI T Rk
Foam At g
o faag ox wwg wAT ¥ W0g 92
st 9=f g€ @t W Aot farg
Agw 9@ WG fEe AT €1 SER
ez finar ot fe fm oede a9
RAOEH g & o § Iah ST
R 7w frang oot & wiRa
& Zgar wfgw | fadww A @
WHED, 398 B faw ¥ & sgwa aft
g 7% 3= ¥ fr ol &1 ag Gar
R W wHOE A AW WX | W
FRAE W@ & GA & favg aww
TEE FE T FT THAT ) 0T & e
aateft §, gwwr w1 fga wfofc aff
I eI AT 9THE 4T FIGH
NAFT TR &Y A g R R
# wr gyaly e dard frmda
F1ET o W & waAr i A
wgar g | fagre & ¥ fafrew &
qg =He 8 |
“The Bihar Revenue Minister, Mr,
Indra Deep Sipha told newsmen that an
American Missionary working with ane
of the Foeign Reliel Agencies in the famine
stricken Palamu district of Bihar had
claimed that an agreement ¢xists bgtween
the Governments of India apd USA, giving
full freedom to missionaries to convert

people in the course of famine relief
operations.”

The claim was made before a Deputy
Commissioner. of Palamy. in July. The
Minister gave the name of the missionary
as Rev. John. Ralley.”

frarr wudt ¥ fong wdd)
IgA W IEH W o7 R g@ g W
geidr s frwadra w7 Y § o
AT gEqATAl F EIO | AAET ERY
¥ TF FTEFA] A AT T JERT TN
T4 i IR AR fea a1
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f& amm fafgai wifz &1 ol
i § woar S agEar fawdr €
dYo qeo 480 ¥4 ¥ wra 7 fRed
fofrrgar Frerr o A ®1 9 afada
FA S HFH A F G E =g
af qfafaa =afsasi +1 T2 =
Q@ § STgond faa #ix qrmds &
gy wasy aex v afer &1 W
ared qg oF faeadrg faqa 8

Wo QHo TFo FAL & AqA 7
UF NEU4A T G1 UF 480 T Afqa F
fad madAdz @ aI@r @ | 96F
Wt g4 arg  ®r e frar a9
f 4o THo 480 ®T AT T § FAW
wra & faq 0% IgF FEr maw
dar & waT & | IaF Fer 97 fF
Wa aF A1 gAGANT A gur & afew
W4 WY Yo THo 480 & WATT aTwqY
HAAT a7 & T A IF gaqin
gFfad g1 ot a1 9% gvET §F W
H {AFANT &1 gaw 9q7 FT W,
qgT qaT ehifa geoF g gt | gEd
T 99T w41 G fF ggr 9T qEqT 7
afeqn wigdt afes g g &
TH AW 7 HES WS 7Y g§ A1 "rosy
fefwfar astz aamr q@ar i a=gei
® geq wfa® a7 g7 I AT W
SETT A AT wifew i § A g
T g7 wgAYr ATYAT | FAA fawrfew
F1 oY fis gt 7w TR B AEdET
& §T9 TN WA Y G HAT AL |
e v quE fd § | uF AT g e
wowOFT & 9 giEe fRar Srar
wifgd fs ot o@ee o &S e 2
qg WA FTHIT &1 qgAla & g6 ®9
# sqg i1 [fRT aife wd aw@
TR A9 | §F THTL & IAHT TEAEL-
¥z FT a% arfw wedl 7 Afg 7
qg | gET Ag fF oad @ ®
wwdwT F1 Yo TFo 480 FT HT AT

7% 9 Wfgg arfs 3w 9x wr@
TTHETX FT F1 § 0T | F&T g
ag faar 9v 5 ©q &7 F1 Bl 5 faa
T & e Sigw 5 g o fw
gam 94 fd & w far gai @
WX §%a fFar 41 999 =4 & fav
ATHETL A 747 I 7 &

oft FE 7 awosr & w7
foer fawmw #3dY & 1 Fea< ggr
AT 9 | IFA A7 R F T vy
g1 WY AT FIEHTT 9L ST HY
fear a1 f g8 &7 & sam & fag
HHOFT WA 1 A FIAATH 40 F@AT
g WA TE ET OF Y W §
fs gawr fadg &3 | Iax qfr
% #r% Wt grEar wodr @ ¥
gyga Tg # F 1 wwdwr w®
ATHIT O g WA a1 fo g aga
& T qw &Y & f gai 9x AwT
AT A, TTF a§ A FFFT W
T T IAF fa<ra a1 frar &fea
#1§ TaATCH® gAE TEt a1 A
qATT 91 & T TH GG AR
amw Iafrea ® for 9T wwdF
faarx &t 7%

d o g g fFoww aw
Yo qFo 480 FT Y 4T HIAT Y, IF TN
foramr wrar & | et sfaw S AT
¥ =qg g1 a1 ag fea-feg ma 7 wra
g & =y fear § W feaen
aras /1 faar war &, feqmn o faar
mar & 1 Am wfaee Y wadwr €
et ¥ ad wm 9r 6w faw gt
QTHT FIE HIT G, JAR A IAX
(o fmier forar & o' e ameey
&7 gaEd ¥ ¥ wwdreT gy § gt
wT F framrarfaar g ?

flo o 480 ¥ gradla 9w WY
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[ s gFTw @]

WATH AT &% T 7 9 WA &
foamT T IUFT F TIEF TEW WX
Iq R qA TR A &1 A 9T,

a%! A% & faqg wvE & F|ar
U W ?

sl & qrE W e wfawa
a7 § foreer agr & woefas @i #
W qaal # v fear @@ @ AR
fazeny farg famAdw & grU @w
gearT fear arn , 9@ ® WG
Tl q¢ & fHar wrar §, JERT FEA
w0 & gy ¥ wadie & w fean
&, Tua T ¥ T A0 7 AT AT
AROET T ¥ §F THTT T AT H
gfraT @ 19 9@ ¥ & AW
quiET CEEt & waEr N7
#I 9 ¥ FET RS §, T T
W& fga & av s afg@ AW
W W) awifaE gearE & ara
I &9 frar o wrfgg W ag
fody e warfos geqr 7 fzar
arq ?

T THTT & GTHA HIE TH THTC
& qrarar § e awQa e ¥ |
fastsT o Teo 480 ¥ €A T NAFT aE
FT g% ! ¥ &k ot @w @A §
o7 4T §F AHT 67 AqgwT faar §
wra # @t fred g am § gfom
wifx § % S & fag @ ad
frar s ?

T R quAF T g § fae
s qw farfan g3 $ge Fwad,
fom® gra ghawAl s srfenfaal €
wifgs ik wwrfas aeersl #1 g«
fagar wTq WY S% fAg wEET A
Y & qrY A e ) A ?

5qT TR ARAH Qe & araa
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7z gaE @0 e oF FarfaT s
T FT TF W { ARG DO KT
faea fagan g ?

@ GEE TAA F A gema
# ¥ fog gara &1 #fwe s AR
I 9 AHA F F7 fawre wefr g ?

it Fofiorwe vt (aiwT) 0 AwWT-
afq =gigan, fro oo 480 & w=wA
FATL AW § 1 WA WrAr g, 9EH (@7
feg w47 @ 787 & wuw ael
F1 1qq a3 Trealgq faw @1 & AR
AT gUSE g W, T AFAAE
fra, #Y ey, & gE®T o T e
wiTH qAA qw fear § o IwW 7 -
AT TEY ATEAT | AfHT IEH AW A
Y Afa® T gAT &, 98 € TES
@rfeaE #1 g | g9 4T & few
TR F qAA 4 0ATE § 9EW
w9 ¥q &, a7 § oAl A why
<81 41 % gardr §& Jwwear §f &
& I W ag awTe fawr faen
aff awdt, I @rewr 3 ¥ ag
TR ATEE ) wW FO ¥ fag
SOr-gear WX MY g s gl
®Y FHTAG FT G § | THY qT w7 A7
fs ag $o T w1 "wew FT AT, arfe
gh 92 & fae gudi & e T At
qedt | AT AW & 0w g w1 g ¥
st 3ofty w7 | IFA Fgr 97 @ “IT W
A wat q 15, g€ WA Aavafy”
gearfz & AdY awwan 5 ga 92 & fag
FEHTT HT §-IX FY 3I5L &HT Fgl
% 9fea g1

gart fag® gam 5dY, S T
oy el ot ST TgTg W, ¥ ™
FEAT F1 GATEH A 37 & fawmr ar)
T FGF AT F1 w7a1 e o
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7T 774 Fr garg & o) FfFw Ay
Igar w1€ 7 ga wF 4 | wmy f
AR wfadl ¥ @ " F1 qEEE
fear av qat A gva@i w1 @9 7
TATAM & FTI | WAL CHRUT FT qG
T AF, a1 a6 § 24 faA w1 oww ar
Y gt = wmar § 1 ga% wiafea aw-
aadY, wewiczdY wrfg F€ W AT WY
JqATH § | WL gA §AX UK F I
fedi Ao AF@A ) gag d, @ &
awAar g fs saw Woa € g O
A W19 &Y g g1 Tgdr $iK droudo
480 gr@ wAW & gw e & fag
qfea qr aFT qIg-A0q Sl w1 ene
Wt % @ 74T gEw arq g qfearc
fraram ®Y o seTm & W@

wiffy Y A agrge Wt 7 oo
qu fearar a1, #1 wdT wPrR IAHT
GARQTL FIA T U F1 g@ aia & forg
&mT w00 fw st o v wi &
TN AR T F9 T w9 0F 3 2w o
W1 a7 7T &) wear § arfe gard
o &Y queqr q@r & faq gwq ?

N waeam qen (faedt @ax) :
aarafy wgraan, & drogeo 450 qide
#1 gY-frod 71X gE-HHT AT |
& annar g f5 ag gat ¥ O OE
aga agr s g, faad s
BT W gUF F AWA F WA
&< 9 @eT A &Y qr@r & 1 fro aHo
—480 ¥ N =AY FFFr Iq¥ fEwd
G dar e st @t ¥ s g,
froqdo~480 FT aga |7 a7 GAATT-
T afezfadia § smar ¢ ) AfeTgw
AR F I e garw ag & f gw o
¥z & aga N AF a1 qarw wrar , @
F1a gadwa foew & mrar § W
IAWT AT FHE TS F weAT qwan
¢ g faed F wbr § v Sifew

7 2 g f &, A A oAy |ard
arft @ o 7 AT ft Tew §
grit 1 @F gara faew &1 feom
! A grAMAw Az ¥ D

TR

T gaeqT & o 3w Ay fafqr
T aw @1 7€} 1S A% gwdr
& form &7 949 &, ST ¥ g6 gz
firw aga qud & o fF 1040 #
FFE ao¥ a7 & A Faw A7 w1
Ffag aarg o g | wwdEr ¥ AW
149782 frg 7% § 1 O firg ¥aw
7 7 & fod awd T 9, 7@ frw
qATH T ® forT oo a% w T W
W@ § 1 3 fircg Yo qHo-480F IR F
TR 99 @ § | TF gHEITE ¥ 5
717 71T & fF froudo—480 ¥ weia
EATY AW A T HHAFT wY @7 §,
I AR WA WE W9 TWE ¥
TG WIS T4 AT q¥AT &, waAfE
% AR I WG ATHRE F AT W7
WTE AT T E

& ag arar wngar § 5 wr g
froqao~480 qitiiz &1 grifeqes,
g, & wT /M | A qOHTT AT
Tt wC awdy Rt fs qF wrerwr
&, Wife g qTHr aq FUwT § W
ag arge & W4y dwe w1 pwTaEr At
F a5dt §—, N wa1 qAY "Ry wH
¥ w9 73 famm feadt fF gw@x
w1 agr gz A s@h ?
T T A TAT Qe war §
o< &w ) wrea-frdar w s w7
g

FIHIT A GF Aae FEHA &
Y A otz fean gur &, @@ 9
JEATT 7T & Fry Y fiv 9w qiflie
# wal & qr=r amA, A 7 w@)-
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[ FrTmm ga]

T %23 4 fr qiftite &Y aff a oo
TEHAT § | TH Xy BF W wvwr W
TArT TET, WY A FEoAry 3w w4l w0
TR 9T F4TC FY ME | IAT qATE AT
FLEH ToTT o~ 480 THYHE FY ITATT
aifs it ag N Ferewy § e awdwn
& foem & gro §f e w@Am, WA
gt fear g smEeqr A ot
arfe B € frer &% a1 fwa avg
WA AR ATE, I qCE, /0T A |
& @ At ¥ 41 wgwa & wTofwa
QYA TR § |

agt a% X &1 wATA ¥, F wArgaw
ffrmge o alr v am &
ar gafr e Oy wifeq

ot wfw qax (wrearr) @ gar TR
Tty sz @t safeamy v g oar
wAdy & wa y fs 6. oE-480
F Wy W wew w7 fagr a7

o wITe W @y A ard
IR GEE S

SHRISAMAR GUHA (Contai): Asmany
times beforc, lam agmin standing before
the Central Government with a begging
bow! for the dying city of Calcutta. Calcutta
contributed immensely to the nation and in
turn it has turned out to be a breeding ground
of chaos, violence, poverty, squalor and
disease, and also anti-national gangsterism,
The Central Government, and the people
of India, | should say, have failed to under-
stand the ills and problems of Calcutta. On
a previous occasion, T asked the Finance
Minister whether a sizeable portion of PL-
480 funds will be diverted, as has many times
been demanded by the Metropolitan Deve-
lopment Council and also other organisa-
tions, for the development of Calcutta.
But at that time our Minister pointed out
that if that Fund is diverted for the develop-
ment of Calcutta there would be possibilities
of inflation, but fortunately on another
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occasion the Prime Minister said on the floor
of this House that the matter was under
investigation. [ would again repeat that
I am standing hore with n begging howl for
the dying city of Calcutta. I would request
that a sizable quantum of PL 480 funds
should be diverted for salvaging the dying
city of Calcutta. I want to know whether
the Government will do it.

Wt e fag (dza%) @ dew-
A7y, § AW wewnt fafre
qraA § T34 TEN TE o QAo 480
a# ¥,z frgram 0T wwdET A
2, P gk fY avdyr &1 gafeg
R AW 7 AT qA & fAq W
wYAdY ardrg A AR A7 A 7P AL
mT v & wrf qidee @ oar wr
FEANA mEAAwT 3, arwfar @,
qT WTT T §IT FT LETAM I A A
% frgy Farg wfg fema dr a0,
fafra &1 & FFT7 7 7 MA@
sEfrrrT o qfr Ay )

SHRI VASUDEVAN NAIR (Peermade):
Today 1 have the greatest pleasure to give
my full support to all that was said by my
Jana Sangh friend on this question. They
were declaring all these years that they were
going to stop import of foodgrains under the
PL 480 agreement. This declaration is being
made year after year. 1 should like to know
from the Gowvernment whether they can
give us a definite time limit, a definite date,
by which they are going to completely stop
the import of foodgrains under PL 480.

ot wfer qaw: & waT wiww ¥
Tz A FAT 1T § 6 9o qHo 480
®1 T § HATTAT AT §TAT , TF AT
Qi arfeg, afer wIT F AF @ ;N
§70T 737 §, FARY Feq fwqT AG 1 o
T FIF [T #T A AAAR wgwa §
R Y F 9T I AT IIgar §
fis g & werar w wré o oY A H
araw foqwo 480 ¥ wfed fggema
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¥ mar & 7 g9 %9 a% qlo THe 480
¥ €9 wHAF 0% 97 fedve &4, ga
T TAY HrAT T | FTC ATA T
A AFNLgAA T am & T ag M
f§ ag o qmo 480 7F B8, afed
Yo Qo 420 & 1

SHRI S. KUNDU (Balasore): 1 would
like to know form the Minister whether it is
a fact that the Government took up this issue
with the American Government from time
to time to change this Agreement and whether
there was any recent meeting regarding this
to change the terms of the Agreement to suit
the needs of our country, and if so the latest
reaction of the American Government,
20 per cent of the money is reserved 4o be
spent by the American Embassy, Has any
account of the expendilure of this money
ever been calld for and looked into by the
Government 7

SHRI P. C. SETHI: The hon. Member
Shri Tyagi asked details of PL-480 funds,
The total rupee accruals from PL-480 imports
from 1956 till December, 1969 available for
each purpose were:

Loans to Government —Rs. 1363.44 crores

Grant to Government 388.49 crores

Cooley loans to Indo- 138.74 crores
Us enterprises

Money for Us uses 283.72 crores

These have been the accruals from 1956 to
Dec. 1969,

Out of these accruals, the actual expenditure
is: loans given to Government. Rs. 1300.25
crores; grants given to Government Rs.
351.15 crores, Cooley loans disbursed Rs.
75.40 crores and money used for U.S. uscs
Rs. 233.14 crores. The balance left after
these expenditures is Rs. 214.45 crores.
In addition rupees have accrued from re-
payments on loans. Repayment and interest
payment accured to the U.S. from PL-480
loans are of the order of Rs. 177.76 crores
and on non PL-480 loans (because there were
certain dollar loans upto 1962 which were
also repaid in rupees), Rs. 246.52 crores;
interest on special securities is Rs. 109.90
crores. Hence, the total amount which re-

mained with the United States on 31-12-1969
was Rs. 748.63 crores. Out of these, a sum
of Rs. 163 crores has been earmarked for
loans and grants to Government and for
Cooley loans, etc. The balance left is of the
order of Rs. 586 crores and this entire amount
is invested in Government of India securities,
except for a sum of about Rs, 63 crores which
is deposited in the three U.S. banks here,
as time deposits,

Imports under PL. 480 started at a time
when there was a critical shortags of certain
commodities and we were also short of foreign
exchange. This was a source and th2 money
was to be repaid in rupees. Even now those
imnorts are caatinuing accozding to PL-
480 agreements.

Shri Shashi Bhushan asked: what are the
commodities which are being imported?
Soya Bean oil is imported ; milo is imported,
wheat and cotton are imported. | have given
the total value of imports from 1956.

To answer the question of Shri Vasudevan
Nair, as far as import of PL, 480 food grains
is concerned, the Government of India and
the Food Ministry have declared bzfore and
it is known to the hon. Members that it is the
earnest desire of the Government not to
import foadgrains after 1971, That is the
position so far as the import of foodgrains
is concerned.

oft Y wwTw @l ;WY R
¥ wqX wrqor #F wgrav fE 72 9% A7
wot Afer qprae 71 w2 @ E A
WY Ay eAa afr g7

faw swrow § weq st (S wo
wo ¥3Y) : X wg wWiwET 1971 AN
1971 ¥ AT 1972 § WEAT & 1

But as far as the import of soya-bean oil
and cotton is conccrned, it would depend
upon the requirements of the country. We
are trying our best to improve the quality
and quantity of cotton; and about the oil
requirements also, we are trying to improve
the position of production. But it would
depend upon the roquirements of the
country.
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[Shri P. C. Sethi]
19 hrs.

It was surprising that in one breath Mr,
Tyagi was spsaking against PL-480 funds.
Mr. Vasudevan Nair was not here when
Mr. Tyagi was speaking. In the same breath,
instead of rejecting it or being against it,
Mr. Tyagi was saying, ““Why not take the
entire amount as grant."” This is a queer
position, where one is opposed to the grant
and then asks, “Why not go with the bagging
bowl and say that the entire amount should
be converted from loans into grant."” The
Government of India has not come to a posi-
tion where we would not like to fulfil our
commitments. We are not functioning like
those countries who had certain loans and
agreements with other countries and did not
fulfil them, As far as we are concerned, we
are committed to the loan and we are having
a programme, , ,,

oft s qeTw @l . §3 woA
wrAwrdr & fag w31 @ 5 gae ama
& TegqT T & a7 fawifor 7 )

SHRI P. C. SETHI: 1 am coming to it.
Please wait till T have finished, and if you
have any questions, kindly raise them after-
wards.

As far as the Khusro Committee’s re-
commendations are concerned, more or
less the Government have accepted all those
recommendations. One of the recommznda-
tions was that when the PL-480 commodities’
import actually stops, the PL-480 funds would
be inflationary; otherwise they have said that
they would be neither inflationary nor de-
flationary, because they are a part of the
budget. When they are a part of the budget,
when the commodities under.PL-480 would
stop coming, to that extent the expenditure
out of the PL-480 funds would be inflationary.
But even then, when we would mike any
expenditure out of the PL-480 funds as part
of the budget, then, to that extent, we will
have to raise the resources too. Supposing
we draw Rs. 100 crores in the budget from the
PL-480 funds, to the extent that we raise
resources worth Rs. 100 crores, to that
extent, it would not be inflationary. From
this point of view, we will have to take iito
account expenditure which we make under
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PL~480 funds so that they do not work in-
flationarily in our total expenditure.

So far as the amount which accrues to the
United States for their expenditure and the
amounts which are in the Government
securities are concerned, the Khusro Commi-
mittee said, “Why not freeze them.” The
actual position remains thias: whatever
amount is dsposited in the Govarnment or
has been given to the Government as part of
the loan or as part of the sezurities, it is
actmally frozen, and it has to be repaid
according to the terms of the agresments.
The terms of the recent Ipan agre:m:znts are
that for the first ten years no amount is to be
repaid, the rate of interest biing two per
cent. But after 10 years, it has to b2 repaid
in equal instalments in 30 years, the rate of
interest baing three per cent. To that extent,
the entire repayment is phased. At the same
time, whatever money the United States
Government uses, that money is to be spent
in a manner that it also does not work in an
inflationary way,

The hon. House is awarc that recently
under an agreement between the two coun-
tries, Rs. 105 crores out of this amount has
been taken as part of the electrification pro-
gramme and that has bzen agreed to. Tt was
also said by the Prims Minister, as has been
stated by the hon. M:mber Shri Samar Guha,
that previously itwas not considered whether
this amount coald b: spent for any slum
clzarance scheme or such things. But we
are negotiating and we are trying to find out
whether any such scheme could b: made.
T would not like to go into the details, but
as far as the fourth Plan is co.cerned,
Calcutta city has baen amply taken care of;
Rs. 42 crores have bz2en providzd duing the
fourth Plan period. This is an amoaunt which
is quite sumptuoas as compared to th: pre-
vious expenditure on Calcutta city. For
instanc2, it was only Rs. 8 crores for the
second Hoogly bridge. As compared to the
previous expenditure of Rs. 11  crores to
Rs. 14 crores diring the Plan pariod, Cal-
cutta M:tropolitan City would b: gatting
Rs. 50 crores during the fourth Plin pzriod
for various schemss. But I would no: say
that Rs. 50 crores is quite enough for ths
Calcutta city, bzacause schemes have bzen
worked out costing Rs. 120 crores to 200
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crores for the Calcutta city. From that point
of view, any agreement or scheme could be
provided for slum clearance or things of
that type. We are certainly working and
ncgotiating on that basis. Therefore, so far
as these funds are concerned, they would
have to be spent in a manner which will not
add to our inflation.

Shri Kanwar Lal Gupta raised a point
about United States skipping. It is a fact that
according to the agreement we have to bring
50 per cent of the total imports under PL
480 by the ships of the United States. At
the same time, it is also provided that if the
rates of thc American companies are higher
than the inter-national rates then to that
extent they will be subsidised by the US.
So, the agrecment provides a cushion. Also,
only 50 per cenl is to be brought by the
United States ships.,

Shri Tyagi raised the point  that the com-
modities coming under PL 480 and the
money which has been given to the United
States Embassy is being misused. This
question was also raised by other hon. Mem-
bers. As to how Lthe money is being spent by
the Uniled States Embassy, we have no
control over it. Bul, at the same time,
I would like to make it very clear that 87
per cent of the PL 480 funds come to the
Government in the form of loans or grants.
About § per cent goes to the Cooly funds
which are being used for giving loans to joint
ventures, There are hundreds of such com-
panies and Rs. 75 crores have been disbursed
to them. According to the latest agree-
ments, it is only 8 per cent of the amount
that goes to the United States Government
for their use. Out of this 8 per cent, accord-
ing to the agreements 5 per cent could be
converted, although it has not been fully
converted as yet. Loans given to countries
like Nepal also comes out of this 8 per cent.
The expenditure of the United States Em-
bassy is also covered out of this 8 per cent.
If any donations or any help is to be given
to any institution, that also comes out of
this 8 per cent. For example, some of the
institutions which have received assistance
out of this 8 per cent are Holy Family Hos-
pital, Christian Medical College and Hos-
pital, Ludhiana, St. Johns Medical College
and Hospital, Bangalore, Creighton-Freeman
Christian Hospital, Vrindavan, Mercy Hos-

pital, Jamshedpur, Miraj Medical Centre,
Kasturba Hospital, Sevagram and Rajendra
Memorial Research Institute, Patna. There-
fore, for purposes of building and equipment
this money could be given to such types of
institutions.

At the same time, it is also stipulated that
the end use of this money would not be for
sectarian purposes. We take care of that.

Besides these moneys which the United
States Embassy or the United States Govern-
m:nt has got as part of the 8 per cent accural
from PL 480 funds, there are certain PL
480 imports which are distributed frec as
charitable donations of commodities by
certain institutions. From that point of view,
it is for the Intelligence Department to find
out as to what exactly is the end uce of that
commodity or money. When a Private
Member's Bill was being moved in this con-
nection, the hon. Home Minister requested
the mover to withdraw the Bill and assured
him that the Government is considering that
a comprehensive Bill should be brought
whereby foreign finance, whether in the form
of cash or commodities, is not given to
private individuals or institutions in a manner
whereby it is used in a secterian manncr or
for political purposes.

ot < o () ¢
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SHRI P. C. SETHI: That is for him to
decide. Therefore, that has been taken
care of,

As far as the control of the expenditure of
the United States Embassy is concerned, I
would like to point out that the Government
of India cannot go into the detailed expendi-
ture of the Embassy, be it that of USA or
USSR. . (imterruptions) 1f out of this
money any cash assistance to any institutions
is given, that is with the Government's ap-
proval. For example, Rs. 105 crores are
going to be spent for rural electrification.
That is with Government's approval. But we
have no control over whatever isthe actual
expenditure of the United States Embassy
out of these funds as we have no control
over other embassies. For example we have
rupee trade with Yugoslavia, Czechoslovakia
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or USSR. Those countries also get money in
the form of Indian currency. Whatever they
get in the form of that money is being spent
for the embassies and we have no control
over that because according to the convention
it is not possible for us to go into the detailed
expenditure or audit the accounts of these
embassies,

SHRI KANWAR LAL GUPTA: Wil
you make an amendment in the existing
agreement? Will you scrap it or give an
assurance that no further agreements will
be made under PL-4807

SHRI P. C. SETHI: 1 have made the
position clear as far as the food imports are
concerned. The agreement is for the import
of certain things; it is not forced on us. For
example, we require cotton and for the pur-
pose of that we have to enter into an agree-
ment.

ot W AT W o WU FAT AE ]
fedafrfn & ot & shwa g fs
50 qTH¢ WAQFA A & gr, T
ger fEaT A | {§ T ST AT UF gAIL
fadrs & 944 w7 auda w4 ?
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SHRI P. C. SETHI: As far as shipping
is concerned, it is a part of the agreement.
T am thankful to the hon. Member for making
a very good suggestion. But these agreements
arc mutually drawn agrecments and it can-
not be done unilaterally.

stcfacm: Ot wg § fga &
T g IART AT gE awA

Wl K4 WS qX: WAA (A
#ww frar g
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MR. CHAIRMAN: The House stands
adjourned till Eleven o°clock tomorrow.

19.13 brs.
The Lok Sabha then adjourned till

Eleven of the Clock on Thursday, April 2,
1970, Chaitra, 12, 1892 (Saka).



